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LOK SABHA DEBATES 

I 

LOIC c;ABHA 

P,ldoy. NOJ'emb., " 1986/ 
KIlnlko 16, 1908 (Saka) 

-----
TIr, Lok Sabha m.t at EI".n 0/ th, 

Clock 

[MR. SPEAKER In the Chair] 

J: 1)'tUIIl4llt'" 1 
" SHRI !JALKAVJ BAIRAGI : Mr. 
.pealeer. Sir. today it appears tbat tb' 
,impact of Priday has beluD risbt DOW ! 

• MR. SPBA KER : Yesterday eveninl I 
.as saying that none of tbe hOD. Member. 
wbo were pre8~in8 for a dilouui.OD 00 that 
.subject day before y~sterday, was present 
durio, tbe reply to that discussion. J fee) 
pained to see this becaule tbe7 were 
ID.i.tiD~ OD a discussion on that subject, 
bUI wilen I allowed a discus .ion 
Yt!t,erday" tbe' wore not present. 

ORAL ANSWERS TO QUESTIONS 

[&'1.'1".] 
" LOans GI,eD Wlthollt GuaraDtee .• 

+ 
*'1. SHRIMATI GBSTA MUKHBR.· 

IES: 
SHRI VIJOY KUMAR YADAV : 

Will tho Minister of FINANCB be 
,Iealed to stato ; 

-
I 

(a) whether Government's attention haa 
been drawn to the nrws item captioned 
"Bank give Rs. 18 crore without 
luarantees" appearing in the ·'Patriot·~ 
dated 22 September t 1986 ; 

(b) if 80, tbo details tbereof aad 
Government's reaction tbereto ; 

(c) whether any inquiry bas beeD 
conducted into the matter: and 

(d) if ~O, the details tbertol ? 

THB MINISTER OF STATE IN THB 
MINISTRY 6F FINANCE (SHRI 
JANARDHANA POOJARV): (8) to (d) 
A Statement is liven below . 

Statement 

Government h~ve FeeD tbe news item 
referred to in tho Question aHo"iog lapses 
on tbe part of Indian banks in financing 
MIs P.T. Five' Star Industries Ltd. 
Indonesia. an Indian Joint-venture 
company, estab]jsbed in Indonesia. 

A conlortium or four Indian Daub 
haj finanoed from thoir over1leas brul,ches 
MIs P.T. ~ive Star Indu, riet Ltd., 
Indonesia. At the time of grant of tho 
various facilities, the consortium of baok, 
had obtained the usual st.cuJitios in 
accordance with the n0rma I practice. 
The question" of obtain ina perloDa} 
luaraDteel from Indian promoten did Dot 
atiso 8' under tbe Foreign ExcbaDI' 
Rellulation Act. person. re!'ident jn India 
were Dot o~pected at that tim e to luarantet 
loa08 lakeD in foreign oxcbartae bf 
Qqmpaniea lo~ted abroa\l. 
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Tbe India" Jolnt.venture company 
• tarted incurring .losle. riaht from its 
Inception due to a number of realODI sucb 
as delay in project implementation, 
,marketing problems, demand rocoslion, 
sharp increase jn financial charles, slow 
realisa tion of rec.ivable<; and devaluation 
of Indonesian Rupiab. According to 
Refit rve Bank of India, thouah the 
Comrany is workins to a lmost its full 
capacity and has started len.ratinl cash 
lurp!uSe!ol, the earnine. arc not adequate 
to serv ice the debts and show profits. 
No enquiry as such has been cODducte,d. 
The perfnrmance of the unit is, however. 
being watched closely by tbe concerned 
banks. 

SHRIMATI GEETA MUKHERJEE: 
Sir1ce only a stat ement has been laid on 
the Tabl c. the real things involved cannot 
be found out from that. Therefore, I 
will atk a few questions with regard to 
tbe facts prc8ented by the hOD. Minister. 

Is it a fact that the P. T. Five Star 
InduHdt"s composed of tbree companies of 
which on e is Bombay 0)' eina and 
ManuL\i'tlll inrz Co. Ltd with Sbri NusH 
Wlldia as Chairman. owes Rs. 18 crore. to 
four n:11 ionalised banks i e. Indian Overseas 
Banks; Bank of Baroda, Syndicate B~n~, 
and Central Bank of India, and wlthlO 
seolen yrars of its incepiioo. it has not 
paid hack even a single ~aisa to tbe Banks, 
not even the inteiest which standi around 
Rs. 1 Sera es now? If so, the Govorn. 
mellt statement" blandly says that at that 
tim e ,here WIl' no system of guarantee on 
loans taken in foreign ~xchange by 
complnies located abroad. May I know, 
if thert: was no system of guarantee from 
COIl panies locate, abroad, was tbere any 
system of guarantee 'ilt that tiDle to forlify 
the in~ el est of 'he nationalised banks? I( 
80 were they observed by this company 
A~d what were the securities which were 
supposed to have been obtained by them 
according to lbe slat ement ? 

SHRI JANAROH \NA POOJARY: 
OUt ina the last few y.~r8 tbe loanee has 
re-paid mere tbaD k8. 4.5 crores. Under 
tbe FllreigD Bw.cba11Kc Regulation Act 
srCHon 26 (6) tbe companies are Dot 
pormined to luarantcc tbo 101~' tak'~ 

.oad. SOt tb" art Dot apeoted to 
furnisb perlonll luarant eel • 

SHRI C. MADHAV REDDI: 
Promoters of .he company Ire IUPpoIId 
to li~e penonal IUlrantee not the 
Companies. 

SHRI 14NARDHANA POOJARY: 
Yes. The realonl have been aiven in tbe 
main reply also why the unit .a. Dot 
makiol profits and it wal suft'erinl Josie 
Th e main reply consi~t. 01 all th ... 
reaSODI. 

SRRI SAIFUDDIN CHOWDHARY: 
No nalOnl are liveD. 

SHRI JANARDHANA POOJARY: I 
win JOlt read jt out for your information. 

SHRIMATI GBETA MUKHERJEE: 
But tbe first tbio, i. whether tbe')' paid 
ba~k even a ItDlle pa i'-a. 

SHRf JANARDHANA POOJARY : 
The Indian joi'lt.venture company Itarted 
incurrin, J08ses riaht from its incept,loa 
due to a number of realons lucb a8 del., 
in project implementation. martetio, 
problem~, demand recelsico, sharp increase 
in financial charles, slow realilatioD of 
receivables sDd devaluation of lodonell8'D 
Rupia"" Thrice devaluation bas takeD 
p1ace in Indonesia and the lalt devaluation 
bal takeD place in th e year 15)83 aDd the 
exchange rat e bas gone up to 970 Rupiah 
fop US S 1, becau')e 0' the 'Varioua 
reasons-labour cost also Jocrease •• 
escalation was al.o there. We blve tateD 
the steps to let back the mon.y. It )'OU 
kindly lake into considera lion the perto';' 
mance of this unit dUI ina tbe Jalt f •• 
year!1, in fhe year 198 J, for the reason. 
mentioned. they incurred 1088 to tb' talent 
of US, '477 million. The 'Iosl bat 
come down in 1985 to US., l.91J 
million. The Jatel' report is cbat tbe, 'ate 
likely to make profit. So. we are 10j"l 
to lit the mODey. In these Circumstances. 
It is a question of a unit incur. ins JOisea 
and the b •• k. are mOtHtofi_. it. 
Do6ni1ely if Decular,. we will look .oto 
all thea. aspect.. The Re .... ve Baok. of 
IDdia is 81,10 looldOI ioto a I) theso aspC4t. 
aD~ a quiok ICruliD1 i, ,JIO ~9n •• 
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SRRIM'TI GBSTA MUKHERJBB 
Sir. I ,tll P tined to hIlt the voice of tbe 
cotll;uoy fr" 0 rne all !U, tbrolt of our 
Mttli.ter. I am 90rry. AO,W1Y. be b~\s 
not tel)Ued to my first que!tioft wfu,tbor 
tbe, bave paid back eyea a sin.ie paisa. 

THB MINrSTBR OP FINANce (SKRI 
VIIHW~N"TH PR-\TAP SINGH): MiY 
I supplement 00 tbis pJiDt? Tbu iofor-
mltion may I just pa§~ Oll? ~~ lecurlty 
for tbe '.cditi., !lrt oted bY'the cOD8ortium 
banks, tbe conI Jrtlum banks are bavioa 
exclu'lve pari pal" 'charge on the entire 
fixed aaqetl and m )vabl e macb inery whicb 
I, valued at Rs. 18.74 croreg aa 00 
31.12.t984. ObtaiDtol of perlonal 
luarantees of tbe Indian promotors. even 
if tbey are, wi llina to live. would have 
tll~tam01Qted to violatioD of FBRA 
relul_tions. The banks bave reported 
tbat tbey have followed the normal banking 
npr:lll$ in the m:.dter 0' obtainina other 
form, of security like mortgaglnl tbe 
plant and machinery aad other fixed asset. 
as indicated above. 

SHRIMATI OBSTA MUKHERJEE: 
It II clear tbat tbey have Dot paid even a 
siogle pie. 

SHRI JANARDHANA POOJARY: I 
bave 'CaTod more than Rs. 4.5 crore8 in 
the bogioninl itself. 

SHRIM~TI OBETA MUKHERJEE. 
1"00 SlY that tb ey ha'le paid so muob. 
Why dO[l't you SlY tbat ? 

SHlI JANARDHANA POOJARY: I 
ba,e said this. You bav 0 Dot h~drd it. 

SHRIMATi GBSTA MUKHERJEB : I 
bave be"rd. You bave Dot said tbat. 

SBRI JANARDHANA POOJARY: I 
haye said this in the first seoteoCO, 
more tban R.I. 4 $ crore. tbey bave paid ••• 
(lnl,""pllo.) 

PRO'. MADHU DANDAVATB: Mr. 
MIDt~(er, ber tbroat '1IPoiled, not ear •• 
._. GaD beat well. 

SHRIMATI GEBTA MUKHERJEE: 
Now, the Oovernmen (seems to be quite 
satisfied with· the state of affairs and 80 
are the replica. May I know wbothet it is 
a fact that Dr. N.L. Hhgorani, Prof.s.or 
of NIBM' who was commissioned, to 
undertake a detailed study of the situation. 
found that: (8) assets of the company, on 
bis personal verification, showed to be Jess 
tbln' six million tbough accordin.lZ to the 
booki those should have been $ 14 
million: (b) whether costs were shown very 
higb : and (c) whet~er by 31st March 1981 
Jbere wa:. no equity stake 1 eft in tbe 
project? I would like to know whether 
the.. were the findings of Dr. N.L. 
HiDgorani and if 80, whether it is not a 
ver1 serious situation, and whether in view 
of this serious situation evon at this later 
bour, the Government will reconsider its 
deci.ioD aod start an inquiry. 

SHRI JAN~RDHANA POOJARY: 
Sir, it is true tbat Dr. Hingorani has stared 
that the value of the assetR was wortb 
US $ 6 million as against US $ 14 million 
~hown in the books of accounts. What had 
happen cd is that he based his assessment 
on the record~ available. But- some of 
the records whicb were there with the 
interoationa,l authoriti~s were not made 
available to him. So, all the assets and 
machineries Wire theye in fact. Not only 
tbat, the evaluer of interoational repute 
wa, seot. He mJde allose.ssment and be 
also stated that all tbe assetli are thero 
worth about '16 million and there IS 110 h joky 
p~inky. Any way. the Rese{ ve Bank is 
goiog to look into all , hesc aspects and we 
are not going to bide anything and badks 
have been asked to 611d out. 1:0." en tbe 
Bank official' persona Ity W ~'llt ther e and 
ssw the assets tbere. There is no hanky 
panky according to their repor!. Ke~erve 

Baok IS alao goinS inlo "II lbe aspe~ls. 

SHRI P. KOLANDAIVELU ~ In the 
lasl Session we bad witnessed '\.ian melaa 
;n rupees but in tblB Sos,iJo w" ate 
lookiog into IJan mdas in for~laD 

exchange. (l"t~"upliofl') Abuut $ J 5 
million in forolgo excbangc ha~ bCCIl liven 
to MIs P.T. Five Star IOdustries Ltd. 
Even in your .,,,tomcnt YOU bave ad nllted 
that .~cordIDl& to tbe Rc~r vo Bitok t.lo .• ab 
thI Company il worklD' 10 a1mOIt 1.~ tuU 
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caplcit J and ha s not 1~D'erated COlt. 
,urpl\l;e~. til" earoin~s are not adequate 
to .e!'vi:e debb and show profitq. My 
que9t:01 is-are banks giving loans only 
ablur goin" thro,lgh the 'Proj~ct report 
viability-whetber it is economical or not; 
whether ballki have advanceJ loans? Do 
you ~i~e I )an af~er ~oirJg througb a 11 tbe 
formalttie,? My other question is-the 
Bombay Dying Ch lirman. Mr. Wadia I 
think: he is h'lving a political clout. He 
is hlVing politicli c10ut in so far as the 
India" p()l Hic; h concerned. Did he 
playa polit ical fraud upon lhe banks to 
let loan? 

SHRI JAN ARDHANA PO OJ ARY : At 
the time of the appraisal. viability, 
economic viability, every asp ect is looked 
into and when it is found that it is 
economically viable, tben only loan is 
8anl~tioned. So (ar al fraud is concerned 
wbether anybody is having political clout 
or anything, it iq not alhwed. S) far as 
tbi~ aJP~ct it co lcerned I want to make it 
very clear, no political interference is 
allowed and we bale been very strict in 
this regard and our pa ,t and preseJt acUons 
aro very clear that 00 politica.l interferen ce 
is allowed in tbis country. 

DR. CHINT A MOHAN: Wh en I 
raised Call Attention in this regard in the 
last Session it was promised that if any 
such tbing bappen~, thore will be enquiry 
and all that. Thero is a clear cut case. 
Rs. 60 crOfes are involved h"re. People 
in India are Out able to let R8. 10,000 
from the bank. But people in Indonesia are 
able to get Rs. 60 crores though they arc 
not able to pay Rs. 6 Jakhs in six years. 
W.ll you call for un enqu;ry on thil 7 

PROF. MADHU DANDAVATE: D!l 
DOL do it under Enq uiry Commission Act. 
(Int,rrUpllonl) . 

SHRI JANARDHANA PO OJ ~RY : I 
Ihare the concern expressed by the bOD. 
Member. so far as weaker sectioDs aro 
coneerned Tbank vou very much. 

So far as enquiry is COf'1C<!rned strict 
,crutin)' is done. If tbere is any prima 1(1(/' 

evidence to show that there is IDY 
irrclolarity, definitely w. wiJI order for aD 
enquiry. 

SHRI SURBSH KURUP : Is it a fact. 
even If it became quito clear that thi. 
p.lrticulclr industry is ruoniog into a bUIe 
lo.sandtbeyarenot.able to repay the 
fir.t loan, the Indian O'er,eas Bank 
pumped in twice huge amount of Joan 1 
What prompted the bank to take 8uch an 
uopl:ecedented decision? Will tbe 
Government enquire into this? What 
prompted the Bank to give again )oao 1.0. 
two times? 

~HRI JANARDHANA POOJARY: 
Sir, bere I blJve given tho reasons. The 
banks have given tbe rea~ons as to why. •• . 

SHRI SURS3H KURUP: Por the 
second loan. 

SHRI JANARDHANA POOJARY: 
Some reaSODS bave been given and I have 
read them also in the main reply, and DOW 
I am just telliog bim .•.• (]rtl,rruption,). 
For reasons, if you kindly go tbrouab what 
I read, it has beon clearly stated •..• 

( Inle"uplions). 

~HRI SURESH KURUP: First loan. 
Again loan. were liven. They were siven 
for two times. 

SHRI lANARDHANA roOJARY: 
We will look into that. 

SHRI VISHWANATH PRATAP 
SINGH; We Will look into it. 

SHRI SAIFUDDIN CHOWDHARY; 
What you wiU look into? 

(lnt."uptlo",). 

SHRI VISHW4NATH PRATAP 
SINGH: Just a moment. I am answorio. 
bim. 

The bon. Member .Iked wbether thll 
will be looked into-the second 10ao aDd 
the circumstance, of It. I am 'Iyiol • WO 
will look into it.' 
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Dlredlve.lssuec1 to NTC Milll 

+ 
62. SHRI O.S. BASAVARAJU . 

SHRI R.N. NANJB GOWDA: 

:Will the Minister of fBXTILES be 
pleased to .tat.e : 

(a) whether in July and in September, 
Unioo Government have issued major 
directives to all the 123 National Textile 
Mills to take steps to wipe out their cash 
I08ses,completely by ApriJ. 1987 : 

(b) if so, the details of tbi! directives 
issued; 

,(c) to what extent the ahove mills ha¥e 
succeeded in wiping out losses; 

(d) whether any detail~ about improve-
ments of tbe NTC MIIJ.~ have been received 
after the j"ue of these directives; and 

(0) the letest position in regard to 
improvement of the above mentioned 
toxtile mills? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEXfILES (SHRI S. 
KRISHNA KUMAR): (a) to (e) A 
Statem.:nt is given below. 

Statement 

(a) N~ dir ectives have been issued by 
tbe Union GOieroment to aU ~h. National 
Textile Corporation Mdls. However, tbe 
need to reduce losses of NrC subsidiaries 
was strehed in roview meetings bold in tbe 
Ministry in July, 1986 and September, 
1986. 

(b) Doe. Dot arise. 

(c) to (e) Tbe latest figures indicate 
t'bat lbe cash IOlses jn September, 1986 
were Rs. 2.44 crores less tban the cash 
losse. durioi May. 1986.. SirniiarJy. the 
production of cloth and market yarn in 
September. 1986 wa. 6.66 milliou metres 
aDd 12.87 lakb ka.. respectively more 
tball the production of Glotb tlnd market 
Y&m,lD Ma1, 1Sl86. 

SHRI O.S. BAS~VARAJU : Sir, I am 
Dot aatisfied with rhe Statement given by 
the Minister. Tbe questIon is whether 
the number of textilo mills have becn 
funning into Josse~ continuoLlsly for tbe 
last 4 of S years. In this connectiQD I 
would like to know what are the tot~J 
loss(s surfered by NTC mills, for how JODI 
tbese lo~ses have b~en there, what were the 
main reasons I,)r theso losSts aDd why the 
NtC had not taken any action in, this 
regard. 

SHRI S. KRISHNA KUMAR : Sir, as 
the House is aware. the objective of 
establlsblDi the Notional Teltile Corpora-
tion i. to manage the bffairs of the already 
sick textile mills' taken over by the 
Govern'ment. So far NrC has made a 
Cumulative cash loss of about Rs. 800 
crOTes. The organisation was" established 
in 1968. The Government have taken a 
sedes of measures to reduce the cash Josles. 
Tbcre has been continuous review of the 
bituation and J am bappy to inform tb e 
House that ovcr the la~t three years there 
is a d iscerDlbJ. improv tQlcnt in curtauina 
lhe cash (osses. After the strictilt poslubJe 
instructions and closer supervision and 
monitoring was established in the organisa-
tion six months ago, In tbe Jast six montbs 
there ha~ beeD almost Rs. 1 crore less cash 
losses each month and Ibis hab been a 
stable hend. The GovunmeDt is continu-
ing to make dlort to red I ce the casb losses 
of the NrC, but Government j~ halUl)tfuul 
by a series of factors ove. wbicb the NIC 
ba.- got very little control. Tbe reasons 
for the los~es are-old and obeiolc,e 
machinery, cxce"s labour force, wale 
increases due to ad hoc announcem~Dl of 
D.A. ctc. by the :Stale GOVC1DDlcnt. 
power and loa a sb~ddin& probJems. 
increase of cost of power, Impact of colton 
pl'ices, market I ecesslons in textile Indu~lry, 
strikes and dis(Ulbod worktrJl COndliJOnl, 
a od in~dequate tlnanciaJ rCbOUlCt' 10 
modernise tbe milIs. We aro talUDI aCtion 
on aU thele fconts. 

SHRI O.S. BASA V ARAJU : My 
second Supplementary is whether it is a 
fact thut huge stocks of the NrC products 
arc JYIDg wuh tbe NIC Ihops aH v'Vc:r 
India: about the total quanluy 01 blO~k., 

"bolbel jDQuir, hal been made a$ lO wAI 
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lucb larae .tocks are pilina up with the 
abow room,. I would, also like to know 
whether Government pro pOles to tako steps 
to upgrade the performance of the textile 
lector and tbe revolving rund bas been 
created on the initiatives taken by tbe 
Prime Minister to belp tbe textile industry 
to come out or the red aDd if In, wb. t il 
the time r~quired (or this. 

SHRI S. KRISHNA KUMAR: Sir, 
tbe stocks lying in NTC shops amount to 
approximately 14 million metros valued at 
Rs. 19 crore'. The stock is not conside-
red too excessive against the back·around 
of tbe volume of operation of tbe 
Company. 

The 'ollowina s1eps are taken to ctc,ar 
tbe stockg: Promoting sales, incentive 
schemes, dilcount, training programmes 10 
tbat show room employee5 can be more 
effective, wider publicity, exhihition etc. 

SHRI H.N. NANJE GOWDA: Sir, • 
very att ractvie and lucrative pnst is to be 
the Cbairman of the Nationai Textile 
Corporation. 

Now, I would like to know whether aoy 
inquiry was conducted for the:e 101se', 
whether any persoos werl! found guilty; 
whether Government took action to punisb 
them and whether you have also retrenched 
labJur force. They h we also stated that 
laO directIves have been issued by the 
Government. Why no directives bave 
beeD issued when tbele companies' losae8 
are more than R.s. 800 crores 1 Have you 
lot any COilcrete proposals for reltorinl 
profitability in these mills 7 

SHRI S. KRI~HN A KUMAR: AI 
already explained, the' reasons for the 
losses of Nrc are structural in nature aDd 
tboee is a long history behind tho workiD. 
of tbe NrC. EascetiaJly tbey wert aaked 
to takl over lick' textile millq. 

Tho quesUou of mllmaDaaement and 
disbonesty in the NrC system is jncesaaoU, 
looked ioto by the Government. ScY.cral 
\imcs~ sevoral'\}ffh:ers bave been dilmi.sed ; 
maoy otficers are faciol CBI eDquiry and 
this ba~ beto I ;OOdOLlOUl ,roooll. I bay. 

a Hst of omcers wbo have been su.,pend.d 
or removed (rom servioe berere tbetr 
terms were over, and the" 8lah.Dt whom 
CDI enquiry h pending We have alreld, 
stated tbe rea~ons for the losses. Wo 
bave takeD a series of st eps to improve the 
workil'll of the company. I have ben • 
list or 15 major steps which we baf* 
taken., We have lone into new prOfih!bl. 
product like Sula bh. 'lie have continued 
with tbe labour rationalisation scheme 
under whicb the man·loom ratio as we J Ii 
man·spindle ratio has been rldued 
considerably in the last few \I ears. Serea. 
is being jiven to close dOWD uneconomic 
activities; old boilers are being replaced 
for efiective fuel economy; selective 
modernisation proposal~ are belrll imple-
ment c.J : captive power capacity is beial 
set up etc. 

We are trying to ensure work.n' 
participa lion in mana& ement. It i. nOi 
true thal we bave not given instructions tD 
tbe past. Instruction, have teen i&sued at 
all times and tbis prOCtSS i8 belDI 
continl:\cd. 

Due to the package of measures beiDI 
undertaken by tbe Government. as I baVI. 
already stated, tbe performance of til. 
company has improvod over tbe Jast tbree 
years, especially in the last lix month .. 
I bave aot tbe financIal and oporatiooa) 
indices bere, whicb 1 do Dot wane to read 
out, to save time. 

DR.. O.s. RAJH~NS: Sir, is .t~, 
GOvernment awar~ of tbe fact that somt 01' 
tbese miJJa will Dever be reVived in t~: 
life .. time, and if 10, is tbe Oovelnmcat 
pre I ar(!d to take a bard decision iD tbi,' 
regard so that tbey do poe pro~c to be • 
parasite on Dational exchequer? 

SHRI S. KRISHNA KUMAR.:~' 
Natiooal Tex(110 Polic:y approved bI 
Par Jiameut in June last ,ear, bas ctead,: 
stated (be Government's inteurton in •• 
direction. Tba, is, unvlable mUla wbirlll 
are incapable of operating profitabJy In • 
conuDuous draiQ OD tbe Icar;c rclOu_ 
of tile country aod f) ueb ultitl or pull 
tbtrool, ma, ,bave \0 be clol,,4 do. " 
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order tbat the dr,ln OD tbe exchequer. 
ft'e Corporation a'S well as Government 
"'e been eaalged in a .riel or exereflea 
10 flad out tbe Yiability of each of tbe 125 
"U. under the NrC syltem. We baye 
.t-aoristd tbe miJIc accordiOI to viabi1fty. 
Jut we have Dot taken any dna 1 decision 00 
clOlinl down any mill. This is in proceli. 

SHRI BASUDEB ACHARIA: There 
were newspaper reports that about 25,000 
wOlkerl working in NTC were being 
retrenched by the NTC. If 10. what i, 
tbe reason. He has already stated tbat 
the; are ,oing to implement Notional 
Textile Policy and they are goina to ciose 
down some textile mills. It is alr~ady 

Itated that tbose mills will not be revivod. 

( Inlerruptiond 

May I know fro(1l the hOD. MiDlster 
wblcb are these mills which Government 
p,oposes to close down and ~hether tbe 
2$.000 work.n of NTC are to be 
r etreoched ? 

SHRI S. KRISHNA KUMAR: 10 to 
15% of tbe labour rorce under the NrC 
.ystem is surplus. ft is this factor whicb 
II rlspon8ible for almost 30 % of the total 
calh lo~ses. p'or insitance. out of R.I. 117 
IrOl'S lost by tbe NrC (lnnterruptlonl) ••• 

MR. SPEAKBR : The ract is a fact. 

SARI S. KRISHNA KUMAR: 10 
lh5.86, about Rl.. 25 croro~ loss was due 

to··exce88 labour. Tbis has been establis-
\led by independent studies. Due to 
rationalisation, we have be.o able to 
'mprove the efficacy of .. the mills to a 
certalD extent. There is no propolal to 
immedfately hlodae or dismiss about 
25.000 workers which represents the total 
laure and tbat figure does oot correspond 
to weak and unviable miIJs about which 
the boo. Member .poke. 

J bave stated earUer tbat Goveroment 
have not tr.ken yet any fioal decision about 
C;lo.'oi of any mill. The "viability of tbe 
_i'1l1 also chaoaeB from time to time. 
(lIJ",r"plion,) And, therefore, we do 1'10' 
wane to live now IDY plrUcuJar U8~ ·of 
.11, whi$b we ate ~~viabl .. (la"~I1 ... ). 

MR. SPEAKER : DOD't interrupt; 

DR. D~ TTA SAMANT : Man.,ementl 
are elpJoi tlng.· , 

PROP. MAOHU DANDAVATB: 
PJeale aUo" one question 0' Dr. Datta 
SamlDt. 

MR. SPPAKER: I cannot allow 
everybody. I caonot allow 540 Member. 
fO IDeak. 

DR. DATTA SAMANT : There are 26 
mill, in Bombay You have removed 
26.000 workers •.. (lnle"uPllon'~_ 

SHRI K. RAMACHANDRA REDDY: 
You are not turning to tbis sido. 

MR. SPEAKPIt ~ Mr. Reddy, You 
~ave to realise tbat I bave to cater to $40 
Members. 

SHRI K. RAMACHANDRA REDDY: 
Every day I am tryfng to "et YOU. You 
are caterina only to certa in Members. 

MR~ SPEAKER: How can JOU la, 
that? You arc w:on, tbere. I am dolo, 
wbat I am tbinking right. 

( InttrruptiOlJ') 

DR. DATTA SAMANT: I am tbe 
maximum sufferer. 

There are 26 mills in Bombay, '6 ~ 
are under NTC. There IS a JO~I or RI. 800 
crotes. R •. 15 crores of bank money is 
involved in tbe sickness. Thl textile 
owoers bave already swaJlowed everyrbfn. 
and tbey have liven you a arave warniol. 
Apin. GoverDment is lookma to the 
wbol e thin •• 

ConSidering IU tbese. are you lOin, to 
tate tbe people who hive made tho mill. 
lick or tbose who are ,oin, to make the 
m,lJs siek now, to task? I bave given 'he 
House aU tbe delaH.. I put fUl1btr 
question. You Ire livlo, them R.s. 700 
cror~ .o~t loans. With all tbfl tel'ile 
poU"" ,he Gov ern. ea. i. ,oio, to 
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encouralle onl, 100 milll all over tbo 
coontry. Becau~e of tbe.e policies of the 
Goyernment. over 604000 w('rkers in 
Bombay and one lakh worke.rs in DeJhi and 
ever,where aro'loing to be thrown out. 

I, therefore, categoricallY Ask tbe 
GovernM ent : Are you going to see that 
tbe worker~' intere~ts wi1) be protected 
DOW that the mill-r<wDP.rs have alreHdv 
swallowed the money and the management 
Is poor no\\? The workers should not 
be tbrown a~ay for no fault of theirs and 
with th. modernisation tbere should be 
01 ore production Are you going to 
prot~ct the nterests of tbe workers? 

SHRI S. KRISHNA KUMAR: Sir. r 
. have never stated that the Josses of NTC . 

are due to tbe workers' fault. 1 was only 
hlgblighting tbe percentale of losiel of NTC 
which is a scribed to over-stoffinl. This is 
tbe . ration::lle behind our rationalisation 
scheme. The moderni~atjon fund for pJar't 
and macbinery created for the texfjle 
industry wbich will have a budgetafY 
8upport as weft as lOBI and IFel finance 
is to be given to mills an c8ae-by·case basis 
OD tbe hasis or t'anctioDed project repor's. 
There will b. a degree of workers partie;· 
pation to ensure that thefe m()neyes arc 
utilised properly for the purposes for which 
they are sanctioned. The workers inteJest 
will be pro'eeted as has been laid down 
clearl, in the policy which has been 
approved by ParHamellt. 

(InterruptiQnl) 

Self Employment Programme for 
Urban Poor 

+ 
*453. SHRI V.S. KRISHNA IYER : 

SHRI SHANT! DHARIWAL : 

Will the Minister of FINANCE be 
pleased to stat e : 

(8) whether Goverbment have introduc-
ed new bank credit scheme, Self·Employ· 
ment Prolramme' for Ulban Poor 
(IEPUP) ; 

(b) if so. the details tbereof iocludiD& 
the cat eloriea an~ tllc n~mber of peoplo to 

be benefited under the scheme. the wars 
for recoverey and the luJdeUncl inued to 
the banks in tbi. regard. 

(c) the amount earmarked fot tbe 
purpose: 

(d) the "umber of Jopn applications 
rpceivecl under the said Ichtme and l1umber 
of 8'PpliC8nt~ sarctforod loans upto Septe-
mber, 1986 ; 

(e) whether complaint. bave been 
received a~~ut hlaekmarkrtinJt ard irre.uJ· 
arities in distributin$l Joan application forms 
for the scheme; and 

( f) if so, the nature 01 the complaints 
and action taken in tbe matter? 

THE M1NISTE'R OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARl)HANA POOJARY): (a) to ( r) 
A Statement is given below. 

statement 

(a) to (c) A Self Employment Pro-
gramme for Urban Poor (SEPUP) has 
been launched from September, 1 t86 with 
8 view to provi de soft Joan assistance to 
urban famJ]jes hRVio8 an income of less 
tban Rs. 600/. per month. SEPUP wiJI 
cover all cities and towns with population 
exceeding 10,000 as per J 981 ctnsus"and 
which 8re not covered under Inteerated 
Rura] Otvelopment Programme (lRDP). 
Under this programme, which would be 
implemented by tbe public sector bank., 
financial as~istaDee upto Rs. S.OOO per 
family will be provided to selected benefi. 
ciari es. The Central Government would 

. provide subsidy at tbe rite or 25% of 
the a~ount of aSlietance. The subtid)' 
amount will be kept with the financing baok 
as term d~posit to be adjusted after tbo 
borrower bat repaid 75% of tbe principal 
amount (with 10% IDtereat) for whicb a 
period or 30 montbs, including loUial .faee 
period of 3 months, bas been stipulated. 
It is estimated that 10anl1 amounting to Rs. 
200 crores will tSow frem banks, dunOI 
tbe current finall\:lal ,ear, to S lakb 
bene.clarice uo4er SBPUP, 
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(d) The Scheme has been launched 
from Septemhrr. 1986 ."d as s1Jch, it is 
too carly to give data io re~pect of number 
of 1080 applicatioDs recel,ed and the 
number of loans sanctioned upto Septmber. 
1986 since metronolitan, urban "nd semi· 
urban centres are spread alJ over the 
country. 

(e) and (f) There has been aD over-
wbelming demand, in certain parts of the 
country. for ]08n application forms in 
respect of SEPUP. However, no complaint 
regarding bJack marketing of bank loan 
forms bas been received. 

SHRI V.S. KRISHNA IYER.: Sir, I 
welcome the scheme. But I would like 
to know from the Government whether 
there are any loopholes in the Implementa-
tion of th e scheme. They have announced 
the scheme about two or three days hefoft.! 
Ist of Soptember. They gave little time 
for the i'isue of application forms. Is tbe 
Government aware that there was an 
unp~.eedented rush of men and women for 
the collection or the forms. In many a 
place, there was latbf .. charge. The managers 
of the Banks were gberaoed. Forms were 
sold in black-market. I would like to 
know "hat stops the Government has 
formulated to lee such things do not recur. 
At the same time I want to know from the 
Government why 8uch little time was 
given. or course I know they were eager 
to implement the scheme. But why only 
two to three days time was given for the 
scbeme. Forms were given to those who 
brought ration cards. I know in my con-
stituency in Bangalore. many people and 
even women slept in the open in the mid· 
night to collect application forms. Is it 
tbe way tb' Government should he~p our 
unfortunate brothers and 8isters who ate 
aettlO8 loans? Wbat s~eps the Government 
is taking to sec that. sucb thio,s do not 
recur in futuro? 

saRI JANAllDHANA POOJARY: 
Sir, it is true tbat overwhelming demand 
.s there for this ICbemc. In. fact wherover 
there was demand \\1 bave ".ued applica-
tion forms. Particularly in lome centres. 
there walDO demand. Por example, in 
Bomba, practitally thero WlI DO demand. 
ItA _,ain,t tbe tar,1t of about 26000, we 

did Dot pet sufficient appJicants at aU. In 
Delhi we have got more than sufficient and 
overwhelmfng demand. Anyway. wherever 
tbere i. demand for that, we wiJl lee tbat 
~ufflcieot ap"lication forms FIre supplied. 
Not (" n ly f ha t. So fa r we have not received 
any complajnts of corruption so far as j~8UO 
of application forms is cODceorned. If the 
hon. Member haD got any instances. he 
may please give tbem to us. Definittiy we 
wUJ take action, 

SHRI V.S. KRISHNA IYER: I would 
like to know as to why the Government is 
using the nationalised b:mk& for the issue 
of 108D". Why not thty route the loans. 
through the Urban Cooperative Bar-kll. Yo~ 
know, they are doing wen in almost all 
the c8pi~al cities. They are tbe first to 
give loans to the poor people. Even be-
fore the nationalised banks thought of it. 
they had given JoaD~ to thf'm.. An('~ her " 
thing wh:ch I would like to know i~ about 
tbe definition of the family. R". 600 jf.: tbe 
ceil ing to get loan. If the father gets Rs. 
600, his unempJoyed son car,not get tbo 
J :>ao. So, it hi necessary f 0 define ·fi.1miJy~ 
in this particular context. Also. there j, 
anotber thing i e. you want the benefiCiary 
to get the consent of the owner of the 
promises. You know mOtlt of them are 
living on foot·paths, stair- caSeS, platforms 
etc. So. they should not insist on that 
certificate. 

SHRI JANARDHANA POOJARY: Sir, 
only lation·card is insi~ttd upon j.·nU the 
permissioD of the land-lord ip. not at aJJ 
required. I want to make it very cl "sr on 
that. So far al the income limn is concer-
ned, this scheme is meant for the people 
who arc liVing below the P(~verty·Jjne. A, 
per the Planninl Commission~ the heorne 
for the people Who are living below po, erty. 
line is fixed as Rs 7200 pel annum ID 
urban area. So, in ordt;r to cover tbose 
populatioD, the persons who art' HviDI 
below the poverly·line, we bave fixed tbe 
income as Rs. 7200. Let us see how tbi' 
scbeme works. If at aJl a change is 
required, we will consider artel wards, 

[ Tranllal/on) 

SHItl SHANTI DHARIWAL: Mr. 
Spoaker. Sir t it was asked in tbe question 
~8 t~ wh.t will be tbe norms for schetin, 
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peraorls. The bon. Mit,ist.r bit broadly 
said tbat tbe persoas'bavinl an income of. 
less than B.s. 600 per ,mon1b will .. &igen 
JoaDl. It is all filbt tbat they wi)} give 
loans to those whole monthly income ia 
lea. tban B.s. 600, but suppotlol they have 
ftxed a taraet 0120 pencIlS for one brunch 
of tho bank for Itving loan nnd 100 
applications are recei,ed and a II the 
applicants have less tban Rs. 600 as their 
monthly income. tben what will be tbe 

. norma in such a situation' Will tbey leave 
it to the Bank Manaaer~ to decide or \\1m 
the opinion of the public rtpr esentatives 
a180 be taken in this regard' What are the 
Dorms fixed in tbi. relaId? 

[FnglillrJ 

SHRJ JANARDHANA POOIARY: It 
is twe that there is a demand for this 
schl,me. a11d whenever 9. large number of 
apt'lications comet we wilt b~'le to first 
identify tbe persons who are eligible for 
this Programme. It is alRo true that we 
cannot cover all the poruJatfon at a tfme. 
We have to 10 step by step, and every year 
we have to cover more peopJe. By 
31.3 1987~ we have to coyer five lakh 
people giving about R,&, 200 crotts. We 
will 8tC if there is an, difficulty and w. 
will look into the aspect mentioned by the 
hO·Q. Member. 

SARI M RAGHUMA REDDY: This 
is a very good ~chen1e and I must com .. 
pHment tbe bon. 'Mimster tor tbat. But J 
have my own doubt Ilbovt tbe implementa-
tion. whether the scbeme will be imptcmen· 
ted in the true sense, In the clse of 
Gramodyoga schemc, in the villaaes the 
banks are not giviDI loans. the same is 
tbe Case with the Modified Area Develop .. 
ment Agency scbeme as wen as the lllOP. 
Tbe lovernroeDt subsidy amount. are 
beinu depo.ited in the bank.s, in the nation-
alised bank'. and GramiD and commercial 
banks •• pecially in my constituency,· are 
not giviDI the loans. 1 bave visited per .. 
lonally .ome of the Gramm banks and 
the, refused to live because of tbe poor 
performance of the bank.. ~8)' I know 
wb~ther the hon. Minister will gUArantee 
tblt theae natioo.Uled buts will provide 
JoaD. to the mttDdod beneficiaries' Or, 
"iJJ ,ou make t~ote latenclod ~Dtecjlriet 

go rouDd tbe banks Ind .now soma 4' 'lie 
middle men to enter aud tate ad'IDta.e. 
of the situation 1 What .clion is tbe 
Minister goina to take on all th,se thinlS , 
I want a cale,orical reply. 

SHRI JANARDRANA .POOJARY: 1 
do not know nhout the Gramodyoga 
programme which he has,referred to, wber· 
her he i~ 1eferring to the educated 
unemployed ~cbcme. I do not know what 
tbat Oramodyog8 scheme is ahout. whether 
{heir Sta~e bas liven a different name 
like tbat fol' the educated unemployed 
fcheme. Wt\':fever there is deficienc)" 
we are correcting it. We are ptrsooaJJ, 
monitoring it. In the Chief B.lteCbtivct 
meetjn~ 'we have brought up this issue We 
win see thM the ben.nciari~. are not 
dodped from pbce to place. Not on1y thatt 

we will Sf(' lli;lt n better customer service. 
parti'~\lhnh for th~ weaker 8ectlona, 18 
given 8'ld aJsr) .e~ th"lt this prc,rammc is 
also impJen.'cnfcd properly and .peedJl~'. 

PROF.MADHU DANOAVATE: M, 
gC)pplementury qUfsticn is in re~ard to 
part (t') of fhe original quer;tiOD. You caD 
lead ~hat pat,t ((.) a~Hin 1 t is very impor-
ta(lt-rE'~arding blackmarkettng. I would 
like '0 1<now (rom tbe hon. Minister whe-
ther he bas cntl'le 8crO!"8 a copy of tbe 
Ecowmic Tlmel, Banpal( rr edition. dated 
.I'e 2 ht October. in which a bi. box item 
has appeHred under the cap'ion: "LoaD 
Mela Applic8tions on Black Market-
Congrf'~~.l men Corner on e .. t bird .1. 
(/lIte"uptionl) This is not my , .. rtioD. 
([IIterruptio",) 

MR. SPEAKER . Please sit d09lD. Why 
a:e you doing it ? Tbe Mimster \\'11. ro,.,. 
Why should you reply ? 

(In l,rruplitHU) 

MR. SPBAKER: Please take y~ur 
scat~ fet 'he Minisrer reph'. don't tat~ 
cbarge of it now. 

PROP. MADHU DANDAVATS: 
Incidentally I may submit to),ou that I am 
neither tbe Editor. nor tbo Prioter Of tbe 
Pu\)Ulllor of IoonomiQ l1Q)e" 
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SHal T. BASHER: What "is' your 
rolo~ ! 

1 PROP. MADHU DANDAVATE: My 
role is that of a viitJant reader. 

On tbe basis of this particular report 
ia 'tbe EcoDomic Times 01 Banaalore .. I 
waDI to' koow whether it is a fact that 
100.0qO applic'at ions for a loan \;\ ortb of 
a mmimum of Rs. 13 crores were proposed 
to be distrlbutld at two separate fUDctionb. 
which were very fiaered ,'uDclioni to 
commemorate. the s~>cond death anoivel sary 
of Smt. lnd ira' Gandhi. out of tbese 
100.00t) appllclitions. 30,(.)00 wete supp:J;:,ed 
to be lold in black-mark c:.t wi 111 turther 
infolmHtJOn thut if there is a r"d ~eal of 
certam ruliol pally func~jooaf&e.s 01~ the 
apphcation fOI IDS •••. 

(Int,rruptions) 

MR. SPBAKER: Thc 1¥1lOister waH 
reply. Why shOUIQ you gel agiLll ed ~boUL 
it ? PJ ease Sit down. H~ wlii ~',liy ~hat is 
\be truth. 

PROF. MADHU DANiJA. VATE : I 
would likt. tv know wbetb~l at thiS UiOIucnt 
any cnange of POl tfollO ll:.i~ tak. ell place. 
B._bet· Mr. V.P, Swgh or Mr. Puojary bas 
to reply. 

KUMARI MAMA-' A ll.\NERJlE: 
We want a lull dlSCU~SiOO. 

PROF. MADHU DANUAVATE : I am 
rcferrioi to HdogaiOI.~, UO~ H~Ljlal. 

(In''''upllon'' ••.. So, turlbtC lulvfiualiOU 1:'; 

tbal tbose appllcatluu loanS 0" whi..:ll a . 
QOU&ID lod stal wal> put ate tv (.Ie ,a"'I.u '" 
tbe a ",tbeD He QUCIt W tuc 1l ha ve '0 be" i .. ~ u 
morc ta~ourable COQIUOelauvD. 1\11 tbiiL 
I wa~t to ask 11) Wb'LbtI uus rcpo), J:I 

g'Qu.ot. 

SHIU J.-\NARDHANA POOJt\RY : I 
am arateful to ln~ HOD. Mcmb .. l fot 
as.klol lnts qlJc~uou. l11lvu,lloul ttlo 
cOlo&uuy we al'~ rOCCIVlUj .u,?~hJlI." frv&O 
dltfolour ~~atelj-,:h)m;LUJlC. ttvUl W ~t. 
BODIII. 'SUJDOUWI ltom CUIlj""" tUloG 

States aDd sometimes (rom tbe oppoljtioD 
ruled States also. I may .'ve aD eaamp}t 
tbat in Congress ruled Statel the, 8a, that 
they are identified by tbe congress party, 
in West Benp. the compJs'jut 'S tbat 
they are identified by tl:eir party people ••• 
(Ifllfrruptlons) 

SHRI SAIFUDDIN CHOUDHARY: 
We objected to Joan melas. 

MR. SPEAKER: Please sit down. 

Clld6rruptlo,.,) 

SHRI JANARDHANA pOOJARY: 
Thi~ f'ort 0' complaints are bein~ recdved. 
Submission of application to the bank by 
any citizen of tbe country including tbose 
who belong to political 'parties or social 
organisations is not a crime. We welcome 
if any people want to serve the peorJe by 
submitting thc application to the bank, we 
:tnpTtciate such people no matter, whether 
they come from t be Con gr eSs or fr om 
Janata or from Communist Party. We 
appreciate it. What I am submitting is . 
that the judaement and the pro~elSU11 
action has to be dooe by the bank peopJe. 
Submiqsion of application is oot a crime 
b'lt the ultimate judgement is w.th tbe 
bank and it has to be don e by the bank 
people only. Coming to tbe allegation 
that about 20,000 people had been given 
apphcations when f lakh people were to 
bt: given JoaDs. Here I would Jike to 
submit that applicati()D'3 were submitt ed by 
Jan:ltl people inCluding COD8r e~8 ptople 
bal I have not I, ecclvtd any complajot so 
f"r thelt there was corruption. In fact when 
the social workers or any citizen of lbh 
country Jocluchn. myself helps the poorman 
in 'UJ~ country wbo is Ignorant and who is 
not !lelvlng sutficlent know1t'dlC to file an 
appilcalJoo thoo it is a welcome measure. 
jf my Congress people bave helped \b..:m 
tben 1 welcome it. 

PROf. MADHU DANDAVATE: Sir, 
wbat ",bout my question? 

SHRI JANARDHANA POOJARY: I 
am comma to 'bat. SIl, ctuHor when Mr. 
K.risboa lyer. tbe bOD. Member of Parlia-
ment from BeD.alor. told IOC tbat there' 
WAS dlt1l~l1h1. I uDmtduucJ, hw~ tb~ batlk 
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olllcers to tasle: and told them it is irrespec- . 
tive 0' plrty affiliation -whether it Is 
'rom lanats party member or from 
Coogrc=ss party member. The application. 
are processed and the judgement is tbat of 
tbe bank people. 

Now coming to the aU elation ·it is 
true tbat on 31st October, 1986 WI had 
liven direction that at least 1 Jakb people 
bave to be hientified and liven because it 
wa. Indiraji's deatb anlliversary. She 
fought for the weaker sections. In order 
to remember her on that dlY we wanted 
to h '.Ip 1 lakb p!ople of weaker sectioDS 
ftom Karnaraka and p4rticuJarly (if 
Baolalorc. Poople had submitted applica. 
tions and t:'e loan mela was in front of the 
bank premi'les. I have not received any 
complaint. I asked the bencficiarieJ and 
aho mldo indepcild ~nt inquiries. Everybody 
stated that not a single paisa had beeo 
paid by them for any service. It is 
voluntary service given by the people 
includ ing Jan:lLa and Con,fc;s people. This 
is tbe stat e of atrain. 

PROF. MADHU DANDAVATE: Sir. 
bas be contradicted the report? 

Ml~. SPEAKER: That is what be has 
done. 

(/"terruptionl) 

SHRI JANARDHANA POOJARY: 
Sit', I hav..: already said that I bave Dot 
reccived any complaint of corruption. 

(In terruption,) 

MR. SPBAKBR: What more do you 
want 1 He says, it is wrODa. He canDot say 
more tban tbat. 

PROF. MADHU DANDAVATB: Tben 
why d1\l he Dot contradict it before I ralsed 
this matter in the House '1 Doe, the 
Government not wilnt credibility of the 
banks to b. malotained ? (lnterluptlonl) 

(Tranllalton] 

MR. SPHAKER : I do Dot know whY 
'OU at c oehalliuslike tbal. Wtlat arc you 
trying to Convey? 1 am not abJo to follow 
"u,cr of )ou. 

[E"'IiI~J 

PROP. MADRU DANnAVATB: TIll 
1 asked the question in the Hou~e. why did 
they not contradlct it? Do the, want to 
destor" the credibility of tho bank" 
(lnr.rruptionl) 

MR. SPEAKER: There is notbi". lIk, 
that. .1 do Dot bell eve In tba~. He bal 
replied to that. 

SHRI JA.NARDHA'N~ pO()JARY: 
Outside the Parliament in tbe publfc meet-
f nl8 as a l~o in B'lnlaJore, I have made it 
clear that I have not received any ('ompla-
i ot. It there is any specific compl. 'nt 
in the I'OSsesR;on of the hOD. Member, he 
can send it to me and I wiIJ take action 
(Interrupt/DIu). 

MR. SPEAKBR : Nothinl doing. 

PROF. M~DHU DANDAVATE: I 
seek your protect1on. I want to la, this 
on the Table of tbe Houle ••• 
(/.'1 It' ruptlond. 

MR. SPEAKER: Not Jike this. This 
fs already in print. What more caD you 
do about it '1 ••• There are 80 many new-
spaper reports. How can you &0 ~about all 
these thing,,_ He has already done it. Sbri 
Bhoi. (InterruptionJ) 

DR. KRUPASINDHU BHOI : Loans for 
peop! e below the poverty line arc str;ci'Y 
disbur8ed to the beneficiari~ in the 
Pancbayats and PaDchayat Samitjs and tbi. 
loao is meant (or the urban poor people as 
indicated in the answer. What will be the 
fate of the persons living in notified areas 
where the population is Jess than ten 
tbousand? This Joan is meant for people in 
cities and towns with population' exceedjDI 
tcn thousand. 

SHRI JANARDHANA POOIARY: 
For rural people, tbere is tbe Intearated 
Rural Developmenf Pro,ramme, whore the 
id,'ntiflcation IS done by the local au~borj.. 
ties i.e. the State Government. We hive 
lot anotiu:.r programme of difforential rate 
01 ,interO.I, where tho lato Qf iQ~c_ it 



four per 'cent. Under tbf., a compottte 
. lOla of al 6500 t, liven and DO security 

or .urat, it required except tbe aUtts 
crelt.d~ 

SHR.l MUiLI DBORA: I would Uke 
to con,l'atuJate the GJveromoot tor 
lonounctna 'or, tb. first time io tbe Budaet 
ror tbe urban poor. This bas .tarted from 
Se.ptember, . lix men'bs after tbe Bud.,t. 
Tbe tarlct is Rs. 200 crores bCDetitiDI fil/e 
lath families and the edt erion is Rs. 600 
jocome.for urban families. Tbe MlOister 
.aid just now tbat in IJoinbay there are not 
mal'1Y applications. The reason is that it i .. 
not poss\bte to prove for the cobblers, 
riclubaw.pullofl, bawken' etc. tbat tDcir 
income is below R i. 600. J would, there-
fore. rcqueE>t tlle Finance Minister to 
reconsider this ceiling for the urban area. 
and increase it to tts 900 or R.s. 1000. 

saRI JANARDHANA POOJAR Y : 
Let us first cover tbe people who are baving 
total income Jess than Rs. 7200 per 
annum: Afterwards, we can cODsider it. 

Bridlh Draft or Extraditloa TreatJ 

+ 
* 64. SHRI SHARAD DIOHB : 

SH1t1 YASHWANfaAO 
Gi\DAKH PATIL = 

Wail tbo MiDi.tot of BXrS&NAL 
A~FAIRS be pleased to state : 

(a) whetber it is • fact tbat tho Britisb 
Government bave DOW submltted to 
(iovernm""t ot' 'oala a draft eSlCaduioo 
treaty; 

\b) if so, tbe detaIl» of ,bo drafa and 
tbe pOIUlon uf Government of !ndut. 
'boreoD ; and 

(c:) when tbe fioal draft II likel, to be 
bammered QUe? 

THB MINISTER OF STArB IN THB 
M1Nl~I&Y OF bXTEltNAL AfFAI&S 
Hili!U ~. NAfWAk SINGH}: (a) In ,be 
!lilt rO\lDQ of udicutJ Icvel dJlClhoJODli 
botWeoD UK. and locu. bold 1.0 Jauua,)' 
,'i6. ,. Ja(Uaa aielo prOltDCOd &0 ,. UI. 

side a compreheo.li'fe draft a.tradltlon 
Treaty. Tbe UK authorities hate, Su.t 
pr lor' to th c second roupd 0' dhcuasionl 
between officials of the 1"0 countries bold 
in London in October, 1986. presented to 
tbe Indian authoritle. their own drart JD 
retponse to ~be Indian version of the 
Treaty. 

(b) and Cc) BOlh the drafts were discuss-
ed during the meeting in London. Certain 
basic differences have emerged on the 
question of determination of jurbdiction. 
n.lture of offences and safeluards available 
to the off enders, Tbeae aspects ar e under 
examioatfon of thet ,oncerned authoritios 
and no tinal con elusions have yet emeraed. 

SHRI SHARAD DIGHS : III cJau~e (b) 
oj my question I asked that rbe details of 
drafts may be liven, fhat has I,ot beeD 
n:ph ed to at aJl in tbe answer whiCh has 
been given by 'be bon. Minister. There-
lore, I would like to know whether the 
draft of tbe Britisb Government insists that 
IndIa wiH bave to estabJilb a prima lac/, 
case before tradition proceediDIS caD boain 
and that abe offeuders also try to avoid 
eltradltion by pleadlDI tbat tbey could 
not alt a fajr traal in tbis cuuntry. 

SHal K. NATWAR SINGH: Sir) tbere 
are basic differences between our draft and 
their draft. We bave Dot como to aDl 
conclusion. If 1 weco to liv. )'ou the 
details •••• 

SHRI SHARAD DIGHa : I am .,klnl 
about their drafl_ 

SHRI K. NATWAR. SINOH: I bave 
beard you. 1 undcratand tbls 1anauaae 
faid, wcJI. Wbat J am rrYID, to bay J8 
that tbclC\ discuulons are cOllliuUJDI. lbe1 
nave Ilvon us a drafl. fney bave 01.1' m"uo 
lJleIl draCt publiC and we btavo not mauc 
our draft pubJiC. That 10 why 1 am unable 
to live dtlaaJ.. We bavo bad dilCUUJODJ 
berole and we arc conUnulol oue dbCUl-
lioDI. We do Dot alree WAUl willt tGoY 
nave a.uj. We feel LO,,' wbat tbo, ulfcCOQ 
I' Dot ""lbOIODt (0 meet lbe 8J'''''',IOD. 

SHRI SHARAD DIORS': M1 .. "'0-' 
IUPpllmCDllrl II alai.. Aro,ou loin. to 



iasist upon I retrOlpective claulo ID thil 
.,reement 7 l la, tbis because It t. 1010, OD 
lor I ·Ionl time. 

SRII IC. NATW AR SINOH : We m.tbt 
Sir. The OOWfQmeDt of United Kinldom 
bave npressed .0_ reservation. aad it I. 
under dilcu.sion. 

SHRI SYBD'SHAHABUDDIN : I want 
to know one thiDa from tbe boo. Minister, 
• Jtbouab I understand that neither of tbe 
two drafts Is, public. In ,iew of our 
lituat iOD aDd our crimioal system wbere a 
maD may be W8Dt ed initially for tnterrol-
alion ; cbeD be miaht be waoted on tbo 
Initiation of prosecution; aben he milht 
be wanted '81 an abscondiol poraons; aod 
finaU, be is wanted if be t. convicted. I 
would Uke to know from the Miaister 
wbetber our draft doel envisale tbat In all 
the.e tour 8ituations, if the pcnon COD-
cerned i. known to b~ iD UK will be subject 
to extradition. 

SHR! K. NATWAR SINGH: tirst 0' 
all. I would liko t? say that my erstwhile 
coJlelue js famlHar witb the manner in 
which these matters afe dealt with. All 
thele aspet.-18 are under con&ideratioo and 
we will tate care of tbem. 

PROF. MADHU DANDAVAfB: Let 
me chuffy tbat lae is bis eretwhile conn,. 
;D tbe Ministry a,nd .or ia tbe Conaress. 

eWaa', Upgracliaa of It'lratonm 
Hlgb"., 

+ 
*65. SHRI M~NIX: REDDY 

SHRI T. BASHBSR. : 

Will tbe Minister of EXTERNAL 
AfFAIRS be pleaKod to state ~ 

(a) whetber the attention ot Go,ern. 
ment bal beeD drawn t. tbe IH'Iss report 
tbat ChiDa ba. started work on • 18S 
million Yuan Project to uPlrado the 420 
K,M. Icction of Karakoram biab.a, link .. 
Ina with Pat-occupied Ka~bmir tbroup thl 
Kh UDJ ~r.b PIlI i 

(c) tbe tI.oUOQ or Oovcrnmeat 
tbereto' 

THB MJNISTBR. Of STATB IN THB 
MINISTRY OP EXTERNAL AFPAIRS 
(SRRI It. NATWAR SJNGH): (a) YII, 
Sir. ' 

(b) The ChiDes New. Alency. Xinhua. 
reported 00 October 'th, I ~86. that more 
than 2200 worker •. have bo~UD 'mpro\ • 
ments on the rold from Kashi in Xfoji3D, 
UYlur Autonomous Region. to the Khunje-
rab Pa.. on "tbe Sino·Pak i1\tan Border". 
Tbe report stated tbat the invrstment or 
us Iso million on tbe 420 Kmt' Project 
would, after it, completion in J 988. boOlt 
trade and friendly contacts between Chin •• 
Pakiltan aDd Middle Basfern countries. 

(c) Government of India hay, repeatedly 
protested to tbo Governments or China and 
Paklstao \ OD abe construction of the 
Karakoram Blabway and tho openina of 
tbe 'Kbunjerab Pass, markio, vflty clear 
India's positiOD on the que,don oC Cbiaese 
assistaDco tv Pakiu::.n in constructiog the 

,hilbway in portions of Indian t~UitOI y 
under tbe illegal occupation of Pakistan,. 

[ Tra",/alto,,] 

SHRI MANUe. REDDY: The hone 
M ioistrr bas stated in his reply tbat tbey 
have pro,tt.ted regardinl tho 420 km. JODI 
Karakoram Hiah-way. I would like to 
koow from him what danger dOCS be 
apprehend to tbe country from this road 
and what is tbe report of Ibe Military 
intllliaeDce iD thll regard? 

SHRI K. NATWAR SINGH: Tb. 
Ministries of BltorD.1 Affairs aDd Defence 
ate aware tbat repair work ha. atart~d and 
we aro prepared in the event of any danler. 
In tbe fir.t in .tance, tbo road construct ed 
by them i, OD our territory Ind tbey have 
DO right to con.truet sugh a road. but biDet 
they have already cOllatructcd it, we are 
fully cautious about wbat is bappcnju. 
tbere. I have 8,,,n abe maps aDd tbl 
81urel todJ morDlna itself. .In tbe eveDt 
or a",. dlo .. r, we ",U' baDdle tbo "maliOD 
proplrl,. 



WRITTBN ANSWERS TO QUBSnONS 

Support Prlee lor Co" 

·66. SHit v. TULSIl.~M : Will tbe 
Minister of TBXTILES be oleased to 
atate : 

,(a) wbetber Govornment have recently 
fht~d new sup;.lort price for cottOD in tbe 
county; 

(b) if so, fhe ~xtent to whicb the Dew 
price is hi.bn than tbe earlier priee : 

(c) tbe ap1)roximate benefit. to be 
de· ivcd bY' the farmers in Andhra Pradesh 
as a relutt of hike in orice of cotton so 
anooun"ed by Government: and 

(d) the Ixt ent to which tbis hike in 
price will have adverse effect OD the pricea 
of fertilisers, manures. water etc. used for 
,tbe crops ? 

THB MTNISTBIt. OF STATB OP 
THE MINISTRY OP TBXTlLBS (SRRI 
It.A.M NIW AS MIRDHA) ; (a) and (b) 
Government filed tbe minimum support 
prices of Dew crop 'of Kapa. of faf, 
.vera,e quality for cotton sea.on "86.17 
on the 10th October, 1986. A statement 
it liven below showlnl the minimllm 
Support Prieea for 1985·86 and 19'6-87 
and tbl extent of increase. 

(0) The fermen In ADdbra Prade. 
will pt tb e ben.8,t or increased support 
price to tbe Ixtent they off.r their Kapal 
to tbe Cotton Corporation of India and a,: 
lucb the beneat cannot be ql1lntified at 
tbi.lta.o. 

(d) Tbe increale in the MIDimum 
Sup1)Ort Price bas beeD made to offl.t the 
Iocr •• in the cost of Input' 8ucb .s ferU· 
Jller, Irr'aation charles, alricuJturaJ labour 
ItC. Therefore', the increase iD Minimum 
Support Price will Dot bave any advent 
elect OD the coat of tho in putt. 

Sea.eDt 

11, Mtai"",m '"pporl p,,.,, 

Variety Spot price for Kapal of Fair 'Aver ... 
quality (Rs./QuiDtal) 

---.... ~"--.----.-.... ' .. '.~.-.-"< _. ,. 
., ... _____ . ,....--_~h ____ ~_ .. 

Short Staple 

101S-.' 1986·87 Incr.a.e 
~ .. " 

t. BODlal DOli 10. 27 340 345 S 

2. WI,ad 56' 370 5 

3. Kltalin •• 5 365 -
Media .. Staple 

4. J.34/BblkaaeritNarma flO 415 S 

J. OJ·73 410 410 -
6. liP ~rD.,ll"/3 410 4JS S 

f. y., • ., .. 4_ ... 
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1 2 ., 3 

.per_ Media .... Staple 

I. SW,.edbBt 410 410 -
9. Ja,adblr 420 420 

10. Oaoranl 22/45 420 425 5 

11. F.414/H.777/Alatti 425 430 5 
12. G. Cot. I 2 440 440 
13. Lalmi 445 445 

14. Kbandesb VirnsrlY·1 452 452 
15. AK·235.t 277/AKH-4/Jyoti 470 470 
16, Kbandwa·2 470 475 , 
17. A.'1/9 Narmada 472 475 S 
18. l-147 485 490 5 

19. O. Cot· I I '12 512 
20. DlaviJay • A.' (OuJ) 520 520 

21. LRA.5t66 505 505 

22. Dllvija, '8' (Mab. & Raj) 495 495 

23. SRT·I B Mahar8.btra 495 4'5 
24. SIlT·1 It. Oujarat 520 520 

LOllI Staple 

25. lOO7/DHY 500 50S 5 
26. MeU.7 500 505 S 
27. 170-Ca.2 B 500 SOS 5 

28. DeviraJ 505 510 , 
29. JKHY·l 535 '40 S 

Seperlor LoIlg Staple 

SO. H .. 4 535 540 , 
31. Sbankar.4 B Saurashtra -550 5'5 S 

32. Sbankar·6 550 ", , 
33. Shankar-4 (South Oujara') $55 560 S 

34. MeV •• (Soutb) (Mabarallbtra) 555 560 5 

!5. Varalaxmi (Mabarasbtra) 492 497 S 

'6. Varalaami (MP) 487 492 S 

.7. Varalamit (Gularat) SSS '5' -
38. Varalaaml (Sootb) "7 577 -s,. UCH·32 '00 60$ S 
40. SuviU ,o0 '00 -
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ltepreleatatloa tr_ Tea Growen of, Iet:lla 

.67. PROF. P.l. KURIBN: Will 
tb 0 MiDist er 01 COMMBRCE be pi eased 
to state: 

(8) wbetber Government ha", received 
III' memorandum from tbe tea Brower8 of 
lCerala detaning their grievance aDd seft. 
iDI Government's intervention: 

(b) If 10, tbe d,etans tbereof ; and 

(c) tbe dccision taken thereon? 

THB MINISTER Of COMMBRCE 
(SFIRI P. SHIV SHANKER) : (a) to (c) 
Reprelentatfo\..!1 bave been received on 
behalf of Tea industry in Kerela regarding 
crisis on account of 10wer pdces or tea, 
bilher cost o( production an:! lower exporta 
of tea from ((erala. Suggestions made to 
resolye the problems include bilateral 
alreement with couDtrie~ to puri!hase South 
Indian teas, a broad based expor't market for 
South Indian teas and visit of delegations to 
selected tarlet market. for the purpose, 
stlPping up of purcha~es of tea by TTCI 
from Kerala. withdrawal of provisions of 
Tea (Marketing) Control Order 1984, 
adequate supp1y or Power to tbe tca 
industry in Kerala and excise duty can· 
cessions to the tea industry in the region. 

Prices of tea at South Indian auction 
ceotre. have been depressed mainly on 
account of lubdued buying opera1ions by 
some of tbe major import ing countries 
coup'ed with genera' decline internationaJ, 
tca prices. Efforts are being made to 
persuade tb. major importer. of Soutb 
Indian tea to actively participa te in auctions 
centres in South India. Recendy a 
del elation led by Deputy Chairman. Tea 
Board, compriaini I"II,-alla representa-
tives of Soutb Indian tea indll.try~ visired 
Iraq for tho purpose. Prices of , ea al 
Cochin auctions have started Brmlnl up. 
Aa rt •• rda request for repeal of Tea 
(M.rk~tiul) Control Order, tbe toa 
IDCtlou represent the tairest method of 
t,ad- In bulk tCI, Tbore i, It com~iti', 

IDvjrooment \IV itb a larse number of active 
buyers to ensure reaHsatioo or optimum 
price.. Teas lold at auctions are subject 
to proper India, and evaluation and thero 
CID be accurate monitoring of the quantulQ 
01 'teas avaiJabJe. Ready availabjl~t' 01 
tea at auctions hel.,. exporters to plan their 
exports. 10 view of theae conslderationl 
tt is Dot possible to agree to tbe demand 
of tbo industry for repeal of tho Order. 

lnatanccs of power shortalo for tea 
industry In Kerala wore brought to, Ibo 
Dotice of th e Government and the matter 
was referred 10 tbe State Government •. 

The Government bave recent], 
announced rebate of 50 paise per kg. on 
export of bulk tea. .8xoorl8 of pakcet 
peas have alao been fully exempted from 
excise duty. 

LOaDS to Textile Mills by IDBI 

*68. SHRI A.l.V.B. MAHESHWAN.A 
RAO: Will tbe Minister of FINANCE be 
pleased to state: 

(a) whetber any terms and conditions 
have ~eeo laid down by the Indu8trial 
Development Bank of India for grantinB 
lop-os to tektile mills uljdor the Dew)y 
cren .ed ruodernisation fund; and 

(b) if 80. the details thereof? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (b) if 10, 
the details thercof? 

(a) and (b) The types of loans to be 
provided for viabl e schemes under tho 
Textile Modernisation Fund Scheme would 
be : 

(i) Modernisation loanl. 

(jj) Special loan. towards a part of 
promoters' contribution in cale 01 
weak but viable units. The .rJ.Il1 
aDd condicioD8 for theso two 
tJpes of .. leaDS, al report ed by 
fDBl. Ir.&tn4i~at'" bol9w ; 
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M ....... felloa. 

(.) 'Promoters' coDtribQtien . 

(b) Rate of Intel'llt 

(0) Commitment ebarle 

(d) Repaymcat period 

(e) Debt Equit, RaUo 

(f) Security 

20% 
t 1.5% upto Is, 6 trores per com.paa,. 
'NU' ror 180 day.. 1% for Qet 365 
days and 1/4 % thereafter 00 the 'un. 
availed portion of loan. 

Generally Dot exceeding 10 Years. 
FJe:llIbJe ap.proacb to be adopted depend-
ing OD tbe merits of eacb case. 

First charge pn fixed assets. Peno,Da\ 
Guarantee where considered naceS8ar,. 

Speelal Loa. 

(a) A.mount 

(b) Rate or Interes t 

(c) Cammitment cbarge 

(d) llepayment period 

(e) Security 

Status or J.lIl18tQ to Tourism 

*69. SHRIMATI USHA CHOUDHARI: 
Will the Minister of TOURISM be pleaeed 
to state: 

(8) whttber some Srate Governments 
have 81reed in principl e to declare tourism 
as £In industry; 

(b) it so, tbe detaills Ihereof ; 

(c) whetber any survey has been made 
about tbe places in tbe States and Union 
Territories havinl potential for tourbt 
butinesa so tbat a plan could be prepared 
for their development instead of elacutioa 
tourist complexes at different place& on 
"i1Ierent cODlideratJoDs ; and 

(d) if 80, tbo detail. thereof. 

THE MINISTER. OP TOUR.ISM 
(MUFTI MOHD. IY,D) ~ (I) lad (b) Tho 

Upto 80 % o"f the stipnla1ed promoters' 
contI ibution which is 20 % of projef;t 
cost. 

6 % simple interest. 

NIL 

Upto 12 year. including a moratorium 
of 6 years on payment of principal aDd 
interest. 

Personal Guarantees of the promotere 
and residua) charge on assets. 

Approach Paper for the Seventh Pive Year 
PJan approved by the National Develop. 
ment Council (Nne) recommended that 
Tourfsm .hould be accorded tbe statuI of 
Industry. State Governments bave accor. 
dtng'Y been requested to d~c18re Touri,m 
as Industry so that the concessions avaiJabl. 
to (~thcr induslrie8 aIso become apollcable 
to tourism·related activities. The Govero-
ment of Himach~1J Prade~bt Uttar Prad .. b~ 
Meghalaya. Kerala and ArunaChai Pradeth 
have dechued Tourism as an InduslrJ 
while tbe Goveromt:ots of Orisc;a. Rajall;tban 
and We~l Bt'Dgal have decJal ed H(ltef. II 
an ~ndustry •. The other State Governmental 
UOlon Territor! e. art' b; ing persuaded to 
take· imilar action.· , 

(c) and (d) Tt'e Central Department 01 
Tourism had Comll1iMiODCd a. Portin 
Tourist Surve~ durio8 1982·83 '0 identify 
the most popular touriet dOf-tinations for 
tbe inreroatiooal tourist. A ,latement 
,bowinf tbo ~ercenta,e of foreiSA tourtat. 
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stlvini at leut Ole rlig~t in ditrereot Pondicharry 1.'4 placci of Indja is aiVoD below. These' 
requJremenl. btlve bet;D taken ioto account DarJeeUDI 1.55' 
In prepadng scheme, for deve lopment of Jodhpur 1.48 tourilm iDfrastruoture at these destioatioa. 
in consultation with the State Governments. OotacamuDd 1.40 

Leb 1.33 
Staiemeat Chandilarb 1.32 

Rel1l1t of Foreigll Tourist Survey 1981.83 Jaisalmer 1.23 
P"eef, to gf 01 /oNlgn tourlltl slayin, at Luckoow 1.04 I,a.' One night in dljfer'f1' placel in India 

18 ,i"',~ btlow Simla 0.9' 

Mahaba I ipuram 0·98 
Places of nigh t Percentage of 

halt tourists Ladakh 0.9' -- Hardwar 0.95 
Delhi 53.4S 

Kam'akumar. 0.91 
Bombay 45.95 

Pushkar 0.89 
Madras 17.91 

Debradun 0.87 
Agra 17.01 

Mount Abu 0.87 
Jaipur 13.7$ 

Bhubaneshwar 0.85 
Varaoasi 10.90 Pud 0.82 
Calcutta 9.71 

Tanjore 0.81 
Baflgalore 8.8S 

Coimbator. 0.79 
Srinagar 8.13 

Dharamsala 0.76 
Gl)a 6.72 

Madurai 5.5S 
Nagapattinam 0.76 

Amritsar 5.33 QuiloD 0.74 

Trivandrum-Kovalam 5.06 
Baroda 0.73 

Ramesbwaram 3.81 Alleppoy 0.72 

Hydt'rabad 3.80 Aimer 0.71 

tJdainllr 3.65 Gunespuri 0.70 

Ti:'Ilchira patH 3.60 Ma:~a!i 0.6' 

My~ore 3.46 Ma~laa,ore 0.62 

, KhaJuranho 3 . .33 Kodailcanal 0.60 

Co chin 1 .. 71 Surat 0." 
,Puno 2.60 Qaya·Bo·db.". 0.'4 
Aurangabad 2.32 Gorakapur 0.5ol 
Patua' 2.13 Rancbi 0.51 

Abulodiba4 1.84 hopaJ 0.10 



Sealnatlon ,. Export Growtb a ate 
aad Trade Delelt 

·70~ SHRJ VlJAY N. PATIL: Will 
lhe Minister of COMMERCE be pJe\8ed to 
Itate : 

(8) whether tbe growth rate of elport 
bas been stagnant at a level of three per 
cent; 

(b) if so. the likelY effect of stagana· 
tion in exportl on the balance or pa,ment 
position durio, the Seventh Five Year 
Plan; al)d 

(c) the steps proposed to be adopted 
to tackle th e trade deficit whicb is hk:eJy 
to 10 beyond Rs. 8,500 crores by tbe end 
of the Seventh Pive Year Plan? 

THE MINISTER OF COMMERCB 
(SHRI P. SHIV ·SHANKER) : (a) No, Sir. 
The rate of growth of India's overall export 
in terms of Indian Rupees at current prices 
roristered an increalie of 4.6% in 1~80 .. 81. 
16.3% in 1991 .. 82, 12.8 in 1982 .. 83,11 % 
in 1983 .. 84 and 21.3% in 1984·8S. 

However. OD a provisional ba~b, India's 
overall exports declined by 7.2% in 
1985.86, due to virtual stoppage of erude 
oil exports cn account of development of 
domestic refiolng capacity. 

(b) Does not arise. 

(c) The trade deflc it position of India 
It under constant review. With a view to 
reducing the trade d ~'ficit, "evert1 initiative. 
bas been taken in the field of fiscal 
policies, jl1du~tri:11 1 ;censing and import 
export p0Jicics and for streamlining tbe 
procedure., to promote exports. EtrorlS 
are al~o being made to st ep up our ind·l· 
aeoou', product ion of imponab! es during 
the Sevell\b Five Year Plan Period, patH. 
cularly in the sphere of bulk commodities. 

[ Tranllation] 

Trade Deficit 

.71. SHRI S-\RFARAZ AHMAD: 
SHIU M. RAGHUMA REDDY: 

Will tho Minister of COMMBRCB be 
tlp~~ed to atate : 

,(a) tbe total deficit in roreiln trade 
duriag the ytar 1984-8' with it. break"n.p 
country.wise ; 

(b) the extent to whicb the deficit hat 
increased durini tbe ,ear 1985·86 ; 

(c) the steps taken to redllcc the deloit 
and tbe outcome thereof; 

Cd) wbether there hal been any impro-
vement io tb. trade deficit durin, tbe 6rat 
bix months of the year 1986.87 ; 

(e) whether Go,ernment propose to ban 
th:: import ot uommoditiet of lesser utility 
in ord'r to reduce tbe forella trade 
de6cit ; and 

(f) if not, the reasons therefor? 

THB MINISTER OF COMMERCB 
(SHRI P. SHIV SHANKER): (.) and (b) 
A table sbowing Ind ia's halance of trade 
deficit durind 1984 .. 85 in respeot of some 
principal trading partners is given below. 

According to data avaiiabJe. Iud!a'. 
balance of trade deficit increased ftom 
Rs, 5318.10 croces (Revised) in 1984.85 
to RI. 8616.36 crotes (Provisional) io 
1985·86. 

(c) Tbe baJan~ 01 trade situation is 
determined by several int erDa} aDd external 
faotors. Policy measures bave been 
designed to increase tbe production base of 
exportabi e commodities and loods, improv. 
:DI tbe quality and competitiveDess of 
Indian products. providing incentivc:s for 
exports and encouraging efficient import 
substitution. Some of theso polic, 
measure. will take time to have an impact. 

(d) The latest provisional figurel or 
India's ro'-eilD crade available for tho firl. 
quarter of tbe finaDcia) year 1986·87 i.e., 
ApriJ.June, 1986 place India'. trade 
deficit at Rs. 1623.86 crores, which ia 
smaller tban in (be correlpondiDI period 
of last year~ when it was at .Ra. 2109_10 
crotes. It is difficult to .stimate precise), 
the trade deficit with whicb w" will ead the 
ftolllci,1 year 1986·87, bus the clear 
eApectatioD il that the deficit bUI declihe. 

(c) and (f): The Jmport-expan pollc, 
i. reviewcd from tim. to time, wberever 
ncccsirry, keep.DI n view our chanlial 
domestic reqWrCmODt.. tbe intemaUoaal 
economic li'uation and our aallDee flf 
parmootl oOllltraiDta. 
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State.at 
Ttlbl. ,IIowlll, co,m,riu .'IA tlNr R,. 100 Cro", 

Trade IHjicl' Dar., 1984·8' 

. S. N. Country 

1. Saudi Arabia 

2. German, Federal Republic of 

3. Iraq 

4. Btl.ium 

s. Mala)lia 

6. Iran 

7. Canada 

8. Sios.pore 

9. United Kioldom 

10. Brazil 

II. Kuwait 

I Z. Nelberland 

13. Japan 

14. France 

15. USSR 

16. Oman 

(Value : RJ. CrOlo,) 

Balance of trad,· 
(PROVISIONAL) 

-1004.4. 

- 826.80 

. - 631,37 

- 601.38 

- 4.77.51 

- 376.13 

- 373.70 

- 350.84 

- 348.78 

- 292.62 

- 252,23 

- 181.94 

- 179.44 

- 149.27 

- 148.79 

- 108.80 

*SlCludinl elporta of Bombay Higb Crude. 
Source : DGCI&'S, Calcutta. 

[&glllh1 
Change. in Capital Good. Import 

Polley 
*72. SHill RAMASHRAY PRASAD 

SINGH: 
SHRI SODB REMAIAH : 

Will tbe MiDj.ter of COMMERCB be 
pleated to atate : 

(a) whether the. GovernmeDt propole 
to make lome chanle, in the capital 100dt 
.impert policy; and 

(b) If '0, tile detail. tbereof and 
. realoos therefor? 

THB MINISTBR OP COMMBlCB 
(SHl t P. SHIV SHANKBa) : (.) aDd (b) 

The basic objectives of tbe Import Policy 
are to provid e easy acccss to inputs 
essential for malimisiDI production aDd 
exports and at Ihe same time promotiDI 
self-reliance and Rafe-guarding tbe realonable 
interests of the domestic induIU)'. To 
acbltve tbese objectives, the poliCf i. kept 
under constant review and cbaOI" made . 
in import poUcy from time to time. 

Review ., ." Textile Pol Ie, 

'·73. SHRI MOHANBHAI PATIL: 
SHRJ C. MADH'\V llEDDI: 

Will tho Minister or TexTILES 1M 
plOlled to atat. : 
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(a> whether a review of the DeW teltile 
polioy wa. u040rtaken recentl, by the 
Planning CommissioD to li,e a boost to 
tbe teltUe Indultry; B,Dd . 

(b) If, 80 tbe detan, tber.oof ? 

THB MINISTBR. Of SfATS OP lHS 
MINISTRY OF TBXTILBS (SHRI RAM 
NIWAS MIRDHA) : (8) No,'Sir. 

(b) Does not arise. 

World Blilk AaJataaee fot DIfi.87 
aad I"' .• 

.75. PROF. NARAIN CHAND 
PAllASHA& : Will tbe Minist.r of 
FINANCe be pl.sod to refer to the rep), 
liven to starred Question No. 888 on 2 
May, 1986 reaardjol IndIa's participatioo 
in JMfi aDd World Buk mae&i~1 in 
W •• billiton aad ,late : 

(a) wbetber OoverDment haw., poled I 
pipeline of project. to tho World Baok 
Group UDA and IBiD) for alsi3tance for 
tbe flnaDeial yoar 1916-81 aad 1981·88; 

(b) if lOt the details of the projects 
inoluded in the pipeline and tbo amount of 
finaDciaJ assistance offered by tbe World 
Bank GrJup to eacb 01 the projects; aDd 

(c) tbe break .. up of World Bank Group 
IOIDa/credit. amountina to US , 2066.1 
million al approv.d earlier, project· 
wi" , 

THE MINISTER OF FlNANCB (SHal 
VISHWANATH PB.ATAP SINGH): (8) to 

(c) P,OJeotl are poaed for u,i,tlDee to the' 
World aank by Government ot India from 
time to time. It. Iiet of project. preMolty 
poaed anel ; uDder cposideratioD of the 
World Bant Group is Ippead.d to the 
ItatameDt. 

2. The mentioned projects are uader 
scrutinY of botb the Government of Jndia 
~Dd tbe World BanJc sroup. ,10 I,odia tbe 
Icrutln)' II undertaken tbrough a prOcell 
of mutual consultation bel"een the 
Department of Economic Affairs, PlnDniol' 
Commission, admtnhtrative MiDlstry 
concerned aad tbe State Government! 
implemcntina aleney. Duriol cb_ 
conluitations relevant i,sues tuch al 
project scope, components of individual 
projects, inatitutional and I uDdini arraule· 
ment, at e settled. All tbeBc issues are 
finalised in the context of sectoral and 
regional prioritiea and quite of lin project. 
are dropped or p08tPOD~d durin, tilt 
procesS of COQsultation. TtleroafCer tbe 
project is posou to tbl World Baok which 
itself undertakes a detailed proceas of 
appraisal and scrutiny. EveD duriog this 
procesl proj~cts can be dropped, postponod 
or coosld ~rabJy modlfied .0 tbat no lioa litl 
can be prliumed till the atale of fiDal 
negotiations. 

3. Tho lovel of alsistaoco from the 
World Bank aroup Is only finalised durio. 
the individual project negotiations. , 

4. The details of tbe projects approved 
by tbe World Bank Group durioS the Daak 
fiscal year 1986 i.o. Crom lit.. July, 198' 
to 30th JUDI, ItS6 arc as follow. :-

Amount in 
US £ milliOD 

SI. No. Name of the project IBRD IDA 

----------------------------------------------------------. 
I. 

2. 
S. 
4. 
$. 

Population project"IV. 

Ie_ala Water Sapply 
Weat BIDIaJ Minor' IrrllatioD project 

Mabarllbtr~ Itda.lion.DI Pi ojoct 

Natiooal Aariooltural a.lleareh projoct 
Wattrial Blport ,(Ba.Ia.erial) project 

-.... 
--

51 
41 

" 1'0 
72.1 
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, . , 

1 2 • 
7. GuJarat UrbaD Dev flopmeat -
8. Natjonal Blat for AlI'foulture aad Rural ' 375 

DeYllopalent project 
J. Cement Bnlr" Savlal paojeet 200 

10. Aadhra Pradllb IrrilltfoD ,proJlct 131 

11. CODlbincd Cycle Power project 485 
12. Aoola Pertilizer project 302.2 

1743.2 

LI., ., projlel' b.I", could'red by ,h, ,W,rld Btl. OIOUP /0' loa/etldl,· 

SI. No. 

(1) 

1. 

2. 

3. 

4. 

5. 
6. 

7 •. 

'8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16 

11. 

18. 

19. 

20. 

Name or the project 

(2) 

National Capital Power 

Bomba, Water Suppl,-1I1 

Gevra and Soaepur.B •• ,lrl Thermal Coal 

Oil India Limited Petroleum 

National Aaricultural Slten.'oD Project (NABP.IIl) 
GuJarat Rural Roads. 

Uttar Pradesh Urban Development 

Talcbet Thermal Power 

Tel ecommunicatfoo·1X 

NatioDal Water Manalemen. 

We.tern Gas Development 

Karnataka Power 

Madras Water Supply 

Narmada (Madhya Pradclb) RClcttiomeot 

Narmada (Madhya Pradesh) Dam 

Upper ICtlsbna IrriaatloD.D 

fertilizer Dlstrlbutton 

National Seeds-DI 
t-latlonll Dairy 

1 Tlmi) Naa" U,bl. Dewlopmeot 

4 

'2 .... 
-

140 --
d2".1 
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21. Portltr, R e'.lrob, BducadoD and TraiDiD' 
22. Math,. Jbakri HYdroelectrJo 

23. Bombay/Madra. PopalallGB' 

24. RaHway. Modernisation-III 

25. Steel Seclor ModernlsatioD/R.structure 

26. 8t ectroDics 

21. Automotive Industry 

28. Kerall Urban De.eJopmeDt 

29. Power Plnance Corporation. 

SO. Uttar Pradeth Power (Srlnalar) 

3J. Indu.trial Sector Loan 
-32. Houslna De.elopment Pinance Corporation 

33. ~.tionaJ A,rfcultural Ext.nlion ProJect.IV"' 

34. ICarnataka Power-III 

35. Cauvery Delta Irrlaatlon 

IJItrasf. by Clal .. fa AraBlella1 
Pradesh Region 

'II,s. SHRY C. JANGA REDDY: 
SHRI TB'A SINOR DARD' : 

Will the Minister of EXTERNAL 
APPAIRS be plealed to state: 

(a) "betber Government are aware of . 
the continuing serioul mlsgivinl in the 
mind. of tbe people about Chinese intrusioD 
la the Aruncbal Prade8h region; 

(b) at wba t .l evel tbls ma tt er ba. been 
tat~n up by Government of India wltb tbe 
ClaIDole authorities and with wbat outcome; 
aDd 

(0) whetber this issue ftaured speci8. 
call, at the recent meetiol of tbe MiDtlten 
of Bxternal Affairs of India and China and 
• , 10. position takeD by him to thi. re.ard , 

THB ~INISTB" OF STATI IN THB 
MJINSTRY OF BXTBRNAL AFFAIRS 
(SHRI K, NATWAR SINGH): (a) 10 (c) 
Government are _ware of tilt COGOIt'D 
... 04 •• , t0l91& ., tta. Cbl,,", iDtrQlioa 

into tbe Wao.donl area of Arunachal 
Pradesh. Government informed ParJiament 
00 18th July and agafD on I st August and 
8tb AUlust 1986 of the action taken. Tbe 
matter was tben raised by PorellD S ecre. 
tary with the Cbinese Acting Premier Wan . 
Li and Porelln Minister Wu Xueqlan durio, 
tbe 7tb Round of omcial level talks in 
Beijinl (2 ht·23rd Jul, 1986). 

The tben Bxteroal Affairs Minister had 
thereafter taken up tbe matter with tbl 
Cbinese PorellD M'nilter oa 18th Septem-
ber 1'86 in New York. Tbe Chinese Porelan 
Minister bad reiterated the re_dines. of 
btl Govelnmeot to dbcul8 all outstandiol 
iquea bet w~en tb, two countries and to 
leek a peaceful ~ solutioD of tbl border 
que.tioD. 

RBI Report .. loa. to ReIIlD • 
laclutrlea 

·'7. SRRt INDRAnT GUPTA: 
SHRI S. JAIPAL RBDD' : 

Wi II tbe MiDil. of PINANCS .,. 
,11ll1C1 to Itl. ; 
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(.) "betber the hi.b·J.v.el Committee 
.. up b, tbe . Reserv. Bank of ,India to 
Inqaire Into the larae amount 01 Joaat 
advanced by ~ome baata,; to aevlI'al 
-::ompaniel Connected with RoJiaace' 
lIdo. triM .• aaainat .bares and debentures of 
tbat company bal submitted itl report; and 

- (b) ir 80, the details 01 th. fiadinls and 
tbe action taken tbereon by Govemmeut ? 

7HB MINISTEll OP STATE IN THE 
MINISTRY OF F.INANCB . (SHRI 
JANARDHANA POOJARY) : (a) Yes. 
Sfr. 

(b) A copy of the Report of tb. 
Committee set up by the Re§erve Bank of 
India is being laid on the Table or the 
House today. A Summlry of the findidas 
of the Committee is given in tbo stat.ment 
below, 

As a consequence of the findings of the 
said Committ ee, Reserve Bank of India bas 
directed the Chairman and Managing 
Direclorq/Chier Executive Officer. of the. 
banks concerned to take ttrlent steps to 
recall the loans ur-fess in the case of any 
particular borrowing company they lite 
satfsfied that an advance was wholly 
utilised for tbe purpose tor which it was 
liven. Ref.erve Bank of India has also 
issued consolidated guidelines for regulating 
bank advances laamst security of sbares/ 
debentures. 

Statement 

Summtary 01 th' fi"dl"" 01 ,la, CDna. 
mitt" set up by R,st'~' Bank 0/ India 0" 
th, cidva"lce' made by banks 10 c rtala 
borrow". DlallU' 'he &,eurity 0,( ,ba",/ 
.b.'urs, 01 th, Rellane. Indus trl" 
Limlt,d. 

(1) 10 .raotiDI tbe loans, tho baok, 
were ,uld,d by the prospects of tbe lub-
atantial quantum of deposits of RIL, tb. 
marketability of tbe sbare. pledJld I. 
security aDd proStabUlt,. The baaks bave 
comJ)lied with tbe the .uideliftls/directioDI 
of tbe IOletve Baok of Icd'a lD 10 far •• 
IbeY relate to mark.etabiUtJ of tbe sbares 
~ .. ·a. ,eoutitf. mar,i" t<J be malot.iBld. 

traaa'er or 'hares to, tbe bank's Dames • 
vestiOI 0,' votiD. riabts fn respect tb·oreo' 
with them and tiline of repaymeat 
ICbeduJe. 

(2) A feature of tbe loanR ill qUtstfoD 
is that the matter of grantin, the J08ns bu 
been diBcus~ed at senior levels betfle·eo 
RI.L and the banks and decision had been 
taken at the top management Jevets to arant 
lOins. Placement of deposits bDd graDt of 
JOBOS have been treated as part of a 
composite acheme. 

(3) In granting loan~. the banks have 
not made a careful 8UtSSment of tbe 
purpose for which the )C'!ans have been 
sought. Tl)e information and data e~.ential 
for assessment of the need based require. 
ments o( the borrowinl compat'lies, eitber 
for tbe busin04! of trading tn yarn and 
fabrics or for investment purpose, bave not 
been obtained. The banks havin. been 
satisfied a bout tbe security . of tl)e Joans 
have Dot bestowed any attention on either 
determining by independent asse.sment the 
rc:quiremeots of tho compan ios or tbe 
manner in which tbe funds were fO be 
utilised, The examination of the reJevant 
data would bave shown to the banks .bat a 
more appropriate means of financing 'b. 
company if any finance bad to be extended 
to them for meetinl the working capital 
needs would have been by way of purchasel 
discount of bills and terml loans repayable 
o"er a period was Dot Bufted for tbe 
purpose. If tne 10an1 wore for investment 
purpo,e., analYlis of tbe relevant data 
would have made it clear tbi:lt loao. 
sanctioned to the companies would bave 
eith.r lone towards repayment of fUDdl 
obtained by tbe companic6 tor paat pur-
~base& or to make fresh investment ad,iiog 
to the already significant boldlOgs of RIL 
sbare. of tbete companies. Alsumfng that 
tbe bank. r'larded the borrowing compa. 
nie. as iovestment companies, they can 
make bridle loant to then but such 10lDI 
will ba'e to bo ooly the oxtent of the lap 
between tbeir own Investm,nt and r eoeipt 
of J Oll,-term funds. Baokl bav C QOt made 
a01 .lIes.meat of the pp and tbe IOuret:l 
of IODI·t.rm fundI io ro~pect of the •• 

_ COIDPaDi... Bank. have tbQS faUed Co 
compl, with the Iuidolinci wllicb required 
tlta' "baoks .bou!d tlCrutiDhc oarefuU, tb, 
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purpose for wb'cb tbe adv,ance ... Inlt 
aharet is sougbt". 

(4) The Mlnag.ra of tbe branches 
tllowin. tbat a decision had already beln 
ta1c:tn at hilhest level to ftnan,e the 
'oomoantel bave merely gone through the 
lormalitlts of rreelpt of a'PpHcatjons. 
processi.,t, etc. The rcpftyment scb.dule 
at propf'sed by the companitl bave 
B~ner.ny been aecepted .. itbout makiDI 
any serutiny. However, the loans have 
been ~anct toned by the B i&rd or Chairman 
or apl'ropfiate officials 88 per the powers 
vestod in them. 

(5) The analyst, ot the Information 
rurnt!i\hed by the b,01{s re\reaJ that loan .. 
avaUed af by the 43 companies bave not 
been ut His ed for sub~cri,.,tion to 'p' series 
debl;nture~ of Rlt. As reported by the 
borrowin~ cnmp~nies to the banks, an 
amount of Rs. 32.4.5 crores have been 
uti'ised towards pnrchase of yarn aDd 
fabrics- Amounts utilised for repayment 
of debt towards 1)qat p\1fchase!l of .barf's 
and market horrowioRS aagregated Rs. 9.85 
crares and R~. 7 .9~ crores re:llpectively. 
Utilisation of loans to the extent o( RI. 
6.9' crores has not been asoertained by 
the concerneri baotc:s. As per RIL's sub-
mi~sion. repayme'lt of b:Jrrowinls!dehtl in 
r.~pect of earlier purchase of sharet 
account ed for Rs. t 4 ,88 croretl .. 'htl e FlD 

amount of Rs. 43.17 crorec: was utililed 
towards purchase of yftfn and fabrlea 
(crrdit for f)ast purchast~ and cnrrent 
purchaselO:). Tbe data rurn ished by the 
borrowing co~panies to the bank .t.o 
indicate that the investment creJitor. of 
cerUio borrowing comp':lOier. wbioh amoun-
ted to about Rs. 38 crores as on the 30tb 
June 1985 (prior to the aVAilment of loans) 
stood reduced to Rs. 0.50 crore, as on the 
31st December, 1985. The~e figures are 
a pointer to tbe u.-;e to wbich tbe funds 
drawn under the loans avail •• or from tbo 
banks have boen put to. A te.t scrutiny 
carried out by RBI bas also revealed that 
funds bave been directly or indirectly 
trantferred to the accouoU of shares 
brokers. 00 the bal is of tbe above 
ualysil; it would be 'air inference to make 
tbat • slloift •• nc port ion of tbe bank loan. 
hal boen utaliled to IUlt.in tbe PUrqba •• 

,or abares made earlier b, 8ub~tltutiD~ credit 
raised elsewhere by, bank credit. 

(6' In sum, the loanl trlDted bl'" breo 
secure and profifable from the "oint of 
view of b81"ks. Th. rerayments in the 
JO;ll1S have berD If."nrraJly recular 10 rer .. 
However. baflk~ failed to adbefe strict 1y to 
tbe pnidditH~~ of the R eservt Benk of India 
in deteJm;nirg the purpose lod quantum 
of loans resulting in a fa.r'y large amount 
of loans raing to one aroup of compaoin 
from the Ihu'kfng ~Y5tem ",hilt' in fact a 
proper ~cr1!tiny wC'uTd have revea1ed tbat 
lucb large ]o::ms Ire not justified. 

Import Duty on PTA 

·78. SHRI GANOA RAM: 

Will the Mjoi~ter of FINANCE be 
,,1 eased to state: 

(rJ whether tlle import duty cn PTA 
has been h;l:td twice during a period of 
1 es' than one year; 

(b) jf 10, the details tbereof; and 

(c) the re ~sons for such action when 
ordinarilv the Government do not adjust 
import duties so frequently and also when 
price~ of an petrol eum products bave 
declined in in! ernationa I market? 

THE MINISTER OF FIN ANCB (SHRI 
VISHWANATH PRATAP SINGH): (a) and 
(b) The effect ive rate of import duty OQ 
PTA was raised to 190% ad valorem from 
140 % Vide notification No. 30S.Cu.toma 
dated 30.9.198S and by RI. 3 per k •• vide 
notification Nt). 250,Cuslomsl' dated 
16.4.1986. 

(c) 0 MT and PTA 81 e used lor tb. 
manufacture of po1yester fibre and yarD. 
DMT i. produced ID tbe country, "bile 
productioD of PTA is vet to be established. 
Import duty on both PTA aDd DMT was 
increased in tbe interest. of iodiaODoU8 
J'roductiqo of llMr in tbe QOuntr,. 



Guideline. Re : Adt8Dce ... alalt 
Share., ~be.t.I'f' and Marketable 

Corporate, SeeorltJel ' 

·79. SRRI D.N. RBDDY : Will the 
MiDist.r of FINANCE be pleased to 
state: 

<a) whether Government have issued 
an, fresh luidtlines or instructions to tbe 
commeroial bank. for making advances 
against sbares. debentures and malketable 
corporat, securitios. and 

(b) if so, the deta jls thereof? 

THB MINISTER OF Sr>\TB IN THE 
MINISTRY OF FINANCE (SHRI 
JAN'ARDHA'NA POOJARY) : (a) and (u) 
Res=rve Bank of India have ou OClober 
24. 1986 iss\Jl!d comprehensive revised 
luidelines to b! folj()w.!d by banks in 
resp:ct of ad'larJces agaiost shlres/Jeb~n. 
turcs. The details of these guidcUDe~ are 
indicated in the statement given below. 

Statement 

Guidellnes to be followed by banks in 'he 
mailer 01 granting 0/ advances against 
,hare,/debentures 

1. Statutory provisions rcgardin~ tbe 
grant of adva;1cei agai nat shares 
contained in Sections 19 (2) and 
(3) and 20 (1) of tbe Ballking 
Regulation Ac~, 1949 should be 
sllict!y obs.!rved. 

2. Banks should ex~rcise due caution 
and resLntut lil l":ddillg agalOst 
ahar~,) vaJ debentures. They 
SIlJuJd, wtllic COllsidering proposaI~ 
for advances a&(iJD:.C shares! 
dt:beatures, primanJy take into 
account tile ntLlUre, purpose aDd 
De~d tor sucil adyan~es ensuring 
tOat Dank finance Ii not utHited 
fur 8pec~uauve pu(poses. Bank:) 
sllould be more concerned with 
wbat lbe adViU1CCb arc lor ratbec 
tban WbCil tile advance. arc 
(I,,"lIIt. W nUe cODluderi(J1 arant 
01 ~~V.OCChi IillaAnat share.' 
QoDtu,ur~., baaks mUlt (oUo. lb ... 

normal proc.dures 'or prelanction 
appraisal aDd poat.aanctiOI 
(0 II 0 w-up. 

3. Any advance against tbe primarY 
security of sbares and debentures 
sbould be tept distinct and 
separate and not combined witb 
any other advaDce. 

4. Banks should satisfy tbem.e!ve. 
about the marketability of tbe 
sbares/debenture. and th' net 
wortb and workins of the com-
pany whose shares/debentures are 
off er cd 8S security. 

s. Shares/debentures thould bo valued 
at the averaBe of the market priees 
as at the end of last twelve mOI,thl 
or the current markot price, whicb .. 
efer is lower. Adequate and 
proper margins should ~e main-
tained while granliDa advances. 

6. No advance against tbe security of 
part ly·paid sbares sbalJ be 
aranted. 

1. Blln!'s should exercise particular 
care wben advances are souibt 
against large blocks of shares by a 
borrower or a group of borrowers 
both from the poiDt of view of the 
borrower's ability to repay sucb 
advances tsnd also to enaur~ tbat 
such advances are not uuJilted for 
otber tban short term proouctive 
purpose. .It should b4D ensured 
that advances against sbareb arc 
not used lO enable the borrower .. 0 
acquire or ict"m a cOll&colHn& 
iottreH 10 'be compauy/compaOlC' 
or to fa.;l1 Uale or rotalD '140r-
corporat~ invest11lODts. 

8. While granting advance. against 
sharoS/debentures it wouJd be 
advisable to obtain a deolaration 
from tbe borrowers lDdicatin" lb. 
eltent of loans availed by thlm 
from other banks. Care Should. 
be taken to ensure tba' a sioll. 
borroweJ or a I" oup of t>o( lOW ota 
dO Dot obtain JallO credst a,ai •• 
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shares'debeDtures frolll dilercat 
hanD. 'It would alt() be neceas8l'Y 
to eOlure that lueb accommodation 
from different baoka is not obtain-
ed s.liDlt sharts of a liDBle 
compen, or a aroup of companici. 

9. Whenever tbe limit/limits of 
advances Iraoted to a borrower 
:l,afnat the securIty or sharesl 
debentures eleceed Rs. 100000/. 
it should be ensured that tbe said 

, ebares/debentures ar e transferred 
11'\ the bank's name and tbat the 
bank bas exclusive and uncondl .. 
tional voting rights in respect of 
such shares. For tbis purpose, 
the aggregate of limits (!Iainst 
~bnres/debenture~ granted by a 
bank at a 11 its offices to a lingle 
borrower sbould be tatoQ into 
account. 

10. Banks shall eJ( ercise voting rigbts 
in respect of shares held by them a. 
security only with tbe prior 
approval of tbe RBI and in accor-
dance with such directions as may 
be 8iven by RBI. 

11. The requirement mentioned in 
item 9 above rewardiol transfer 
of sh",rcs with voting riabts shall 
not apply in respect of advances 
granted to shares and stock 
br",kers provided lucb .bares are 
held as security for a period Dot 
exceediDI three montbs. 

12. AJvanccs exceedtDI Rs. 51 lalEb. 
alainst sbares and debentures 
~ bO:Jld be sanctioned by the Boardl 
Committee of directors. SuitabJe 
powers may be dolclatod to tho 
Cbief Executhes and others for 
.anctioning advances for lesser 
amounts. 

13. Advance. agaiosl the primar, 
security of shares/dobentures may 
be liven only to 0) individuals; 
(ii) investment companie, (fii) 
atock and Ihare brokera; and (Iv) 
trulta and endowmenll as per 
auldtUocs livOD below : 

(I) Indl,ldMal, : 

Loans ror amounts Dot exceedh1t 'RI. 2 
lakhl per borrower. witb appropriate ·repa,-
ment schedules: may be .,..tJ~d to indivI-
duals for meotiDI co,nt.io,cociel and acedl of 
personal nature or ror subscribing to ricbt. 
or new iS8UOI of sharesldebenturea a.aiDlt 
the security of emstio. abares/dobentures. 

(Ii) Tnv"'m,,,' CompQlli" : 

Investment Companies ate expected to 
carry on tbelr investment op'ratiODs main}, 
OD tbe basis of 10D& term funds railed by 
them e.g., capital and r,setves, debenturea 
aDd deposits. P endio. mobilisatioD of 
such 1001 term fund3, banks may corilider 
araDting advances of a bridging nature for 
a period not eitceediD8 nioe month. to I 

investment companies to cover the lap 
between f",ourcea currently available to 
U'em and their exist ina and proposed 
JOYel'men t in Shares/debentures. Banks 
.bould satisfy themseJyos about tbo financial 
pOlition and the working of the borrowin, 
companies as allo about the arrangement. 
made b, them for mobilising JODI term. 
fUDd~. The total outside liabilitiel of a 
borrowilll jnve.tmen, company (including 
tbe proposed bank borrowiDls) .hould 
however not clceed 10 times its owned 
funds, Banks should satIsfy tbowle)vea 
that the borrowing company i. a gen~ine 
inV08tmeot company Wilh a di~er'lfied 
portfolio of investments aDd that itl 
investment operations ale ftot cO[lfined to a 
company or a stoup of companies. 

(lit) Share (l"d Stock brok.f' : 

Share and stock broken may be provid-
ed reasonable overdraft taciJiti08 aaainst 
sbaros and dobentur os held by them as 
atock·in trade. A carerul aSlel8mont of 
requirem.nts for 8ucb financo sbould be 
made lakiDa iato account &he financial 
polition of tbe borrowor, operationa on bis 
OWD accouat aDd 00 bebalf of cUentl, 
income earned. tbe avera.. turn o,.r 
period of stocks Ind aharos and tho 
ostool to wbicb tbe broker'" fundI III 
requited to be lavolvod in h .. bGliDelS 
operatiOD'. Laqc acale UaVlStment in 
ebar •• , aDd deblD~Uf" OD OWD acoOODt '" 
Itock and Ibaro broitr. wi&b .Dk lDIoot 



, ',~ \ , " I", 

. k!artkA. i6. INa (S.4KJ.) .'1'1' ,. AlI .. ", "~a 

aboutd Dot be _our.led. Tbree .l,\lt be 
rotullr turnover in .he' Ihar.e~/debon,tur •• 
lodaed ·as 8~urit)'. Condition speciftJd 
in para' mutt" be complied with it aueb 

. abare./debentures aro beld beyoad thrM 
moot .... 

(I,) 7',,,,,, and 'ndow"m~"11 : 

Bauk' can ,rant bridle loaDs to trusts 
olldol1 nm eDls for sbort periods not exceed-
ink nine months ,saiost the socurity of 
share~/debenture8 for the purpose of 'resh 
la"ec;tments/subscriptlon to rigbts issues. 
Such advances should not excoed RI. Slakbs 
per borrower. 

14. The questioo of granting advances 
alainst primary security or shares 
and debentures to indu~trial or 
corporate borrowers sbould n\)t 
normally arise. In tbe coarse of 
~ettlng up or Dew projects of 
expan.ion of existing bUliness 01 
for tbe purpose of raising addj. 
tional workJnll capital required. 
there may be si uations wbere 
sucb borrowers arc not able to 
find the required fuadj towards 
marsio, pendio, mobiUsation of 
1001 torm reSOllrees, In sucb 
caqes, tbere would be no obJ~c· 
tion to tho banks obtaillinJ 
collateral security of shares aDd 
debeotur es by way of margin. Such 
arranaomoots would be of a 
temporary nature and mel, not be 
conti'lucd beyond a poriod of OJ 0 
yoar. Banks bave to satisfy 
themselves reaardioi tbo capacity 
of the borrower to raIse' tbe 
required funds and to repay the 
advances within tho stipulated 
period. 

IS, ·The objccUfO 0' the various non-
resident deposit and iD¥estmeDt 
schemes is essendaUy fo attract 
,eDuiDe lavin.. of tbo DOD .. 
res'deot Indiana and all bank a 
shouJd enlwi Cbat mobiUaaUon of 
001, tois, kind Qf OOd,grIDS fUDdll1 
facilitatesd uoder tbe .... r... AU 
bl,t operatlq in lodla abQuld 
'001 bit • pata, to uaalltUODl lOeb 

, 
•• makin. advances or. ~.,u lb, 
back. up ,ulr.Dtc. . ' •• ouriDl 
ot.ber bank. tor clteodiol . cr ~di' 

. to cliont. of 'Indian DltioaaJh,1 
orllin by some of their' over •• e 
brancbes to enable lho borrower. 
to mako (i) deposit. in ladi. under 
PCNR INRB Schemes and (ii) 
Investments in sbalel and debeo. 
tures of Indian companies. 

Re,lsloa of AustraliaD A.I d 

*80. SHRI BANWARI LAL 
PUROHIT: WIJI tbe Minister orFINANCB 
be pleased to Btate : 

(8) whether At.'stralla has sUlponded itl 
aid to India due to economic difficult ict; 

(b) if so. bow much aid AuslraJia used 
to provide to India e'tory yoar aDd for 
which purpose; and 

(c) the impact of this aid suspension 
Oll tbo Indian ~onomy ? 

THB MINISTER OF FINANCB (SHRI 
VISHWANATH PRATAP SINGH): (d) to 
(c) In the recent year. tbe Australian 
assistance to Indja bas been io the order 
of Au,. S 2 to 3 million per aODum. Tbc 
assistanco bas boca of tbe naturo of 
tecboical assistance for a number of 
ploJect8 in se~tors lake Animal Husbal,ldary, 
Rural Developm,;.nt etc. 

The It. ustralian Government bad 
recently conveyed their intention Co phlbe 
out tbis assillaDce, becaule of tbeir owo 
economic probl ems. 

Faadil& by U.S. la ladie'. Telecom. 
Esp8D8_ PIaD 

570. SHRI CHINT AMANI lENA: 
W,II tbe Minister of FINANCE be plea .. , 
to .tato : 

(a) whether U.S. is considcrioS fUDdio! 
India's tolleom oXPlOSIon pJlo; 

(b) il 50, tbe delaiJ. thCIIO'; ud 
(0) the roacI;oD of Oovemmoa 

,blrlOA ? 
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THE MINISTep. OF STA1."S IN THB 

MINISTRY OP fl~ANCB (SHIJ 
JANARDHANA POOJARY): (a) lo (c) 
Nc formal funding otf4r bat so far beeD 
received from tbo U.S. for 'Iudia's tele .. 
communication expaoslon plan. 

Natio.aU.t loa of slek Jute MIll, In 
Wett Bealll 

571. DR. SUDHlk ROY : Will the 
Minister of TEXTILES be pJe8~ed to stat. : 

Cal whether jllte mills in West Dcnlal I( 
are ,rowlna sick day by day; 

(b) whether Union Oo'(eroment Ire 
contemplatiDI aay measure" to nationalise 

" the sick jute milli; 

(c) if 80, the details tberflOf; and 

(d) if oat, the reasons therefor? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEX rILES (SHRI S. 
KR1SHNA KUMAR) : (a) Incldeoce 
of IIcleness in maoy or the jute mills 

" in West Bonia I is mainly attributable 
, to tbe disparity between risiog cost of 
'prOduction aDd uo .. remunerative sale 

realisation on account of sl uggi.b demand 
for jute products. This haa affected tbeir 

' finan'lal viability. 
)"1 

(b) No, Sir. 

(g) Docs Dot aril C. 

, (d) Nationalisation is oot considered 
, to be an appropriate lolucioll to deaJ with 
',,:1.00 prubJcma faced by the Jute industay. 00 
;:\bc olber hana sleps havo to be 'aken to 

':)Doucrll,~e Ult; ju'c lDQUBtry LO IDcrease 
.,910~U~tlVlty aod compclUIVCOelti of III 
,:,prg~U,a8. W dO tbl. objective 10 view 

:,'UtJvoroment U"VC: let up a Ju'~ Modernl ... 
, "I), 

>~lUQ to UOG of Ka. 1 SO Clore. bClldi. a 
":':"PCC1&i1 Devtlop~~nt tund of RI;~ 100 
, ",:;::(0£01 for reoao .. h,~ulon, [0· oponio, aDd 
\ "~.IUuHurwa LIt Jute lOCiutUry. 

CoIIlplaiab ReaardiDl V.bated 
t;wllUl_ Adhjtjea at Port, 

572. SHlU BH AR AT "UMAR 
, ' ',,)Ut.ORA: Will tbe Minister of FINANCS 
I ":,' 
; i >'" pi c.a8C" to '&ale .-
~ 
~ , 
J 
l' 

(a) whether Government ba'e recei¥,d 
complaints that amuI.Jer. and anti.socla) 
elemeo'tt are fearloat)y loadiDI tbc COD-
t~band itema from vessels iato trueks fD 
port areas despite tbe presence, of .;0.8t 
laird CUltom' and police authorities ; and 

(b) if 10, the action taken by Govern-
ment in this relard 'I 

THB MINISTER Of STATS IN THB 
MINJSTRY OF fINANCE (SHII 
JANARDHANA POOJARY): (a) aod (b) 
Reports received by Government and 
seiZures made Indicate that tbe endre eDit-
Une 'of our coontry. inc) udio8 port areas, 
continue to be vulnerable to smuggl iDI 
activities. Howf'ver. the prevent ive and 
intel1iacnce machinery fOf the Cu~tom. 
department remam vigllallt to check 
smuggliDg activities through coastal areas, 
including ports. 

The antj .. snluJding drive in general has 
alto been intensified throughout the country 
with particular emphasis in the blabl)' 
vulnerable areas of our s("a·coasts as ia 
elident from tbe figures of seizures made 
from tbe West and East Coast reatonl 
furnished below : 

Year 

1984 

1985 

*1986 

Wdt Coast 
seizure. 

60 

109 

86 

(Upto September) 
*fi&ure. are provisional. 

(Rs. in c[ ores) 

East Coalt 
seizures 

21 

39 

31 

Appropriate anti·smulg)inJ measures 
in thIS relaid are al&o taken in cJo~ 00-
ordination with tbc= concerned Ceotllil and 
S'au~ Government 4Lutllodtioa. 

Draa TraBicklng 

573. SHRI LAK.SHMAN MALLICK • 
Will tbe Minister of FINANeS be plea.cd 
to atalc : 
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ta) wbetber effort. bave been made to 
•• lerle tbe'Scope of the extradition treaty 
between IDdia and the U.S. .a order to 
kina the mashr(lomiol ofFcnces relatinl to 
dra, trafBckiog witbin its ambit ; 

(b) whether it is a fact that a 12 
member US dtlegation Jed by Mr. J N. 
Dion of the Bureau for International 
Narcotic. MaUer8~ visited Delhi recently 
and bad meetings with Indian Government; 
IDd 

(c) ir so, tbe <'.tail~ of Ihe discussion 
beld? 

TRS, MINISTER OF STATE IN THB 
MINISTRY OF fINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes. 
Sir. 

(b) and (c) : Tbe U.S. ddegation to the 
first meetiol of the Indio/U.S. Working 
Group on Narcotics. beld In New Delhi Otl 

19.20th September, 1986 was led by Mr. 
Jerrold Mark Dion, Deputy Assistant 
Secretary, Bureau for International 
Narcotics Mallen, Department of State. 
United States Government. Tbe followiDg 
items were considered b, the meeting :-

(8) Exchange of information OD drUI 
trafficking patt erns. 

(b) RebabUitation 
prOI1'I.mmes. 

and educt tiOD 

(c) u.s. technical support 'or Indian 
narcotics control efFort. tbrou,h U.N. 
agencies. 

(d) Training for preventfon 01 drua 
abu~e/tratHc~ing. 

\e) Joint action in r elional Rnd U.N. 
bodies for reducin, suppJy aDd demand of 
illicit drult. 

(r) Increased import of licit opium for 
medical uSe by U.S. (rom India. 

(a) Extradition Treaty. 

Purchase or Raw Jute in West BeDgal 

574. SHRI ANANDA PATHAK 
Will tbe Minls'~r of TEXTILES be pleated 
to state tbe dets iJs and tbe quantity of 
jute purcbased by Jute Corporati(.)D ot 
India (len during the currorJ year, dis. 
ttlct-wise in West BeDgal '1 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHR[ S. 
KRISHNA KUMAR): Details of tbe 
quantity of jute purcbased by Jute Corpora· 
tion of India (Jel) durio& tbe curreDt jUle 
year UJ) to 27th October, 1986, district"wise 
in West BonIa], are al under: 

In balel 0/ 180 K, •. 

District Jel Cooperatives Total 

Coochbebar 82,22l 26,111 1,08,333 
Jalpaiguri 72,222 33~333 1,05,5$5 

Darjeelio. 12J1222 - 12.222 
West Dinajpur 43,333 28,889 72,222 
Mald:.l 15,556 8,333 23,889 

Murshidabad 61,111 31,557 92.668 
Nadia 55,SS6 44,444 1,00,000 

Burdwan 22,2'23 20,000 42,223 

Booth1, 24,444 12.223 36t"7 
Bowraba 1,944 2,556 4,$00 

Bantora 2.500 3,000 $,500 

Midnapur 10,000 ",444 14.444 

North Z4-Parlloa •• 82,222 23,333 1,0$,155 

Total 4,85,555 2,37,323 7,22,771 
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kport of Bef.1 Le .... 

57'. SHal ZAINAL AbED 1M : Will 
the MiDlater of .COMMBIlCB be plea.sed 
to atate : 

<., the 'Provisional estimate for elLport. 
in, betel I.eaves durio, the oelt three yea n, 
yeir wise ; aDd 

(b) tbe dets ils of thl action taken to 
popularise the market of betal leaves in 
Buropeln Bconomic CommuDit, and 
Middle Bast countries? 

THB MINIS1ER OP STATE IN THB 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNSt): (a) Export of betel 
leave. durin. 1985-86 \\ero valued at 
Rs. 61 lakhs as ptr pI ovisiooal o~timates. 
Estimates for future export have not boeo 
drawn up. 

(b) Tbe export potential of betel leaves 
is limited. Bxports are primarily beiDI 
made to Middle East countries which bave 
sizeable ethnic community \\'bi:h conlume 
this item. Tbe consumption of betal 
leaves bein~ limited, DO specific proposals 
for increasing ita exports aro cov il.lld. 

VIsit of NlcarapaD PrelideDt 
576. SHRr SOMNATH RATH : 

(&) if '0, the outcome of the ··""Iou.loa 
bdd? ~ 

THE MINlSTSR. OF STATS 1M TBB 
MINISTRY OP EXTERNAL APPAllS 
(SHRI BDlJARDO PALElllO) : (.lYII, 
Sir, 

, 
(b) The dilcussions covered bilateral 

rel~tloDs and international affairs. Three 
bilateral Alreements were signed duria. 
tbe visit-a Cultural Alreemtnt.. 
Memorandum of Underltaodinl cove rio. 
Economic Cooperation and a Clcdit 
Alreemeot. 

Amount Spenl by Buk. 08 Employee. 
J.,oIYed In UnioD ActbUles 

57". SHR IV. SOBHANADRBES-
WARA RAO : Will the M!nfster of 
FINANCE be pleased to state: 

(a) the amount spent by way of lalary, 
travel, phone facility etc. on tbe employees 
invohed in union activit i •• in each of tbe 
nationalised banks in the) ear 1983·1984 ; 

(b) the number of employe.s 'releated' 
ror union activity io the year 1983·1984 in 
each ot the nationalised banks? 

SHill JAGANNATH PATTNAIK : 
THE MINISTER OF STATE IN THB 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
A statement indicating the availabJe iotor. 
mation received from the natioDaliled 
banks is a'ven below. 

Will tbe Minister of BXTERNAL 
APF AIRS be pleased to state : 

(.) whether the President of Nicaragua 
vi.ited India in Septomber. 1986 and baa 
discussion 00 bila teral cooperalioo: and 

State_lit 
..4moullls Ip,nt by ,atll 01 'h' natlD"" Plld bank" by way 0/ ,a'ary, Ir(lV" 

pho", laclilly e Ic. on ,mploy", i",ol~«l i" unio. act/dIllS and 
the numb,r 01 employe" "Ieased for u"ion activlll", 

dkri", the "ar 1983·84 

(DATA PROVISIONAL) 
s. Na. Name of the Baet Amount sp eDt by way N umber of employeel 

of salary, travel. released . for union 
phone 'aei lib, etc. OD activities 10 che 
tmplo,ees iDVO)Ved in year 1983.1'84. 
acti,itlcI durlDI tbe. 
,ear 1983.1'84. 

(RI. Ia lakb.) 

1 2 3 4 

1. Central Bank of India 1.1' I 
2. pant 01 Jndi" N.A. Nil 
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1 2 3 4 

J. Punjab Natloaal Bank Nil Nil 
4. Bank or Baroda N.A. Nil 

S. UCO Baak 1.53 NU ,. Canera Bank N.A. N.A. 
7. United Bank of India N.A. N.A. 

8. Dena Bank 7.80 Nil 
9. Syndicate Bank: 1.43 Nil 

JO. Union Bank of India Nil Nil 

11. Allahabad Bank 0.20 Nil 

12. Indian Bank 0.90 4 

13. Bank 01 Maharashtra N.A. N.A. 

14. Indian Overseas Baok 2.62 9 

1 ,. Andbra Bank 0.80 N°I ,. 
J6. Punjab a nd Sind Ban k Nil Nil 

17. New Bank of India 0.80 Nil 

18. VjJaya Baok Nil Nil 

19. Corporation Bank 0.43 Nfl 

20. Oriental Bank of Commerce 0.59 Nil --- _._.,."..". 

Total 18.29 14 --- ---
N.8. :-Certain blnts have informed that special leave was 'falt ed to tbe union 

actlvistl 'or attending tbe neaotiatinl committee meetingl and joint talka etc. 

ReduedOD II Rebate Day. iD 
Hddloom Produet. 

578. SHRI OADADHAR SAHA 
Will tbe Mlnilter of TEXTILES be pleased 
to state: 

(a)' whether rebate OD hand loom 
products II now beiog allow.d for a period 
of 30 days in a year as against 60 days· 
.rlier : and 

(b) if 80. tbe reasonl therefor? 

THB OSPUTY MINISTBll IN 'HI! 
MINISTRY OF TEXTILIS (SHRI S. 
'UISHNA KUMRR) : (a> a ad (b)' UDder 
the OIIltiD' IObeme 20 % rebate on band-
loom product. II allowed for 30 d.,. in. 
,Oil Pial dgriD, IUibition. orlaal,,,ap4 

approved by the Office of the Developmeot 
CommiuioDer for HaodJooml, al orisioall, 
conceived. Only during J g83·84 and 
J 984· 85 there was a chaoge in tbe Policy 
when 20% rebate was offered for 50 day. 
In a ,ear to be utilised at the discretion 
of tbe States for general rebate or for 
rebate at Exhibitions and in 198'·86 
rebate was allowed for 45 days in a Year 
plus National HandJoom Expos. The 
Government have DOW reverted back to the 
ortlinal scheme 8S some of tbe State 
Governments had represented that tbe 
earHer scheme was more equitable, IDd 
allo becaUle tbe Sub-Group 00 Handloo. 
wbicb was let up for tbe 7th PJaD 
into all •• pects re)atia, to the developmeot 
of tbe Hand100m sector, it1c).,dir1, tbe 
rebate scheme bad recommtDded tbat tbi. 
,pb,lDc mUle be pbuld out, 
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579. IHRIMATI BIBHA GHOSH 
GOSWAMI : Will tbe Minia. or 
nXTILES be plealed to 1tate tbe .cheme. 
tlten ap by UnfoD Goveroment to 
popularb. tbe bandloom products in 'tbe 
country aDd to SIV" tbe bandJoom weavers , 

rHS DEPUTY MINISTER IN niB 
MINISTRY OP TEXTILES (SHR.T S. 
KRISHNA KUMAlC) : The Union Govern-
ment ba~ bteD implementing a number of 
schemes to support and develop the hand· 
100m sector. The schemes, wbit,b are 
implemented moatly with matching assis-
taDce from tbe State Oovernmer.t 811 as 
foilowl :-

(I) Share Capita1 assistance to PlimalY 
Ha~dloom Woavers Cooperative 
Societies; 

(2) Share capital a8sfstance to Apex 
Weavers Cooperative SocietieR and 
State Handloom Development 
CorporatioDs for their marketing 
operations ; 

(3) Managerial subsidy to Primary 
Weavers Cooperative Societies. 

(4) Aasistanee for moderpj.ation of 
Jooml and introduction of more 
productive looms; 

(5) A~si8taDce for settin. up cf pre. 
100m and post.loom processllll 
flclliUes : 

(6) AIRistlnce to State Governments 
through the Natlona) Cooperative 
Development CorporaticD for 
letting up of bandloom weavers 
cooperative Ipinning mills; 

(7) Janata Cloth Scheme : 

(8) Special rebate for disposal of 
accumulat cd stocks of bandJoom 
cloth and for alneration of 
4emal1d; and 

(9) Ora.nilatloD of Handloom ElP08 
ill ,afl_ ,.t. 01 tta. toUllu, .9 

popularlle 'he budloom JQducts 
and to make th~ pe,o~l' aware 0' 
the ,tecbaoloafcal' hripro,ementl 
effected io the bandJoom .ector. 

Rehabilitation of Bom ~IJ Textile 
Workers Dslplated Due to 8t".e 

.Dd Closing or Mill. 

~80. PROF. MADHU DANDAVATB : 
Will the Minh,fer or TBXTILES be plealed 
to state: 

(a) the tohl number or textite workert 
In Bombay who haYt been displaced a8 a ' 
relult of the closioR d<'wn of th~ mills 
following the prolonged strike of tbe 
textile workers in Bombay; 

(b) what CODcrete steps have beta 
taken to provide jo!h to these workers up. 
rootf"d due to closing down of the textile 
miJJ'J ; and 

(c) bow many or them have been 
absorbed in the mills run by the National 
Textile Corporation? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) As on September 
t 986, 57 t)ut of 60 cotton textile mills in 
Bombay had started working_ According 
to available information, tbe Dumber of 
workers on the rolls of the three cloud 
textile mflis are as f01l0W8 :-

1. Bradbury Mills 3093 
2. Mukesb Textile Mills 1656 
3. Shrinivas Cotton Mills 5322 -----Tota) 10071 --
(b) A nodal agency bas bee., 1st 'up to 

evolve and manale a suitable Inancial 
packa,e for rehabilitating :potential viable 
UDits in tbe country, At preseot tbere art 
DO specific proposal. witb .overnmeDt for 
ll'Yival of these 3 units. An, IUI,eltiODl 
reaardinl their rebabJlilatioD would have to 
be Qonsidered k eepiDI in view tbe prlnOipl' 
of .,ottltU• 1 vlahQitf. 



(c) Thore i. DO proposal to absorb 
.otkers of tbese 3 closed textn, mU1. in 
uA.'" 'raD by Natiooqf Textile Corporation. 
However, the number of employees enlaaed 
18 13 mUla, wbose m,aD8pment was takeD 
over by tbe NTC in 1983, is more than 
23,300. 

'CretS. Deposits of Banks la West 
.8g81. Billar and Orll~. 

581. SHRI R.P. DAS: Will the 
MinJsfer of FINANCE be pleased to stat 0 

Name of the Deposif. 
State 1983 1984 

West Bengal 5802 6641 

Bihar 2592 3112 
Orissa 715 819 

Modalities for African Fund 

582. DR. B.L. SHAILESH : WiU the 
Minister of EXTERNAL AFPAIRS be 
pleased to state: 

(a) whether Government beld talks 
with other non aligned countri es in 
September t 1986 on th e modalities of tbe 
"African Fund" I'et up under its chaircn8D-
Ship at the Har.ue n('In .. aligned !lll~mit to 
to a~sist the front.line Statos to reduce 
their deptnd p.nce on South Africa 

(b) if so, (he e"puted corpus of tb e 
proposed fund; and 

(c) tbe outcome of 1bebe talks and the 
stage at wbich lh" matlor stands at 
,presen t 1 

THE Mf NIS TER OF STA 1B IN THB 
MINISTRY OF EXTB~NAL AFFAIRS 
(SHRI ElJU ARDO P \LEIRO) : (a) Jbe 
.iahth NAM Summit Caoference held in 
H.ran~ recen"Y, resolved to el.abUsb 
A4tieo (or ReH~tiQI lovasion. Colonialism 
aad 4pJrtheid (-\.PRle,) Fun;)., India as 
the Cbairman of ttl. 9 member PUQd Com· 
'miUett hai cODsultl1tions witb tJae Protl,tUae 
S(ii 01 in SouttIerll Afriga yiz. Zimba., 
lambia. Anloll. TanzaEl'., Bo~w .. a .04 

tho' potU ion in reJpect 01 deposit. an' 
amount 0110101 advanced by natiooalised 
bank, .1 at the cod 01 1"3. 1984 aDd 
1985 in West BeD,aJ, Bibar and Ori ... ? 

THB MINISTER. OP STArS IN THI 
MINISTR.Y OF flNANCB (SBaI 
lANARDHANA POOJARY) : Deposits and 
Advances of Pubic Sector Banks II OD tbo 
lalt ,friday. of 1'83. 1984 and 1985 in 
respect of Weat Beap) , Bihar aDd Oril.a 
are liveD beJow :-

Amount in as. crores 
Advances 

1985 1983 1984 1985 - _, --_. __ .". 
1822 3331 3717 3753 
3600 1033 JJ99 1343 

969 S25 642 774 

Mozambique.last month on the modalitios 
for establishment of the Fund and to 
assess the priority needs of the Frontlino 
States and tbe liberation movements in 
South Africa and Namib;a in terms of the 
charter or the AFRICA Fond. India bas 
aJ80 been consultin. with the other member 
states of the Fuod Committee and witb 
other NAM countries on the '.sue. 

(b) The AFRICA Fund Committee is 
to draw up a suitable action plan 10' 
.,sistance to Front Line stlte. and South 
African liberation movements. Tbe Pund 
Committ ee will ba\'. to determine the 
resource, r ~quired for this purpose. No 
Spt'cific target bas 80 far beeD set for the 
lund, 

(c) The consultatioDs with tbe Pront .. 
};ne $, ate~ hive been useful in iden'ifylng 
priority iircas of assistance to these State. 
to reduce tbeir dependence on South 
Africa. 'Officials of lbt Puod Committee 
Member State- are expected to lDeet 
shortly to t .. ke atock of the, sitult.on aDd 
a !cido on furtber action. ' 

INDO·S"cdl •• 'Trade Alree_D' 

583 SHIU AN A. NT A PRASAD SBTHI: 
Will tbe M'aitter or COMMERCS ", 
, ,,101114 to .1" : " 
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. (a) whether It is a (act tbat India and 
Sweden have recontl~ sianed a protocol 
envisaging Naher exports from India to 
Sweden at a large scale; and 

(b) if so, the details rcg:udiol Jodia'. 
products decided to be exported to 
Sweden? 

THE MINISTBR Of STA TB IN TH B 
MINISTRY Of COMMERCE (SHRt P.R. 
DAS MUNS!): (8) and (b) The Indo-Swedish 
Joint Commission met in New Delhi from 
3rd to 7th October, 1966. This Commission 
deliberat ed tbrou,h three Sub·Commis8ion~ 
including (he one on trade. 

During the meetina of the Sub-Com-
mission on Trade, it was Doted that trade 
between the two couDtries had not grown 
to iU fuJi potential. Items Uk e textiles. 
larments. mIca, Indian talc. computer 
software were identified for illcrei:lsed 
exports from India to Sweden. The Indian 
side proposed that future Swedish assistance 
for trade promotion be 08 the basis of a 
well defined prngramme focussing on a few 
selected J)roducts such as, sea fond, cotton 
fabrics, bed iinen, furnishiogs, made-ups, 
aarmen:R, carpets, furniture, sports goods 
and precious and imitation jewellery. 

Bogus CarmeD. Exporting Firm. 

584. SHRI NARSING SURYA .. 
WANSHI : Will the Minister of 

TEX rILE be pleased to state: 

(a) whether Governmenl's a tteot ion 
ba. been drawn to the oews .. item captioned 
"10 per sent garment ex,portioa firm!l are 
bOlUS" appearing in the Deccan Herald 
dated 4 September, 1986 according to 
which Export Commissioner is reported to 
have said lbal seventy percent of the 
aarmeDt exporliol firms in tbe country Ire 
bOIUI ; and 

(b) if so. the steps taken by Govetn. 
men! to cbock such firms ? 

THE DSPUtY MINISTER IN THE 
MINISTRY OF TBXTILB (SHRl S. 
~"RISI:iNA KUMAR): (I) ud (b) The 

EX1'orf Co~milliol1er while dileu.tla. tb. 
ellments of dut, free import ache.me bad 
rererr~d to the problem 01 aalooJ,ate firm. 
In fbe ,arment lector. The Gow.~ baa 
alread, taken mt-Isures to di8couraa. 
aSloclate firma by insistiog 00 aflidlvlt. 
under tbe Export Entideaaeot Di'trJbutioD 
Policy. The Govt., bas also fC!JceatJ, 
stIpulated that a firm should be an income' 
tax assesSee to be eJi.ible te appl, lor 
entitlements. . 

CarreDey Dote Prlarfag Presl In Welt 
Bangal 

585. SHRI PURNA CHANDR.A 
I MALIK: 
SHRI SAIPUDDIN CHOW .. 
DHARY: 

Will the Minister of FINANCB be 
p] eased to state: 

(a) whether Goveroment have taken I 
finaJ decision to let up a curroney note 
pr iotlng press at Panagarh or any other 
place in West Bonia) ; 

(b) if so, the details thereof; and 

Cd if not, the reaSODS for tho delay tn 
taking a dcci.ion ? 

THE MINISTBR OF SrATS IN THB 
MINISTRY OF FINANCB (SHRI JANAK-
DHANA POOJARY) : (8) No, Sir. 

(b) Does Dot aris •• 

(c) Wbile tbo need for aulmentiDI 
tbe Baok Noto Press capacity in tbl 
country has been established, aspect, like 
optimum capacity per uaits, tochnolOD. 
demand distribution, etc. are under eumi. 
nation and a decision on preparatioo of. 
detailed project report is likely to be takoD 
'OOD. 

Decline 18 Eaalaeerlaa Expor" 
$86. SHat AMARSINH RAtHAWA : 

SHRI MORANBHA! PAIBL: 

W111 tho MiDilter of COMMBBCS bI 
plta .. d to acat. : 
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(8) wbether th&e is, a decline in ao.f. 
~efiDI loods expor t aad ,If so, tbe . ro"'OOl 
fherefor : 

(b) wbether it il a ract that the Associ-
ation of India Enl&inee'finl Industry (AIBI) 
hal seDt a Dote to the GoverDment in this 
respect ,: 

(e) the detail. of suggestions made by 
tbe AIEl; 

(d) the action taken thereon ; and 

(0) thfl other measures ""ina taken to 
booat this industry and increase the elPort 
during the remaining period 01 tbe current 
finarclal year? 

THB MINISTER OF STATE IN THB 
MINISTRY ,OF COMM:ERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes, Sir. The dt:cJine 
in export of engibeerinq loods is, inter 
alia. OD account of severe competition in 
international markets, protectionist t enden· 
cie, in some of Ibe developed countries. 
balance of plyments problema and slowiog 
down of developmental activities in a 
number of developing countries in Asia and 
Africa continued instabUiry in Welt ·Asie, 
high COlt of indigenous inputs and tecbno. 
loaically inadequate product ion base in 
Iodia for some eosinccring product. otc. 

(b) Yes, Sir. 

(c) Tbe AIBI (Now ConfederatioD or 
BOlineerina Indu8try) (CSI) bad 8uaested 
tbat it was preparlOl sectoral aDd company 
Jovel plaDs aDd d'iirod quick decisloDS to 
be laKeD to raIse eXpolt. of macbine tools, 
Iteel castiDp, S(i)n~a. e etc. ; 

(it) a HaUouo) Bxport Autbority sbould 
be let up to serve as a sinale window 

':..mecbanism for varwus approvc&l. and 
cj.arances 10· be Obtained bJ" tbo exporters; 

(iii) tbet. should be a closet co-ordiDa-
lion botw~eQ Commerce aad Industry 

i ~~i.ll'ie8, aa a180, Lbo Minil,riol doaiiDI 
WilD labour, Power, Seoe!. EaerIY ccc •• i-nQ.; 

;.' (tv) E1tabliabllltDt of a It. port in tho 
M.a.aol. 

(d) Government has alr(ady complon-
ced preparation of e"port strate.y pactal. 
for some of the identified tbrult industries 
which bave maximum export potential, 
proposiol IIbort·term aad JODI·term 
measures h) boost exports. 

Government haa set up both ao 
Bmpowered Committee or Secretaries OD 
EJports· and a Cabinet Cnmmittee OD 
Bxports to provide a speedy resolution of 
prohlems concerning tho export sector. 
These Committees al80 pro~jde a farum for 
bigblevel Interaction between variou. 
Ministries iD~olved in the export efforts. 

The proposal to set up a free port 'a 
the Andamaos has to be considered as a 
part of tbt. overall developmental plans for 
the A&N Is landl. 

(e) Government has taken a numbet 
ofmeasures to boost .xports which include. 
inter-al ia : 

(I) Liberalhation of industrial polic), 
and liceo~ing and cellab()ratioD procedurol. 

(2) IQ(roduction of 3 yoar Import-
Export Policy t'l Provide a stable polic, 
Crame work. 

(3) Introduction of the Import-Export 
PoIllS Book Scbeme for duty freo aCCess '0 
Importod inputs for export production 
from 1.1.1980. 

(4) Liboral i,.lion of tbe import polic, 
for tccaoololY to eOl1blo moderotlltluD 
aDd tecbOolOllcal uparadatioo. 

(.5) Provision of Pia iron and Iteol raw 
ma(enal to exporters a( international price. 
under tho International PtJce RelmbLlrlO-
nleot Sen emc. 

(6) Decision to eltend the IllloroatiooaJ 
p, ice .K.eimbursemont Scbeme to indiaeaous 
aluminium supplies to eOlio •• illl 
cxportc:r •. 

(7' IntroductioD of 8 new ca.ab com POD-
satofY support rCllme from 1.7.lf6 to 
comp ... '. for tbe caacadilll elcc, of 
dOlDc,Cio tIIIU., 
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(8) Provi.ion of pre and post-shipment 
credit for all export loads at 9.5% rate 
of interest upto 180 days. 

(9) provision of as.htance from tbe 
Market Developmont Fund to reimburse 
tbe SO % cost of bids made by companies 
for turn.tey/constructlon projects and for 
export of consultancy services. 

(10) Project a~JiSlaDce at tbe rat. or 
10% of net for eiBO earnings for tbe 
service portion of tb e contract for turnk 0' 
and civil construction projects IDd (or 
Ilxport of consultancy services. 

(11) Provision of market developmeot 
assiltsnce to ~on8ultancy organisations for. 
opeDin. officta in foreign countries. 

(12) Exporter' bad been allowed to set 
off 4 % of the fob value of net foreign 
exchanle eariniDgs for income tax purpose 
aDd retention of 50 % of the profits attri-
butabJe to exports for purpose of businesi. 

(13) Preparation of export stratel' 
packaees proposing long term and short-
term measures to boost exports of selected 
thrust industries. 

(14) Preparation of a coordinated 
marketing campa ian involving trade fair 
participation anti, media advertisinB for 
selected product. and markets. Approval 
bas been aiven to BEPC to set up ware-
bOUle in Rotterdam for enlioeerinl 
products. 

(15) Undertakinl a pr.joct to set up • 
computerised data base at the BBPC 
provide uptodate market informatloD to 
exporters. 

fn addition, the Government bas 
decided in principle. on tho (oUowinl 
mellurel : 

(I) Permission to esporters to use 5 to 
10 % of their foreign carninal for specified 
e"port promotioD activitiea. 

(Ii) Permi •• ion to import ,ca~ital ,ood., 
duty fr.. or at low lat •• , for export 

, P{o\l~clioa provided, thore is De lDcIiaIDoP 
pc JcJucti~D of tbo maobiDel')'. 

W'rltlfn AnlW,,., " 

(iii) Permission to firms to maouf8cture 
selected products for export. provided tbe, 
are w;llinl to export 60% of tbelr 
Pl'oductioo. 

The details of Iuidelinl' for impJemeD •. 
tatton of the above decisions in principle 
are beinl worked out. 

Ghosh CommUtee 01 'orellR 
ExcblDge Regulations 

587. SHRI SRIBALLAV PANI. 
GRAHl: Will the Minister or 

FINANCE be pleased to state: 

(.) whether it is a fact tbat a Ghosh 
Committe~ was appointed by the Goy.ro-
ment on Foreign Exchange Regulations ; 

(bl jf 80, the details regarding its main 
recommendations whicb have boen accepted 
by Government : 

(c) whether there is any propoJal under 
the consideration of Goyernment to impole 
restrict ions on the transfer of non.resident's 
boldiols in any business in India to another 
Don-relident ; and 

(d) if so, the d .. ta ils reaardin, tbe 
policy formulated in tbis regard? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH': (a) 
Yes, Sir 

(b) A Statement is alven belo". 

Cc) No, Sir. 

(d) Does not arise. 

Statement 

n. recomme"datlons of ,,. GhoI6 
Committ" which hav, b"n accepted by • 
Goverllmenl ar, :-

Special/Practical Techiacal TrailllDi 
abroad 

(i) Per diem acalc$ may be raiaed 
from US t. 85 to US •• 100 lor 
urSl mOD~b and from US $. 60 to 
US ,. 7.5 for tho remaiaUDi 
periOd. 
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(II) Por practical traininl. tC\tal 
quantum of foretaD elcbanae ma, 
be raised from US S. 600 to 
US t. 900. 

(iii) Course fee for trslaiDI ma, be 
allowed 0" actual baail upto 
US •• 1000/· b, RelioDa1 
Offices of ECD and by Central 
Office of BCD in elcesl of tb il 
limit. 

(iy) ExchaDge may be released to 
medical practitionors!speciaUltl 
for undergoiDg training in biabl, 
specie lised medical fields (el. 
heart aUflery, neurology, cytology 
etc.) at reput ed institut ions abroad 
upto 6 months. 

(v) Application. fpr training program. 
mes for duration exceeding (; 
monthl!' may be cODsidered by aBI 
in' COD8ultation with Government. 

(yi) In approved cases, exchange may 
be reJeased at tbe flcalcs applicable 
ror specialised trainiol. 

Release of forellD exchaDge toward. 
leeldeBta) espeBse, (fa ease of fall bOlplt.· 
IIty, aeholanhlps, etc.) 

Scales for r.lease of c'Ichanlc for 
incidental expense. may be raised 
from US S. 10 per diem witb 
minimum of US S. 100 aDd 
ma~imum of US S. 600 to US ,. 
IS per diem with minimum of 
US S. J SO and max imum of US I. 
900 res pective)y, 

Medical treatment abroad 

(i) Certificates countersianed by 
Director Gcneral of Arm'cd Porcel 
MedicaJ Services aDd Principal. 01 
all Medical coHcaes recOIniscd by . 
Indian Medical Council sbould be 
accepted by R.BI. 

(iU 10 the absence of aD OItimet., 
eacb aD,e .. may be rele,led to 
Patients upto US f. '500/. I' 
aaaiost tbe e&i1U1l8 Itmit of US I. 
'000/ .. 

(IiI) lato of maintenance 'llowance 'or 
out·door patients and for COftV.t .. 
scence of indoor patients may be 
railed from US $. 85 to US I. 
100 per diem. 

(iv) !tate or a))ow8nce for attenden.' 
may be raised from US •. SO to 
US I. 75 Per diem. 

Speer •• Tn,e) &bemel (FTS" NTS) 

(I) The periodicity of PTS as well a •. 
NTS visitt should be raised from 
ODce in two calendar years to 
once in three cRlendar years. 

(ii) Exchange for children upto tbe ale 
of 12 may be reJe~l!.d at balf tbe 
Dormal quota for adults both under 
FTS and NTS. 

(III) FTS sod NTS abourd be made 
mutually exclusive i.e .• a visitor 
to I neflhbourhood country will 
let only thc NTS quota and Dot 
th. FrS quota. 

(Iv) Combinltion of PTS aDd NTS 
facilities for the pUfpose of 
drawiDI elchanp sbould no be 
permitted. 

(v) The currency com1)Or'ent of FTS 
quota sbould be reduced to US •• 
100/. Ind tbat of NTS quotl 
rcdu<:ed to US,. sO/-o 

BIa.et permit fadlity for '.pportia, 
mlDafactarers' 

(i) Supporting manufacturers ma, b. 
permitted to inclUde their reprete-
ntatives in tbe terms of Tradlo. 
. Houses/Export Houses/CanaH'ina 
Ipncies boldin, blank.t permit., 
aoiol abroad on eaport promotioD 
vlsita. 

(iI) Drawal or escbanle al.lnlt tb. 
principals' blaaket permitt may be 
permitted for ADdepODdent export 
promotion vtail, uDdertatea b.r 
representative. of 8upportiD, 
INO ,,'at tur .... , 
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kchuge facility for tnvel to Bilateral 
Group CoUlltriel 

The quantum of free foreign 
eKcbanlO released to viltors ,oin. 
to any Bilateral Group eountry 
may be raised to 20 per cent of 
their .Ichanle entitlement or 
!JS I. 100 whichever is more. 

laue of latemat'0II1 Credit Card. to 
holder. of RBI escblDle permits 

International Credit Cards may be 
allowed to be uled by boJders of 
RBI Blanket exchange permits 
subject to luidelines framed by 
RBI. 

Surrender of uDspent forelln escbaDge 
by reslden,s on retarn to India from ,ialts 
abroad 

RBI may Irant general permiuion 
to persons returnin. to India from 
busines8/ofBcial visits to retain 
un"pent 'oreiaD elchanlc upto 
US •• 100 or itl equivalent 
without marking any dec1aration 
to RBI and upto US S. 500/- or 
its equivalent subject to making a 
declaration to tbat effect to RBI 
within 14 days (rom the date of 
their return to India. 

Repatriation out of fands/usets Uoclad· 
loalegaciel. bequests, Inheritances) held ID 
JadJa 

(i) pre·zero cases-Facility of lump 
lum remittances upto Rs. 10 lakhs 
may be allowed to non-resident 
Indians out of their aSlets left 
behind in India including ISlets 
inherit edt A 11 alset. incl uding 
balances in ordiaary non-reSident 
accounts may be considered 
elilibll ror tbis purpOIe. 

(Ii) Post·zero casel-Iodian. wbo 
emtlrated prior to 1.1.70 may be 
conlidered eligible for remittaDce 
of as.t. upto B.s. 2.5 latbs for 
.pecia.d appro"" porpose •• 

(iii) Remittance facilities to lodi •• 
emilraDts in 'hardship cases'-

(a) The 'limit of Rs. one lath ma)' b. 
raised to Rs. 2 latbe per Indl.l-
dual/family. 

(b) The annual allocation of foreilD 
exchange for rdeale by RBI may 
bt rabed to Rs. 20 latbs from 
RI. 10 Jakbs. 

Esport of gift artlc Ie. by IndlRD 
residents to DOD·re~ldeDt rflafl'fs OD 'peeial 
oeeallODS 

Out of an enbanctd overall limit 
of US S. 1500 for gifts in case 
and kind by reBid tnt I"dian~ to 
their nDn-resident close rtJative8 
on FpeclaJ occasions, the fo)Jowlng 
sub-limit may be prescJibed-

Value of lold articles Ihou1d 
not exceed US t. 300 or Its 
equivalent, 

Returning IndiaDI PorellD ExchaDge 
EntitlemeDt Scheme (RIFEES) 

The percentage of entitlement 
under RIFFE Schtme sbould b, 
increased from 25 % to 50% of 
the amount of (ortign exchanle 
brouaht to India by the applicant 
at tbo time of his return for 
permanent relidefJce. 

Foreign Currency IDsarlDce Pollcle. 

Tbe e"isting requiremer t tbat 
resident Indians would be eJilible 
to remit premia towards life 
insurance policies obtained by 
them while tbey were U linl abroad 
only if the 'policies bad been in 
force for at lealt 7 years prior to 
their return to India for settlement 
may be relaxed by r~ucinl the 
laid minimum period 10 3 ,ears. 

Retirement faeilltle. for fore liD •• tJoa.1I 

(I) Initial quota under retiremcot 
faciliti .. out of capitals a •• t. left 
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behind by (ofe'lo nationals ma, 
be railed from Rs. 1 lath to R •• 
S lakbs. 

,(iO Tbe ceilina 00 remittance of value 
of remaining capital assets left in 
India by retiring foretln nationa 15 
may be raised from Rt. 50,0001· 
p.a. to Rs. 2.5. laths p.a. 

RemittaDce facilities to forelga-borD 
widows of Jadlao l1atlonals 

Remittance facilities on above 
lines may be extended to foreign 
born wives of resident InditDS in 
respect of their combined current 
Illd capital assets to cases where 
the ladies decide to return '0 
their countries of birth fOI 
lettlement after death of their 
husbands. 

Remittances towards legacies and bequest$ 

(0 These remittanee facilhje;;; may be 
del inked from remittances under 
retirement facilities (i.e. remittan-
ceS towards legacies and bequests 
may be allowed independent of 
the usual retirement facilities in 
reaard ,to beneficiaries who are 
foreign nationals). 

(ii) Tbe ceiling may be ta\se,d to Rs. S 
lakhs for the initial remIttance and 
to R'. 2.S. lakhs for the subse-
quent annual instalments. 

, Exports of goods on eash terms 

(i) The ceiling rates of agenc, com-
mission on export of 'oon·sehct' 
list items may be raised from 
S% to 7.5% of th~. value of 
exports. Similarly, oelling rate 
of agency commission in res~ect of 
fselect' list items may be raised to 
12.5 p.r cent of the value of 
exports. 

(ii) The revised ceilinl rrtes ~f a8en~y 
commission wiJI be applicable 10 
respect of exports to all countri~8. 
the cushion of 2.5 l"f corat In 

re.peer of export' of both ~select' 
list and 'non.select' JIst it ems will 
be availabJe to RBI. It should be 
used ODIy by the Central Office 
and Clot by regional offices of 
ECD. Por this purpose, RBJ may 
frame suitable ,llidelines in 
COD!uJtation with Ministry of 
finance. Cases involving lafOC, 
commissioo beyond these Jlmjt. 
only may be considered in consu. 
Jtation with Government. 

Export of eng'neel fog ,oads on deferred 
payment terms 

The Work in, Group of financis) 
institutions for project e~ports 
(WGPE) may allow tbe bidders to 
PI), aacncy commission upto 10 
per cent of the contract value, 

Periodic remittances of Agenty 
Commission 

Powers may be ddegated to 
desjgnated branches of authorised 
dl"aters (named b'V elpl rten) to 
efJ'ect periodic remittances towards 
sgeocy commfs~;on on the 
strength of initial leIter of 
approval issued by WGPE or RBI. 
as the case may be. 

Problems of ShippJng romp."jes-
Surplus Frefgbt and Passage (ollectJoD 

RBI may in consultation with ole 
and DOS frame broad guidelines 
ror Indian shipPe' s for booking 
their export/impott cargo on 
,essels approved by ole 10 avoid 
losse./exDen8e~ on aCCouDt of 
carlO or ships being abandoned on 
high se,'" or in transft, 

Port tongestlon ODd detentioD charges 

Cbarges Claimed by tramp velsel 
operators sbould not be higher 
thDD those claimed by Conference 
line ves~els. Doubtful caSe. 
.bould be settled by RBI ia 
consultatioD witb DOS. 



83 W,f"", Answlf'" NOVEMBBR 7, 1986 Writ'", d",,,,,, 84 

Remittance. toward. operational 
espenses abroad IDd tost of dry dock •• , 
repelrl, purchase of 'pare partl, etc. 

Indian 8hlpping companies' 
application. for dry-doukin,. 
reparis and 'Purchase of spares 
abroad may continu e to be 
examined by RBI in consultation 
with DOS. 

Remittances towards additlona' expense, 

RBI should consider 8bl~ping 
companies' app'ications for 
remittances for additional expen-
diture abroad in consultation with 
DOS. 

Counter·Trade and Link Dealt 

As recommended by the Patward-
han Committee. ti1l RBI Is able to 
l'Iuild tJP ~ufficient data and requis-
ite exptriencE: and Government is 
able to lay down broad guidelines 
Jor handling app l1cations, RBI 
maY conthue to deal with such 
applications in consultation with 
Government of india (Ministry of 
Finance). 

Remittance of dividend to foreign 
shareholders by Indian companies 

(i) p')wer:; tnay be delegated to 
authori~ed dealers to clear appli. 
Cltions for remi(tance of dividends 
to over£ eas shareholders of aU 
non-FER A companies. 

(ii) Appl ications of PERA companies 
(01 remmitUlDce of divid end to 
noo-resident shareholders may 
continue to be dealt with centrally 
by Ci:ntral BCD. 

(iii) RBI may i:;suc a notification uDder 
section 9 (1) (d) to facilitate 
e&tenSJOD of hospitality by relf .. 
dents of Iodia to Don.residents on 
visits to IndIa provided tbe amount 
involved does not exceed ai, 
~ooo/· 00 lUlY sinal. Ocoa',OD, 

BerrowfDgs on bOD-repatr'atloa basil 

Indian residents may be allowed to 
borrow fr eel, from their non-
ret\ident close reJatj~ea aDd friend. 
for personal purposes and for 
certain bu~ines8 Ictivitie' on lion-
repatriation basis subject to com. 
pliance with conditions PI e~cribed 
for repayment of principal and 
payment of interest. 

Travel to and from India of foreJp 
technlciansl experts arid per diem rate of 

tees 

Regional offie es or RBI (BCD) 
may lei ea~e fort-ign exchange to-
wards per diem fees of foreign 
techniciunJexper.. upto US, 
500/.. Applications for per 
diem fefs in excess of Uq •• 
soot· may be cleared by Central 
Office of ECD. 

Appolotment of Don-resldeDt dll ector. In 
FERA/NoD-FERA COll1panles 

(0 RBI may grant general permission 
to IndIan companies to book in 
India to and fro passages against 
payment in Indian rupees for 
travel of tbeir non-resident 
directors for the purpose of 
attending board meetilJls and 
other official business of the host 
company. 

(ii) Indian companies may be araDted 
general permission by RBI to meet 
their non-resid ent director' local 
living expen~e. at a rate not 
e~ceedlOg Rs. 1500 per diem for 
a pt.>riod not exctedina 5 days at 
a time iD connection wjlh board 
meetinls and other official vbits. 

Esehange facmUel for eorrelpoocleDta 
statiolled abroad by Newspapers/ne". 
tgeacles 

(i) The scales may be raised to US ,. 
2500/. p.m. and US I. 2000/. 
p.m. from rxisting ,cales of Rs-
20,() 00/. p.m. and Rs, 16,000/-
p.m. for VJ(./U~AI l.paul 
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Buropean/Gu1f conotrles and 
other countries respectively. 

(U) Scales may be expressed in US 
dollars instead ot in Ind;ao rupees 
for the sake of uniformity with 
rates prescribed by R.BI for 
various other purposes. 

(iii) RBI' may evo)ve a scheme in 
consultation with Oovt. for issuina 
blanket exchange permits to 
newspApers and neW8 agenciel to 
pay for publish;og material to be 
obtained fro:n abroad. cost of 
travel and hotel expenses of the 
overseas correspondents and office 
expenses sllch as p('stage, 
telegram/telephone charges. 

Delegation of additional power by· Govl. 
of lodia to Reserve Bank of India 

Export of Engineering Goods 00 deferred 
payment terms & turDkef/CGDstructio.o1 
sei vice contracts (Project experts) 

Advance and Down Payments 

Working Group on Project Exports 
(WGPE) roIly be empowered to 
waive l,bG rt!quiftmeot of minimum 
advance down payment of 5 per 
~cnt of ·)ig value on merits in 
exceptional cases after satisfying 
itself that lhere IS no possibIUty of 
getunu. advance/down payment 
from ·the OVe[:,t!itS buyer, but tbe 
contract WII) ultimattly be reaso· 
nably profitable. 

Investments abroad of temporary surplu· 
leI by Indian contraeto rs 

Iutercst earoed un investment, of 
temporary su; plus funds in sbort 
term· bank depo~ils mad~ with 
approval of RBI by Indian eontra-
ctor. extl.:utiog turnkeY/conslru-
ctionh.ervice contract. abroad 
lDay be allowed to be rotainod 
ab(oad for meetioa expeodlture 
of tbc same proJe~t. 

Parmen t in free foreign exchange for 
parts/components procured from E:sferDaI 
Group Sources to fulfill eXpolt orden from 
Bllatere] Group countries 

RBI may be empowered to 
approve cases involving remitta-
nces in free fareian clchanle for 
procurement of balancing equip. 
ment/small components for fulfil-
ment of export orders procured 
from the Bilat eeaJ Group of 
Countries. The expenditure in 
rree forei~n exchange should be 
within 25 per cent of the value of 
tbe full elport orders. 

Construction of Hotels in Andamaa 
and Nicobar Islands 

588. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADI¥AR : 

Will the MlDister of TOUR1SM be pleased 
to state: 

(n) whether Government ba~e extended 
offer to private ~ector to put up a hotel in 
Andamao and Nicobar Islands; 

(b) if 10, the names of the priYate 
companies which have oxprc.sed their 
keenness to Set up hottJs in Andaman and 
Nicobar Islands in re~ponse to tho offer of 
Government; and 

(c) tbe progress made in the construction 
of hotejf) either by tbe priVate sector Or by 
tbe vubHIoi seClor 1D AlJdaIDf!D and Nicobar 
Island. 7 

THE MINISTER OF TOURISM 
(MUFTi MUHD. SYEO): (a) and (b) 
The pl~ns under COD lderation of Govern-
mtnt of IndIa for the development of 
tourist inf"rastructure; in AndamaD " 
NlcobdC Islands eovL..,ujJ..: cunSlj uClion of 
hOlds by tbe private lector. ACCOldlDlly 
a number of entreprc;ueurs bave SbOWD 

interest in settinl up of hotets al PorI 
Blair and nearby islands in tbe AnOamlD 
aroup. So far three pnvate parties 
DUUlcJy. (i) M/r. Slerhog HolJda, Relortl 
(IndIa) Pvc. Ltd., Maaraa ; \ii} Slln Naron 
a. SOU!.. domba)' aDO Uu) .t raY' el CQrpOl .. 
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tion (India) Pvt. Ltd. Bombay have expres. 
led their specific intention to sot up hotels 
tQ til cle islaods. 

(e) The Department of Tourism has 
alroady approved a private party's 48.room 
hotel project of the 3-star' cate.ory at Port 
Blair from the point of view of its suitabi-
lity for tourhts but tbe progress reports on 
tbo coast.ruction of tbis project have not 
been rece:ved from tb e part,. 

The India Tourism Development Cor-
poration, a public sector unclertaking. ia 
also plonning to construct a hotel along-
with tourism related fa ciJlties in Port 
Blair. 

Scheme to PopuJarise tlandloom 
Products in Foreign Countries 

589. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of 

TEXTILES b~ pleased to state the scbemes 
taken up by Union Government to popula. , 
r lse bandJoom products in foreign 
coulitries ? 

THE DBPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SH~J S. 
KRISHNA KUMAR): The Govt. has set 
up Handloom Export Council for promotion 
of Hsndloom products io foreign countries. 
The Council bas been undertakiDI the 
following uct1vit:es for popularising hand-
loom products in foreilD countries: 

(i) Participation in Trado Pairs. 

(in Orglnisation 
Meet;;. 

of Buyer.seller 

(hi) Sending of sales·cum·studY tours. 

(iv) Advertisement abroad about 
Indian handJoolD products. 

(v) lovitin] foreigo buying teams and 
designers. 

The Oovt.. Sisists tbo Council 
flnanciaUy in the above export promotion 
a~tivities. 

Loan. to Unemp10yed Youthe under 
20 point Programme In A.P. 

590. SHR) S. PALAKONDRAYUDU : 
Will the Miniatel of FINANCe be pleased 
to atate : 

(a) tbe number of unemployed ')outbt 
Brant ed loans by nationalised banks in 
Andbra Pradesh under 20·point programme 
in 1983·84, 1984·85 sod 198'·86 ; and 

(b) tbe total amount given al Joans to 
unemployed 'youths bank·wise and year-
wi •• ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANA. 
RDHANA POOJARY): (a) and (b) 
Presumably, the Hon'ble Member is 
referring to tbe Scheme for providing Self-
Employment to tbe Edu~ated lTnemployed 
Yooths in'roduced in tbe ye'ar J 983-84. 
The present data reporting system from 
the banks does not generale information in 
the manner asked for. However, as per 
tbe information received from the Office of 
tbe Development Commissioner (Small 
Scale Indusfries) in the Ministry of 
Industry, the number of C;1ses sanctioned 
by the banks in Andbra Pradesh aro 
14.781, 13.084 and 16,S18 involviDg the 
amounts of &s. 29.36 crores, &8. 27.34 
crores and as. 34.74 crores for the yeara 
1983·84. 1984-85 and 1985.86 
respectively. 

Establishment or APEDA 

591. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of 

COMMERce to pleased to refer to the 
reply given to Unstarred Question No. 18' 
on 18th July, 1986 regarding setting up of 
pane) to look into the affairs of AlricuJtu 
1al and Processed Food Products Exports 
Development Authority (APEDA) and 
state : 

(a) weetber the Food Product. Export 
Development Authority bal since been 
cODstituted ; and 

(b) if not. tbe reaSODI for deJa'? , 

THB MINI~TER OF STATB IN THB 
MINISTR Y OF COMMERCB (SHal p.a. 
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DAS MUNSI): (q) Yos, Sir. The 
Agricultural aDd Processed Food Products 
Exports Development Authority has been 
coustitut edt 

(b) Doest not arise. 

kempt iOD of duty of seml.pretlous 
Stone. 

592. SHRJ JAGANNATH PATr .. 
NAIK : Will the Minister of 

COMMERCE be pleased to state : 

(a) whether it is proposed to live duty 
exemption on semi-precious stooes in 
break/slice/tumbled damaged from; and 

(b) If so, the details tegaldin~ such 
cooceasions and the extent it will help 
precioul!l and semi-preciou~ stones regaiD 
t~eir status as tbe second lArgest item of 
exoort in gem jewellery sector? 

TAB MINISTBR OF STATE IN THE 
MINISTRY OF COMMERCe (SHRI P.R. 
DAS MUNSJ) : (a) and (b) The Depart. 
ment of Revenue have clarified vide their 
Notification No.3 5S/130/8S.Cus.I dated 
the 2nd Sept ember, 1986 that broken, 
sliced, dam8~ed and tubled semi-precious 
stones would be covered in tho nomencla-
ture 'unworked or simply sawn or roughly 
sbaped l stone!"!, under Headior.t No. 
7103.10. wb icb are already exempt from 
Customs duty. It is expected that this 
would augment supplies of raw material 
and would help boolt OUr exports or 
processed semI-precious stones. 

Middle East Situation 

593. sHat THAl\fPEN THOMAS: 
Wi H the ,Minister of EXTER NAL 
AFFAIRS be pleaaed to state: 

<.) Government's assessment of the 
situation obta!nso. io Middle Bast; and 

(b) what steps India bas recently taken 
or proposos to take to help in solvin. 
various iSlues tbreatcniol tho peace- in tbat 
reaioo ? 

THB MINISTER OF STATE IN THB 
MINISTRY OP EXTBRNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) 
Government considers that the situation in 
West Asia remain explOSive as a result of 
Israel's continued occupation of Arab 
lerritoriel Bod the dODia) to tbe PaJestitlians 
of their legitimate right of self-determina-
tion and an ind~pendent state of their own. 
Israel', invasion and continued occupation 
of parts of Lebanon hal further aRgravated 
tbe situation. 

(b) India has consistent Jy supported 
and CODtinues to support and continues to 
support tho Palestinian cause. India also 
favours the convening of an international 
conference on West Asia. TbilS proposal 
is supported by (he non.aligded movement 
and the majority of parties to the conflict. 
India is also a member of the 9·membet 
NAM Committee on Palestine. India will 
eontinue 10 exort Its ioHuence and to 
maintain contacts with all countries with a 
view to promoting a Just and equitable 
8 ettJcm ent of tb e West Asian l:onfi let. 

Joint Ventures in Thailand 

594. SHRI RADHAKANTA DIGAL: 
Wi)) tbe Minister of COMMERCe be 
pleased to state: 

(a) wbether some Indian CompaDies 
propose to start joirtt ventures in 
Thailand; 

(b) if so, tbe names of such Indian 
Companies ; and 

(c) the details of the joint ventures 
plopose to be started by them? 

THE MINI~TER OP STATE IN THB 
MINIS1RY OF COMMERCE (SURI P.R. 
DAS MUNSI) : (a) As on date ooly one 
proposal for entorin. into a jOint venture 
in TbailaGd i. under tbe consideration of 
this Ministry. 

(b) Mh Raobax), Laboratorl es Ltd. 

(c) The proposal initially iI for the 
marketinl and then manufacturiDI of bulk 
dro.1 aod brlDdod formulationl. 
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Measores to help tbe Handl(lom 
Weavers In Keral. 

S9S. SHRI K. KUNJAMBU : Will tbe 
Minister of TEXTILES be pleased to state: 

(a) the- specific measures takeo to help 
the bandloom weav~rs in Kera!a ; 

(b) whether Government have received 
aoy memorandum from the weavers 
detailing tbeir grievances; 

(c) if so, the detaiJs thereof; and 

(d) the action taken thereon 'I 

',HE DEPUTY MINISTER IN I HE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUM ~R) : A Government of 
India have been implementing a number of 
bandloom development schemes desi(!n.d 
to bring about o/erall development of the 
bandloom industry nnd weavers cngnged 
therein. These nre applicable to all tbe 
Statest including Ketala and are implemen. 
ted through 'he agenoies of the State 
Governments. Tbese schemes, tnfer·alia, 
are as follows :-

(I) Share capi al assistan-ce to primary 
band loom weavers Cooperative 
Societies. 

(ii) Share capital assist4n.cc to State 
apex soclcti es and Sta te handJoom 
development corporations. 

(iii) l~aDagerial subsidy to primar1 
societi"l. 

(iv) Assistance for moc.1crDisatioD of 
looms. 

(v) Assistance for settinl up pre-loom 
and pOII.loom proces.ina 
fa~ihlle&. 

(vi) Special rebate scheme. 

(viiJ Janala cloth scbeme. 

(viii) W clfare schemes compnslD, 
Wodcsbed-cum-Housiol Scheme 
aun Thrift fund Schem~. 

(b) No memorandum bas been received 
by OOVt;fnment of Inoia rcaarclinl arievaD-
~~s of weavers from Ktrala. 

(.;) and (d) Do DOl &li .. ~ 

Pur.:hase of Cloth MaterIal by 
N.T.C. from Primary Cooperatl,es 

S9~. SHRI ATISH CH .. \NDRA 
SINHA: Will tho Minister of TEXTILBS 
be pJeased to state: 

(a) whether it is a fact that hUle 
purchases were recently made by tbe 
National Textile Corporal ion (WBABO) 
Limited, Calcutta of certa 10 cloth material. 
from Borne primary cooperatives located in 
the State of Bihar against (Ill norms of 
purchase from recognhcd cooper ative. 
units; 

(b) jf so, the facts thereof; 

(c) wh.ether £Illy tr-\'estigat ing agencies 
have already started lnqulring into the 
matter; and 

(d) if so, the outcc:me (hereof and 
further actioo propos"d ttl be ti:lken agaio">t 
the management? 

1 HE DEPUTY l.\JINJSTER iN THB 
MINISTRY OF T.bXTILES (SHRI S. 
KRISH~A KUMAR): {H) No S:r. lho 
report of NrC l WBABO) Limited JDdicatel 
that purchases worth only about Rs. 43,000 
were made by the Maltei iug DiviSIon at 
Paloa, on trial basis at B,har GOyt. 
approved rat es in lieu of yarn sold. 

(b) to (d) Do Dot arise. 

Kera)a Request for 
Assistante for ADtl 

Shelter. 

Fio8Ddai 
Dlsalter 

591. ~H1U V.S. VIJAY A8.A. 
GHAWAN: 
SHRI K. KUNJAMBU : 

WU) the Minister of 1--INANeB be 
pJ eased to state : 

(a) whether GOVCl'nment of Kerala hi' 
requestod Union Goyernment for financial 
asaj:,lance f~r the construction 01 ilDlj. 
diaa.ter shelter. in lht State; and 

(b) if 50, tlll dCQjsioD 'aken ,berGoD 7 
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THE MINI~TP.R OF STATE IN THE 
OBPARTMENT (F EXPENDITURB IN 
THB MINISTRY OF FINANCE (SHRI 
B.K OADHVJ): (8) Yes, Sir. Government 0' Kerala in its' memorandum for flood' 
rellet assistance presented in July, 1985 bad 
requested tbe Union Oo\'crnment for 
financial assistance to tho tune of Rs. 12 
crores for the coml!ruction of 300 anti· 
disaster shelters in· the stat,. 

(b) The request of tbe Stafe Govern. 
ment was not accepted since this is an 
item tbat should be provided for in tbe 
state plan. 

Scheme to Develop Kappad aDd 
Muzba f1pl1l8Dgad Btach Resorts in 

Kerala 

598 SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
TOURISM be "Ieascd to state: 

(a) whether Government have an) 
scheme to develop beach resort' in the 
State of Ke, ala; 

(b) whe1he:' Government of Kerala bal 
made any proposal to develop Kappad 
beach 111 Calicut district of Kerala where 
Vasco-da-Gama landed; 

(c) if so, the details of measure. to be 
taken fOI the development; 

(d) whether Government have plan to 
develop Muzbappillangad beach in 
Cannanore dist r ict, Kerala; and 

(e) if 80, detailS thereof? 

THE MINISTER OF TOURISM 
(MUF n MOHO. SYBD) : (a) Yes, Sir. 

(b) Yos, Sir. 

(c) Tbe Government 01 Kerala plan to 
construct 4 beach cottages, a restaurant. 
reception block, health club. swlmmina pool 
aod cafeterias at tbe proposed gapped 
Beach R.esort. 

(d) and (e) The State Government bave 
.110 idcQtificd MuzbappiJIlD.ad belcb .. 

Cannanore Disfrict for development as a 
beach resort in 1987-88. No proposal 
however. bas So far been received from tbe 
State Government. 

OpeDfng of braDches of NatloDlllsed 
BaRks ID Andbra Pr L desb 

599. SHRI KATURI NARAYANA 
SWAMY : Will the Minioster of FINANCE 
be pleased to atate : 

(a) whether tbere is any proposal to 
open more branches of nationalised baoks 
in Andhra Pracesh; and 

(b) if so. the deta! Is th error includfng 
locations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Naiionatiscd banks open branches at 
various centres on the basf~ or 1icenc~s 
ilsued to them by Reserve Bank of India. 
Under the current branch lic.nlnl poticy 
(or tbe period Aprj) 1985 to March 1990 
lead banks and State Governments have 
been requested to ideotify centres in 
accordance with the criteria laid down 
under the branch licensing pol icy. State 
Governments have been asked to forward 
the list of identified centres to the Reserve 
Bank of India after the centre~ are approv. 
ed by the District Consultative Committees 
and the State Governments, Reserve 
Banle of India bas further reported that 
Government of Andbra Pradesh have 
forwarded a list of 291 cent' es for OPenina 
branches by commercial banks. Reserve 
Bank of India bas reported tbat it bas not 
yet completed tbe security of these 
proposals and as such no centres have yet 
been allotted 80 far to any orthe uationali. 
8 ed bank. in Andhra Pradesh under the 
current branch licensin,i policy, 

Excl.e duty outstanding aaalatt 
Muof.darers 

600. SHRI Ie. RAMAMURTHY : Will 
tbe Minister of FlNANCE h. pleased to 
sta. : 



" Writt'" dnsw,,, NOVBMBER '1. 1'86 

(a) the Daenes of manufacturers allinst 
whom tbe claim of elcise duty to tbe tuoe 
of more than rupee. fifty lakb. are pendioa 
as OD 3 J October, 1986; 

(b) break .. up for the ,early pending 
claims agliost eacb of the manufacturers 
for the last three years and the amount 
depoEoited by each or them: 

(c) whether any manufacturer is 
connected to any of the top fifty industrial 
houses; and 

(d) if so, the nature of the relationship? 

THB MINISTER OF STATE IN THE 
MINISTRY Of FINANCB (SHRI 
JANARDHANA POOJARY): (a) to (d) 
Information to the extent- possible is being 
collected and will be laid on tbe Table of 
the Houlo. 

Produetlon of Janata Clotla 

601. SHRI HAFIZ MOHO. SIDDIQ : 
Will the Minister of TEXTILES be pleased 
to 88ate : 

(a) whethor Janata clotb is Dot beina 
produced in tbe desired quantity consequent 
to which the weaker s:ctionl are not 
,ottiDa the desired relief: 

(b) if so. the reaaODS thereof; 

(c) the quantum of JaDla olotb prod~c. 
ed during the )alt 12 montbs and Its 
disposal; 

(d) steps taken to increase tbe produc-
tioo; aDd 

(eJ whether Government have issued 
any .uidelines to N.T.C. for Janata cloth 
througb Central Government Employeos 
tonsumer Cooperative Societ, Ltd., New 
Delhi also witb a vi.w to extend more 
facilities to salaried class people? 

THB DBPUTY MINISTBk IN 'IHB 
MINISTRY OF TEXTILES (SHItI 8. 
KRlSH"-IA KUMAR.): (a) and (bJ The 
janata cloth production is not intended to 
coyer the entire requirctmeDts of the weak.r 
sections io view of tho relouroe constrain'. 
for pa)'monl of sub.id1. 

(c) lanata cloth produced duriJ~1 
1985·86 in the entire country was 3'8 
minion square metre.. It i, mostly 
consumed in the atates in which ·-it i. 
produced. 

(0) Thl new Teltil e Pol icy of JUDe, 
1985 envhale8 the transfer or the produc-
tion of controlled clotb from tbe National 
Textile COfpOration to tbe Handloom 
seetor. Consequently, the target for j8nata 
cloth 1986·87 has been increased to SQO 
million square metres al against the tafaet 
of 420 million square metres (or 
1985·86. 

(e) No such guidelines have been 
issued to NrC for distribution of Janara 
cloth in New DeJhi. 

['I'r'IIlla lion] 

Voluntary Dtselosure of Income. fax 
and wealth .. tax 

602. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minj.ter of 
FINANCE be plea$ed to state: 

<a) wbether it il a fact that Govern-
ment have rurther extended the period for 
yoluntary disclosure of Income-tax and 
Wealtb .. tax; 

(b) whether the period the eror was 
extended earlier also; and 

(c) jf so, the last date fixed now 
tbereror- and the reasons for eltendin, the 
period again and slain? 

THB MINISTBR OF STATB IN THB 
MINISTR Y OF - fINANCB (SHltI 
JANARDHANA POOJARY): (a) Yes, 
Sir. The period of Amnesty under the 
Income-tax and Wealth-tax Acts ba. beeD 
extended furtber; 

(b) Yel, Sir. 

(c) Tbe last date DOW fixed it 31.3.87. 
The datI bal been extlnd.d OD public 
demand and in view of the lood reaponlll, 
froQ) tbe t',xpa,cn, 
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Setting UP of. RevolviDg faDd for 
Boo drag ladlaD Jofat Ventures 

Abroad 

603. SURI GURUDAS KAM.~T: 
Will the Minister of COMMERCB be 
pleased to state: 

(a) wbether H~glestions (or seuing up 
of a revolviol fund for boos'IDI Indian 
joint ventures abroad have bren received 
by Government; 

(b) if 10, whether the suggestions have 
been examined'; a,pd 

(c) if !'lot, tbe measures proposed to 
be taken to promote such ventures abroad 
in near future? 

THE MINISTER OF STATE IN THE 
MINISTR~ OF COMMERCB (SHRI 
P R. DAS MUNSI): (a) No sugllestion 
for §otting up of a revolving fund fo)' on-
going joint ventures abroad bas been 
recei vod. A suggestion ror settinl up such 
a fund in respect of joint ventures thai 
may in future be fet up 10 Tanzania has 
been received from Indian Hiah Commi"si. 
oner In Dar-BIS .. Saloam. 

(b) The suggestion of High Commis· 
sioner, Dor-Es·Salanm is under considera-
tion in tbis Ministry. 

(c) Does cot arise. 

Expert of Jodlan projects and 
Consultancy senlcel to Africa 

604 SHRI MURLIDHAR MANE: 
Will the Minister of COMMERCB be 
pleased to Itato : 

(a) whether any .tudY has been 
conducted by Government in relard to 
•• port of Indian projects and consultancy 
service! in Af. iea and otber emerglDI 
mark eta where ample opportun iti es are 
repor\ed to be availa~le in these fields; 

(b) if so, tbe reluU. tbereof; and 

(c) It Dot, the re .. oa. t!afrorar 1 

THE MINJSTfR OF STA1E IN· fIJI 
MINISTRY OF COMMERCE CSHRI P~R. 
DAS MUNSI) : Ca> to (c) In view of tbe 
contraction of marketa (or Indi11D project ex· 
porta in West Asia. efforts atc bein, made 
to diversify into otber regiens like Africa 
~ nd ~outh East Asia. Tewards this end~ our 
Mi~~fons abroad have be.n rtque~ted to 
bring fo the notice of povernmert the 
development plaos of tbe variru~ Counfr es 
and fhe opportunities Iva iJable" for prfljects. 
Export Import Bank of India (Exirn Bank) 
has evoJved a track iog f'ystem for ioelltify .. 
in~ multilateral rgerr.y flnnnceo projects for 
increasing b'Js!ness ~hare of IndiaD 
comranit s. Represt'ntaf iv e of r ffices have 
been set up by Exfm Bank in W:lf".hingtoD 
and Abidjan. Iflformation about the 
proj~cts being funded by the multilateral 
financing 8gencje~ like the WorJd Bank, 
Asian Development Bank, African Develop-
ment Bank is regu)JuJy dilSt min.1 ted by the 
Engineering Export Promoli(ln CI;)ul'1ciBi 
and the Ovtrst,rs CcnstruCI ion CounciJ of 
lodia tbrouab their fortnightly duplications. 

Amnesty Scheme for vlolatfoDS DDdE'r 
FER A 

606. SHRIMATr PATEL RAMABEN 
RA\ofJlBHAI MAVANJ: Will the Minisfer 
of FINA~CE be pleased to state: 

(a) whether the alt cntion of Govern-
ment has been d:a\1l n to the news as . 
reported in Indian Exlfrrss of !9.10.86 
captioned "Hurdles in FEEA f.chemt" 
according to whkh Ret;erve Baok of India 
has raised some objection to amnt'St, 
bcheme for violatioIls of FERA; 

Cb) if so, the details thr,ecf and the 
reaction of Oovtrnment thereon; and , 

(c) when tbe amnesty scheme is likely 
to be tina lis cd ? 

THB MINISTER OF STf\1 E IN THB 
·MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIARY) : (8) Y~'t 
Sir But the report appearing in tt e Pres. 
is not tactually correct. 

(b) and (0) A Statement has ulrred)' 
been made by finance Minister on 6tb 
J't{ovtmbor. J 986. 
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0at'1tJ Coellldtll to Vlaelll flbrel 
fi01. DR. A.K. PATEL: 

SHl.l C. JANGA REDDY : 
Wi'l tbe Minister 01 TEX'l'JLBS be 

pI eased to state : 

(a) the tenacifY (quality) coefBci.nt. of 
the viscose fibres produced In lodia and 
their coa,t of product iOD per kg. ; 

Cb) how do tbese coemcients and 
production coaUs compare with tbose or tbe 
Japanese Ordinary, Lon Bell and Super LOD 
Bell fibrea and also these of Taiwan. South 
Korea, YUlollovakia, Cour'acoldl (Bogland) 
etc. ; 

Cd the reasons (or the low quality or 
Indian fibres: aod 

(d) the steps being taken to improve 
the quality and to lower the coat of the 
Indian fibres so as to compete in tbe 
international market? 

THE DEPUTY MINISTBR. IN THB 
MINISTRY OF TEXTILE (SHRI S. 
KRISHNA KUMAR): (a) to (c) The 
tenacity coeffieient of Viscose Fibre depends 
UP"" the type of wood pulp used i.e. wood 
used in the manufacture of pulp. According 
to a major manufacturer tbe COlt of 
production duriDI 1984·85 varied (rom 
Ra. 17.90 to 20.74 per kg. for 
viscose staple fibre and wa. Ra. 
2'~22 per k.. for arasUene fibre. The 
teoachy of Indian Vbcose Staple Pibre 
produced (rom various types of wood is 
cOMParable to the fibre. produced in 
other countries. Tbe tenacity coefficient 
of Viscose Fibre p:oduced in lanan, 
Taiwan, South Korta, Enlland, et~. will 
vary as tbe type~ iD~icat.d therein aro 
their trade marks . and their proprietory 
products. 

(d) In order to improve tbe availability 
of suitable fibres at competetive pr~ces Cor 
projected requirements, Government have, 
from time to time, ilsued letters of intent 
for (relh capacity. 

Confereaee betweea Go,erDlIleat IDd 
Non-Realdelt 1041111 for 104D.trfaJ 

ne'elopmeat 

608. SHal BASUDB8 ACHARIA: 
Win tbe Mini8ter Of PlNANCB bo pl,.1OCI 
... tate ; 

(8) whetber a conference betwe.n 
Government and ~Non.r.sident ladianl wHl 
be beld In January, 2987 for dtvelopmeDt 
of fndultriel ; and 

(b) if 10, the detaits tb.reof' 

THB MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJAR'Y) : (a) No Ifr. 
Some Nils bave conveyed the intention of 
hol~jog a Conference in New DtJbi in 
January. 1987 and also sought cosponsor. 
ship of nco However, a decision bas been 
taken that no cosponsorsbip of an, 
Government agency would be liven. There 
are a num~er of organisations 01 NRI'. 
nnd it is difficult to telect any particular 
orRaoisation as a representative body. It 
bas been conveyed to the organisers of 
this conference 'hat tbo respoDsibilit, for 
convening the confeffDce. conductio, aDd 
financing it would be theirs. 

(b) The question does not arise. 

Export of HaadJoom Garments 

609. SHR} KADAMBUR MR. 
JANARTHANAN : Will tbe Mini.t,r ot 
TEXTILES be pi eased to state : 

(a) whether Government are tblnkinl 
of streamlin ing the Handloom Industry ia 
tbe COUDtry ; 

(b) whether it is a fact that the Hand. 
loom exporters in the Southern States are 
baving great difficulty in exportinl the 
HandJoom larments to other countrlca 
due to the late.t policy of Government of 
living quota OD first come tir4t "rved 
basil ;. and ' 

(c) if so, tbe step. taken to remo,e tbe 
grieva"ce' of the manufacturers and exporterl 
of Southern Statet ? 

tHE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) The OOYl. ba. 
been takinp a number of steps for 'DOteaa-
111, productivity aud tbe eamina of thl 
weavers aDd aliO tbe quality of the HaDd~ 
loom product •• 

(b) .No, Sir. 

(0) Doe. Dot arilo. 
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Market-Seney b, N.T.C. 

, 'JO~ SHRI N. DENNIS: -Will the 
"'alster of TEXTILBS be pi eased 10 
Itate : 

(a) whether the National Textile Cor-
poratioD bas undertaken any market survey 
to find out tbe conlUdlors' preferences: 
aad 

(b) if 10, tbe details thereol' 

THE DBPUTY MINISTER IN TH~ 
MINISTRY OF TEXTILES (SHRI S. 
KRISHN" KUMAR) : (8) aDd (b) Produc-
tion plans or of National Textile Corporat .. 
ion take ioto ac.;:ount the orders received 
and likely makret deQland both in re.ard 
to cloth and yarn. Market trends are 
assessed through various media viz. 
feadback from the agents, merchant., 
dealera et~. and NrC rotail outlets. In 
addition to uliOR published data, NTC 
conduct. market surveys on specific 
products/market segments. In tho year 
1985, a consumers survey on contrail ed 
cloth alld a limited survey on industrial 
fabrics was conducted by NrC. 

Plants Cor VilCose YarD Production 

611. SHRIMA Tl KISHORI SINHA : 
Will tbe Minister of TEXTILES be p:eased 
to .tate : 

(.) whether tbe viscose yarn or fibre 
oapaoity in the country i8 adequate; 

(b) wbet"er any proposals puttina up 
Dew plants (or it is pendilll before 
Government ; and 

(c) if so, the details therenf snd the 
reaSODS for the deJay in setlin. up new 
plants' 

THB DEPUTY M[NIS1ER IN THE 
MINISTRY OF TEXTILBS (SHRI S. 
KRISHNA KUMAR) : (a) No, Sir. The 
deficiency is covered by 'imports. 

(b) and (d There is at present DO 
pro PO'l a I for issue of frrlb letters of inleDt 
for De. units, Companies boJdina JeUer. 

of Inteot bave to complete -va,rious steps 
required for sctUna up ne. plaots. ODe 
company boldiDI a letMr of intent bas 
applied for enhancement of capacit, of 
tbe laid letter 0' intent, for approval of 
forliln collaboratloD and for clearance fOf 
import of capital loods. Another company 
holdina a letter of Intent for a Dew pIlat 
hat filed an application for approval of 
foreip colJaboratJon. 

BmeraeJIce of brael as MD"r 
power 

612. SHRI BRAJAMOHAN 
MOHA NTY : Wi)) the Mlnist er of 
EXTERNAL AFFAIRS be pleaHd to 
state: 

(8) whether Government are awart tbat 
Israel is emerging as a nuclear power 
baving manufactured tbe nuel ear weaponr, 
inc:ludfn, atomio bombs; and 

(b) if so, the r eaetion of GoverDment 
thereof? 

THB MrNISTBR OF STATE IN THE 
MINISTl\Y OP EXTBRN,\L AFFAIR.S 
(SHRI K. NATWAR SINGH) : (8) and (b) 
Government of India bave seen recent 
reports giving fresh evidence of Israel 
baving acquired nuclear weapons capabi. 
lity. This caDDot but have a destabllh,in. 
effect. Moreover, Government are opposed 
to all nuclear weaprnl. The), are the, eoO 
ror~, concelned about and condmn harael', 
cl.nde.tine nuclear weapoDs prolramme. 

SmUlgllDl on Indo-Tibet Border 

'13. DR. O.S. RAJHANS : 
SHRI V. SREBNIVASA 
PRASAD: 
SHRI BANWARI LAL 
PUROHTI: 
DR. B.L. SHAILESH : 

Will the Minister of FINANCB bo 
pleased to state: 

(a) wbether attention of Governmeot 
hal been drawn to a news item cJntioned 
h8mu.,liaa OD IDcIo· Tjbet boI4lt" 
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appearing in the lad ian B~pr cas of 13 
Oetober.1986; 

(b) if so, whether it is a feet tbat the 
BSP jawaos posted in the ea~{ern border 
of 'Himachal Pradesh WhlCll adjoios Tibet 
bave failed to detect tbe smuillina 
activities; and 

(c) lhe steps Union GovernmcDt propose 
to tako to stop smJggling at Indo.~ibet 
border? 

THe MINISTBR of STA TB IN THB 
MINISTRY OP FINANCE (SHItI 
JANARDHANA POOJARY) : (a) Tile 
Government's attention has been drawn to 
tbe new,·item cap~ioJed hSmuggUng 00 
lodJ.Tlbet b)rder,t which appenoed iD 
tbe Indian Express dated tho 13th October, 
1986. 

(b) No. Sir. Reports received do not 
indicate prevalence of smuaaliog activities 
in the (e-gion 00 any signific!lnt sc.tle. 

(c) In order to check smuggling 
activilies in the region, tbe Government, 
have entrustt::d certain fU:1ctioDS of the 
officers of Custom') under the Customs Act 

, to the, Officers of Iodo Tibet Border Police. 
The trends in smu8aliog and seizures made 
in the rcaion are kept under constant 
review for tat ina appropnate remedial 
measure~ in dos~ co-ordination with tbo 
CODDC(;;fned Central and State Government 
aaeocies deplo)cd ill the region. 

CommissiODlng of Nuclear Research 
Reactor of Bangladelh 

614. SHRI ANAND SINQH : Will 
the M rois\ er l.lf EXTERNAL AFFAIRS l e 
plealed to slate: 

(8) whether Government's attention 
bas been drawn to th~ reports that 
Bangladesh has bad its first Duclear research 
reactor c:.)mmissioned 00, September 
14, 1986; and 

(b) if so, Government'). reaction 
thlreof? 

1 HE MINISTER OF STATE IN THB 
MINISIRY OF EXTERNAL AFFAIRS 
(~Hl{j K. l'ATWAR SINGH): (a) Yea. 
~u. 

W,llIen dnsw,ri \ 04 

(b) GoverDment ha,·c' Doted tbat 
according to tb. B JDgJadosb authorities, the 
reactor is to be uti) tIed in tbe field,s of 
radio isotope. production for use in. uclear 
medicine aDd applied 81ricultural 
research. 

Export of Proeessed Fru.t ... , 
Vegetables 

61S. SHRJ SHAMI~DER SINGH: 
Will the Minister of COMMERCB be 
plcased 10 state; 

(a) tbe percentage ot Indian procelSed 
fruit and veaetable export. in terms of 
world Saur es; and 

(b) the rt:asonl for poor performance 
in this ar ea ? 

THE MINISl ER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) The export of Indian 
processed fruits and velotables con.titutc 
less tban 1 % in terms of world trade. 

(b) There are a number of factors 
inhibiting tb l' irowth of oxports. These 
intoralia include the following :-

(1) the level of productivity of rruits 
and vegetables in India is low aa 
compared to the productivity of 
tbe major exporting countries. 

(2) Suitable variety of fruits are not 
specifically grown for proCIIsinl 
as the horticuJture productioD is 
not oraaoiaed Ipecifically for 
export productioD. 

(3) The fruits '- and VtaetabJes are 
processed mo.tly in tbe Small 
Scale Sector, which eplplo), out. 
moded Techndogy of proceuiol 
which is not cost-effective. 

(4) Packagioa mate dais are cosll, and 
packaaiDRI are not suited to the 
requirements of the biabl, qualit, 
conscious COIlsumers. 

(5) Tho processinalndultry is depeo-
dent OD exports. It dotl not ha,e 
the support of the domeatio 
market as the domoatic markel 
is limited, owina to bilb prite. of 

. ,hI prOOlllcd produ_ 
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Development of 'Shanldev" temple In 
Cbambal A. Tourist Centre 

616. SHRI KAMMOOILAL JATAV : 
Will the Minister of TOURISM be pleased 
to state: 

(a' the name of places in Madbya 
Pradesh where tourist centres are being 
developed at prescnt; 

(b) tbe amount being spent on each of 
these placcs: 

Names of tbe Places 

1. p;ovis ion of WI t er ~ports 
facilities for Bhopal lake 

2. Construct ion of a cafeteria 
at Sancbi 

3. Way-side facilities at K.~kal) 
Bastar Distt, 

4. Way-side facilities with 
accommodation at De,)ri Vi'lage 

S. Tourist Complex at 
Jagda}pur. 

6. Sound" Light Show at Man 
MaDdir) Gwalior. 

7. Forest Lodge at Bandbavgarh 

8. Mini Buses/Elephants for 
Panna/S indbavg:uh Natio~al 
Parks. 

9. Tour ist Villaae, Sbivpuri 

10. Mini BUies for Koobal 
. Bandhavl8rh National Parks. 

11.' P,ovj~ion of toilet. " 
&triolEina wat er facilitie;s at 

Saocbi, Khajuraho. 

12. ConstructloD of Chabdela 
Cultural I:lerita.e CoDtr • 
• '·~urabo. 

(c) .. whether 'Shanidev~ Temple fo 
CbambaJ division bas been incl'uded al a 
tourist cent ret and 

(4) if not, tbo reasons therefor' 

THB MINISTER OF TOURISM 
(MUFTI MOHO, SYBD) : (a) aod 
(b) Tbe names of the pJaces in Madb,. 
Pradesh ror which tho Ministry of Tourism 
have sanctioned funds alon, with tbo total 
amouDt sanctioned and amount rolca.ed so 
f~r are Ii Veo below :-

Amount 
sanctioned 

7.71 

8.,32 

4.90 

13.7 I 

31.86 

28,83 

21.00 

3.21 

44.04 
249 

3.00 

22.00 

(Rs. in Jakbe) 

Year of 
.anctJon 

1984·85 

1985·86 

1985·86 

1985-86 

1985·86 

1984.85 

1984.85 

1985·86 

1985.86 

8985.86 

Amount 
released 

3.00 

2.00 

2.00 

2.00 

5.00 

5.00 

19.50 

2.89 

40.00 

2.43 

2.00 

1.00 



(.) aDd (d) The Govern. oat of Mae,. 
Pra e ,h ha. Dot forwarded aDY .,ropo.a'.lor 
dev.;lopment of Sbloidov Ternple ID' 
Cbambal division. The proposal will be 
conlidered OD merits when received from 
t~e State GovernmcDr. 

Ralda on To Evaders 

617. :;HR.I R.B. PASWAN : 
8HtH MOOL CHAND DAGA : 

Will tbe Minister of PIN ANCB b. 
pleased to state : 

(a) The number and names of tho 
industriaHets and other person. who~e 
premise!; were raided durinl 1984 to 198' 
(till date) on the chariOt of tax eVI,ion 
aDd the outcome tbereof; 

(b) tbe quantum of gold; lil,.r, cash 
etc. seized as a result thereof; 

(c) the number of persons who are 
beina pr\)secuted: Bod 

(d) tbe number of perIoDs convicted' 
acquiUod, separately? 

THE MINISTER OF STATS IN THB 
MINISTRY OF FINANCB (SHRI 
JANAROHANA POOJARY): (a) to Cd) 
InformatioD to the elt ent pOlslbl e i. belDI ' 
collected and will be laid 00 tbe rable or 
tbe Hou~e. 

[.&Jglllh] 

EscUe duty OD DMT aDd PTA 

618. SHRf KAMLA PRASAD 
RAW AT: Will tho Minister of FINANCe 
bo pleased to stato : 

(a) wbet~.r it is a r. ct tbat PTA, 
which .1 alt,rDat e raw mat erial to D MT. i • 
• ubjoct to exc ill duty wbil. DMT Is 
exempted; aDd 

(b) if 10, r elSOn. for treatiDl tbem 
d'[clootly iD tile 'mltter of lev, oracllo 
f.1utl ? 

• THB MINISTBR OF STATE IN Till 
MINI~TRY OP fINANCB' '(SHkl 
JANARDHANA POOJARJ') :. (I) PTA 
attracts elcil' duty but D\ofT is exempt 
'rom excise duty. In some ways. PTA aDd 
Dr.tT can be UI ed for tbe '1. ead-
product. 

(b) PTA productioD it yet to b • 
• ,tabli.bed in tbe country. WheD it do_. 
Government will consider its cost data and 
examine tbe excise dut.y burden it can bear 
.1 compared to DMT, 10 Ihat there il no 
discriminatory treatment. 

World Bank FuDd for Poverty alle,la-
tlOD Project 

t; 19. SHRI K. RAMACHANDRA 
REDDY: Wsll the Minister of FINANeB 
be plealed to state : 

(.) whether Government are aware of 
the ItatemeDt made by the Presideot or 
WorJd Bank, Mr. Barber eonable in the 
last week or September, 1986 tbat the 
World Bank hat got a few bilUon dC'lIar' 
of fUDds and tbey are willinl to belp in 
remOYiDI poverty in developinl countrie.; 
and 

(b) if 80, whether Government propo .. 
to uriC the World Bank for allotment of 
sufficient funds for poverty (alleviation 
project and for developing famine strickeD 
aDd delOrt areas In tb. country? 

THE MINISTBR OP -STATS IN THB 
MINISTRY OP FINANCB (SHRI 
JANARDHANA POOJARY) : (a) aDd (b) 
In bls speech to tbe ADDual Meetina of the 
World B10k Mr. Conable has atated that 
tbe central cballenl" to tbe World Baok ia 
to mobilise the will aDd the rosourooe 01 
tbo afttuent aDd tb. afflicted alike ia tb. 
Ilobal batt)o alainst poverty. 

Gov.eromenl of India bavo iD tbo pait 
poled and ')btained WorJd Baot Group 
l"iltlnCl for project. directed towlrda 
poverty aJleviadoD &ad W'Quld continuo to 
cIO 10 to lbo fulur. 



( Traft,'.lIoftl 
I ..... n Delelltlell to N AM Sammlt 

620. SHRt IC.ALI PRAS4D 
PA NDEY : Will the Minister of BXTBR. 
MAL APFAIRS be pleased to .tate : 

(a) the composition of tbe Jndian 
delelBtion to the Ei.hth Non.Aliloed 
Summit Conference held in Harare In 
September, 1986; .. 

(h) no wbich issues t~e Indian deJ t,l. 
tion laid empbasis aDd vii-a-vis Indil'. 
position. what the reaction of the leadera 
of delelatioDs from other, countries; 

(c) Jndi \'8 positIon on eacb or the 
is!ues re~olved at tbe Conference: and 

(d) tbe iSlues which remain unresolved 
at tbe Conference 1 

THB MINISTER OF STATB IN THE 
MINISTRY OF EXTBRNAL AFFAIRS 
(SHRI K. J'JATW AR SINGH) : (a) A 
stat.ment is liven below. 

(b\ The Indian delegation took an 
activo parl in the deliberations at Harare 
and contributed to the evolution of conlen-
sus positions OD leveral important iSluei 
iDCludio. tbe nuclear arms race, the 
situation in Soutbero Africa and tbe 
economic probfeml of developiD, countries 
which received spec'ial atteotion at tbe 
Summit. 

(c) and (d) India'. pOlltion on the 
major i.suel before tbe Nonaligned Move-
ment il well known. In kecpiDI with our 
aetlve I1)le in tbe Movement, .India will 
c~ntiDue to associate it.elf with thefr 
resolution and contribute to ~(rcDltheninl 
~be unity of tbe Movement. 

StatemlDt 

Indian deJelati.oD to lb. Eiabth 
COiJfereoce of Nooal'loed countrJ •• 
Harare. 

1. Sbri a.jlv GandbJ, PrJ .. 
"il.tor 
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Z. Sbrl P. Shiv Shanker, 'Mini ter for 
a,ternal Affairs and Commer~e 

3. Shrf K.R. Narayanao) M;ni 'er of 
State lor Ext.roa1 Affaira 

... Sbri It. Nat,,'ar Sin,h, Mlnllter 01 
Stute ard Secretary.Geoeral of 
tbe 7th Noaaliaed Summit 

5. Sbri MObd. Yunul, Chairmo, 
Trade Pa ir Authority of ID~ia 

6. Sbrl A.P. VeDkate,waral", POl'li,D 
Secretary 

7. Shri N. Kdsbn8o, Permanent 

8. 

,. 
10. 

11. 

12. 

13. 

14. 

15. 

16. 

Representative to UN 

Sbri N.P. Jain, Secretary (ER), 
M iniatr, of BAt ernal Affairl 

Sbri H.Y. Sharada Prasad, Infor-
mation Adviser to Prime Minister 

Sbri G.1e. 
Secretary 
OfBce) 

Arora, 
(Prime 

Additional 
Minister's 

Sbrt M. Dubey,' Additional 
Secretary. Ministry or External 
Affairs 

Shri C~R. Obarekhln Perman tat 
Repreacotative·desilnate to UN 

Sbri K.R. Bhal •• va, Hllb Com-
mil.ioner of India, Hara r e 

Shri Praka,'b Shah. Joint Secretary, 
Ministry of Elternal Aft'alr. 

Sbri Mani Shankar Ai,a" I'oiat 
Secretar, (Prime MlniJler'. 
Office) 

Sbri R. Sen, Joint Secretar, (Prime 
Mlobter'. Office) 

Propotal to Develop TOIIrl.t ee .... 
In Mlblllllatra 

'21. SHal MUEVL WASNIIt : Will 
tbe Miaht. of ~R'SY be pl.ased '0 ,tal, ; 
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CI> whetber Governm eat bave take. up 
some new states In consultation with the 
State Governments, 10 be developed al 
tourist. centres' durll. tbe current plan 
period; 

(b) ir 10, wbether tbere Ire any now 
site. to be developed in the State of 
Mahara.btra; snd 

(c) if so, tbe oall'el of Iucb sit el end 
the district' in which thty have been 
located 1 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYBD.) : (a) Yel, Sir. 

(b) and (e) Tourist centres at Oanapa .. 
tipule. District Ratnaliri, Kbopoli. District 
aaigad BDd Veloesbwar. District Ratnaliri 
are bein. taken up for development during 
tbe current Plan period. 

Hike In price or cloth alter Now 
Te'ltne Polity 

622. SHIU R.S. MANE: Will tbe 
Minister of TEXTILES be pleased to 
state: 

(a) whether Govtrnment are aware 
that after th~ announcement of n~w Textile 
Policy, the price. of clotb have gone up 
abnormally: 

fb) if so, whether Oo,crnment propose 
lifting tbe ban on manufacture of Dboti, 
Ranleen Sarees eCc. in Power loom Sector; 
and 

(c) whether Government propose to 
consider tbe independence of powerloom 
lector and recoloi.e tbe oomposite millS, 
pOwerloom sector and handloom sector as 
three independent sectors? 

THB DBPUTY MINISTBR IN THE 
MINISTRY OF TBXTILES (SHIU S. 
I.RISHNA KUMAR.) : (a) No such 
inltance of abnormal 'nerea." in the prices 
of cloth after the aoaOQcemeot of tbe 
rextile Policy bas come to &lto noUc, 01 
GovCfnmont I 

(b) Does not arise. 

(c) The Textil e Policy 81lDOUncrd bv 
Government stipulated to evolve a more 
inte.rated vitw of tbe teltll. Industr, •. 1t 
proposes to view tbe industry ·in terms of 
stages 01 its manufa.cturiog procell viz. 
spinnins. weaviD8 and procelsinl. 

Arr'f. Funel 

623, SHRI 0.0. SWELL: WUI the 
Minister of EXTERNAL AFFAIRS be 
pleased to Itate : 

(a) whether India is tbe Chairman of 
the Arrica Pund set up b, the Harare {,OD-
aliened summit in Srptembf'r, 198' to help 
front Ii." African stetes to (-tand up to 
South Africa and .1150 stru.ale with South 
Africa to put an end to apartheid; 

(lb) whether the lize of tbe fund hal 
been envisaged; aDd 

Cc) it so, tbe kinds of Ufes to which tb. 
fund wUI be pu t ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI EOUARDO FALEIRO): (a) Yes, 
Sjr. 

(b) No specific target has been set for 
the Fund. Tb e AFRICA Fund Commiltte 
is to draw up a suitable action plan for 
assistance to the frontline States and 
Southern African Liberation movements. 
The Pund Committeo will bave to deter. 
mine the resources required (or this 
purpose. 

(c) 10 terms CIf the resolutidD adOPted 
by tbe Eightb NAM Summit held at Hararo 
recently. tbe Fund Is required to .,tabJlsb • 
stratelic relief res erve to relieve sholtalos 
of esseDtial commodities, to strengtben 
transport and commlDicatioD systems in 
the, Frontline Slate., to ensure th'i.c safety 
oflDfrasfructural instalatioDs aDd network. . .. 
to neutralIze nc,aHve tndo effect. to 
develop trained manpower resource:. to 
iO(tDsify mobilization of international publio 
OpiDioD .,alnlt Apartheid. and to support 
Ihe Jibe!IUOn movement, in South AIde, 
aacl Namibia. 
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[Tra""atlOlll 

Jatelfated Handloom nevf'lopment In 
hili Di&trfct or u.p. . 

6~4. SHRI HAltISH RAWAT: Will 
tbe Minister of TEXTILES be pleased to 
.tate : 

(a) whether any scheme has been 
approved for the intearateJ bandloom 
development for hill districts of U. P.; and 

(b) if 80, the details thereof? 

THB DEPUTY MINISTER IN THE 
MINISTRY Of TEXTILES (SRRl S. 
KRISHNA KUMAR) : (a) Yes Sir. 

(bl The scheme has been approved (or 
letting up of a Hill area development 
project for woollen handiooms in O~rwal 
and Komaon Divisions of U.P. wIth ~n 
outlAY of Rs. 798.73 laths to be sprc&d 
oyer a period of fifo years. It envfsage~ 
8 Training.cum-fJToduction centres, 46 
production centres (which would actullay 
be tbe centres for supplying inputs like ruw 
mat erials and designs, etc) On ewell· 
equpped Design Centre, a proces~ House 
and also eJpansionjstrenthening of markc-
log net work of U.P. StateHandtol?m 
Corporation which is implementing the 
project. In aU 1184 handlooms will be 
covered under the Project. The c(.\st of 
Project is to be shared equally by the 
State and Central Government. SO~' of 
tbe "roject cost will be way of grant and 
50 % by we) of loan. 

Trade Deficit in EDglneering Sector 

625. SHR1 BALASAHEB VlleHE 
PATIL : Will the Minister of COMMERCe 
be pleaaed to state: 

(a) whether it is a fact that currently 
tblre is a trade deficit in the cDgio(orina 
lector; 

(b) if DC»' tbe factual positiQq tllercQf; 

(c): to wbat extent cngint:erjng indu~fry 
is re~porlible for (orelJn trade deficit; 

(d) the other sectors \\bleb have con-
tributed to trade deficit aud the extent 
thereof; and 

(e) tbe target or imports and exports of 
varjous sectors fixed for J 9 86-87 ? 

THE MIN~STER OF ST AlE IN THE 
MINISTR Y OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to Cd) The .ector-wise 
Itat ist ics of tHlde deficit are Dot comriJed. 

(e) The targets (or import. are not 
fix ed. H owev er, the OV era 11 fa rget for 
e~ports during J 986 .. 87 is fixed at 
Rs. 122(13 crores. 

Imports ,18-8 .. vis Expol ts 

t; 26. SHRI SYED SHAHA Bt1DDIN : 
Will the Minister of COMMERCF. be 
pleased to Bt1te : 

(a) the Jatest tSf ;mates of e"port. 
;roport and tradr d~ficjt for J 985· 86: 

. (b) tht' main Herr s whose expo-'s have 
fall en or whose imports ha'e ris~n in vn)ue 
in 1985·86 as compared to the preceding 
year; 

(c) the main countries WhOle imports 
(rom India have fatlrn and or whose lxports 
to India have risco during t 985·86 1~ com. 
pared to the preceding year; and 

(d) whether an item-b.Y .. item aDd 
country·by-country review has been made 
in order to reduce the bilaterial trade gap? 

TH E MINISTER OF 8T ATE IN THE 
MINISTRY OF COM\1ERCE (SHIH P R. 
DAS MUNSI): fa) Acco djn~ to the 
proyisional date available, India' .. expOrLll, 
imports and balance or trade deficit during 
1985· 86 nmouDted to Rs J 1005,9 J cror~H, 
R •. 12622.27 crores and Re. 86J6.36 
crores respecfively. 

(b) Some of tbe principal commoidit i eI 

,,~~a~ exports bave faileD in 1985·8~ a, 
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compared to 1984.85 include crude oil. tel, 
chemical & A tJied ~roducts, Jute manu· 
facturer~, cotton fabric.:, tobacco unmanu-
factured, metal manufacture:, (CJcl. Iron 
a Steel), Sugar & oil cakes. On the other 
hand, principal commoditif>8 whose impots 
bave increa~ed du loa 198 !·86 as com-
pared to 1984-85 include machinery & 
transpo:'t equipmept. iron & Sf eel. metal 
liferrous 0 es cl metal scrap, non·feft,\us-
metals, artifi~ia I res in.:;~ plastic material. 
etc. chemic.lls (orgatJic & inoraanie), 
Proft:ssional Scientifi;: controJlina instru-
ments etc. and pulp and waste paper. 

(c) According to the provisional data 
avalla\'lle 'om' of the principal trading 
eOlJntrie~ to whom our exports have fall en 
and or from whom our imports hava ri~en 

during 1985 w 86 as compared to the 
precedin~; ~ e,lf include Be'gium, France, 
Netherland~, Federal Republic of Germany, 
Italy. UK, Switzrr!and, Austra lia t Iran t 

Japan. ~epill, Singapore, Korea Rep., 
Oman, Saudia AT~-lbia~ UAE, Arab 
Repub ic of Eg ,.pt, USA, Canada and 
Brazil. 

(d) The foreign trade situation of India 
Is under ~onstal.t review. COJJtinuouI 
efforts at e being made by the Govt. to 
boost eXllorts and encourage officient 
Import subs\ itution. 

Cbange In DMT /PT A Import 
Policy 

627. SHRI GANGA RAM: win tho 
Minister of' COMMERCE be plca.ed to 
state: 

(a) wbe1her the CCrclB announced 
cbange in the import poHey on DMT/PTA 
impolt in April/May 1985; 

(b) if so, v.hetber the new manufac-
turers such as l3onagaigaon Refineries and 
Petro-Chemicals Limited and Bombay 
Dy cina \1i er e utiJi8ina to t bair full capacity 
at that time; and 

(c:) if 001, the reasoDS for ohanle in 
tmport policy, in respeci Or Cbe •• item, , 

. THE MINISTER OP COMMERCE 
(SHRl P. SHIV SHANKER): (a) Under 
the Import Policy for 1985-88 announced 
00 12th April, 1985, the item DMT" was io 
be Limited Permh~ibJe list and the item 
TPA was under Open Olreral Lict'nce, On 
29.5.1985 TPA was al~o shifted to tbe 
Limited Permi~sjble Lht. Impo: t of ,items 
appearing in I,;mife::t Pern~issibJe Lflt is 
allowed under Supplementary LtCtDOes 
Procedure on . ht" ba~is of essentla lily 
certificate from Sponsoring Authority and 
clearance from indigenous angle. 

(h) and (c) Tp·\ waq shtftfltd to the 
Limited Permjs~lbl e List ~o as to en~ure 
full utilisation of Indige!'f'u~Iv p' octuct"d 
DMT, the alleri aliVe raw rr,aterial for tbe 
manufacture of PJJYdter fihre, filament 
yarn etc. 

Construction of Youth Hostels In 
Kerala 

628. PROF. K.V. THOMAS: Will 
tbe Mini.1er of TOURISM be pleased to 
sCate : 

(s) number of youth hostels paopoled 
,to be 8tarfed in Kfrah dl'rin, the Seventh 
Plan to help tourists; 

(b) the cost of this project; 

(c) whether a youtb hOltel will be 
started at Cochin; 

(d) whether final cial assistance wi)) be 
pureb&sed boats for tOurists at Cocbin and 
other tourist centres: and 

(e) number of motels to start aloOI the 
National Highway in Kerala ? 

THE MINISTBR OF TOURISM 
(MUFTI MOHD. SYED) : (a> (0 (0) 
During the Seventh Five Year Plan youth 
bos~els are propo~d to be act up at 
Brnak ulam and CaJicu!., The Department 
of Youth Affairs and Sporta ba ve already 
lanctioned estimates amounUn8 to Rs. 
22,·71 ~ooo/- +deparlment81 charaes @ 
11 i % payable to CPWD for CaJicut Youtb 
Hoatal and reJcued an amount of Rs. 
22.57,110/. +departmcDtal char,.s @ 



III ~ ",vable to CPWD for construction 
of a Youth Hosta! at ,Ernakulam (Cocbin). 

(d) The Centra I Deparfment of Tourism 
bal sanotioned an amount of Rs. 50,78 
lath. for the purcbase or boats for use In 
CocbiD, Kumarakom, Quilon and Thekkady. 
Out of this amount, a sum of Rs. 25.00 
lakhs was rei eased during J 985-86. 

(e) No proposal in respect of construc-
tion of motels alonK the NatioDal Hishways 
in Kerala has been received in tbe 
Department. 

Import of Wood Pulp 

629. SHRI S.G. GHOLAP : Wdl tbe 
Minh:ter of COMMERCE be pleased to 
state :, 

(a) whetber it IS the policy of Govern-
ment to aHow import of wooo pulp to the 
eltent of ono·third of the requirement; 

(h) if so, the quantity of import allowed 
in the year 1986·87; 

(c) whdher it is a fact that the associa-
tion of Rayon Industry has tlpresentcd for 
increasing the Imporl .; and 

(d) if so, tbe actIon taken thereon? 

THE MINlS'I'ER OF COMMERCE 
(SHRI P. SHIV SHANKER): (8.) and tb) 
ImpOi t of Rayon Grade Wood Pulp has 
been allowcO to manufacturers of Vl,)cose 
Filament Y ,\m/SlapJt~ Fibre to tbo eXi ent 
of $0% of quantity of Rayon Grade Wood 
Pulp purcbased by tbem (fom indlicnous 
produce,. during 1 ~8S·86. On thJS ba~i8 
import of a to~a' quantHy of 14,240 tOI~Des 
haa been allowed. 

(c) Yes, Sir. 

(d) Tbis is uDd er Examinahon. 

[ rran.slatloll] 

Transfer or olBcials of State Bank of 
I Indore 

630. SHRI RAJ KUMAR RAI : Will 
the Mtnister of FINANCB be pleated ),P 
1&1&1 : 

W,(tten .4MW1rl j J a 

(a) the maximum period for which 
officer. of the State B'1nk of "ndort'! can 
remain post ~d cont InuousJy at its branches 
in Bombay, Madras, Calcutta and DeJhi; 

(b) wbether ru1es governing tbeir trans-
fers are beiDg observed in tbe branches 
located in Delhi; and 

(c) the number of omcer~ who bave 
remained posted at one pJace for over five 
years? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAR! )HANA POOJARY) ~ (a) to (c) 
Information is being collected ard to 1he 
exttnt available wilJ be laid on tbe Table 
of the House. 

Export during 1986 

63 t. SHaT DINESH SINGH: Will 
the Minhter of COMMERCB be plrased to 
state: 

(a) tbe value of exports in hrms of 
US dollars of goods in th~ firs! six months 
of the current financial year; and 

(b) how dOt!s it compare wjth the 
exportl\ dUT 109 the cOrJo.;pondjDg period 
la!)t year 1 

THE MINISTER OF Sl ATE IN THE 
M))\IS'fRY OF COMM:'_RCf;. (SHRI P.R.' 
DAS MUNS1). (a) and (b) The intest 
provisional figures of India's foreian tr$lde 
in Indian Rupees are rcadii)l aV311Cibh; for 
the fi[bt quarter of the cunent fiU8nciaJ 
year, i. e. April.June, 1986. Taklus into 
aCl:ount (be average elcbal ge rate of 1 US 
,11:1 as. 12.4867 (or Aprll.June, 1 ~86 and 
1 US $== R~. 12.4'64 for Aplil·Junc/ 1 !is,, 
India's export. durka April·June 1986 
work out to US $ 2234.62 mUUoD as 
compelred'to US • 1797 16 million duran, 
April-June, J 98~, thtrch,. implyilJl a ( 
arowtb ratc of 24.3 '* gent.. t. 
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Income Tax Raids on New.prlnt 
Importers 

632, SARI MOHD. MAHFOOZ ALI 
KHAN: Will :h'! Minister or FINANCE 
be plea9~d to state: 

(a) whether nation"wide income-tax 
r aids on newsprint importers were recently 
conducted in vatious partt£ of tbe country; 

(b) if so, tho details tbereof stating the 
results achieved; and 

(c) net ioa takell by Governmel~t ill 
each \:a~e ? 

, HE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
J,\N.\RDHANA POOJARY): (a) to (c) 
Yes, a;r. The Income Tax Department 
recently conducted searches at 76 premises 
of new~ptint importers. As a result of 
search prima-facie . unaccouDted assets 
worth approximately Rs. 21.60 lakhs were 
seized. Appropriate action under the In-
come Tax Act il) being taken in the cases. 

Outcome of NAM'fi Harare Summit 

633. SHRJ UTfAM RATHOn : 
SHRJ E. AYY"PU REDDY: 

Will the Minis\(~r of EXTERNAL 
AFFAJRS be pleased to state: 

(a) tbe subjects discu!'sed by the recent 
NAM Summit held in Harare; 

(b) Ihe ou~comi: ('f tho~e discullsions ; 
and 

(c) Ibe role played by tbe Indian de-
ltaation in the above Summit 1 

THE MINISTER OF SrATE IN THB 
MINISTRY OF EX n:.RNAL APFAIRS 
(SHRI K. NATWAR :iINGH, : (8) :lnd (b) 
The Harare Summl' undertook a compre· 
henl,ve evaluation of tbe alobdl political 
and ec IDomic situ" lion. It devoted sPccl:d 
at ~eDuon to tbe Duclear arms raco, racidm, 
c ~lonialism and _agreMsion i "I Southern 
Afr.ca and tte state of tbe world eCODomy 

, 
especially the plight of DonaU.ned and 
deveto.ping countries. The' Summit also 
comidered tbe cor,fiicts and teosions preva. 
iling in ,eve al re.don, of the world and 
laid down the Movemom'!) princip)od posi. 
tion for tbeir resolution. 

The Fioal Documents of the Conference 
re-affirm the basic prir ciplcs and objectives~ 
of noD al i gn ed co untf ies and express the 
Movement's stfato~y to give effect to them 
in the provaiHog int ernational situation. 
Among tbe significant decisjons taken at 
Harare, particular mention m\Jst be made 
of tho estabJishmtnt of 'he AFRICA 
(Action for Re:;isting Invasion. ColonialiJm 
and Apartheid) Fund and the lettinl up of 
a Standing Ministerial Committee to coordi" 
nate and harmonise action amona nonalign-
ed countriea on a'oba) economic iSS5U.S. 

(c) As ouegoiog Chairman of tbe 
Movement, India commanded a special 
position in the deliberatio:Js at Harare and 
its voice was heard with respect. The 
Indian delegation made a major contribu. 
tion to the evolution of consensus positions 
on several important issues. The Prime 
Minis er himself played a key role in this 
process, especblJy in the Summit's crucial 
decisions regardioi the Movement's stra-
tegy to combat racism. colonialism and 
rl estabiJ isation in Southern Africa. 

Development of Tourism ID 
Laksbadweep 

634. SHRI P. M. SAYEED: WilJ the 
Mioister of TOURISM be plefZsed to 
state: 

(a> whethor tbe representa tives of lbo 
private hotel chains have visittd Laksha. 
dweep in a bid to develop these i.Jand. for 
{be purpose of tourism; 

(b) if so, the obaerv8tioDS mf\de by 
thom and whether a fcasibWty report bal 
been r£ceivcd by Government· and if not, 
when it is likely to be submitt ed by tbem : 

(c) whether Government have received 
an)l.JlomaDds from tho private eDtrepreneur 
to extend some faeiUai.s ; aD4 



ItfJ· .,,,,,,,,.a.w,, 
Cd) ., 10, tbe dot.i). thereof and reac-

tioD ot'OoverDmeat tbereto' 

THB MINISTBR. OP TOURISM 
(MUFTI MOHD. SYED) : (.) We bave DO 
lUeb information. 

(b) DOel not arise. 

(c) and (d) Som~ 8UIPItfon8 to allow 
duty.free import of equipment and otber 
Items. ta It holiday for 10 years, bilher 
equity .. debt-raHo. hiabty sublidised rate of 
interest and possibility of operat'ng charter 
ftlabta bave been made, 

Auflt.ace to Small Seale Seetor 
b, JDBI 

635. SHR! MURLI DBORA: Will 
the Minister of fINANCE be pleased to 
state : 

(a) whether tbe lOBI have launc~ ed 
a plan for doubling tbe aasiatance to tbe 
'D)llllcale sector; 

(b) whether the purpose of this assis-
tance is to revive sick units; and 

(c) the steps beina contemplated to 
revive ick units and to recover the locked 
up funds? 

THE MINISTER OF STATS IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) A 
Small Industries Development Fund (SIDF) 
bal beeD created in IDdustrial Development 
Blnk of India (lOBI) for c;JordioatjDI and 
providiDI financial assiltance to sma lJ 
loal. sector as well as for revival of sick 
1m all unit.. lOBI bas reported that witb 
tbe implementation of several new schemel 
uDder SIDP, . total estimated assiltaDce 
duriDI 1986-1991 il .xpected to double at 
compared to the corresponding 61ure 
durin, the yean 1981·86. lOBI allo 
operates a refiDanec scbeme on conces.lo-
III terml for rebabilitatiDI 01 sick lmall 
leal e uoit. through State Pinancial Corpora. 
tiona aDd Banb. lOBI bop. tbat r,habi· 
lkatiOD IUPPort wiD blip ID reeo'oftD, 
Ioet'" .. fUDda ill tack .mall unitl. 

Ilreet on Emp1o)'ment Opportoalflet 
Due fo C.pufe_Uoa fa Blab 

616_ SBRI MAHBNDRA S'JNOR : 
SHRJ AMARSINH RATHAWA: 

Will tbe Minister of FINANCB pJtalld 
to 8tall : 

(a) whether representatives of various 
Bank Employees' Un ioos ca Jled on him on 
AUlust 29. 1986 to expresa their appre. 
hension against computerisation in regard 
to ita likely ,'ect on employment oppor-
tuniti eI ; 

(b) if so, the submissions made by 
them, and I 

(0) assurances aiveD to them to allay 
their fears and tbo step. taken in th. Jiabt 
thereon? 

THE MINISTER OFSTATB IN THE 
MINISTRY OF fINANCB (SHRI 
JANARDHANA POOJARY): (a) 10 (c) The 
repre.entaHves of tbe All India Bank 
Bmployees Association (AlBBA), National 
Confederation of Bank Employees (NeBE) 
and the Indian National Bank Employees 
Congress (lNBEC) had met tbe finance 
Minister on 28tb AUlust, 1986 ·to discuss 
rr.atters relatin, to mechani.ation and com-
puterjsation in the blokin. industry aDd 
renderina better CUltomer service. Durin. 
the diseussions lome of the representative. 
of the Union. bad expressed certain 
fears that mechanisation and computeri-
sation in tho bankinl industry migbt Jead 
to reduction in employment opportunities 
and possible retrenchment. 

Tbe Financo MiDister drew the atten-
tion of tbe representatives of tbo Unions to 
IIttlement arrivod at between the maD"" 
meot of bank. aDd the uDiOns iD September, 
1983 wherein it bad been stated that tbere 
"ould be no rttreDcbment 81 a r ClUJt 01 
mecbaoisaUoD and jf tbere i. aDY ditplaco-
meDt of staB it r,baU be kept to tbo miDj. 
mum aDd tho .talf so dlspJaced wilJ b. 
kept jD the same city/to"n. Finance Mioi,. 
tor al.o aUIYed tboir foar. about likelihood 
of reclGOod cm,loYIDlDt o,,or.,,. 
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Mooe Central FUII41 for 
Uttar Pradesh 

637. SHRI R.P. SUMAN: WHI tbe 
Minister of FINANCE be pleased to atate : 

(a) the Central (un de a 1Ioe8 ted to the 
States, Slatewise. during tbe Jast tbr ee 
fioaDcial years and the amount released 
upto tbe end of the )ear ; 

(b) whether keepin8 in view the area 
and population of Uetar Pradesh, Govern-
ment will 'consider sanctioning mOJI funds 
for .peedy dtvelopment of the State; and 

(c) if Dot t the reasons tberefor ? 

THE MINISTBR OF STATB IN THB 
DEPARTMENT OF EXPENDITURB 
IN THB MINISTRY OF FINANCE (SHRI 

B.K. OADHVI) : (a) A &tatement sb9wiDI 
tbe Central fundi .Uocated to tbe, Statel' 
State-wise duriog tbe Ja~t tbree liDaneia) 
,ears aDd the amount. relealed upto tbe 
end of the yearl, i. liveD below. 

(b) aDd (c) Government of India has 
been alloeatina IDd releasiog tho States' 
sbare in Central taxes and I'atutory granta 
ul'lder Article 275( 1) of the Constitution in 
accordance with the principles laid (lowD 
by the Finance Commi8~joD. Cent raJ aSli • .; 
tarce for Stat. Plans i~ being aJJocated 
accordiDi to the Gaosil Formula approved 
by the Na\ional D.~e)opment Council 
wbich lives 60 % \\.iahtage to the popula-
tion factor. Keeping t~e8e gUJd.Jinol 
sfrictly ia view, tbe Central Government i. 
allocating funds for tbe development of tbe 
State of Uttar Pradesh a180. 
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Protest Agelrat Reprort of Foarth 
Pay C ommlslloD 

638. SHit KRISHNA SINGH: Witt 
,tbe Minister of FINANCE be pI eased to 
.tat. : 

(8) -...hetber it is a' fact that the Cen!ral 
Government employees protested ng81Dst 
tbe Fourth pay Commission tleport at the 
Boat CI ub Lawns on September 29, 1986 ; 

(b) if 10; their malo demands ; ~Dd 

(c) dccisiot1'1 t8k eO to sort Ollt the 
disputes? 

THE MINISTBR OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJARY): (8) T~e 
Government have nO specific in formatif1D }. 
this regard. 

(b) and (c) Does not arise. 

Water Sports at Koval •• 

639. SHRI G.M. BANATWALLA : 
SHRI V AKKOM PtJRUSHO. 
THAMAN: 
SHRI MULLAPALLY kAMA· 
CHANDRAN: 
PROF. K.V. THOMAS, 

Will tbe Minister of TOURISM be 
pleased to state: 

(a) wbether Government of Kerala 
baa submitted any proposal for introduction 
of varioUS types of water sporta at Ko" 
,.1am I 

(b) if so. when was tbe propo!4al sub-
Dlitlod ; 

(0) detalis or the proposal aDd the 
Inlncial outlays involved: 

(4) whe~her the propG'sl bas been 
elamined ; and 

(.) if to, Goveroment decision there-
on and If not ; tbe step. bema taken (or 
.poditioUI c'earaD~e or thl.,ro~s~11 

THB M INlsTBR OP TOURI5',( 
(MUFTI MOHO. SYED) : (a) and (b) The 
State Oovernmu'l b'ad 6ul"mitted a proposal 
for pI ovi,ioD 0' wat el aport. equipment at 
Kuala in October ;85. This was considered 
incomplete and bence further detail. Were 
asked for. Tb{.8C details were lubmitted in 
April '86, 

(c) The boats and other equipment 
requi~ed. are likely to invo]ve en expendj· 
ture of about Rs. 28.00 l"kbs. 

(d) and (e) The proposal is beil1l ex-
amined and the Stat e Government have 
been ask ed to submit additional informa-
tion'in respect 01 certaiD points. 

Levy or Consfgnmen' Tax 

640. SHRI SOMNATH CHATTER· 
JEE: 
SHRI RANJIT SINGH 
GAEKWAD: 

Will the Minister of P1NANCB be 
plea~ed to state: 

(8) whether Bny de:ision bas been 
taken to initiate suitable legislation regard-
ing Jevey of CODsi,ment Tax for wbicb 
necesf;ary Constitutional provision bas been 
made. 

(b) if so, when such legi6Jation is 
expected to be enacted; and 

Cc) whether any meeting of the Chief 
Ministers is proposed to be held ttl this 
conn retioD and if so. when? 

THE MINISTER OF ST A TB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) t I (c) 
A conforence of Chief Ministers held on 
281h May, 1984 recommended, by CODse· 
nsus, differeDt .Ipeets of framin, It,isJa. 
tion for taling inter-State consignments or 
10001 consequt"nt upon tbe CooatltudoD 
(46th Am.ndment) Act, J 982. A. some of 
tbe baues involved are required to be 
sorted out. it blR Dot yet been po •• ib)e tQ 
t.ke ,of ~ect.ioA. 
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Dema •• for COffOD Darllg 1"'.87 

64 t. PROF. RAMKIlISHNA MORE: 
SHRI PRAKASH V. PATIL : 
SHRI SRJKANTA DATTA 
NARASIMHARAJA WADI· 
YAR: 

Will the Miohter of TEXTILES be 
pleased to stat e : 

fa) Whether it il a tact that because 
or virtually stagnant conditions in tbe 
COItOD 1extile industry in Ihe country the 
domestic d~mand for cotton is not aotici. 
pated to rise durir,.1986·87 and that witb 
the higher production or coHon in 1986 .. 87 
lealOn than anticipated, alut of cotton i. 
anticipated ; 

(b) if so, what is the anticipated 
domestic demaod for cotton duriol 1986· 
87 as compared to the year 1985·86 and 
to what extent the cotton stock with the 
Cotton Corporal ion of Ind is is likely to 
rise due to tbe luggisb domestic demand; 

(c) estimat es of unsold stock of cotton 
in Mabarasbtr8 on account of lack of 
demaDd; 8nd 

. (d) wbether Government prOpose to 
evolve a lon& term export poli<:y fOI the 
export of cotton to meet the situation, if 
so, tbe st.ps taken by Government in thh 
relard ? 

. THE DBPUTY MINISTBR IN THE 
MINISTRY OF TBXTILES (SHRI S. 
KRISHNA KUMAR): (a) and (b) Tbe 
domestic consumption of cotton is expected 
to increase by 2.4 lath ba] es over tbe last 
year's consumption, whilo tbe production 
during 1986·87 is ell)ected to be 102 lakb 
bales as against last year's production of 
107 lakh bale.. Tbe Cotton Corporation 
of Iodia purchases tapas at minimum sup-
port prices, whenever tbt prices teod to 
faU below tbe support prices. )t i. tbere-
fore, not possible to anticipate tbe eltent 
or rile to tbe Ilocka of cotton with tbo 
Cotton Corporatioo of India. 

(0) At preseot, approximatel, 16.'7 
lakb bales of cotto~ Ire a,anable in 
l4abaraaetrl:l, '. 

(d) Go~ernment annour.crd it. cottoa 
tlport pcJiCY OD a JODI term basis 00 24tb 
October, 1986. Accordina to the poUey, 
elport or followinl quaotities 0' cottoD 
would be pel mitlcd per )oar for a period of 
three yean beainn ;Da witb the current 
cotton season 1986·87 : 

LOD, and extra Jon, 
staple cotton 
DJg,ijay Variety of 
cotton 
Benga1 Deahl 

) 
,j lakh) 

) Bal. 
50,000 ) 
$0,000 ) 

us Economic Sanction Aganst Soath 
Africa 

642. SHRI E. AYYAPU REDDY: 
Will the Minister of eXTERNAL 
AFFAIRS be pJeased to ,dat' : 

(a) whether GOvrrnment are aware 
tbat tbe American Congress has decjded to 
impose strinaent ec:opomic sanctions aaainit 

'; South Africa; and 

(b) if so, Government reaction tber .. 
to ? 

THB MINISTER OP STATE IN THB 
MI \JISTRY Of EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): (a) 00-
vernment are aware that the US Adminis-
tration has promuJgal ed a law impolinl 
lome sanctions against South Africa con-
sequent upon tbe deci.if)o of tbe US Coo-
gress to override the Presidential Veto. 

(b) Government have notf'd thh for-
ward no,ement on the part of the US 
Adminj~tr8lion even tbough tbe measure. 
annolJnced fall ~bort of what in Oovc:rn· 
ment's view is necessary to briD. adequ:lte 
pre.sure to bear upon the recist reaimo o( 
South Africa to dismontle apartheid. 

Expor. Polley lor Syntbetic: VIs·a-VI. 
Jute Goodl 

643. DR.. CHINTA MOHAN: Will 
the Minister of TBXTILES be pleased ~V 
.t,tt ; 
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(a) whether Oove;'ameDt b,Ye rormula-
ted any comprehensive scheme to eDlure 
tbat 8ynthetics do not di.place traditional 
Jute loods, particularly the jute packaaina" 
material. ; and 

(b) if so, tbe details tbe eof 'I 

THE DEPUTY MINISTBR IN THB 
MISISTR Y OF TEXTILES (SURI S. 
KRISHNA KUMAR): (a) nDd (b) 10 
order to protect Jute Industry from ,the 
adver~t competition faced in the bands of 
syothet ies. Government have favoured 
mandatory 1l8'1lge of jute packaging 
materials by different sectors or the indus. 
try. An Empowered Committee of Secre. 
taties has been set ';1.' to work out the 
mod9lities. 

ExpulsIon or Extremists From U.K. 

644. SHRI KAMAL NATH : Will the 
Minist,r of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government are aware 
tbat U.K. Oo\'ernment ba!: receDtly passed 
orders expelling five Arab aod a Swede eK-
tremists from Britain; and 

(b) jf so. whether Government propole 
to take up the matt .. r with regard to tbe 
Indian extremists living in Oreat BrUain 
and s~ck for their e ".pulsion ? 

THS MINISTER OF STATB IN THE 
MINISTRY OF EXfSRNAL AFFAIRS 
(SHRJ K. NATWAR SINOH): (8) Yel. 
Sir. 

(b) Government have been repeatedly 
takina up with the UK authoritiel the 
question of taking action alainst anti-
Indian extremists in UK including their 
deporta! iOD to Ind ia, but to DO avail so 
far. 

Sur.ey of GoodI MaDufadared by 
Haadloom Ind.strf 

645. SHaI SALAHUDDIN : Will tbe 
Minister of TEXTILBS be plealtd to .tate : 

(a) wbether Government have drawn 
up a .ubsidy scheme to brin, about tech-
noloaical uparadat ion tbrouah modernisation 
of tbe Hsndloom Sector ; 

(b) the amount sanctioned for tbe 
lanata Cloth Scheme particularly for 
Bihar and U.P. ; and 

(c) whether' Government have' carrted 
out a surveY about the goods beiDI pro .. 
duced by the Handloom Industry ? 

THB DEPOTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) In order to 
iocrr8se the t>rcductidty 0' looms and 
qUfllity of fabrics and w,th a view to 
ultimately incre3~,e tbe earnings of tbe 
weavers, Central Government bas been 
implementing R scheme 'ince 1980·81 for 
pur('hase/m"'derni~atirn/reDOt'3tion cf ]ooms 
and accessorlt8 for h~ndlooms in tbe to-
operative fold 011 '0: 50 matchiDI basi. 
betwecn the Centre and the States in the 
form of 2/3 Joan Bl,d 1/3 grant. The 
quantum of nS~i~llnce has been increased 
to R:,. 2000/ .. lier loom for ordinary loom 
and Rs. 4000/- p.r loom for semi-auto-
matic loom/jacquard loom from Rs. 1000/. 
and Rs. 2500/- respective:y. The scheme. 
has also been extended to looms outside 
the cooperative fold. 

(b) The amount or 8ub9idy sanctioned 
for the entire c';)untry during 19,'.86 was 
Rs. 71.34 crores. of whicb for U.P. and 
Bihar, it was R,. 19.59 crores and RI. 8.08 
crores respectively. 

(c) No, Sir. 

BeDdtt of Exports Eamlngs From 
Textiles Workers 

646. DR. VIJAY RAMA RAO : Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether it is correct thai record 
earninls bave been made from textile 
exports; including garmtDtl (Economic 
Timeb, 9th October, Ul86) ; and 

(b) whether Government propose to 
take step. to ensure that tb. profits are 
also duly reftee,ted in tbe oarDinp of low 
paid emp)o~ee. ? 
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THB DBPUTY MINISTER IN THB 
. MINISTRY OP TEXTILBS (SHRI S. 
KRISHNA KUMAR) : (a) Yos, Sir. 

(b) The Government has been 8aft'lu. 
.rding Workers' int ereats througb 8 number 
of leghhtive enaotm~nts on Minimum 
,Wages, Working ClJodition's. Provident 
Fund Benefits and Employees Insurance 
Schome, etc. 

rn-a,ulalionl 

Promotional Actlvlfles of Cardamom Board 

647. SHRIMATJ MADHUREE SINGH: 
Will the Minister of CO dMERCB be 
pleased to state: 

(a) the ~tep3 taken by Cardamom 
Board for increasing the product ion of 
Cardamom, improving its quality, procure· 
ment and e,,<p )rt ihereof ; 

(b) th; q:Jantity of cardamom exporteti 
darlo" tbe last two }leal's to.~etber with l h. 
Dames of the count!' il!:i and the rate at 
which expor ted; 

(c) the quantity of C!\rdamom sold in 
India; 

Cd) the step tAken to make available 
,quality of cardam )m at fClsona'.):c rates in 
lbe domestic markels ; and 

(e) the pDlicy of tbe C:.lII.LlmOm nl,ard 
to apPolDt dealers at dl~trict levd jo tho! 

<It country, 

1984 8.5 

THB MINISTBR OP STATS IN THB 
MINISTR.Y OF COMMERCB (SHRI P.M, 
DAS MUNSI): (a) The Board IS implement. 
ing various production oriented developmep. 
tal schemos for iocrealina production of car· 
damom and improving itl quantity liko 
Ex.tension Ad\lice, Departmental Nurseriol 
Subsidised suppJy of Copper Su Jpbate, 
SoU Conservation, Replantation of car-
damom, CertHied Nurseries, Subsidi.od 
sapply of irrigation equipments ttc. Por 
market promotion, various pro,rammel are 
undertaken such as CC., at the rate of 10% 
publicity and propaganda compaian in 
Middle BaIt by Director (TP) Blh; aio, 
participation in fairs abroad, aendiol sales. 
cum·study delegation to Middle Bast etc. 

(b) A statement ;s given below. 

(c) The quantity of cardamom s('Jd in 
India is as under : 

Y~ar 

1984 .. 85 
1985.86 

Qty. in tonneS 

1.517 
1428 

Cd) The Board hdS imp1erne ited a 
schome for domestic market devr:lopm.bt 
by opeoinl ."les promotion centres in 
major cities, liko Delhi, Be>mbay, Baosalore, 
Madras and Cocbin. 

(e) The Cardamom Board bas not 
appointed any dealer at d,strict level. 

Country QtJant~tY _____ V_a_J_u_e_ Quantity Value 
llonnes) (ks, Jakba) ( Tonoes) (R '. lakllS) 

Kuwait 568 1403 1231 1880 

Saudi Arabia 7'2 21S4 J164 2123 

U.S.S.R. 404 1251 318 490 

Japan 108 21S 134 IS' 

$jnpr;,ore 17 183 ' lJ 33 
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1 2 3 4 5 

1 U,K. 7 ]3 7 12 
U.A.E. 72 187 67 126 
Qatar 1'6 409 77 ISO 
Jordan 5& 153 20 29 
Iraq 41 99 50 gO 
S. of Oman 16 35 $, 86 
Bahrain 31 81 49 87 
Malaysia' 5 9 

I:an 88 295 

S. Yemen P R. 16 39 

. Others 46 101 51 79 

Total: 2383 6481 3272 5346 
"~~- ------_ ... - ----_-'. 

The overage ~njt value realisation (per kg.) during 1984·85, 198.5·86 was R,;. 271.92 
and R5. 163.54 respec:ivcJ)'. 

[English] 

Blak Loans in Backward Region 
of Eastern U .P. 

648. SHRl RAM DHAN : Will the 
Miolster of FINANCB be pleased to state: 

«(t) wbelher it is a fact that amount of 
bank toans 10 tne ba~k word (cgion of 
Eastern Uttar ~radetjb viz. the district of 
Gorakhpur and Varan8s; division is much 
less than tbe amounts collected througb 
variO~B savio8s deposit ~cbemes ; 

Deposits 

(b) the octual amount collected tbrourb 
savangs deposits etc. and disbursed as JoaDI 
during last thr et yean; an41 

(c) the action proposed to be taken to 
removo th c imbalaDce ? 

THE MINISTBR OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANAIlDHANA POOJARY) : (a) and (b) 
Tho aagregate deposhs and 8r08~ bank 
cr edit of Public Sector Banks in the 
Dhtricl of OorakbPur and Varaoali for tbe 
years 1983, ISl84 and 1985 alo (ufnbbed 
below ~-

(Amount in al. crores) 

Advance 
Gorakbpur Varanali Oorakhpur Varanali 

1983 17'1 342 133 

IPS4 216 405 78 175 

1985 25' .6' 82 IPV 
....._...__ .. a ... 

. __ .... _ .. , ...... ,.,.,.. . .....-. 

.-
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(c) Deploy,nent or lo::dl, m:)biUted 
deposits activity in turn is influenced by 
several ('lctors such as a~ailabiUty 01 
inrrastructuraJ r~cHi:ie~ like transoort and 
power, proximity to source~ or raw material 
aeccs. to market, local entrepreneurship 
etc. co·operation from lo:al OJvernmcnt 
machinery aDd reasonable' recovery 
expectations. Besides, Banks I'SO invest 
tbeir resources io the securities Boated by 
State Goverllmen"s, so tbat their credit: 
deposit ratio is Dot a fuJ) indicator of 
deployinaloctll resources within a State. 

Seizure of Gold Foreign Currency etc. 
by CUltoms Autborltles 

649. SRRI YOGESHW AR PRASA I,) 
YOOBSH :. WiJI the Minister of FINANCe 
be pleased to state : 

(a) d~tail. or seizures :of aold, foreign 
currency etc. effected by custon)~ authoralcs 
from border check post q, airp )Tt~ and 
other places during the last four months; 
aDd 

(b) the steps being taken 10 curb the 
activities of. smuJslus in the country? 

THE MINISTER OF STATE IN THB 
MINISTRY Of FINANCE (SHRI 
JANARDH~NA POOJAi"Y) : (8) The total 
va tue of contraband goods seIzed, 
indieatiol the value of gold aod f'or.i\Co 
currcm.:y seized during the months of June 
to Septtmbt-:r, 1986 is furnbhed below. 

(Value Rs. io crofes) 

Gold 1'.40 
FORigD currency 1.72 
Total value of contraband aoods 

8eized 73.98 
(Pilure. are provisionaJ) 

(b) Tbo aoti .. smut.lina drive in lenera) 
haa beon inteobificd throughout tbe counlry 
wi tb parHcular emphasis in tbo hiabl, 
vuloerable areas of our sea-col8t/land 
bOl'4.1cr relions. Tbe trcodl in IIPUilliDI 
aDO I'llures made ate kept . under conataat 
r~"'cw for ,atiDl appropriato te_choll 

me::.aorea in elote coordination witb tbe 
concerned Central arId St~tc Government 
authorities. Strioa:nt adioD i8 taken a,aintt 
the p ersoos found involved in amulilio, 
act:vities both departmentally as weJl al 
through prosecution io courts. Apart from 
confiscation of goods involved and imposi-
tion of Ptnalt ies in appropriate easel, pre-
ventive detenlion under tl'e COfEroSA i!l 
Iiso resortC'd to. Cases of seizures of 
Darcotic drugs are tborouahly investi.ated 
aod action is taken uDCler tbo NRrcotic. 
Drugs and Psychotrophic Substances, Act, 
l~ 8'. 

Growing IndisCipline fa Bob 

650. SHRI NITYANANDA MISRA: 
SHRI SOMNATH RATH : 

Will the Minister of FINANCE be 
pJeased ta state: 

(a) whether it is a fact tbat tbe Reserve 
Bank of India Officers Association in a 
recent meeUoa held in Delhi bas expressed 
their concern at the acowiOK inQi"ipline 
in baoks IDcJudiDI Reserve Bank of lodia 
as reported in tne Hindu,tao·Times of 1.7 
Septcmbtr, 1986 ; and 

(b) if 80, the reattion of Government 
thereto and action taken i~ Lhls relard '/ 

THE MINISTER OF Sf ATE IN THE 
MlNlS'fl" \' Of! FINANCE (SMR! 
JANARDHANA POOJAK Y) ; (a) U". 
hict chat a leport to tius etfect baa appeared 
in the Hmdu6taD limes 01' SeplCmber. 27. 
1986_ 

(b) While the ~\cljervt Bank of India 
and ahe oationaiiied bank ba~e Dot 
jDdicalcQ an), Icow'b in indISCipline, 
Government have alwa)'$ iOttllted on Drm 
action aaainot indlsciplioed bcbavlour 
whenover H comel \0 Dotace. Purcbaao of 
bborttcrm pcace at tbe lisk of JODa-term 
inaliCJp)JDe and Jow moraJe 18.'rODa11 
dhcoura,oa. 

Exemption of DearDeIl AlionD. 
from Jacome Tax 

6$ 1. SHLtJ PRAK.ASH V. PA TIL 
Will tbe Minl.ter of FINANCB be ploae4 
to State: 
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(a) whether it is a fact that Gcw:ern-
ment afe consid· ring to exenpt tbe 
dearueu pay aad allowance from income 
tax; 

(b) wbether the Pay Commissions in 
the past bid merged the:>c two compJneotl 
with salary and thus not mue,L\ benefit 
will accrue to tbe emyloyeo! unless tbis i8 
done before the merler takes place; aad 

(c) whether Government would keep 
the above in viow before implomeDtinl tbo 
scheme' 

THB MINISTER OF STATB IN THB 
MI'lISTRY OF FIN!\NCB (SHIt 
JANARDHAN.\ POOJARY) : <a) to (0) 
Tho Pay Commission bad recommended 
merger of dearnns pay and dearne .. 
allowance with the elisting emoluments. 
The qu cltion of exempting from Inoome· 
tax dcarneas· allowance receivablo b, 
Government employees on the basis of 
the Government'S de~isioD on the recom· 
mendations of the Fourth Central Pay 
Commission is undor consideration of 
the Government and no d ecisioD bas been 
takon in the matter so far. 

Opening -of Brancb of RBI in Slkklm 

652. SHRI SIMON TIOGA: WaU 
the Minister of FINANCE be pleased to 
state: 

(a) whe.her Goveroment ate coDlem-
platins to open 8 branch of Reserve BaDk 
of Indus in Sikkim t 

(b) if so, by what time ~ And 

(c) if not, the reasont tberefor 1 

THE MINISTBR OF STAti IN THB 
MINIST&Y OF FINANCB (SIIII 
JANAaDHANA POOJARY) : (a) to (c) 
Tie 100000e Bank of India (RBf) haa DO 
propoeaJ to open • brlllcb in Sikktm. 

Reserve Bank of Jndia hal reporled 
that tho' ourroncy aQ4 tolD De. of 

. a,ktim are It pt •• ont beiDa 1801 " _ 

Currenc, che .. t and n .mall coin depot 
fUDctionin. in the State Bank of llJdia at 
a.ngtak. Permi8Si()D hilS allo been prallted 
to Central Bank (" India to •. ltabUah a 
currency chest sDd a coin depot at it, 
braocb at Gangtok. The~e mealures are 
expecttd to mee: the reSOurces pceds of 
the t elion a.t present • • 

Pen_ 08 Dally Wag" In RegiOllsl 
Rura) Baaks 

6S3. KUMARI MAMATA BENERJEB: 
Will the Minister of FINANCE be p1C88t!d 
(0 state: 

(a) the total number or person. of 
various categories working on daily wa,ea 
in tbe Regional Rural Banks ; 

(b) the period for ~hich they are 
working; and 

(c) the reason. for n)t rCluJari.iD, 
tbe.r services? 

THB MINISTBR. OF STATB IN THE 
MINI)TRY OF FINANCB (SHRl 
JANAROHANA POOJARY) : (a) As., 
the ClOd of March. 1986, there were 11057 
daiJy·waSe meslCDgecs in 179 out of 193 
Regional Rural BaDk~ for which tbe data 
ate available. 

(b) The elistina reportiog system doa 
not yield information on the period 01 
service rendered by varjous employees in 
Rellonal Rural Banks. 

(c) Tbe Scheme of establisbiD, RClBjo.oaJ 
RuraJ Baoks in tbe COuntry was launched 
in OctOber, 1975 with the objective of 
meeting the crecllt needs of POOl people. 
Theae bAnk. ate elpected to keep their 
co.t of operatioDs to the barest mjoimuna. 
However, ie-.:oanisiDI the De~d for lome 
asSistance at the Hoad Offices and branches 
of such baoks tor carr), 101 out O1j~llaoeo ... 
measoDlrls on daily wage. keepiDI in view 
tho locaJ cODd;tJons and toqul.remonh tor 
lucia per.on •• 

Theae haw wore permitted to cioat, 
rOlQlar poatl of melleDf'u iD. paY.Gal. Gt 
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GrOg; !) employees in tbe State Govern-
meat. It was also decided to relulari. 
.a-service candidates subject to tbeir rut· 
6tHOi nece .. ary qualifications. 

Purchase of Computer. by Banb 

654. SHRI BANWARI LAL BAIRWA : 
Will the Minister of FINANCE be pleased 
to sh1e : 

, (a) the number of computers (ALPM) 
pu'cha~ed by nationalised hanks duting the 
period ,.t January~ 1985 to 30 h Septem· 
bert 1986 and thre amount iovested by 
banks in these purchases; 

(b) the names of companf •• whicb bave 
lupplled the machine" : 

(c) whether the tecboologv used 10 
, tbese computers has been developed in the 
country ; and 

(d) whether compnterisation in banks 
bas' been accepted by the trade unions, 
,prclally by the trade unions in West 
Benlal. 

THE MINISTBR OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANA-RDHANA POOJARY) : (8) Re~erve 
Bank of India bas reported tbat during tbe 
period from 1.1.1985 to 30.9.1986. 2998 
Advanced Ledger Posting machines with 
electronic memory h:lve been instalJed by the 
various public sector hanks. The total In. 
vestment in these machines is estimated at 
Rs. 15 crore, to Rs. 20 crores approl. Tbe 
eXlct amount of investm~nt il not readily 
available. 

(b) The names of the companiel wbich 
bave suppJied tbe:lc machines arc livln in 
Itat~ment below. 

(c) Advanced 1 edger pOlting maohinel 
lD.talled at various branch •• of 'he public 
lector banks ~re dedicated Itaod-aloD' 
macbiDes manufactured in IDdia. Certaia 
components of these m8chine~ are imported. 
However, the software used in tbe machine. 
are iodilenous and developed by tbo res-
pectivo manufacturers I. Slfr 'tbe require-
ment. of the CODcerDld banks. 

Cd) The IDdian Banks' AasociatioD has 
li.ntd a settlement with the major bank 
employe.. unions in September 1983 'or 
introductJon of Macbines and Computerl 
10 the Bankinl Industry. The:e bal been, 
however, lome opposition to mecbaDiaatioD 
and computeris8tion in bank' by tbe "Baak 
Bmployees Ftderation of India" a union 
which ia not a aianatory '0 the above 
,ettlomeLt and which bas its major member. 
sbip in Welt Bcnlal. 

Statement 

A. Name of companios wbich bave 
supplied tbe advanced ledger 
rOiling machines to Public Sector 
Banks. 

1. Bluc Star Ltd., 
Bombay 

2. DCM Data Products. 
New Delhi 

3. Btka Computers P"t. Ltd., 
Baoaalort 

4. Electronic Systems Punjab lltd., 
Mobali 

5. Hinditron Equipment8 Mfa. 
Co. P. Ltd.~ 
Bomba, 

6. Hindustan Computers Ltd. 
New DeIhl 

7. Int.rna' ion :.1 Com puter Indian 
Manufacture Ltd., 
Bombay 

8. lot.rnstion8 I Data Managem eDt 
P. Ltd., 
Bomba, ,.. 

9. Microoici Corporation, 
Hoo,bJy 

10. MicrOleDIC Computers Ltd. 

11. 

12. 

13. 

S ccun derabad 
Miniocmp P. Ltd., 
Bombay 

NatioDal Rad:o 
Co. Ltdi, 
Bombay 

ORO S,.tem.; 
8omba1 

" BlectroD iea 10 
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14. ~sr Data Sy.tem! P. Ltd.. 
B!nSalor. 

15. UPTRON India Ltd •• 
Lucknow 

lG. Usha Mlcroprocell Controls Ltd., 
New Delhi 

17. WIPRO 
Bangllote 

18. Zenith Computers Ltd., 
Bombay 

19. OMC Computers Ud.; 
Hyderabad 

20. TamUoadu EI ectronio Components 
P. Ltd., 
Madras 

21. Df,ita) Innovations Pvt. Ltd., 
Baroda 

22. Electronic CorpDration of 
India Ltd., 
Hyderabad 

2 ~. Jupitor Systems P. Ltd., 
Bombay 

24. Jay f JectroD ie •. 
Bombay. 

Indo· AUltrallan Trade 
65So SHRI Bo AYYAPU REDDY: 

Will tbe Mloister of COMMERCE be 
plealdd to sta t e : 

(a) the quantum of trade between 
India and Australia in terms of rupee in 
tbe year 198' ; Dad 

(b) the items of import and export 
between fbe two countries' 

THB MINISTER OP STATB IN THB 
MINISTRY OF COMMERCB (SUR! P.R. 

DAS MUNSf) : (a) As pet ,the provi.ioaaJ 
figures available tbe quantum 0' bilaterial 
trade betweeD India and Au traU. duria. 
198$ was about Rso 498.26. 

(b) Som e of the main Items of export 
from India wer.e tea; spices; caahewouta ; 
leather footwear: textile yarn, fibres, 
made-up articles ; clotbiDI precioul aDd 
semi·preciou. ttoncs; sport ,oods; and 
enlinoeriDg ,oods. 

The items imported from Australia 
were greaay wooJ ; cooking coal : petroleum 
product. : lead and lead alloys; zinc and 
zinc alloys ; mach'n cry aDd equipment. 

Performanee of R,."al rara) Bub 
10 Orl_ 

65'. SHR' HARIHAR BOREN: Win 
the Mlniater of FINANCe be plealed to 
Itate : 

(a) whether Government have reviewed 
the performance of Regional Rural Bank. 
in the country: aDd 

(b) if 80, ihe details of th e performa. 
ace of Regional Rural Banki in Orissa 
during tbe lalt three ,Iar. ? 

THE MINISTBR OP STATB IN THE 
MINISTRY OF FINANCB (SHRI JANA. 
ROHANA POOJARY): (a) and (b) Tbe 
performance of Reaioral Rural Banks 
(RRBs) is kept und.r constant review by 
their sponsorinl banks aDd also by the 
National Bank for Aaricultural and Rural 
Development (NABARD). 

Tbe deta ils of performance of all tbe 
nine Regional Rural Banks located in 
Orissa are set out in the (ollowina 
tables :-

TABLB-I 

AI at tbe No. 01 
end of Jun. aRBI 

1914 , 
1985 9 

1986 9 

No. of 
branchea 

----_----- ..... , .. , 
7$0 

771 

CR •• in ) akhe) 

Deposits 

.'50.4. 
47".2' 
61".78 . 

OatltaDdiq 
advanoes 

'_782.5' 
10583.43 

12205.3' 
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TABLE-II 

Aa at tbe Reco,ery I. 
eod of June percentsle 

to demand duriDI 
tbe ,ear eodiol 
June 

1983 44.0 
1984 39.20 
1985 37.10 

Development 9' Tourist Centres at 
Calicat 

657. DR. K.O. AOIYODI: Will tbo 
Minilter ot TOURISM be pleased to state: 

(a) whether GovernmeDt are consider-
ing any proposal for inc'uding the tourj~t 
centres like Puruvauoamozbi, Kottakkal 
aDd Koppad of Calicut districts and Pook. 
kau lake of Wyned district under tbe 
Tourist Development proaramme ; and 

(b) if so, the d..!taill thoreof and time 
scheduled for implementing the same' 

THB MINISTER. OF TOURISM 
(MUFTI MOHD. SYEO): (a) al'd (b) 
The Central Department of Tourhm has 
received a proposal for devel~pment of a 
beach resort a I{appad near Kozhikode 
(Calicut) aDd tbe same is under considera-
tion. Proposals for oab er tourist contrr. 
have Dot been received. 

Name of Union Territories 

Delhi 
Goa, Daman" Diu 
Arunachal Pradesb 

Pondicherry 
Miloram 
A & N blands 

(Re. in Jakbl) 
Profit/Lo.s durin a tbe yta, ----------_--_ ...... ---_ ........... 

Years Profit f,OIl 
~-----......---,,_.._,.....-

1983 
1984 
1985 

No. of Amount No. of Amount 
RRBs 

, 
RRBs 

3 25.'1 (; 68.80 
2 21.44 7 141.63 
1 1'.30 8 1219.82 

Inerea~e In Financial powers 01 
Union Terri torlts 

6S8. SHRI SH.\NTARAM NAIK: 
Will the Minjgter or FINA.NCB be pleased 
to state: 

(a) whether Government have recently 
inere.le tbe ftnancial powers of the Union 
Territor Ie! ; 

(b) the extent and nature of tbese 
powers i and 

(c) tbe details tbereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OP EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): (8) Yes Sir. 

Cb) and (c) In so far 81 SChemes/ 
Projects are concerned the Powers of tbe 
following Union Territories have been 
tncrea8~d during 1986 .1 shown below :-

Increased 

From To 

Rs. 50 Jakbs Rs. 3 crore •• 
RI. SO latbs Rs. 3 crorel. 
RI. 'Olakhs RI 3 Clores. 
Ita. 50 lakhs Rs. 2 r.rorCi. 
It •. 50 lakbs R 9. 2 crores. 
RI. SO lakhs Rs. '1 crores. 

10 ..... ~t of Delhi tbl pow~r~ iq thi. re,ard are b:in, further 'ocreased to )18. 5 cror~f, 
, 
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Tbes~ powe"! have been delegated to 
the Administrators t>f the Union Territories 
wbo will exercise tbem OD the advIce 'of a 
Standing Committee set up f,or tbe purpose. 

Development fun it for FrontU. 
African States 

659. SHRI HUSSAIN DALWAI: 
Will the Mir'ister of EXTERNAL, 
AFFAIRS be pleased to ltate : 

(a) whether it is a fact that a special 
Dtyelopment fund hR8 been orlanised to 
bell' the rront!ine States of Africa with a 
view to combat the after-effects of 
eCOf';omir: blockade of r.1ci~;t Government of 
South Africa: 

(h) wh'ch or the NAM countri es are 
contrib~lting to Ih~ fond; and 

(d in what form the financial aid is 
pr(lposed to b,~ given to tbeae frontHne 
Africrl ~aat(s ? 

THE MrNrSTtR OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI EnUARDO FALEIRO>: (a) The 
Eighth ConLrcr;ce of Heads of StaffS of 
Govf.'rnment (1f Non"8lign~d countries. held 
in Har;~re recrntly. resolved to establish 
th~ AFRTCA (Ac1lon (,if Rt'si~ting Invasion) 
Coloniatir,m and Ap'lrfheid) Fund, witb the 
ohjec'ive to !ltrengtheo the economic and 
financial carabililY of t~e Frontline States, 
to ~UPPO t tbe Lib{"r'1(ion Moveme,lts, in 
South Africa and Nal1bia. to assist the 
Frontline Stat e~ 10 enfurce sanctions 9gainst 
South Africa and to ,;;npe with nny retali-
atory economic action by South African 
regime .. 

(b) Tbe AFIHCA Fund Committee is co 
draw up an ,tction Plnn for eatabltsbment 
of tb e Fund al'd for mobilisation of r.sour· 
ces. Contflbutiuns to tho Fund will bc 
.ou~ht only after the or~anis8UonaJ arran-
gements and mcdaliti'~s for operation of 
tbe Fund have been decided upon by the 
Pund Committee M.mben who are o"peo-
ted to meet sbortJy for thi' purpoao. 

(c) In terms of tb~ resolution adopted 
by the eirbth NAM Summit. the FUDd I, 
required to establish a ~fr8tegfc reJlef 
reserve to relieve abortaacs or essential' 
commcditicfI, to strenathen tran.port alld 
communication systems fn the Frontlin. 
States, to eosur e the, safety of iDfrastru. 
. cture) insta:JaUons and networks, fo neutra-
lize ne,ath'e trade drects to d eVflop 
tra ined manpowu JeSOlJrces snd to IDte ... 
si'y mobfHzation of international pubno 
opinion ag.dnst Apartheid. 

Che('k 08 Deficit Pillarl('tag 

660. SHRI RANJIT SINOH 
OAEKW i\D : Will the Minister 

of FINANCE be pleas:: d 10 State: 

(a; whether I he deficit financing durin. 
1985.86 will be more than the revised 
estimat e of Rs. 4.490 crores ; 

(b) whether this will have impact OD 
tbe inflationary trcnd tn the economy; 
and 

(c) if so. J;t~D~ t~lken or propoqed to 
be h;ken to mainta in a check on the bike 
of deC;cit financing? 

THE .. HNISTER OF STATE IN THB 
MINISTRY OF' FINANCE (SHRI JANA. 
RDHANA POOJARY); (8) The flgurcs of 
budgetary deficit of the Cenfral Govern-
ment for 198 ."~8 6 witH be known only after 
the aCcollnts for the years are finally closed 
by the ControJler General of Accounts. 

(h) and (c) Do not arise. 

Blacklisting of Companlel Having 
Excise SDd Customs duties Arrears 

661. SHRI KAMLA PRASAD 
SINGH : Will the Minister of 

FINAr--'CE be ph:a,ied 10 ~.tate : 

(a) the number of companies wbich 
have been bJacklbffd for havira fJ:ct~r and 
Customs dll!it's arrests ,f Rs. I cro'e aDd 
abo·"e; 

(b) the d,·'ta its the' e f; and 

(c) wheH1tr similal ,acl~on is pr('poHd 
aga ;nst tb,lse Hga insl whom ineome t •• 
arrears 0' Rs. 50 bkh, and above art 
oUlItand.1n, ? 
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THB MINI~TER OF STATS IN THB 
MnlllIS rRY OP FINANce (SHRI JANAR· 
DR<\NA POOJARY) : (a) to (c) Informa-
tion to tnl extebt possible is beina· 
collected and w1l1 be laid OD the Table of 
tbe Houle. 

Stet's to promote Tourism In :famn 
Nado 

662. SHRI R. ANNANAMBI: Will 
the Minitter of TOURISM be pleased to 
etate : 

(a) tbe steps takt'D by Unjor~ GOvern-
ment to promote toulbm iu Tctmil Naau so 
rar; 

(b) nutnber of yate ikat~, yntri niwas, 
ITDC HoteJs proposed to be flet up in tho 
Stales; add 

(c) the stePs bktll by Gover'lment for 
the development of Tourllt Fipots in Tamil 
Nadu? 

THB MINISTER OF fOURISM 
(MUFTI MOHD. SYED) : (a) The UnioH 

Gevernment have taken inter aUa tbe 
following steps to promote tourism io 
Tamil Nadu : 

O\lerseas pub1 icity and promotion, 
printing of literature" improve-
ment of ,infra-structural (aciJJtjes 
at centres of tourist importance, 
oper.ins M'adras airport to tourist 
chartlrs, setting up a new dome.-
tic 1ermioal at Madras ai rport, 
extending Indian Airlines and 
Vayudoot services, provjdtng 30 % 
concessional fare for forei.ners on 
Indian AiIelines tickets, commODe-
ina the journey from Madras for 
South looiao destinations and 
encouraainl tbe eOO&tfuct ion or 
private sector botels. 

(b) One Yatriniwas is proposed to be 
construct cd under Seventh Pltto. The 
Statc Government have submitted five 
proposals for Yatllkas at piJgrimage centres 
which are uDder consideralioD. There i. 
no proPo3al fOr any new ITDC botels. 

(c) So far the Minif.lllY of Tourhim bas 
taken up the fotkwing schemes in the 
Stato of Tamil Naou ; 

(RI. in lakh&) 

Sr. Name of tbe Scheme Year of Amount Amount 
No. sanction sanctioned released 

1. Development of Waltr 1984·8' 6.39 S.7S 
spotts at Muttukadu 

2. LaDdaeapille at lr1amalJapuram 1984·85 15.32 10.00 

3. Construction of 8 beach 1985-86 13.36 10.00 
cottagcs at Kanyakumari 

4. Way-side amenities at 1985·86 3.92 1.92 
ThifukalukUlldram 

5. Wt4y·slde amenities at 1985·86 3.~2 1.96 
lturutbaDi 

6. Touriat Reception Centre wltb 1985·86 18.45 7.00 
acc.omm()d~tiI)Q aL Rllool,;sbwaram 

7. TO:J(il)t AmcDltlo" at 1'15·86 7.86 00 
. CbJdambiram 
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8. Provition of 26 boaet for 1985-86 4~14 360 
Ooty like, Udbalamandatam 

9. . Provision of boatina 1985·86 2.8' 2.50 
facilities at Pulicat Lake 

10. Pallav9pura Touriat 1985·86 20.00 5.00 
Complex at KIiDchlpuram 

11. Restaurant Block at 1985·86 5.44 2.00 
CourtaJlam 

12. . Restaur ant Complex at 1985·86 5.91 2.00 
Pieb3yaram 

13. Toilets and drinklol water 1985-86 1.50 1.00 
faciliti,es at Mamal1apuram 

14. Floodligbtinl of Rock Hl85·86 S.25 4.72 
Fort, Trichy 

1'. Transport for MadumaJai 1985·86 2.52 1.26 
Wildlife Saoctuluy 

16. ·Pr ovision of trekkina 1985·86 4.66 4.19 
equipmeDt and trekkers 
buts. 

Taraet Bled for Tourists In Se,entb 
Plan 

663. sHRIMATI USHA CHOU· 
DHARI : W,ll the Minister of 

TOURISM be pleased to Slate: 

(8) whether India with its immense 
scenio beauly and cullural edifices tas Dot 
been successful in attracting, tourists iu 
large num bers ; 

(b) the tarllct fixed in tbe Seventh Plan 
for the tourists to vhit India and the 
Ictual .cnitVemcDtl ItO fat; ADd 

(c) the meaSures Government propose 
to tako to make India an attractive touriat 
dOltiaalion 'I 

THE MINISTER Of TOURISM 
(ML fl' MOHD. SYBD) : (a) TbI Dumber 

of foreiaD touriltS wbo visited India durin. 
1985 was 1.lS9,384 iocludiol tho national. 
Df Pakiltan and Bangladesh. Thouab it il 
a fairly Jargc number compared to lbe 
arrivals in some of the nei.hbouriol 
countriel, ladi. can afford to attract more 
touriit •• · 

(b) A tarSet of 2.5 million tourist 
arrivals bal beln fixed (or the year 1990. 
Tbe arrival. upto September 1986 "ere 
676, 431. 

(c) Tbe mealure. takeD ." tbe 
Government to Inereale tortlaD louria' 
trame to lhe Gountly ioclude rc-orieolauoD 
of publicity campa ilQS ,IVIDI omphali. OD 
con$umbct adverb.inl. Itcppinl up of 
public tel'tioOIl wjtb over... modia . 
IIIncics, lour operatora and travel 
.lIaci., participation in ioteraatjonal 
fatrs and cahibitioQl, dlveJopmlau of, 
iofra.tructural faoiUtiei _4 improv"".C 
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or tran"port system inc1udlt11 air- tinea 
capacity aD~ permitting tourist cbarters. 

Promotion of TourillD 

664. SRRIMATI USHA CHOU· 
DHARY : Will the Minister of 

TOURlSM be pleased to state: 

(8) tbe amount spent by the Union aDd 
the State Governments on promotion of 
tourilm separate), during tho last two 
,ear. ; aDd 

. (b) the amount proposed to be spent 
10 the curren t yeaf ? 

THB MINISTBR Of TOURISM 
(MUfTI MOHD. SYBD) : (a) Tho amount 
spent by the Union Government on the 
prom~tioD of tourism during the last two 
yea,. Is as given bolow :-

Year 

1984-85 
1985·86 

(R!. in lakhs) 

AmouDt 

186.00 

515.23 

Tbe U Dion Government doe. Qot 
compile bead·wise expenditure of the State 
Govornment •. 

(b) Tbe amount propo!cd (0 be spent 
by tbe UnioD Government In tbe current 
year i. R •• 570.00 Jakbs. 

Surv., about Condltlonl of Hand .. 
loom "e •• ers 

665. SHRI ANANDA PATHAK: Will 
the M1D;etet of TEXTILES be pleated to 
,talc: 

(a) whether Ooverna.ont have made 
aay sUlvty about tne condition of blDdJoom 
wea vcl l , tbeir wllle.l, productio. ecc. 1n 
varioub PlAt" of tbe couatr), • 

(b) if 10, lbe clotails thereof. aDd 

(c) the Dllmber or han,dJoom5 in tbe 
country and the Dumber flf wea ~·.ra workinl 
tbere. State-wise? 

THE DEPUTY MINISTBR IN THB 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) and (b) No. 
Sir. No ~uch survey bas been conducted 
by the Central Government. 

(c) A statement showing the number 
of handlooms (Stlte·wise) in the country 
is given beJow. However, tbe data 
regarding employment in band loom sector 
it indirectly estimated on the basis of 
certain employment' co·efficients based OD 
total production of handloom cloth hi the 
country which it~eJf is derived from tho 
total civil deliveriel of hank yarn. Durio. 
198 '.86, tbe emp10yment in tbe bandJoom 
sector is estimated to be about 78.77 
lakhs. 

Sfatement 

Statewise No. of Looms 

State/U.T. No. of .looms 
(jn lCOO) ----------------.. ... 

1. Andbra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

S. HarYlna 

6, Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Maaharasbtra 

12. Maoipur 

13. Me,balaya 

14. Nalalaod 

1'. Orissa 

1'. Punjab 

529 

200 
100 

20 

41 

1 

37 

103 

95 

33 

80 

100 , 
20 

105 
21 
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17. Rajasthan 

18. SikJrim 

19. Tamil Nadu 

20. Tripu~a 

21. Uttar Pradesh 

22" West Bengal 

.. 
Union Territory 

1. Andman & Nicobu Island 

~. Arunachal Pradesh 
3. Chandjgarh 

144 

NA 

556 

100 

509 

256 

NA 

NA 
NA 

4. Dadra & Nagar Haveli NA 

5. Delhi 

6. Ooa, Daman & Diu 

7. Mizoram 

8. Laksbdwocp 

9. P ondiche rr y 

NA 

NA 

NA 

Total: 3065 

Credit Camp. 

666. PROF. NARAIN CHAND 
PARASHAR : Will (ho Minister of 
fINANCE be pleased to state: 

(a) whether attention of Government 
has been drawn to the news·item captioned 
'Joan melas flaws hiontifiod' appearing in 
the Times of Iudia (Delhi) dated 14 
()Qtober. 1986 i 

(b) if st), the reaction of Government 
to the defect. pointed out in .he rlport on 
the study conducted in tbis relard , and 

(0) tho steps taken by tbo banks aod 
Government to Improve the c11llburlCDlcDt 
of loaD •• 0 as to enable '!aliblo peliOD. to 
avail tbemsdve. of thil faclht1 7 

THB MINISTER Of STATE IN THE 
MINI:sTRY OP FINANCE SH&1 IANAK-

.! DHr\NA POOJAllY : (a) y ... Str. 

(b) and (c) Th e study report on Cre~it 
·Camps. to which lb. news .. jtem refers. is 
under elamjn~\tio~ by tbe Government. 

COIIStruetion of latrl Nlwes and 
Yafrlkas 

667, PROF. NARAIN CHAND 
P ARASHAR : WjJ I the Minister 01 
TOURISM be pleased to state: 

(a) the name! of tbe places, State-w ise 
where ti) Yalli Niwas (ii) Yatrikas hat. beeD 
sanctioned for COD6truction duriD, the 
Seventb Five Year PJan Year·whl 
separaltly : 

(b) the precise differeoce between ahe 
two unit! in terms of traiff, cost of conSlru-
ctlon, capacHy for loadjng etc., and 

(c) the likely period of construction of 
the unns in eacb case? 

THB MINISTER. OF TOURISM 
(MUFTI MOHD. ~ YED) : (a) So far we 
bave sanctioned construction of Vatri 
Nlwascs at Port BJair (ADdaman &, Nicobar 
lsI. Dds). PaLlaji (Ooa), Ku[ukshelra 
(Halyana), Kancheepulam (Tamit Nadu), 
Satpada (Ortl.a), _lJalam (Ucjhi), Dakol' 
(Oujarat). Darjeeling \WOlit Bonaal). 
JaUandbar (PuDJab), Pondi~herry 
(Pondieblrry). 

Approval hal been accorded 10 Bharliya 
Yatt. Avas Vlkas Samill for CODstrucuuo of 
a 'i'atrika at Vrtodaban. Kampil. J06blroatb 
(U.P .i, Naina Devl (Hlmacbal PraClcbb), 
SCI :saUarn (ADdnra 1:' ra~e.;nj, ~cu alkat 
lPoodlcberr),), PUrl (OC1~la), t<.ctmeshwautm 
,Tamil .Nudu) and l.htlJaa6CijJi&I (W t,& 
BenaaJ). 

(b) VatIi Niwases arc constructed in 
collaboration with the respective S,.,. 
GoVernmeDtS. Yatnkas WhiCh are 
Dbaram.hala type of accommodauon all 
constr uCt cd by a rc:&iSlerc:d SUCJOL1-
Bharti). Yalri Avas V JUS Samiti •• t pl,gel . 
of re!llioul amponaDtC. A 'arlat-in-aut il 
liveD by the Central GovlOrnmeol 8Ld ,. 
i_nQ 18 Ploviooo by tbe ~latc GUvCIlJWont. 
Ibe lraltf m Yatrika 1. mUQb lower tbaa 
Yalri Niwu_ 
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. (c) In the r.ormal ci rcumltanCeJ, it 
taket about two years for con9tructioD of 
these proj '-eta. 

Shortage of COIDI aDd ODe Rupee 
Note. 

669. PROF. NARAIN CHAND 
PARASRAR ; \\'jll tbe Minbtsr of 
FINANCE be pleased to state: 

(a) whother there is still an acuto 
sbortage of coins ot smallor denominations 
In the countrY as aJso or one·rupee 

•• _ currency notes; 

(b) if so, whether Government propose 
to und('ctake any posi'ive steps liko 
increa.se in the number of coins being 
minted at present and also for setting up 
another mint for this purpose; 

(c) if 10, tbe details tbereof ; and 

(d) if not I tbe rea SODS therefor? 

THE MINISTER OF STATE IN THE 
MINTSTRY OF fINANCE (SHRI JANAR· 
DHANA POOJARY): (a) with the 
increa~e in production in the Mints, 
lupplemtnted by oth~r steps like imports. 
of coins, improvtment io the distribution 
.ystem etc. the coin availability position 
baa improved conside!ably. Availability 
of one Rupee notes haG also imp.oved 
substantiaHy witb the increase in produCoo 
lion a~ detai J~~j fJelow ;-

Yen; 

1983 .. 84 
1984·85 

1985·86 
t 986· 87 

Production in millon 
pi ('ces 

225 
485 
775 

(1) (first se~en-' months) ~83 

(il) Target for the year 1000 

(b) to Cj} The production of coins bat 
b~eD locroased four fold over the list five 
yp.rs as detailed bolow :-

Year 

1981 .. 82 

1982·83 

1983.84 

1984-85 

1985-86 

P, oductioD . in miJJora 
piecil 

$25 
660 

1064 

1355 
2223 

The target for 1986 .. 87 is 2850 miUon 
pieces. 

A new Mint with an annual capacity 
of 2000 million pf~ces is being! et up at 
HOlDA. in UP, ar.d is expected to be 
commiss·or.ed in 1988.89. 

Proposed Merger of Various Banb 
In U.K. with SBI and BaDk of Baroda 

670. SHRr YASHWANTRAO GAD. 
AItH PATIL: Will tbe Mintstor of 
FINANCE be pleased fo .tate : 

(a) whether U fs proposed to merle 
the operations of tbe Punjab National Bank, 
Central B:mk of India and Union BaDk of 
India in U,K, with tbe State Bank of India 
and Bank of Baroda; and 

(b) if 80, the details _ thereof aDd tbo 
reason s thor eror ? 

THB MINISTER Of! STATE IN THB 
MINISTIlY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) Re-
serve Bank of India bal reported that as part 
of a proposal for restructuriDI, Consolidatinl 
rationalHnll aDd atrenltheoina the opera. 
tioos of oY~rseaa branches of Indian public 
sector banks, it proposes to tranlfer the 
operations of some of the branches of banks 
in United Kin.dom (U.KJ to some otber 
banks. The proposaJ. also Include transfer 
of t~e bU8iness of the branches of Punjab 
National Bank in V K. to State BaDk or 
India, tbe business of tbe braDcbe. of 
Ceo!ra' Bank of India in U.K. to Bant of 
India and tbo businel8 of the branche. or 
Union Bank of Jadia in U.K. to Bank 01 
BtrQda. 
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ProftDet_ and Sale of Blende. Cloth 

~71. SHRl YASHWANTRAO GAD· 
ARH PATIL: Will tbe Minister of TEX-
tILES be pI ... ed to stat. : 

(a) whether Government bave formula-
ted aftY luid,JiDel, for tbe product ion and 
lale of blended cloth i.n handloom sector; 

(b) . if 10,· the details thereof; and 

(c) the arrnn,ementl and concessions 
proposed to be made for suppJyof polyes .. 
ter yaro to tbe handloom sector and its 
Itl eet on elportl 1 

THE DEPUTY MTNISTER IN THE 
MINISTRY OP TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. 

(b) The "Susman Cloth Scheme" 
envtsarzes "roduction of low.priced polyester 
b'endtd clotb made from duty"free polyetscr 
fibre. Th to guidelines issu ed by Covern-
mInt provide that the Scbem e will be 1m .. 
p1ementad throu"b tbe State Handloom 
A"ex Societies and State Handloom Dove-
lol)ment Corporation.. The renlO of pro-
ducts win include bleached aod dyed po)ye. 
ater blended ~hiritinl8 and suitings, whicb 
will be ,old at prices not exceeding RI. 
2sl. per square metre in the case of shirt-
Inlt and R 8. 40/. per Fquar e metre in tbe 
easo of su·ting. These varieties will be 
sold 001, throuszb retail outlets operated 
directly by the approved imp1ementinl 
aaencies. 

Ccl It is proposed to arrsli.e for 
!'u'Pply of yarn produced with duty free 
fibre to the implementiog agenci.s through 
National Textile Corpor"Uonl mills. Polyes. 
ter blended yarn of certain types of blends 
purcbased by handloom apetlt locietiel a.nd 
State bandloom development corporations 
are also exempt ed from excise duty. The 
clotb produced under tbe scheme is meant 
lor consumption within the country and not 
for exports. 

Computer".n In oIBce of CCI&'E 

672. SHRI YASHWANTRAO GADA. 
KH PATIL : Will tbe Minister of COM. 
)lER CE be plea.e~ t9 state; 

(8) whether COD?put,risaUon of the 
various record. of the Chief Control lef of 
Imports and Exports ba. been recoma_d. 
od by expert bodies; 

(b) . ir 10, tbe drtlUs thereof 'aad IC. 
tion proposed to be taken ; Ind 

(c) the reperc.,olsio.DI on the Itl« 
being rendered surpllls as a result thereof'? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHIH P.R. 
DAS MUNSl): Ca) to (c) A Micro-
celaor hal already been installed in 
January, J 98S and is in operaticn. '·10 
order to eaplOTt furtber posaibility of com-
puteris3tion of Import and Export Trade 
Control (1& ETC) orgsnf.etion a prelimi. 
Dary study was comm1ssioned to a COD-
sultant aod the report identified ocrta in 
areas which wer e suitable for computerisll. 
ti~n/automation. As aaequel to tbe prelt. 
mllDry report a detail ed system study has 
beeD carried oul by another consultant and 
the final report of the detailed study is 
awaited. 

Natlooal TIJ: Court 

6"'3. SHRI LAKSHMAN MALLICK: 

Wi'l the Minisfer of FINANCE be 
p'eased to state: 

(a) whether it Is a fact that Govern-
mtnt bave taken a decision to establish 
National Tax Court in 198' ; 

(b) if 80, wbetber Government have 
received some suggestion in tbis re,ard; 
aDd 

(c) if so, the details regardinl tbe 
Constitution and fuoetiODI of sucb 
Court. ? 

THB MINI~TER OF STATE 'IN THB 
MINISTRY OF FINANCB Cl8Bl 
JANARDHANA POOJARY) : ta) to (c) 
No, Sir. Government hlvo not yet takCD. 
dccision to eltabJi b National Tal Court. 
However, in the DiscussioD Paper OD Sim-
p)jfjCluion aDd Ratiollali'ltioD of Direct 
Tal Law. Jaid 00 (be table of botb tbe 
Housel Of 'arli~~e~t o~ • ~tb A .... t, 
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tt86, there II a propos,) to .t up a 
NatioDal Court or Direot Taxe.. SOlDO 
'.~'lestfoDs in tbls re,lrd bave been receive 
ed by the Government. They are beinl 
coosidered. 

Bonal Br LIC to P6Ife)'.holdtr. 

'74. SHRI LA'KSR,MAN MALLICK: 
Will the Minister of FINANCE be pleased 
to Itate : 

(A.) whether Government-'s attention 
bas been in~ited to the news.item captioned 
'LIC mist eadtnll policy.holders' appearing 
in the -Hlndus;a" Time~' of 7th Sf'1'tember. 
1986 wherein it bas beeD stated that tbe 
reoent announcement of 'additional bonus' 
by the Lire Insurance Corporation of India 
to its OOJiCY holder. on its 30th anniversary, 
hal prompted many actuaries to al1ege that 
tbis was misleading the policy.bolders ; 

(b) jf so, tbe details of" the criticism 
made: and 

(c) tbe reaction of Government tbere-
to ? 

THB MINI~TBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
Government have seen the 8J'Hcle caption .. 
~~ "LIC misleading policy·holders", that 
bad appeared in tbe uHindustan Time," 
OD Seplbmber 7, 1986. 

Tbe article rertcred. inter alia, to the 
following :-

(i) As per the convent~oo of condutt .. 
ina bionnial actuarial valuation of 
LIC'. Lire Fund, tbe NClt valua-
tion WIS due only al on 311t 
Marcb, 1987. The additional 
bonus dcclarcd consequent to tbe 
&pee_I valualioD _de by L Ie as 
aD March 31. 1 ,t, ft~ •. ell'ect· a 
III ........... ill &dn_~ 

on laa4eQ.tc'tId.,tot fa ... ~i_l~ 
, ... u .. 4·~ ~~ .pol .... 

(lU) A premium rate of Rs. !#.75 per 
thousand for newly introduced 
polic, of Rail..,ay PC'rt efS ia on a 
blgher side when compared to the 
Group Insurant. Scbeme ror 
Government employees, 

(iv) Inadequate yield under llC poU· 
ciet. 

rbo position in regard to the above f. 
'indicated beklw, ad seriatim: 

(0 In view of its 30th Anoiver.ary 
falling during the year J986 and 
also ob~erving the yellr 1986.87 
a. the "Year of PGlic)holder'l, 
the LIC decided to conduct a 
.pecial ~aluatjon as on 31st March 
1986. As a result of this special 
valuation, the bonus rates bave 
climbed hi,ber to Its. 6S plr 
thousand ~um assured per annum 
for wbole life policies and Rs.'2 
per tbe,Uland lum assured per 
annum for endowment assurance 
pollC:jcs· as against the correspond-
iog rates ( .. f Rs. 5S ;' nd Rs. 44 rea-
pectivc1y, declared at the previous 
valuation as on March 31, 1985, 
Moreover, this higher bonus will 
be admissible to all the policies 
resulting in cJainls by deatb or 
maturity during the period from 
1st April, 1986 to 3lst Decem-
ber. J 98 7. But (or this special 
valuation, these policies would 
have received only ";nterim" 
bonus at tbe lower rates declared 
at the valuation held on 31st 
March" 1985. On balance, tbe 
boous rates, declartd as a re'Dlt 
of the special valuation, aro con-
lidered to be fair aDd equitable to 
all tbe participating policiel. 

(Ii) Taking into account 311 the rele. 
vant factorS which 10 into the 
calculation of premium rate., viz. 
mortl-llit" Inttrut lod ex ....... 
tbe LIe hat bet p redeem. .J . 

. ,premium rattS under ~."" 
,... from till' ,to: Hme . let. . ... I 

,.. ,.. ·t.l1t rc~" 'iJ 
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lucb premium rate. ranges between 
1 % to 38% dependin. upon the 
plan and term aDd II cODsidered 
to be reasonable. 

(jii) The premium raCes beiD, cbarged 
under Group Scheme for Railway 
Portera are Dot comparable with 
the premium rateS underlying 
Central Government Employees 
Scheme, for the mortaHty experie· 
nee of the live, covered under the 
litter Icheme ia different. Besides, 
the former scheme a 180 covers 
d.ath due to accident apart from 
natural caue. and thus results into 
higher cost for risk cover. 

(iv) The yield under insurance policie~: 
cannot be compared with the yield 
obtainable from otber savings in· 
struments as the Jatter do not 
cover life-riat. The net yield on 
Life Fund of LIC bas. bow ever, 
shown a steady increaae over the 
yean. 

Export of Betel Leave. 

675. SHRI OADADHAR SAHA: 
Will the Minister of COMMERCE be pIca. 
sed to stato : 

(a) whetber Govornmen' ha.ve made 
aDY on·thc-8pot studY on the growers of 
betel leaves in various pockets of West 
Bengal and Mabaraahtra with a View to 
boosting export of botel leaves; 

(b) if so, the detaUI thereof; and 

(c) the action taken on tbe basis of 
these studies ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (c) Information is 
being collected and will be laid on tbe 
Table of the House. 

NetioDIlt.tlOD of Jute aDd Textile 
Mill, 

676. SHRIMATI BIBHA GHOSH 
GOSW AMI: Will tbe Mini8lel' Qf TEX .. 
l1~E$ be pleased to I,.t~ ; 

(8) whether there is any "ropola! to 
DltJona1l,e aoy textile aDd Jute mHls of the 
countrY; 

(b) " '0, ""heft and the detail. there-
of : Bod 

(c) names of tbose units, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TBXTIlBS (SHRI S. 
KRISHNA KUMAR) : (a) No. Sir. 

(") and (c) Do not arise. 

[Tralll' atlon 1 

Edenslon or Railway LiDe to Make 
Tonrid Centres fa Ribar Accessible 

to Tourisfs 

617. SHRI VIJAY KUMAR YADAV : 
Will tbe Minister of TOU~ISM be pleased 
to Btate : 

(a) whether it h a fact tbat in order· 
to make the important tourist centre. of 
Bihar Sta t e such 8S NJlsod;. Pawapurf. 
Bjb~r SharietJ and R8j~ir ea~iJy accessible 
to tourists, the extension of Bakhtiarpur. 
Rajgir railway line upto Gaya is considered 
essential t 

. (b) it so, whether the Tourilm 
Department in this ngard; and 

(c) if so, tbe details thereof? 

THE MINISTEi< OF TOURISM 
(MUFTI MOHD. SYED) ~ (a) Yes, Sir. 

(b) and <c> The Ministry of Tourism 
has already taken Ul' tbe matter with the 
Railway Board who have r elretted their 
inablity to uDdertake SDY new project 
due to resource Con.:.\ft'lints and be9vy com-
mitments. 

[En,lllh] 

Pak Vila office at Hyderabad 

678. SHRt MANIK REDDY: WIJJ 
tbe Minister of EXTERNAL APFAIRS be 
pl eas eel to 8t~te ; 
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(a) wbo'ther th'ore is any proposal to 
ODen start Pakistan's visa office at Hydera· 
bad i and 

(b) if so, the details of the proposali 
tbe amount sanctioned and tbe probable 
date by which tbe office will start function-
in.? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF eXTERNAL AFFAIRS 
(SHRI K. NATWAR SINOH) : (a) and (b) 
Government have a~reed as a special case 
to the opening of a temporary P.akistan 
visa office in Hvderabad for two days each 
mODth. The Pakistan Embassy which will 
financc the office bas yet to open it. 

Wahlng of Time Limit for 
Io&urance claims in Dog-Bite cases 

679. SHRI MANIK REDDY: Will the 
MiDister of FlN ANCE be pJe'\Sed to refer 
to tbe reply given to lJostarred Question 
No. 1003 dated 2200 November, 1985, 
relardio? pn.lposal to change rules in respect 
of LIC claims and statt : 

(a) wh .'ther Con~l1mer Education and 
llesearch Centre, Ahmedabad bad pleaded 
for wa iviml of 90 days j imit] for insurance 
claim of a dog .. bite victim ; 

(b) if so, the action taken thereon: 
aDd 

(c) whether Life Insurance Corporation 
have revised their rules and guidelines 
accordingly ? 

THE MINISTBR OF STAlE IN THB 
MINI~rRY OF FINANCB (SHRI 
JANAR.DHA~A POOJARY): (a) to (c) 
Yes, Sir. 

A representation was received from 
Consumer BdlJc~tion and Research Centre, 
Ahmedabad. reaardl;'lg the death ch.im of 
tbe widow of one Sbri A.P. Patel, who had 
died of a clog b itc. LIC h'ld paid the 
claimant thr \')~,\c sum of Rs, 35,000/. 
but repudiat ~d \"'0 ciaim of double accident 
bonefit for a similar <lm\Jl.1I1~ as tbe death 
occurred after tb~ stipulated period of 90 
dill from tbe dale of th e iDe dent 01 dOl 

bite. The matter was Jater revie~'ed by , 
Government and it wa. decided, after 
takins into account the fact. and circums-
tances of tbe ca.e~ that LIC should also 
pay the accident claim amount of Rs. 
35000/. on an ci-Iratia basis. As the 
matter was sub judice. LIe deposited a sum 
of Rs. 35,000/- in the court OD 17.9.1986. 
OD tbe claimant agreeing to accept the 
amount in full and fiDa) settlement of tbe 
claim. 

LoaDS to Weaker SectiebfJ ID OriS. 

680. SHRI ANA.~TA 1>RASAD SETHI: 
Will tbe Minister of FINANCE be pleas.d 
to state the Dumber of persons beJonaina 
to Scheduled Castes, ScbeduJ ed Tribes and 
other weaker sections of the society in 
Orissa who have been granted Joans uPIO 
Rs. 5000/· by the nationalised banks under 
tbe priority sector during tbe last three 
~ears, year-wise? 

THE MINISTER OF ST ATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : The present 
data reporting system of banks d()es Dot 
gene: ate separate information in th emanncr 
asked for. However, the total number of 
borrowers belongin, to we"ker section. 
including setsT assisted by Public Sector 
Banks in the S.late of Orissa stood at 713, 
1 218 and 857 thousands as the end of 
December 1983, December 1984 and June 
J 985. 

Tribunals for Speedy Recovery of Due. 

681. SHRI NARSINO SURYA. 
WAN~HI : Will tbe MlDister of FINANCE 
be ple,ased to state: 

(a) whether it is a fact that IndiaD 
Banks' Assocjation bad recommended to 
tbe Union Government to e'>tablish tribut,als 
for spefdy disposaJ of cases per1ain ing to 
loan recovery: and 

(b) if 80, the reaction of Government 
thereto? 

THB MINISTER OF STATB IN THB 
MINISTRY OF FINANCE ('SHaf 
lANARDHANA POOJAR.Y) : (a) all4 (\lJ 
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Proposal to e~'abHsh tribunals for recovery 
of dues of banks and financial institutioDs 
I, uader consideratioD of Government. 

Llke)y Closure of Central Cot ton 
Mills, Howrah 

682. SHRI HANNAN MOLLAH : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether it is a fact that the Central 
COttoD Mm., Howrab, West Bengal will be 
closed sooo, as per decision of the 
Government; 

(b) if so, tbe reasons tbereof ; 

(0) number of worktrs to be unemployed 
due to closure of the said mill ; 

Cd) whether there is any plan to save 
these workers rrom unemplo)meDt ; 

(e) if so, details tbereof ; and 

(f) if not. tho reasons thtrefor ? 

THB DEPUTY MINISTER IN THE 
MINIST~Y OF TEXTILES (SHRI S. 
KIUSHNA KUM AR) : '(a) No final decision 
haa beln t8k~n to close down any NTC 
mill. so far. 

(b) to (0 Do not arise. 

Natlonallsation of Mohinl l\fUls at 
Belgharia in West Bengal 

683. SHIH HANNAN MOLLAH 
Will the Mioister of TEXTILES be pleased 
10 atate : 

(a) whether Goveroment will nationa-
lise the lick Moh:ni Mill:! at BeJgbaria in 
Weat Bengal, the management of which is 
vcated in Nrc: 

(b) if SOt details thereof; and 

(0) if Dot. the reasons therofor ? 

THB DBPUTY MINISTBR IN THB 
MlNISTR Y OF TEXTILES (SHRI S. 
KluSHN \ KUMAR) : (a) to (0) Tho 

management of Mohioi Mills, B~)8baria, 
Weat BeDgal was taken over UDder tbe 
provision of the Indu,tries (Oe"elopmeot 
and Regulation) Act, 19' 1 with effect from 
24th October. .1981. The circumstances 
of the case require tbat several I • .,.otl 
are require to be lone into and hence it 
has not been possible to take a decision In 
this regard. 

R edactloa In Proti t. of 
Nationalised Baob 

684. SHRI SRIBALLAV PANIORAHI : 
Will tbe Minister of FINANCE be pleased 
to state: 

(a> wbe~ber it is a factlhat moet of the 
nationalised banks are losing subslantial 
profits owing to loss ·of interest on cash 
reserves and penalty bavins to be paid to 
tbe Reserve Bank of India for failure to 
maintain the right 1 evels of cash reservea 
statutory liquidity ratiol ; and 

(b) if so, tbe details thereof? 

TH E MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (Ii) and ("') 
The information is being collected aDd to 
the extent ava ilablo and permissible under 
the statutes will be laid on the Tab:e of tbe 
House. 

Jom. Ventures wltb Bulgaria 

685. SURI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: 

Will the Minister of COMMERCE be 
pJeased to state : 

(a) whether Government bave taken 
steps to increase joint-venturea witb 
Bu 19arla ; aDd 

(b) jf 80, tbe area8 iDdenti6ed to pro-
mote joint venturel betweon India aDd 
Bulaaria' 

THB MINISTER OP STATE IN THB 
MINISTRY OP COMMERCE C8HII P.R. 
DAS MUNSI) ~ (I) aDd (b) Botb lb.· 



Governments share the view that FeU,uK up 
joint ventures specific.lIy (or exports 
would be a desirable step' towards pro. 
motion of trade aDd acc.)rdingly are 
eadeavouriol througb Joint CommissioQ 
meetinls, exchange of trade dt1esatioos, 
etc., to promote establishment of such joint 
'."tutes. While DO Indo·Bull~riaD Jotnt 
venture bas so rar been set up in Bulgaria 
or in third countries, such units for 
export. bave been set up io lodia i.e. ID 
the fields of te~uiJes and fasbion leather 
1 loves. 10 tbe recent Indo·Bulgarian Joint 
Commissio1 Meeting held in Sofia Jast 
montb. the two Sidc:s indentifted food pro. 
cessing, chemicals, electronics and leather 
100ds industries 8. suitable are 18 for 
furtber Itudy in this regard. It will. however, 
be for tbe entrepreneurs in both countri •• 
to take comniercial decisioDs in tbe matter 
of leUing up or joint ventures. 

Branches of Nationalised Banks 
Opened in West B~ngal, Bihar 

and Orissa 

686. SHRI SYBD MASUDAL 
HOSSAIN: Will the Mtnister of PINANCE 
be pleased to state tbo Ilum'ler of bank 
brancbes opened aurina the last three years 
In West BeUla), Bihar and Oris~, 1 

THB MINISTER OF STATE IN THE 
MINISTRV Of FINANCE (SHRI 
JANARDHANA POOJARY): Reserye Bank 
of India (RBI) bas reported that tbe 
Dumber of bank branches opened by tbe 
28 Public Sector Banks dUI1ng the last 
three ,oars in oN tst BfDla], Blhar and 
Orissa are al 10110Pl8 :-

Namo of Stat e No. of branches opned 
by 28 Public Sector 
Baoka durios : 

____ --------------------------

Wilt Ben.,1 
Bihar 

Orjlba 

1983 

46 
42 

11 

J984 

123 
137 

10 

1985 

315 
429 

63 

Wrltlln An Wi'; 1 '0 
Export of Readymade Garments 

687. SHRI MOHANBHAI PATEL 
Will the Minister of TEXTILBS be plea.ed 
to state: 

(a) the target fixed for tbe e"port of 
readvmade garments during the year 
1986·87 : 

(b) the achievement made during the 
first six months; 

(c) tho steps being taken to boost tbe 
exoort of readymade garments during tbe 
remaining period; 

(d) whether 00\1 ernment are considering 
to esfabl ish an instirue of fashion tecbno-
logy; and 

(e) if S0, the details , h ereor and by 
when if is hkely to be established and start 
function ing ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRI"IH A KUMAR) . : (a) The tar~et fot 
the e~port of readymade garments during 
1986·87 ha. been fixed at Rs. 1,200 crOlOS. 

(b) The achievements during the 
first six months (Ap~iJ·Sept.) of the current 
financial year are providonrlly placed at 
Rs. 614 crores. 

(c) A &tatement lIstio& tho various 
steps takeD by (he GOYI., to boo., tbe 
export of leadymade aarmont& is aiven 
below. 

(d) and (e) NationaJ Instituto of 
Pa~hloo Technology set up by tbe GOyt •• 
of lnoia bas been relisllred .. a Society 
undel 'he Soch~uei RelllurauoD Act, 1860 
011 22.1.1986. Tile Institute has b~D 

OItabUsbed to cater to tbe education, 
rClOarcb lerv i~e aad traioioa ae,dI of abc 
fa.blon iodustry. To bOlan witD tbe pro-
afammo of Institute J8 QOO(1UCl a wo, •• bop 
00 i"ashioo DesllD Irom Jaouar~ to Ma)" 
1~11. 



1 I 

Statements 

The following 
takeD to boo~t 
lUmen .. ! 

Dleasurel have been 
.~ports of readymadc 

(I) Sophisticat cd aarments manufactur· 
ing machines not manufactured 
indigenously are allowed to be 
imported on O.O.L. As many as 
114 machin es (or garment manu-
facture have been placed under 
OGL, 97 of them enjoying con-
cessiona) import duty. 

(in CCS rates bave betn rationa lizcd 
with effect from 1.7.86. Thele 
fates havo been extended upto 
31.12.1988 for cotton larments 
and upto 31. 3 1989 for other 
garments. Slow moving i'ems 
under quota which were earlier 
not eligible for CCS have also now 
been made eligible. Higher rates 
of CCS have been announced for 
exports to non-quota countries and 
for man-made fibre and Silk 
garfJ1ents. 

(iii) Cotton garments have been brought 
und er th e Scheme of Contract 
Registration with a view to pro-
v iding an element of certainty 
to exporters ill the matter of CCS. 

(iv) Tbe duty drawback rates CDr 
cotton garmeots have been 
iocrealed. 

(v) It has been decided to set up a 
Fashion Technology Institute in 
Delhi fl,)! education, research Bnd 
training in the areas of fasbion 
.des ign for aarment manufacture. 

(vi) The Dumber of days of pre-shipment 
credit has beeu iocreltsed from 90 
days to 180 day~. Tbe rate of 
intereSt bas also been reduced bJ 
2.5%. 

(vii) Import entitlementt and tbe REP 
I , )'I.:cnces bave been UberaUled vide 

App:ndix 17 of the Import·Export 
4'\lllc1 for 1985-88. 

Wrll,,,. ..4nsWt" 112 

(viii) Many items of raw mr.terial 
fabrics are permitted to be impor-
ted under the Advance Liccnstnl 
Scheme under Appendil 19 and 
ducy free REP Scheme under 

. Appendix 21 of the Import.Export 
Policy. 1985-88. 

(ix) The Import-Export Pas. Book 
Scbern e for manufacturer expor-
ters bas 1110 been introduced. 

(x) Additional assiusnce is given for 
new products and new markets. 

(xi) Under 100% Export Oriented 
Units and Free Trade Zones 
Schemes, facilil ie's for liberal 
import of capital goods and raw 
materials aloog with many other 
concessions are given, 

(xii) O,wernment has been givin, 
liberal assistance for sponsorinl 
and funding promotional l'.ctivjliel 
such as market 8tlldie~. Buyer-
Seller-Meets, participation in 
international (airs and exhtbitioDs, 
etc. 

Export of Gold Jewellery 
688. SHRI MOHANBHAI PATEL 

Will the MiniSlter of COMMERCE be 
pleased to state: 

(a) the va1ue of gold jwellery exported 
during the year 1985-86 ; 

(b) the target filed for export of Bol d 
jewell ery for tb e year 1986·87 ar!d tbe 
achievement made during the firlit six 
months of fhe ,ear: 

(c) whether it is a faet that Government 
have decided to allow import of gold on 
advtnce Ji"ollce to facilitate large-scale 
production of aold jewellery for belpinl tbe 
Indian exporters to boost tbis industry. 

(d) if 10, tbe dotlill tbereof : 

(0) the quantity of sold imported by 
tb. jewellery manufacturers since tbe intr\.). 
due'ioo of tbo Icbemc ; aDd 
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(I) whether it kat made any etrect on 

the price of lold in the country jf 10. the 
detail, tbereof? 

THE MINISTER OF STATE IN THB 
MINiSTRY Of COMMERCB (SHRI P.R. 
DAS MUNSn : (a) Rs. 86 Crores. 

(b) RI. 100 crore,. 

E"portl during April-Scp. 1986-
R~, 46.48 Crores, 

(c) Yes, Sir. Import of lold mouDt. 
inss, flndin8s, sockets, 'frames, .tc. and 
gold of 18 carats and below will be 
allowed on advance licence. 

(d) A copy of the reJeval1t Public 
Notice laid on the table of tbe House. 
[Placed in Library. See No. LT/3180/86]. 

(e) No imports bave taken place so far 
under tbis scheme. 

(r) The Oovernment is not aware 01 
any adverse effect on the price or SoJd. 

Imbalance in Production aDd Consump. 
tion of Medium Shape aDd LoDg 

Shape CottoD 

689. SHRIMATI JAYANTI PATN~IK ; 
Will tbe Mioister of TBXTiLBS be pleased 
to state : 

(a) whether it is a fact that tbere is 
wide lap between the production aad COD-
sumptioD of medium table and lona staple 
cotton wbereas the production of superior 
100(2 'ihape cotton is far in excess of tbe 
requirements; and 

(b) if so. details of the steps t.iken to 
correct imbala;lce ? 

THB DEPUTY MINISTBR IN THB 
MINISTRY OF TEXTILES (SHlU Sit 
KR1~HNA KUMAR) : (a) aDd (b) The 
production of )00, staple cotton aDd to a 
small extent medium staple cotton ilia 
excess of domestic ~oD.umptioD. To corroct 
the imbalance. Government bave takeD tbe 
rollowiDg 'lOpe : .... 

(i) During tbe cotton year 1985·86. 
an export quota or 10.50 lakh 
bale. of Jong shlpJe cottOD_. 
rei eat cd. ; 

(li) Government have a))owed liberal 
exports of yarn besides increaBial 
c8sh 'compensa tory support from 
5% to 8 % on aU types of ,ara 
e,;ports, with a view to inerea,IDI 
tbe consumption of cotton: 

(iin Government have recently aODOUD-
ced export of 5 lakh bales of JODI 
and extra 1001 staple cottoD per 
yeaf for a period of three ,ears, 
be~innjng with the current 'tear. 

Trade with Algeria 

690. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of 
COMMERCe be pleased to state: 

(.) whether Goyernment have tatlD 
steps to incr~ase trade with AJgeria; 

(b) if so, the areas identified ther er.f, 
and 

Cc) the target set for the Indo-AIaerilo 
traJe in tbe Seventh Five Vear PIID 
period? 

THB MINISTER OF STATE IN TIIB 
MINISTRY OF COMMERCE (SHRI P.L 
DAS MUN~I): (a) YIS, Sir. 

(b) Both ~ides agreed that there W.I 
.cope (or development of two-way trade. 
The main items identified for export, from 
India are druqs, and pharmaceutical., 
texti1e yarn, jute 8Dd jute prOducts, larl. 
cultural eommodities aDd engin.erln, 
products. Tbe main itema offered by 
Allcria for export to India arc Mereu", 
Lead. Zinc, Urea and some petro-
chemicals, 

(c) No targets have been set for ladoo 
Alprian trade for the Sneath Plan period. 
Both lides bavo a.reed to atr ivc (or bip_ 
l.vol, of two-wa), trade. 
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Silk Development Project In Oris,. 

6'1. SHRIMATI JAYANTI 
PATNAIK Will tho Minbter of 
TEXTILES be pleased to state : 

Government have a (a) whether 
"roposa I to start 
projeet in Orissa; 

8 silk development 

(b) whether (uDda baYe been oarmarked 
for tbat purpos e; 

(c) if so, the areas identified In Orissa 
for cro"log silk; and 

(d) the specific programmeS drawn up 
for the growth of silk cultivation in Orissa 
durin, the Seventh Plan? 

THB DEPUTY MINISTER _IN THE 
MINISTRY OF TEXTILES (SHkl S. 
KRISHNA KUMAR) : (.) to (0) Govern-

nt have approved the implementation of 
me h' h a Bivoltine SericultUJ e Project . w ': 
envbages raisin, of m.u)berr~ pl.alltatJon~,n 
lOGO acres in GaoJam dt.trlcC of Orrssa 
witb an oullay or Rs. 4.27 crore~ spread 
over a period of 4 years startlDg flom 
1986·87. 

(d) In addil ion tJ the onaoinl schemes 
be,os implemented by tbe Ce~t(a~ Si~k 
B d for the growth of silk cultlvatton In oaT . ' 
Oril'Sl ,ucb as leed productlon, .xtenslOD 

. k raseslcb & development BUPPOft etc., wor,... O· a project for tasar development in ussa 
ha~ been dr8wl1·0P durinl.,be seventh p\~n. 
Tbit project is to be, Implemented wltb 
auistance from SWISS Development 
Corporation. 

Seatiag up of Central Trala1ng 
I.stKutiOD for J)e,eJopmeDt BaUers 

by IDBI 

692. SHItl JAG .. NNATH 
PATTNAJK : wm tbe Minister of 
FINANCE be pleased to scate : 

(a) whetbet it is a fact tbat Cbe 
l04uttrial Dovelopmt.Ot Bank of India bas 
decided to eet up a Ceotral Train", 
In'~it"tlOO for 1)oyelO$)lD_' __ era; ID4 

(b) il 80, the details thereot ? 

THB MINISTER OP STATB IN THB 
MrNISTRY Of FINANCE (SHlI 
JANARDHANA POO1ARY): (8) and .1)) 
Industrial Development BaIt 0' IDelia hat 
reported that it has deoided to set up aD 
apel Je\el Training Institute at Hyder.bad 
fo cODd uct programmes for providJDI 
trainina facilities to persoDnel of develop-
ment financiDI institutions (at the aU·lndla 
as well 88 State leveJ), Senior le,.l 
executives of si,milar institotioll' abroad 
could aJso be considered for participation 
i.D the tl a ioing programmes. 

Redudlon fa su.~d1 &iwtD to 
Hsndloom Items 

693. SHRI M. RAGHUMA 
REDDY: 
SRRI DHARAM PAL SINOH 
MALIK: 
SHRI SUBHASH YADAV : 

WiJ) tbe Min islet of TEXTILES be 
pleased to state: 

(a) whether it i. a fact that power-
looms are manuractu";ua the it ems reserved 
for tbe Handloom Industry; 

(b) whether the stock: of handloom 
loads has reacbed blab proportion; 

(c) whether the subsidy. given to 
band loom items had been reduced; and 

Cd) if 10. the ateps Government 
propose to take to protect HaodJoom 
Industry? 

THE DEPUTY MINISTER IN THE 
MINISTRY Of TEXTILBS (SRRI I. 
KRISHNA KUMAR): (8) In order to 
enforce tbe reservation ror hSDd}oom. lDote 
vigorousl,., Government of India baM 
afread, set up tbree Re.ioaal OfBcea at 
Delbl, PUD c and Coimbatore, whitlt .... 
&ttl) staffed with .oJtable tooII_r at •• ud 
baYe started tuDCtiODina. Tbe ltat,· 
OovenamentJ have aJ.o betn aabd to .. 
up leperat, machJDeI1. for impJem. 
tt.e u.dleom 1' •• ""00 ,"or.~ lit ..... , 
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the r,V'ised notlftcation issued on 4tb 
AUault, 1986 and tbe Haadlootn 
(Reservation of ArtieleJ ror Production) 
Act 1985 allow. a period of tbree montbs 
from the dat e of fssue for stoppale of 
production of reserved item. by 
power loom •• 

(b) No rept)rts have been received by 
Go,eroment regarding accumulattoa of 
Btocks of hand100m goodS baving reachld 
bigb proportion, 

(c) No. Sir. Howevor. the duration 
of rebate days has been limited to 30 da)'!; 
plus natiooal handloom expos. 

(d) Does not arise. 

Stocks ot products of N.T.C. 

694. SHRI N. DBNNIS: Will the 
Minister of 'TBXTILES be pleased to stat e : 

(8) wbetber hUle Iltock~ or the National 
TextiJ e Corporation"s products aro lying 
witb the N.T.C. shops aJl over India; 

(b) the total quantity of the stocks and 
its value; 

(c) whether any investigation into Buch 
large unsold stock piling up with tbe sbow· 
rooms has been undertaken; and 

(d) the lteps taken to clear the 
stocks? 

THB DBPUTY MINISTER IN THB 
MINISTRY OF TeXTILBS (SHRI S. 
KRISHNA K.UMAR): (8) and (b) The 
total quantity of cloth different sorts/ 
varieH es lying ill the NrC shops and 
divisional offices of NTC subsidiaries at the 
end of August, 1986 waS approximately 14 
million metros valued at about Rs. 19 
crous. 

(c) 'fbis stock was cOQsldered not too 
cxc_Iye for the festival sealOD. 

(d) Monltorio, of t}le inventorY and 
review of workin" of the showrooms is 
'f.'4ertak,a l>,. the aub.idi_rie8 00 ~u.rtcrl, 

basis. In additioD$ the fdJowing ~tep8 Itt 
tak.n to clear the stocb;-

(i) To promote ~ale!l_ incent iv. 
schemes for Sales statY are 
reviewed/revised from tjme to 
time. 

(ii) In order to reduce accumulation 
of sh)cks, discounts are offered 
to consumers from time TO time. 

(iii) Training proarammes are organis-
ed p,spcc:a 'fy designed tor tbe 
sbowr oom fmploYfcfoI tbr ouSb tbe 
NTC Staff C()lJege from time to 
time. 

(iv) Wider publicity of NTC products. 

(v) House Keepio,/dispJaY of Nrc 
products is being improved on a 
continuina bast'>. 

Bank It obberfe8 

695. SARI AMARS1NH RATHAWA : 
Will the Minister of FINANCE be p]e'ased 
to state: 

(n) whether it is a fact tbat .he bank 
roM'erie8 arc increasipg day by day; 

(b) if so. the number of bank robberies 
commitled during the fint nine months of 
J 986, State.wise/Union Terrilory-\\'ise: 

(c) total amount ~ooted dUriflg these 
robberies; 

(d) whether any robbuy ra~r. bas been 
~01yed; 

Ce) if so, the details thereof stating the 
Dumber of persona arrestt:d; and 

(f) tbe mea~ure8 taken 1:-0 far for tbe 
rrotectioo of banks throughout (he country 
and particular!, In small town. and rural 
areas? 

THE. MINJSTER OF ST.~ TE IN THE 
MINISTRY OF FIN~NCE (SHRI 
lANARPHANA POOJARY): (a) to (~) 
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Accord itll to report" rrcei\'ed fr (-In PuhUe 
Sector B8 n. ~. dllric. tbe I1ft't lir e montbs 
of ] 986, tbe're \leI e 83 clses of 
robbrriu/dllceit ice in tbeir braoche. 
ID diften'of parts of tbe country. Stfltt. 
wile brtek·up of the Cllfl il then io tbe 
statement belc,w. The ftluru abow a ri.e 
10 the incidence of Bank robberief:/dalOitiel 
in some SlateS. 

(d) and (e) Accordi_. to information reee-
iv uJ fr('tn tt e Public Sector Banks. in 11 of 
tbe tbove mention ed cales. 30 perloos bave 
been arres!ed by tbe 'olioe. 

(,) Altbov,1l Bank '8 securit1 is depen-
dent to a c:oflsiderable txtent on tbe atntrs. 
,.curHy tnviJcnmult, tbe Banks have," ilb 
a view to improving their Feturit, arnr:tle' 
m~Dts and prevtDtillg dpcoltie'/robberie~, 
tlken sterB for arpofnlmt'nt 01 armed 
sccurity auard •• iretallation of appropriate 
alarm syuc ms, efr., ira branches dtpcnd DI 
on the riak factor Involved. Provision of 
wi! e·mer.h.d cabins for Cashiers, iost.Ua. 
tiOD of ea1Jap~iblc steel lates in brancbts 
etc., are lome of the otber measures ~bi('b 
are beiDa implemented for improviol tbe 
security of branches in a pha.ed manner. 

s .... t 
In/ormollon of baak robb,ri"ldacoit;e, Sla'I-y,;s,/UniClPt Te"itorJ' wisl (JlId Ih' amo",.t 

'''\lol~Ed Ihl,,'n III reported by Public ~ector Ba"k~ fCJr "., ptr 00 1,1.1;6 10 30.9,86. 

State/Union No. of Amount involved 
Territer, cases (Rs. in lakbs) 

Ar.dbra Prado8b 1 0.19 

Assam 3 41.85 

Bibar 7 23.8' 

Chsodilsrh 1 1.34 

Delbi 2 9.64 

Oujarat 10 13.34 

Haryana 1 7.96 

Jammu It Kashmir 1 Nil 

Madbya Pradesh 2 5.78 

Maharasbtra 
, 20.93 

Melbalaya 2 2.81 

Na,aland 2 13.51 

Punjab 32 31.1' 

Uttar Pradesh 7 5.33 

West Sengal 3 1.55 --
81 1".29 

-......"... 

CPlta rro*OD,') 
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DevelopDleat of Tourf. 'a Kenla 

696. SHRI V.S. VIJ4YARAGHA. 
VAN: WiJl the Minister of TOURIS~ b. 
plused to state: 

<.) tbe total amount allotted to K.eTai. 
lor tbe development of tourilm durin. tbe 
current financial year: 

(b) the total amnunt spent so fir and 
the reault. achieved; aDd 

Cc) tbe details of tb. schomel uDdlr 
con3ideration/implemcntation ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (a) and (b) The 
Ministry of Tourism do not make any 

Sancllon,d Scheme, und, , Imp/,,,.,'allolJ : 

N arne of the Scheme 

1. Way.aide amenities with 
accommodation at Alloppoy 

2. Way·sido amenities with 
accommodation at Kottarakkara 

3. Way-side amenities with 
accommodation at Cannanor. 

4. Way .. side amenities with 
accommodation at PaJlbat 

S. Way-side amenities Jwith 
accommodation at Wynad 

6. Provision of boats for Cocbio, 
K.umacak.om. Qnilon and TbekkflldY 

Sch,m, und,r consid ration 

Name of the Scheme 

1. Waterspor,8 at Kovalam 
2. Watersports at Malampuzba 
3. Beach Resort, Kappad 
4. Forest Lodge, Parambikulam 
5. Yatr' Niwas, Quilon 
6. Yatri Niwaa, Trivandrum 

allocation of funds State-wise out or the 
Central budlct. Schem.. re.:eivrd flom 
different Stat(!1 are eaamiDed on merit. and 
Iccordlol to IDter-le prjorlties fixed by tbe 
PlanDIDI CommiSiioD. However, daria. 
1'8'.87, tb. Ministry of Tourism bas 
.anctioned al. 3.24 lakh. for purchase or 
tr,ttlos equipment! in Kerals. Out of 
this Ra. 2.' 1 lath, have already been 
rel,ased. Th, State Oovernment hi. 
placed orderl with varioUi firms for $ uppJ, 
or trekkiDI equipment. of wbicb wool.n 
blankets. ruck sacks dhurrie. and fint aid 
kits worth Rs. 1.34 lakhs bave be.D 
reoeived. 

(0) The detail. or the schemes whicb 
have already beeD faken up and those undel 
conlidoratioD are liven beJow :-

Year of 
sanction 

198$.86 

1985·86 

198J·86 

1985·86 

1985·8' 

1985·86 

(Rs. in lakhs) 

Amount Amoun' 
&anctioned released 

10.28 4.00 

10.28 4.00 

10.28 4.00 

10.l8 4.00 

10.28 4.00 

50.78 25.00 

a.tima t ed co~t 

28.00 
7.10 

".00 
17 19 
38.26 
32.7'1 

7. Purcbase of Mini Buse~ for Parambikulam 
and Na,yar Wild Life SaDGt".rl.' 

1430 
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697. SH:JI V.S. VIJAYARAOHA· 
VAN: Wi.l the Mio:su:r of TOURISM be 
pleased to state: 

(a) whetber tbere is a proposal to build 
a VH:~t tourist complox liLkin. important 
tourist centres in Pa}gbat district of Kerala 
such sa Me lampuzba. Nilliampati, 
Parambikkulam. Silent Valley, etc. ; 

(b) ,f so, whether Government have 
made r.~;y study about it; 

(c) if 8':'-, the d et ails therecf; and 

(d) the steps heina taken to implement 
this proposal? 

THE MINISTER OF TOURISM 
(MUP fl MOHO SYEO) : (~) Proposals 
for provision of water8port 8 at Ma!ampuzha 
Dam, CC'D,truction of a Forest Lodge and 
provision of mini .. buses at the Parambikku-
lam Wild Life Sanctuary have been receiv-
ed from the Government of Kerala. 

(b) to (d) The propo',a!s were actively 
under consideration and wiH be finalized 
soon after tbe additional informa tion 
lequired from t he State is made available, 

LoaDS Disbursed to weaker section. 
of Andbra Pradesh 

698. SHRI V. TULSIIlAM : Will the 
Minll)ter ol' FINANCE be pleased to 
!)tate : 

(a) the details of amount of loan Jiven 
to euucaltd unemployed, Carmen, Schedul· 
t:d Cas,es/S~h~duled Tribos, backward 
c)assea and a;ivaals in Andhta PradC!6b 
duriog the first two yeal. of the Seveotb 
rive Year Plan; 

(b) the amoun t expeCted to be aiven to 
them foe tbosc developmont duriol tbe 
remalolal pcliod of Sovontb Five Year 
riiitl, aud 
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Cc) the extent to which t ... e coDditlonl 
of unemployed, ScbfdvJed 'C.stefiISthedu). 

. ed Tribes, farmeff', 8div8~is etc. bave beeD 
Improved 88 a re8ult thlreof and tbe 
eltent to whicb furtber improvement 
expected? 

THB MINISTER Of STATB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
present data reprrting system of bank. doel 
not gtnc: ate stparutc JDformation in the 
manner askeo for. However, advance. to 
weaker sections by the public sector bank. 
in the State of Andhra Pradesh which 
incluce small and marlinaJ farmers, land. 
Jess. labourers, rUral artjsans. IRDP bene-
ficiaries, setsT beneficiaries etc. bave 
increased from Rs 362 crores as at the 
end of December, 1983 to Rs. 589 crore. 
as at tbe end of June, 198$. 

(b) BDd (c) Since the baDk advance, 
mainly cepend upon tbe rate of ~rOWlb of 
the depo~its ovcr the years, it is DCilt possible 
to quantify the targets for bank lending. 
The targets are sometimes laid down for 
crrtaiD specific schemes, However tho 
share of wfaker sections in total credit il 
Dot to be less than the tea percent. As 
such it is not possIble to (uroh,h the infor-
mation in the manner asked for. 

Reserve, Bank of India issued iostruc. 
tiorl' in Ft-bruary. 1983 to aU the com-
mercial bar1ks advi~in8 them to raise the 
prodw.:tion of ad\'aoces fO priority sector to 
40 % of the total ad,allcea by tbe end of 
March, 1985. The banks were given 8 
sub-target wttbiD tbe priority sector of 
) endins to weaker sections and were 
advised that the outstanding advances in 
favour of weaker .cctiODS should be aUeast 
1 v % of total advances by tbe end of 
March, 1985, Tho public sector banka 
have alreaa, achieved tbis taraet. 

World Oraaalsatioa of NOD-Realdeat 
IDCUIDI 

699. SHRJ D.N. REDDY: Will tbe 
Min Istet of t ~ANCf!, be Pleucd to 
,tato: 
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(a) whether it i. a fact tblt a world 
or,loilation of non·residene Indian! (NRl), 
hal been formed in New 'York; and 

(b) how far is tbe cooperation between 
tbat body and Oovernn,ent attracting 
f01 eiao capital in tbe private stctor in 
India; 

THE MINISTER Of' 51 ATB IN THB 
MINISTRY of FINANCE (SHRI JANAR-
DHANA POOJAR'Y: (a) It bits betn 
brought to the notice of tht:: Government 
tbat an oraanisalio" called world or&anisa· 
tion of Don-resident Indians Ilas been for· 
med in New Y ort. 

(b) 1 h re is ro fr{mal rdationship or 
cooperation between this body and the 
Government-as sucb the question does 
not arise. 

[Translation] 

Schemes (or De,velopment or Tour ist 
Centres in Bihar 

700. SHRI VIJOY KUMAR Y ADAV : 
Will the ~iDister of TOURISM be pleased 
to atate : 

(a) whether it is a fact tbat he visited 
Biharsbarif. Nalanda, Rejgiri and other 
places in Bibar in October, 1986 ; 

(b) whether it is also 8 fact tbat the 
announced introduction of various schemes 
for the development of thrse important 
tourist (eDtre~ ; and 

(c) if so. ,he details of (he scbeme~ 
and the time by which these will be im-
plemented ? 

THB MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) I bad 
visited Palna, NaJanda, Raj.it and. Bodb 
Gay a from 8th to lOrh October. 1'86, 

(b) and Cc) Variou', on-goin. projects 
for devolopment of important tourist ceo .. 
tres and several proposals sUHosted by 
Cbtof MiDister of Bibar were dilOu .... 

[6n,llrh 

CireulafloD or Wrona l\fap 01 IndIa 
at Stou) 

701. SHRI G.S. BASAVARAJU : 
SHRI H.N. NANJS GOWDA: 
SHRI HANNAN MOLLAH : 
SARI SAIFUDDIN CHOW-
DHARY: 
SHRI BIDHA GHOSH GOSW. 
AMI: 
5HRI MUKUL WASNIK : 
SHRI BANWARI LAL 
PUROHIT: 
SHRI BARISH RAWAT : 
SHRI MUlLAPPALLV RAMA· 
CHANDARAN: 

WilJ the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether in th e official map circu-
Jated by the South Korean authorities for 
the Asian Garnes held in Seoul in Septem-
ber. 1986; Jammu and Kasbmir wal 
shown 3S a disputed area; 

(b) whetber Indian team bad objected 
to this wroDg map; 

Cc) whether or Dot this question wal 
taken up by OUf Embassy in South Korea; 

(d) whether necessary corrective 
measures were taken by South Korean 
authorities and if 10, tbe details thereor ; 

(e) whetber any otber countries have 
aho shown Jammu aDd Kashmir as a dis· 
pu'cd Blea in their maps, if so, tbe detail. 
thereof and whc:ther Ooverol1lCnt of India 
took up the maHer ~itb them aDd tbose 
countries have s;nce made tbe necessary 
corrections in tboir maps ; and 

(f) whether any directives bave beeo 
issued to all tbe Indian Embassies in tbi. 
regard and if Dot, tbo reaSODS tberefor , 

THE MINISTBk OF sTAta IN THB 
MINlSTIlY OF BXTSRNAL 4FFAlk8 
(SHaI I., NATW All SINGH) : (8) to (eI) 
1he map of ladia pub.U1htd aDd proJ." 



is' W,ltr~1I An.sW,rl NOVEMBER. t, 1986 

by the Seoul At::ian Games Or,loisiDJ Com-
mittee (SAGOC) did Dot correctly depict 
the int eT oat oml) botmclary of India ~ince it 
had ex..: luded tl'e State of Jammu and 
Kasbmir. SIDt. M8r~aret Alva. Minister 
or State for Youth Affairs and SPOTtS. Bod 
leader of Indinn official delegatirn and the 
Indian Ambas!lador in Seoul Firmly pro-
tested to the South Korean autborities 
8gainst the incorr eet depictloD of the map 
of India. SI\GOC regretted tbe nror, 
which WIS, according to theDl) of a techni .. 
ca1 Dature 3n~1 took ~ome measures to re-
ctify it. The f('medial aCllon eventually 
taken by tbe SAGOC included: 

(i) The publication of an issue of 
"Seoul Asiad NewsJ

' with a cor-
r ected map of India : 

(ii) The withdrawal from circulation 
of tbe publication showing incor-
rect boundary; and 

(iii) Not pr(ljecting the map of BDY 
{'OUD l ry in the pictorial display OD 

the electronic screen at tbe cloc;ing 
ceremony or tbe games. 

(e) Inaccurate depiction of India's in· 
ternational boundary in Jammu and 
Kashmir sector in tho mapa publ ishej in 
Pakistan, China, and in some other coun-
tries has come to OUf notice. The matter 
¥tas taken up with tho concerned authori-
ties in those countries. A, 8 result neees-
lory corrections in tbe maps wer e carried 
our by some or the organisations/authori-
ties which bad publish cd such incorrect 
maps aDd lome others undertook to do so 
in future editions of such maps. 10 other 
cases the matter is being pursued. 

(0 Instructions have been issued to 
Indian Missions abroad in the matter requ. 
irioK them to take Doto of aoy incorrect 
delineation of India's international bouri-
darils in the maps publi.bed in tbe coun .. 
tries of their jurisdiction and to take 
appropriate measures with tbe authorities 
concerDed to have tbe errors rectified. 

SIao·P.k agreemeD'~for Nade.r 
ProaralDDlI 

702. SHRI0.8. BASAVARAlU: 
SHRI VIJA Y KUMAR. 
MlSHRA: 
SHRI SOMNATH RATH : 

\Vill tbe Minister 0' BXTBaNAL 
'A.ffAIRS be pleased &0 .cu. : 

(0) wbether Prime Minhter hal IX-
pressed concer11 over the narl~ement reached 
between Cbina aDd Pakistan for nuclear 
programme; 

(b) 9fhether this ngrcfmc-nt poses I 
II CIf thr eat to peace in tbe sub·continent ; 
and 

(c) if so, the ~ttps proposed to be 
taken by the Ul'ion Government to dca' 
with tbe situa'i(JD ? 

THE MIN(STE.R OF STATE IN THB 
MINISTRY OF EXTERNAL AFfAIRS 
(SHRl K. NATWAR SINGH) : (a) and (b) 
Yes, Sir. 

(c) Government contin~es to maintain 
a constant viail over all developments 
baving a bealin, on the country's security. 

Prime Mlnbter'. Dis('u5slon with 
Presldeni. of Pakistan at f1arare 

703. SHRI O.S. BASAVARJU : 
SHRI H.N. NANJE GOWDA: 
SHRI BANWARI LAL PURO-
HIT: 
SHRJ MULLAPPALLY RAM. 
ACHANDL<AN : 

Will the Minister 01 EXTERNAL 
AFFAIRS be pleased to state: 

(a) whdber tbe Prime Minister of 
India and the President of Pakistan had a 
Dumber of ditcu8sions at Harare durio, 
tbe Don-aliloed summit meet; 

(b) if '0, wbttber measures for further 
normalisatioD of reJations bet\\leon the two 
countrios were allo disco.ted ; 

(c) whether ahe &wo loadera have 
aareed to remove 1be obllacltl comin, iD 
tbe p~oce.s of normalilation • 

(d) whether the relatioDs between tbl 
two countries have shown an, improv" 
mont aiDeo tOCD ; • no 

(0) if 10, to wb., oatoDt 1 
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THB MINISTBR OF STATS IN THB 
MINISTRY OF EXTeRNAL APFAIRS 
(SHRI K. NATWAR SINOH): (al Ye., 
Sir. Prime Minister Sbri Rajiv Gandhi and 
President Zia-ut.Haq met at Harare durin. 
the NAM Summit. 

(b) to (e) : PM cODve)'ed his serious 
concern at the hijacking of tbe PaD Am 
aircraft at Karachi. Bilateral relations 
between the two countries were touched 
upon. PM expre~sed tbe hope Ihat the 
process 0 f normalilat OD would not be 
further impeded. 

IacJo.Pak Re1atlonl 

704. SHRI G.S~ BASAVARJU : 
SHRI H.N. NANJE GOWDA: 
SHRI H.B. PATIL : 
SHRI MUKUL WASNIK : 
SHRI R.S. MANE: 
DR. O,S. RAJHANS : 
SHRI MOOL CHAND DAGA : 
SHRI MAHENDRA SINOH : 
SHRI BHATTAM SRIRAMA 
MURTY: 

Will the Minister of IXTBRNAL 
APFAIRS he pleased to state : 

(a) wbether tbe relations between 
Jndia aDd Pakistan have deteriorated dur. 
inl the last three four months: 

(b) if 80. whether the main reason is 
Pakistan's attitude in heJping the extremis's 
aod also infiltratin~ Pakistanil into Jammu 
and Kashmir. Punjab and Qujarat ; 

(c) whetber it is a fact tbat Pakistan 
niled the Kasbmir question on all the foro-
ilO tOT ums alainU the Shim I. aareement 
Ipirit ; 

(d) whether India has lodlled I.)' pro-
test to Pakistan on these issue. ; and 

(e) if 80, tbe reactioD of Paki.tla 
Government tbereto? 

THB MINIS1'BR OF STATB IN THB 
MINISTRY OF EXTERNAL AfFAIRS 
(SHRI K. NATWAR SINOH): (a> Yoat 

Sir. 

(b) These (actorl aJoDgwftb some 
other negative actfons on tbe part or 
Pakistab have contributtd '0 the deteriora. 
tion in Indo-Pak relations. 

(c) Pakistan bal recently rai.ed the 
Kashmir issue botb at tbe NAM Summit at 
Harare and at tbe U.N. in eontravention of 
the Simla Agrreement. 

(d) and (e) GoverDment'~ concerns 
about these matters bave be.D conveyed to 
the Government of Pakistan whose res-
ponse bas unfortunately not be'D saU,fae-
tor,. 

Capita' Galul Tax Exemption to 
Sick Units 

705. SHRI V.S. KRISHNA IYER: 
Will the Minister of FINANCB bo ple8~ed 
to state: 

(a) wbetb cr aoy exempt ion Irom th e 
payment of capital gains tax bal 
been given to those sick units as have beeD 
sold by the nationalised banks for recovery 
of their due. i and 

(b) ir so, wbether Government pro-
pose to extend tho lame facility of e'emp. 
tion from ca pital lainl ta. to those lick 
uDit. which voluntarily dispose of their 
units to clear the bank dues? 

THB MINISTBR OF STATB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, 
Sir. 

(b) Not applicabJ e in yjew of reply 
to Part (a) above. 

PaslPort ud Vi. for Indian Tooriat. 
VI.ltIDg Maldive. 

706. SHRI V.S. KRISHNA lYBR: 
Will tbe Minister of EXTERNAL AFFAIRS 
be pI eased to Itat e : 

(a) tbe Dumber of lodlaDI wbo bave 
visited Maldives as tourists duriDS 1985 ; 

(b) whether a touriat has to lake PI' 
sport and vi.. fqr a viait t() MaI4ive," 
104 
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(c) ir ~~t wb ether there is aoy pro-
posal under consideration of Goyernment 
to dispeose witb the passport and visa 
requirements for a visit to Maldives 1 

THB MINISTER. OF STATS IN 1HB 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI K. NATWAR SINOH}: (a) 4653. 

(b) Indian tourists should possess a 
valid paslPort (or visitial Maldives. They 
ale liven visat! valid for a stay of 90 days 
on arrival io that couotr)'. 

(c) No, Sir. 

EBb.neemeDt of Milimum Release 
Price of Coffee 

707. SHRI V.S. KRISHNA IYER : 
SHRI MULLAPPALLY RAMA .. 
CHANDftAN: 
SHRI V.S. VlJAYARAGHA. 
VAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there is aoy proposal be-
fore Government for enhancement of the 
miDimum rtlease price (Ma.P) of Colee; 

(b) wbetber anY representation in this 
relard bas been ucei\led from Membera of 
parliament, coffee arowers and othcra; 
and 

(c) if 80, tbe decision thereon? 

THE MINISTBR OF STATB IN THB 
MINISTRY OF COMMERCE (SHR! P.R. 
DAS MUNSI): (a) Yea, Sir. 

(b) Yet_ Sir. 

(c) The minimum release price of 
coffee has beeD increased from Rs. 6.'. 
per point to RI. 7.42 per point with elect 
from 16.10.1986. 

PI..,o,1I Is_. froll RPO, Baq.lor. 

708. SHIU V.S. KllISHNA IYBR .. 
Will the MiDlst., of EXTBR.NAL AFPAIRS 
b. pl.ase~ to It.t, ; 

(8) tbe number of perlons who h,\',e 
takon passport from RelloDal Paaport 
Office al BanlRlore since Januar" 1986 : 

(b) tbe Dumber of persons out 0' them 
wbo visited forolgn countries; 

(c) Whether in the pre.ent procedure 
tbere is an) meaDS to ascertain If tbe per-
son obtaJniDI passport ,enuinely intende to 
trav d abro~d and jf not, tbe 1,1 reasoDl 
therefor; 

(d) Whether Government ale aware 
tbat some alonts arc mfsnsinl these pass-
ports by availing FTS raciliUell Or for some 
other ilJe.fUmate purpose ; and 

(e) if so. tbe action taken/proposed 
alainse tbem ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AfFAIRS 
(SHRI K. NATWAR SINGH): (a) 57,828 
passports wet e issued by tbe P8S1port 
Office, Ban.dore durin. the period 
January, 1986 to Srptember, 1986. 

(b) Not known to the Government. 

(e) Ho, Sir. Ar-plicanh are issued 
p1~sports for tbeir travel abroad as 
stated in their application rorms. How-
ever. tbeir intention to travel abroad 
is liable to chanRe on personal requirement 
basis. The OoverDmeat bave no reaSOD 
to doubt it or to lee tbat tbey do not 
chaoge their intention to travel abroad. 

(d) aod (e) The GoverDment are 
aware of some cales where individual. 
worting at touu/uoauthoriSCd travel alents 
bave misusod PTS facilities. Such clses 
are investigated by GovorDmeDt-. variou. 
illvestiaatlng Blencies (or follow up actioD. 

PreDIDI Expenditure fa NOD-
'Priority Are .. 

10'. SHRI SHARAD DIGHB: 
SRRI INDIlAJIT GUPTA: 
DR. B.L. SHA.ILBSH : 

Will tbo Minister or PINA}I(CB " 
pl.a.e~ to .te ; 
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(.al wbetber it i. a ract that in order 
to ·C01I·troJ iofhtion during tho rOlnaioiQ,~ 

,.drs:of tbe Seventh Pi Ie Year Plan Go-
vefnment are propo~ling to take a decision 
to prune e)tpenditure in non-priority are al 
aDd alst' to control expenditure OD tbe non-
pllD ~ ide ; aDd 

(b) if so. the dot ails thereof? 

me MINtSTER OF ST A'rs IN THE 
DBPARTMENT OF EXPENDItURE IN 
THE MINISTRY OF FJN~NCE (SHRI 
B.K. GADHVI) : (.) and (b) It has always 
been the ende,)Vl'Ur of' Govc,nment to 
keep non.p'an and non essential items of 
expenditure to tbe minimum. 

Pak President'. StatemeDt Over 
Siaeben Gllefer 

? 10. SHRI SHARAD DIOHE : 
SHRI H.B. PAT[L: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to ~tate : 

(a) whetheI a-tent ion of G Jvernment 
bas been drawn to the Icport in the 
Pakistan newspaper .. Jung·· quotinR tbe 
Pakilhn President havjng stated in Quelln 
that Siacben alazier was earlier ·00 man's 
land, and it was flot a part of Pale iatao ; 
aDd 

(bl if so. whelhcr Gov.:rnment have 
confirmed thIs tldaUi',ion tbrOLJ~b dcp 10· 
matic cbanDel 1 

THB MINISISR OP STATE IN THE 
MINISTRY OF EXTBRNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Ye:«, 
Sir. 

(b) Siachen is a part of Jammu and 
KashmIr wbich is an iotegral part of India. 
Ttl" I)olition does not require to be 
reiterated lbrougll diplomatic channels. 

Step. to Upgrade Pedol1lllaCt or 
Tesflle. Seetor 

711. SRRI 8HARAD CIOHB : Will 
the Mia ilter of TBXTI",S$ be ~lcta. cd to ,t"o ; 

(.) wbether Oovertlment ptop<)SO to 
take steps to upgrade tbe pfuformance or 
the t.xtilr secfor ; and 

(b) ir so, the details th('reof ? 

THE DEPUTY MINISTER IN THE' MINI. 
STRY OF TEXTILES (~HRI s. KRJSHNA 
KUMAR) : (8) :'1nd (h) The TaxHlle Policy 
announced by Govc:rnment tn June. J 985 
has envisllged severa) guidelme'S for growth 
and developm:nt of the tf':\ ill: lrdustry. 
In rur~,uanct of this policy.Oovenment 
have Hlk en s tve al mea'iures to upgr ade 
lhe perf()rf'n~t, ('e (If th~ lexlile indu~try. 
Some (.)1' the ~mpurtallt Steps tJktD b) 
Governrflent are :-

(i) Jifth'g the b~n on tbe expaos:oo 
of weaving capac ·ty in : he 
oraaoiscd sector; 

(Ii) allowing lull fiblt ftcxibililY ; 

(ijj) rationalisa t ion of fiscal levje'S OD 
eertain man-made fibrdyarn : 

(iv) compnlsory rtAjstratIO;~ of powt"r-
looms; 

(T) decision '0 set tll1 mOle Power. 
100m Service Crntres with Rctive 
help of the Tuttile R ('search 
Asso. iat ions for in'lparl jng training 
to Dowerloom weavt:rs to iocreafe 
their productivity and improve the 
quality of the cloth; 

(vi) several measures for deveJopment 
. of handlooms ; 

(vii) setting up of a nationaJ leyel 
Advisory Committee for moder. 
nisation of.he textile Industry; 

'\ ",iii) settin~ up of a NOdal Agency to 
evolve BDd manage rehabilitation 
package. in re1lpect of p()tcntiallv 
viable sick mills; 

(is) creiltJOQ of a Modernisation FUI d ; 

(x) setting UJ) of a Rehabilitation Fund 
for workers who m;ght be dll:placed 
by permaneot closure of DOO-
viable U'xtile mil,s and formatIon 
of a 8inaJe Textile (C01:troJ) 
Q:dCf. . I 
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" 
Tbe Oovernment i. revle\ViD8 tbe per-

formlnce of the te.tile industry rrom time 
to tlm~. Furth.r .me"lores a~ and wbea 
caJ1ed for will be taken by Government to 
boost the textile Industry. 

Savings from Import of Bdlble 011 

712. SHRI SHARAD DIOSE; Win 
tho Minister of Commerce be pleased to 
.tate ; 

(a) the amount India Is likely to lave 
on edibl e oil Import this year; 

(b) how much of tbis savina is due to 
a shortfall h international pricts of oils 
aod how much is due to reduction in the 
quantity of import; and 

(c) the effect or reduction in the 
quaot ity of impo~t OD gtoundnut production 
in the country 1 

THB MINISTER OF STATE IN THB 
MINISTRY OF COMMERCB (SHRI 
P. R. DAS MUNSJ) : (a) to (c) As tbe year 
1986·87 is Dot yet over, it is not possible 
to indica' e bow much amount will be speot 
on imports of edible oils. Moreover, 
since InJia i, a rDljor imt>otrer of odible 
oils, it will not be io commercIa) interest 
to disclo~e 'he import plans. 

lutroduction of Computer SYltem Ia 
Passport Offices 

713. SHRI MANIK REDDY: 
SHRt SUBHASH YADAV : 
SHRT M. RAGHUMA REDDY: 
S~lRI DJ:-IARAM PAL SINOH 
MALIK: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to atate : 

(a) the Passport Omoe~ where computer 
• ystem facility bas been introdut;ed ; 

(b) since when tho fat~ility bal st.rted 
functionit1l; and 

(c) what \s tbo assossment of it. IQlpact 
00 the dlicieoc1 ; 

THE MINJSTER OP ST .ATF IN TFE 
MINISTRY OF EXTERNAL APPAIRS 
(SRRI K. NATWAR SINOH): (a) Com-
puters have been installed ia tbe P.I!lpott 
OtBCCA at Delhi and Madra. Computer, 
are in tbe process of being insfalled in 
tbe Passport OtDce. at Bomba, anCS 
Cocbin. 

(b) The Computer. in the PaiS port 
Offices at Delhi and Madras betame 
operational from September, 1986. 

(c) To be~in with the computers are 
being used for checks on information nlain· 
tained so far manually in Index cards. They 
will be ut ilised for other aspects of pass .. 
port work in a ~~raduat cd manner after test 
checks are over by end November, 1986. 
It Is hoped that computerisation wiJJ ulti-
mate)y lead to quick issue of pa:;;sports and 
efficient ma intenance of rtcords. 

IutroductfoD of Tbree Rupee 
DenomfDatloD Note 

714. SHRI V. TULSIRAM : WilJ the 
Ministn of FINA~CB be pleased to state: 

(a) whether there i8 a nropolal under 
consideration of GOYernment to ir.troduco 
a three rupee dedomination note in the 
country to meet the growing shortage of 
small coins and small denomination note; 

(b) if so, the time by whlcb suth a 
Dote is proposed to be brought into cir-
culation in the count ry ; and 

(c) if not, tbe reasons therefor? 

'IHE MINISTER OF STATE IN THS 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) noes not arise. 

(c) Rs. 3/- 1S not (;onsidered to be 8 
convenIent denomifllti( n • 

Loa •• to Edllnted Unemployed 
Youtb.ln Aadbra Pr.delb 

715. SHRI V. TULSIRAM : Will tbe 
MiDi,tet' of fINANCE be pl,aled to .!ate : 
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(,'.) tbe am()unt of loans ai\1ea to tb, 
ed'.1catcd unemployed in Andhra Pradesh 
for selr-emplo.,tment particularJy in amall 
te:do!ancillary indu"trie8 during tbe I.it 
tbte e years ; 

(b) tile e"1.4nt ft. which thcs,e educated 
unemployed bave beell benefited; and .. 

(c) the amount or sucb Joans to be 
liven during the remaioin8 period of 
Seventh five Year Plan to improve the lot 
of unemployed persona? 

THE MINISTER OF STATB IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Plc!~umably. th~ Hon"ble Member is 
refc;rriOIl to the Scheme for providing Self 
Employment to tl1t Educated UnemploYed 
Yvutbs introduced iI1 rhe year 1983·84. 
Tbe presont d.:1ta r~porting systom from tbe 
banks d(les DOf. generate informatton in the 
manner asked for. However, as per tbe 
information received from the Office of the 
Development C(tmmission~r (Small Scale 
Industries) in the Ministry of !l1durtry, the 
number of cases sanctioned by tbe banka 
in Andhra Pradesh are 14.781, 13,084 
and 16,518 involvlng the amount~ of 
Rs 29.36 crores, Rs. 27.34 croreS and 
Rs. 34.74 crotes for tbe years 1983.84. 
1984·85 aDd 1985·86 respectivoly. 

(c) The State-wise largets rndcr tho 
Schc:me have been a ,nounced by the 
Goveroment sO far on \I ear to year basis. 
In the current financial year tolal Dumber 
of benetictarie·; t.o be ussist<:d in }t.udhra 
Pradesh is 17.300. 

EXpOrt of TCEilte. from Andbra Pradesb 

716. SHRI V. TULSIRAM: Will tbe 
Mi;li~lter of Tf XTILES be pleased to state: 

(a) the amoullt. earned from textiles 
exports dufi1l2 April·July 1986 ; 

(b) the names of the countries where 
ma, imum textiles w'ere exported; 

(e) the States from where tbese textile. 
wele elPurled and tbe share of Aadbra 

lfrad etta in thole _po. t6 • ,1,d 

Cd) tbe sfeps takent to bood up eXI'clt 
quota of teatiles from Andbra Pradeab 
durin. tb e neat four moo·tbs of tb e currlDt 
,ear? 

THB DEPUTY MINISTBR IN THB 
MINISTRY Of TEXTILES (SHRI S. 
KRISHNA KUMAR) : (8) The ellports 01 
cotton tcx~ile (mill·made/PowerJoom and 
Handloom) and airmen ta durins Aprj). 
July. IgS' amounted to RI. 208 croreS and 
Rs" 392 croret respectively. 

(b) Tbe countries where maximum 
textiles and clothing Wire clported are 
USSR., EEC, USA, Australia, JapaD, 
Canada, Switzerland etc. 

(c) The stat illtics of State-wise exports 
are not maintained. 

Cd) The export incentives are not pro-
vided State-wise. A statement of txport 
incentives offered is given below. 

Statemeat 

Exports of T extil es and CJolbjnl are at 
present oft'ered tbe following incentives bJ 
the Government :-

(I) Sophisticated garment manufactu-
ring macbines not manufactured 
indigenously 8te alowed to be 
Imported on OGL. As many as 
114 machines for garment ma.nu-
facture bav. been placed under 
OOL. 97 of them enjoYiol con-
cC.I.onaJ imporl duty. 

(2) Por the purpose of removiDI 
obsoJosct'Dce and for mOdefOJI1DI 
the textile industry, the GOYim-
mtnt poliCY of 1ndi • .:nou8 pro-
duction of tlXt iJe macba'J'ry bat 
been HberaJhed aDd in seWcted 
alIaS bilb 'ecbnoloaJ'y machiocr, 
is allowed to 1M Imported witb 
ex port obJiaiUOn. 

(J) It. textile modernisation fUDd of 
Rs. ,SO .orea bat been created 
for facilitation of modcrnbatiOD 
of TeaUi. lodWiUJ. 
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(4) Rcv~~ed ra~es of CCS have been 
ar'nounced effective from ht July, 
198 r, These 1 ates ha ve be en 
flnnOllnccd for a period (If 
3 year~ and are generally Hgher 
than before. Slow moving items 
of g8rment~ on which CCS was 
not admi~sibl ~ when exported to 
quofa countries l-ave bee!') made 
cli~ibl c for CCS. CCS on export 
of varn (If alJ count. baa been 
alJ~wed @ 8 %. 

(5) C~)tton aarment. and textiles have 
been brou~ht uDd~r tbe Scheme 
of Contrrtct Registration with a 
vi ew to provldinll an elemont of 
certainty to cxporten in the matter 
or ccs. 

(6) It h:u been decided to set up a 
Fashion Tech.1ology Illstitute in 
Delhi f)r education, research an .. 1 
t raining in the areas of rash~on 
d eiigo for garrofnt manufacture. 

(7) Th~ duty drawback rates for 
cotton garments h:\\e been 
incre,;sed to 10% 

(8) The numbtr of days of pre·shtp-
rnent credit has been increased 
from 90 days to 180 days, Tbe 
rate of interest has also been 
reduced by 2. 5 /~. 

(9) Manv items of raw' materiall 
fabrics are permltted to be impor-
ted ul1der the Advance ..... icenciol 
Scheme. Duly Free REP Scheme 
and th ! Import .. Export Pass Book 
Scheme intr·.:,duced recently. 

(10) U,1der 100% Export Oriented 
Units and Free Trad f: Zones 
Scheme, facilities for liberal 
import of capital loods and raw 
materials (llong with many other 
conces'lioD8 are aiYCD. 

(IV Government h~s been livin. 
it betal asl i.tance for sponsor ina 
and fundiog promotional activities 
such as rna, k~t studies, Buyer-
Seller Me~ts. participation in 
jDttrnatioD~l taira ,nd eJbibitioDS. 
otc. 

DeeUle In Price ~ (f (firi, IJ til 

717. Pl(OF. P.J. KURIEN: Will 
the Minister of COMMERCE be pleaiod to 
state: 

(a) whelher cardamom industr,. f. 
facilig a serious crisis due to steep decline 
in the prices: 

(b) whether Government have asked 
NAFED and State TradiDI Corporation to 
export cardamom ; 

(c) if so, the quantify exported by ciich 
of thes.c apenciel so far; tnd 

(d) tbe measures being taktn to 
ensure a reasonable price for cardamom? 

THE MINISTER OF STATE IN THB 
MINISTRY OF CO\1MERCB (SHRJ P Il. 
DAS MUNSl): (.) to (d) Price! of car-
damom which bad risen sharply iD tbe past 
on account of ,;hort supply as a result ot 
drought have now returned to Jcvels com-
parabJe to tbose prevalent whh normal 
levels of production. The NAFBD and 
STC have been requested by the Board to 
procure and export cordamom dUl ing the 
current year. The Cardamom Tradinl 
Corporation is also planning to enter into 
the international- market~. Moreovtr. the 
Board is implementing various ~cbemes to 
increase productivity ond has also stream-
lined the auction ~ys em to stabil!se tho 
prices and ensure fair retur n to growers. 

Rate or IDflatioD 

718. PROF, P.l. KURIBN : Will the 
Minister of FINANCE b. pleased to State: 

(u) whether there bas beeD a fall in the 
rate of inflation; 

(b) if so, bow much; and 

(c) specific measure. taken or proposed 
to further briD' down the rate of 
iD8ation? 

THE MINISTER OF ST A TS IN THS 
MINISTRY OF FINANCB (SRal 
JANARDHANA POOJARl'): (I) aad (b) 



lhe ennua1 rate of ioBation, in term' of 
Wholesale Price lode" (1970-71==100>. 
00 a point to P)j I1t b.Hh. ba~ shown a 
d:cli.;o in I'ecl;!ot w::eks as indicated below: 

A.OD 

27.9.1986 

4.10.1986 

I1.JO.1986 

18.10,1986 

25.10.1986 

Annu31 Rate of 
Inflation 

7.0 
6.9 

6.6 
63 

6.3 

(c) Government keeps a c'o'je watch 
over rhe price sitlutioo and takes ~uch 
me 1,ute a~ are neC,isary to k ~ep the price," 
u'lder reasonable control. The thru,t of 
Govcr"ment'" anti·infl \ti l_)Oary policy con-
tieu es to he an eft ::clive demand aod supply 
mnDr!gement ill(;.)uding strengthening or 
puhlic distribution system, r-:gulated 
releases or sugar and ediblt! 011,. enforec-
ment of fiSC1! discipillie and mopping up of 
O1.ceitS Itquidit:y in the system. Tbe Crotral 
Government has advised the State Oovern-
ments to take strict actio;l againbt lraden 
indulgi 19 in profiteering, hoardin,ll and 
black.mark~[ing. 

Development or p odaman and 
NJcobar bland. as Tourist Resort 

719. SHRI VIJAY N. PA TIL: Will 
the Minier er of TOURISM be pI eased to 
state: 

(a) whether G ,>veromeot have any 
proposal to d(!velop Andilman ~In 1 Nicobar 
Islands aa a tourist resort; 

(b) if 80. tbe likely impact of mal.ive 
project co develop the~.e i~Jand8 on 
eDvirODmcnt and on tbe uprootiDI of 
trib .. ).; and 

(c) tbe 5teps Ooverom'ent propose to 
take to safeguard environmeot aDd to 
rehabilitate triba" displaced a. a' result of 
cj.vclopme.' aotiV1Lf t 

THB MINISTER OF TOURISM 
(MUFTI MOHO, SYED): (a) lO (c) Th'UO 
is a (,roposal to devel,op Port Blair aDd 
fome islJllds (,found .t for tourists. In 
formulating these proposal, caro will be 
takeD to ensure that there il no lleaative 
impact elf touri&m oc\,e!opmtot on tb. 
eDvironment and that (btrc will be no 
uprooting of the local tribal population. 

Summit JDtlet on DIsarmament 

720. SHRI RAMASHRAY PRASAD 
SINOH ~ 

SHRIMATI GEETA MUKHER" 
JEE : 
SHRI S.O. GHOLAP : 
SHRI O. AYY APU REDDY: 
SHRI BALWANT SINGH 
RAMOOWAIIA: 

Will the Ministea of F.XTERNAL 
AFFAIRS be pleased to slate the reaction 
of G,)vernment of India on the OUfcome 
of the recent meetina between Soviet Leader 
Mikbail Oorbachev 3!ld Prt&:dent R eaan 'n 
Iceland' 

THE MINISTER OF STATE IN THB 
MINlS fR Y OF EXrERNAL AFFAIRS 
(SHRI K. NATWAR SINGH); Govern· 
L1;tllt ar e disappointed in th e outcome of 
the recent meetiol bet .veIn Soviet General 
Secretary Gorbacbev and US PreJideat 
Reaaan in Icdand. Government of India 
wel~ome tho f ct that tnc propo~aJs mado 
there hay\! not been withdrawn and hope 
lhal il would be possible for the twO 
countries to reach aD altCemcot soon. 

Black Money In Circulation 

72 J. SHRl RAMASHRAY PRASAD 
SINGH: WIH the Mjnister of FINANCB 
be p~eased to statC : 

(a) t be estimated amouot of black 
money io circulation in tbe counlry till 
October. 1986 ; and 

(b) the measures Government propOie 
to talr. e to eradicaC c black monoy and b, 
what time the c:Lculation ,,,r black mone, 
is likel, to 'be stopped 1 
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THe \fr~(STBa Op STATB IN THE 
MINISTRY OF PINA NCE (SHRI IANAR. 
DHANA. POOJARY): (a) There h no 
official estimate of the amount' of black 
money in circulat ion in tbe coontry. Toe 
National Institute of Public Finance aDd 
Policy in tbei report on" ~ peCtl of 
Black Economy in Illdi~~" have estimated 
the b'acl( income for 1983· 84 between 
Rs. 31584 to Ra. 36786 crores. The 
autnors have, however, admitted that their 
eetimaJe is based on oumerous assumptjons 
aDd approximations, each of which can be 
cball.nged. 

(b) Combating tax evasion is a contin-
uous process aDd Government is fully 
committed to it. All possible measurel 
to curb generation of black money, legisla. 
tive. administrative and institutional are 
being taken from time to time. AI a 
result of liberal fiscal policies t revenue 
colleclh"lns have gone up in the last finan-
cial ,ear. The Jjberahsation of Summary 
Assessm.nt Scheme and reduction in the 
tax rateS of direct taxes is, DOWever, ooly 
one limb or the policy. The otber limb is 
intensive scrutiny and seuche~ aDd seizures 
in the remaining cases so as to I eave no 
doubts in the minds of tax-payers that tbey 
Cian not get away with anything tbey declare 
in their returns of Income. Enrorcement 
machinery is being strengthened aod tho 
Dumber of searches have substantially 
increased. 

ladla', proposal for MID dato.., 
Embargo on 1m port of Arm. from 

Soutb Arrle. 

722. SHRI RAMASHRAY PRASAD 
SINOH : Will tbo Minister of EXfERNAL 
AffAlRS be pleased to state: 

(a) Whether India bas proposed in the 
recent commonwealth confcrence a manda-
tory embirlo on tbe import of arms from 
South Africa and revocation of all alree-
meDts or licences with it. in the militar, 
rdated 'pbot'e as part of an 8.Polnt Plan 
for .. curhy for Southern Africa: aDd 

(b) if '0. the details thereof' 

THE MINISTER. OF STATB IN THB 
MINISTRY Of BXTBRNAL AFPAII.S 

(SHRI EDUARDO FAIElRO): (a) and 
(b) .At tbe CommOQwen th beads of Govera. 
mtDt Meeting in October 1985 It Nasa.u, 
Babalrlse, leaders of tbe Commot'lwealtb 
couTltries bad agreed, loter alia, to "a strict 
and rigorously controlled embarao OD import. 
or arm~. ammunition, miU~ary vehicleij and 
para·m ilItary equipment from Soutb 
Africa". 

As is we)) known, India has folJowed 
a consistent policy of boycotting any trade 
aDd coo tact with the racist regime, In 
Soutb Arrica and this includcs trade in 
arms witb that country. 

Six Non-Nuelear Powerl call OD US 
lad USSR to agree to a Moratoriam 

ON Nuclear Testing 

723. SHRI RAMASHRAY PRASAD 
SINGH: Wi}) the Minitter of EXTE·RNAL 
AFFAIRS be pl,aled to state: 

(a) whether on 3 October, 1986 tbe 
group of s", non·nuclear powelS includina 
India called on the United States and the 
Soviet Ullion to aaree to a moratorium OD 
Duel ear testiDg ;and 

(b) if 10, tbe detali~ thereof? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF EXTERNAL AFFAIRS 
(SRRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) The leaders of tbe Six-Nation 
Initiative jointly i&sued a press pa I ease OD 
October 3, 1986 in which tbey expresled 
the hope tbat USSR and US~ would 1000 
aaue on mutual 8ul~ension of Dueleu 
teltiol. 

Vbit of JdDg of Jordan 

724. SHRI SUBHASH YADAV : 
SHRJ M. RAGHUMA REDDY: 

Will tbe Minister of BXTBRNAL 
AFFAIRS be pleased to state: 

(a) wbetber the Ie ii'll of Jordan viSited 
India durin, tbe month of Octo\1er. 1986 • 
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(b) ir so, tbe outcome of tbe 'dileusalon 
b.ld between 1he JordanfaD Kiol and tbo 
ladieD 1eaders ; 

(c) Whether any,alreement (or soclo· 
economic tie. bat been made; and 

(d) if so, the ~etail. of Ib e 8greemeDt 7 

THB MlNISTER OF STATE IN THE 
MINISTRY OF EXTBRNAL AffAIRS 
(SHRI K. NATWAR. SINGH): (a) Yes, 
Sir. 

(b) The KinS of Jord'ln's di~cu.sjOD' 
with Indian leaders co\'ered a g.,neral 
review of bilateral and international issues 
of common ~oneerD and ways aDd meane 
of enhancing and diversiry;na bilateral 
cooperation between India and Jordan in 
the economic, commerCial and tecbnoJoli. 
oal fields. 

(c) and (d) No agreements were aiped 
between the two countries durioS ehe 
visit. 

RedudloD in the prlees of cottOD 

725. SHRI SUBHASH YADAV : 
SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Mioister of TE.XTILBS bo 
pleased to state: 

(8) Whether it is a fact tbat Union 
Government have recently reduced tbe 
pricer; of cotton particularly io Mahara,btr. 
and Madhya Pc {dtsh : 

(b) if so, th e edent thereot ; 

(c) whether tbe cotton ItO~er8 have 
been aqitatiob 'over tbts matter; aDd 

Cd) if so, the reaction of Union Govern-
ment in regard thereto 1 

THE DBPUTY MINISTBR IN THB 
MINISTRY OF TEXTILES (SHIl S. 
pISHNA KUMAR) ; (a) No, Sir, 

(b) Doc" not arise. 

(c) No, Sir. 

Cd) Does not arise. 

Bilateral Textile Agreemelt with 
EE.C. 

726. SHRI H.N. NANJE GOWDA: 
, SHRI S.M. GURADOI : 

Will the Minister of TEXTRBS be 
pleased to state: 

(a) Whethor India is the only Multf. 
Fjbre Agreement country \\bicb bae Dot 
reoewtd its bilateral tediJe agreemeDt with 
Buropean Economic Community (BEe) ; 

(b) Wbether EBC has stated that unless 
India scales dowD demsnd for bett.r 
access, they cannor be met within tbe terms 
of thefr n'lotiatioDI mandate; 

(c) whether EEe has also pointed out 
tbat India's request for redistribution of 
tbe quota for cotton fabrics amon. the 
member States is unacceptable to tbe 
PBC; and 

Cd) if '0, India's reaction thereto 
and tbe steps being takeD to renew U, 
bilateral te:ctile a,reemcot with the BEC , 

THE DEPUTY MINISTER IN THB 
MINISTR.Y OF TEXTILES (SHRI S. 
KRJSHNA KUMAR.): (a) to Cd) The 
textile Agreement between India and the 
BU'opean Economic Community was 
Initiated on 31st October~ 1986 for a 
period of five years efFeetive from 1.1.1987 
followiog two rounds of intense neaotia. 
lions between tbe Indian and the Commu· 
nity delegations. The economic content of 
the Del'>tiated aareemelJt in terms of 
product coveralC, Incre.led marke' access 
includlnl haodloom larmenta, comparative 
)y better redistribution of Communi.,· 
quota. aDd iDter.relioDal tran.fers i. 
lubltBDtially better tban tbe one in the 
curlent bilateral Aarecment lad tbo 
carlier ore ... of the Communit)'. 
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Ha.hlsh Haul ia Mohr.aU 

'27. SHRI C. JANOA I.BODY : 
DR. A.K. PATBL : 

Will the Minfster of FINANCB be 
pleased to state: 

(at whether it 1~ a fact that Hash i~h 
worth abont three million dollars \vas 
bauled in July last from a MellrauH farm 
bouse: 

(b) whether hi, attention bu been 
drawn to the rep;»rt appearing jq ,. fhe 
Indtan Expl'~~'!' of 24 July. 1986 that the 
wanted 1)er'·f'll'I in lbe case had VIP 
connection, and hls ev \.I!d his arreilt s() 
far; and 

(c) if so. the details thereof? 

THE MINISTER OF STATS IN' THB 
MtNbTRY OP FINANCB (SHRf J -\N -\R· 
DH~ NA POOJARY): (a) &0 (c) On 
12.7.1986. the officers of the Prevanti ... e 
Co\le"torate~ We.t Bengal intercepted a 
lorrY carrying machinery items (rom Delhi 
to Calcutta meant fot export tf) U.K. and 

) Saudi Arabi:il. B"aminat ion or the comi· 
IInment reswtted in the seizure of 767 KglC. 
of hashish conce:l1ed in various machinery 
Items. The interrogation of the driver 
and subsequent search of a farm bous~ at 
Gadaipur Village, Delhi by officers of tbe 
Directorate of Reqeoue Intelligence led to 
the .eizur e of a furtber quantity of 1341 
1,8. of ha.hish, No precise value ~f th.e 
drul seized can be furnished as the llJiclt 
martet price varies from place to place nnd 
time to time dependi rlg upon the purity of 
the drug. Jocal demand aDd supply 
position, place of orIgin etc. The, in~Clsti. 
satinl a ~ency bas 00 evidence to lodlcate 
the V.J.P. cannections of tbe accused. 

81*cl, SettiemeDt of 1.luraace 
CI.I ... of OrphSDI aDd Widow. 

128. SHRI C. JANOA REDDY: 
DR. A.K. PA. TEL: 

WUt tbe Mlnist6f of FINANCE be 
'_caaod t 0 ~ta,e ; 

(a) total nHmber or cla;m, pendlnl with 
Lifo Insurance Corporation and General 
Insufl'Illce Corporation at at preleDt. 
and 

(b) wbether on humanitarian ,rour,d., 
instructions are proposed to be issued to 
expedite (within a moutb or so) tbose case, 
wber! claimants are orphans or widows 
with littJ e aupport ? 

THe MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAK· 
DHANA POOJARY) : (a) As on 31/3/86, 
77929 m~ turity claims nod 23884 death 
claims were pt'ndin, with LIC. As CD 
31/12/85 ther"e were 476129 claims 
pending with Ole and its subsidiaries. 

(b) Both LIC and ole have taken a 
series or'mC8!1UreS for exp~ditious settle-
ment or all claims. The matter is under 
continual review by the Government. 
The progress of settlemf'nt or outstanding 
claims by LIC and ole is cJosely monito .. 
red and reviewed at p:r1odic intervals. 
AtlJ)ropri(lt EO advi~e and directions 8f e 
hsued by Gtwernment to LIC Bod Gle 
from time to lime for speedy settlement of 
afl csteaories of claims. OoVernOle'1C 
have, however, no proposal at proseot to 
iuue separate instructions in respect of the 
chims of orphans and widows only. 

British Go,erlm eat'. Dec'.!on to 
Introduce VI.. ReqalreDlfDf. for 

AFRO·Aslu NatiODall 

729. SHRI INDRAJIT GUPTA: 
SHRJ SYED SHAHABUDDIN : 
SHRI C. MADHAV REDDY: 

PROF. RAMAKRISHNA 
MORB: 
SHRIMATI OEBTA MUKHBR. 
JBE: 
SHRI N. DENNII : 
SHR) H.B. PATIL : 
SHRI AMARSINH RATHAWA : 

Will the Mini,.r of BXT!R.NAL 
~PPAJRS be pJ .. ~ to ••• te ; 
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(a) Whether it is a fact that the British 
GO'lrnment haR decided to introduce visI 
requirements for nationals fro,m five Arro. 
Alian countries including India; 

(b) if 10, the details therlOf and its 
ImpJtcations ; and 

(c) Government's reaction thereto? 

THE MINIS1BR OF STATE IN THE 
MINISTRY OF EXTERNAL AFPAIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) With effect from 1 S.l 0.1986 all 
Indian citizens wic;hiD8 to enter the United 
Kin&dom MU\~t be in possession of a visa 
obtained berore arrival in the U.K., failing 
wbich tbey will be refused entry. A visa 
fee, ranging from Rs. 240 to Rs. 500 will 
be charged. 

(c) The Government of India deeply 
dep)orei the U.K action as it would cause 
avoidable and unnecessary hardship and 
harassment to bona fide Indian vfsitors to 
U.K. The rostrictions placed on India and 
four otber Asian and African countries are 
discriminatory and racial in character. 

FaDel ror Modernisation of Jute 
Iaclustry 

730. SHRI INDR~JIr GUPTA: 
SHRIM~TI GBSrA MUKHER· 
JEE: 
SHRIM4.TI Jt\YANTI PAT· 
NAIK: 

Will the Minist er of TBXTiLBS be 
pi eased to state : 

(a) Whetber it h a fact tbat Govern-
ment have sct up a Rs. ISO CrOrO jute 
modernisation fuod ; and 

(b) If so. tb e details thereof and bow 
tbil fund i. plaaoed to be utilised? 

THB DBPUTY MINISTER IN THB 
MINISTRY OP TBXTILBS (SRRI S. 
QISHNA ,,-UMAR) : (a) Ycs, Sir. 

(b) The Government or India have 
aonoUnced the settjng up of Rs. 1$0 crore 
Jute Modernisa1ion Fund Scheme Which 
will be implemented by IFCI as tbe lead 
All Jndia Financial Io!>ti.ution for Jute 
Indu&try. The Scheme bas becomo 
operative with effect from ht November, 
1986 for a period of Cwo years to be 
reviewed thereaftt.;·r. 

The assistance onder tbe Jute rnodern •• 
satiOD Fund would be available to all 
eXIsting jute mills includIng weak but 
potentially viabl e jute units. 

The most imporfant feature of tho 
scheme is that upto 80% of tbe stipulated 
promo'ecs' contribution, special Joan at 
concelsiooa) rate of interest of 6 % wjlJ be 
available to weak but potentially viable 
units. 

A Moaitoring Committee under tbe 
ChairmanshIp of Scretary (Textiles) bal 
b~eo set up to review the proaress or 
implementation of the Scheme. 

Demand for BaD 00 Import of 
Synthetic Fibres and Granules 

73 J. SHRI INDRAJIT GUPTA: 
SHRIMATI GEETA MUKHER. 
JEE: 

Will tbe Mini.fer of TEX fiLES be 
pleased to stat e : 

(a) whether a demand ha., bt'cn mad., 
by tbe r epresentatlv es of Indian Jut e Mm. 
Alsociast ,on. Central Trade Unions aod 
We!;t Benaal Gove'nment to ban the 
imllorts of s~ntb:!ic fibres and granule.; 
and 

(c) if so. the detail~ tbereof and Union 
Government's rea ction therelo? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEXTJLF.S (SHRJ S 
l(,RISHNA KUMAR); (a) alld (b). 
~ince 81Dtbetfc lub.titutel for jute bap 
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are b~tnl produce4 in our QOuntr, by 
importiDI cb caper priced IrlDulos rn. 
abroad, repr.setUatioDs have boen received 
rrom time to time from varlool quarters fer 
baDDiat import of iranules. In order to 
protect Jute Indu.t" from tbe ad,ene 
oompetition faced in the band. of lyntbetiG 
lubstitutes, Government bave favoured 
mandatory uSIge of jute packsainl materi-
als by diftesent seeton of the industry. 
An Empowered CommiUee of Secretariu 
hal been set up to wort out the modalities, 

Poliey to redaee price of Sfatbetle 
Fabrics 

732. SHRI GANGA RAM: Will the 
Mjnister of TBXTILES be pleated to 
state : 

(a) Whether it is the policy of Govern-
ment to reduce the pricos of synthetic 
fabricR : and 

(b) if so .. tho steps to be taken towards 
this ond ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lBXTILBS (SHRI S. 
KRISHNA KUMAR) : (a) and (b) Tbe new 
Textilr.: Policy of June, 1985 envisages 
fnll fibre flexibilily between cotton and 
man-made fibres/yarn, adequate availabi-
lity of man-made fibres/yard at reasonable 
prices by increased domestic production 
lupplemented .s necesslr1 by Imports 
creation of capacity by new units and 
expansion of capacity by the elislin. unit. 
for !Jtoduction of .ynthetic fibres/yarn and 
progressive reduction in fiscal Jeviea 00 
man.made tibra/yarn, and OD the interme-
diates used as inputs for production of sacb 
ftbre~/~arn to facilitate absorpotioD of 
increa~ed domestic production, so that the 
ben,efit Bows to the consumer in the form 
of Jower prices of synthetic and bJended 
fabrics. "{ be foJ,lowinl atops have been 
taken in thi. dfrecticm :-

(.) Full Ibr. InlbiUt)' II betweeD 
cottOD and mao-made Ibre baa 
been provided. 

(ii) In the sptbltic lIotor. Dew 
98J'1Cit)' ha. b ••• IJ$6.IIcd. 

(iii) Government bay. atlDded 
conceltsioos In fiscal I ..... 01 
eerf_in man-made ebret/,aro. 

(tv) Amendments bave beeD made to 
produce cheap bJended 'abdcI b, 
tbe NTC by PI ovid in, duty t,,~~ 
poJveseer fibre. The same f.cillt, 
bas also been eltended to 
bandloor., sector. 

Revle" of Germeat KDltwe.r nd 
Fabrics Polley 

733. SHRI D.N. REDDY: Will the 
Ministt"r of TEXTltES be pJeasrd to 
state: 

(a) whether the policy for elport of 
garments, 1<nltwear nnd f'1brics ete. baa been 
reviewed to promote export of tbue it em. : 
and 

(b) if so, 'be encouragement. ancl the 
Incen'ives cffertd to the eKportcn for tbe 
purpose? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SARI 8. 
KRJSHN A KUM. ,R) : (n) The policy 'or 
export of lZarments. knitwear and f.briee is 
continuoully rtviewecl from time to time. 

(b) A statement of export incentj~e8 at 
present oflered to 'he exporters of textile. 
il liven below. 

Statement 

Exporttrlol TfXlil,s or, tJt pre,,,,, 
oJler,d Ih, /alJowinl inc,,,,i,,, b, ,It, 
(- overnm,n.-

(1) Sophisticated aarm,eDt manul.ctu-
rina macbines Dot manufactured 
indigenously are ,Bowed, to be 
imported on OOL. As m'D), II 
114 macbloes . fOr IIrlD.' 
manufacture have bela placed 
under OGL, 97 01 trem eaJoYbJ, 
90llco.lloaal i~.port outJ. 
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(2) Por tbe purpose·· or remOyjDI 
obsolescence and for modern ising 
tbe textile Industry, tbe Oo~erD. 
ment policy or indi.enou8 produ· 
ction of textile machinery his 
been libel alised and fa I·elected 
areas high tecbno)olY macbiD." 
i, allowed to be imported witb 
export obI illUon. 

(3) A t.xtile modernisation (uDd at 
1.1. 750 croret bas been created 
for facilitation of modernisation 
of Te&tile Industry. 

(4) Revis ed rates of CCS have been 
8nnounced effective from 1st 
July. 1986. These rateR have 
been announced (or a period of 
3 years and 8re geD(~rally higher 
than before. Slow moving iteml 
of g8rmeDt~ on whl ch CCS was not 
admhslbre when exported to quota 
countries have been made 
eligible for CCS. CCS on export 
of yarn of a 11 counts bas been 
allowed @ 8 %. 

(5) Cotton garments and tex.tiles have 
been brought under the Scheme of 
Contract Registration with a view 
to provide an element of certa iDty 
to oxporters in tb c matter of 
CCS. 

(6) It has beer decided to set up a 
Fashion Technolr.g~· Institute in 
Delhi for educal tOn. rcsealch and 
training in the areas of fashion 
design for garment m~nufacture. 

(7) Th ~ duty drawback rates for 
cotton garments have been increa· 
St·d to 10%. 

(8) The number of days of prwhip.. 
ment credit bas been increased 
from 90 days to 180 days. The 
rate "f interest bas al.o boca 
reduced by 2.' %. 

(9) Many items of raw materiall 
fabrics are permitted to be impor-
ted \loder tbe Advance liCCDCina 
Scbeme. Duty Prol asp Sob .. , 

aDd the lmport~.port Pass Boot 
Scheme introdUCld recently. 

CI0) Under 100% EXpOrt Oriented 
Units and Pree Trad. Zooea 
Scheme, facilities for liberal' 
import of capital good, and ra" 
materials aloo, with ma", other 
conoe'sionl are liven. 

(11) Government has beeo livin. 
liberal assistance for spon,orlnl 
aDd funding promotional activities 
luch as marke' studiet • Buyer. 
Seller Meets, participation in 
international fairs and clbibJtions. 
etc. 

Blralags of Tourism Department 

'134. SARI D.N. REDDY: WiU tbe 
Minister of Tourism be pleased to state: 

(a) tbe earnings of the Tourism 
DeparCment in the la.t Five Year Plan j 
and 

(b) the talret for the Seventh Flvo 
Year Plan? 

. THE MINISTER OF TOURISM 
(MUFTI MOHO. SYBD): (a) The Dc-
partment of Tourism is not a revonue 
earning department except for tbe dIvidend 
it rtccivea from India Tourbm De/elop-
ment CIJrporation (lTOC). The dividend 
reclived from ITDC during ta~t Five Year 
P lall period were as loUo". : 

Financial Year 

1981·82 
Ig82-83 

1983·84 
1984·85 
198$.86 

Dividend Received 
(1s Jakhe) 

36.36 
4S.28 

".24 

6'.22 

(b) No tarBet lor the dividtod to be 
paid by ITDC ba. been fixed for tllo 
levlDtb Piv~ Year Plla. 
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Attractfon ror To.rlst CeDtres 

735. SHRI D.N. RhDDY: Will the 
Minister of TOURISM be pleased to 
state: 

(8) whether Government have take.o any 
steps for de\lclopment of various tourist 
centres in tbe country; 

(b) whether Government have opened 
any new (.ntr~1 of tourist attractions in 
1985·86 ; and 

Cc) if so, the details thereof 1 

THB MINISTER OF TOURISM 
(MUfTI MOHO. SYED): (a) to Cc) The 
development of infrastructure at rlaces of 
toudst importance is a continuous ploce~s. 
The Jeneral ciiteri·~ fol~owed for selectiqt 
a centre 'l.re tbe historical, cultural .. 
religious and scenic importance anJ 
pot ential oi tbe place from sports and 
adventure toUrisM point of view. The 
Dcpartment of Tourism in cvD'lultation with 
the Stalc Governments/Union territories 
have identified tourist centres for integrated 
development in a pba~ed manner with the 
combined resources of Centre, State nnd 
Private Sectors. Du iDa the Seventh Fi'e 
Year Plan. 80.100 centres ar~ propused to 
be developed in a phased mi\nrer. 

Outgo of 'orellD EsebiDp d. to 
Import of Velatable Oils aad 

Sagar 

736. DR. O. VJJAYA lAMA lAO: 
will tbe Minister of COMMERCB be 
pJeased to state: 

(a) whether it is a fact tbat tbere •• 
increasing outgo of foreign elcball.e OB 
account or imports of vela'able oill, BUlar 
etc. ; r.nd 

(b) if 10, the details of expenditure 
incurred aDd quantities of various 8.ricultu. 
ral prodUcts imported during last t}\ree 
years? 

THB MINISTER OF COMMERCe 
(SHRI P. SHIV SHANKER): (a) While 
there ho8 been increa~e in imports of sUlar 
durina 1985·86 as compc.red to the pr(.vi. 
ous two ycars, the imports of edible oils 
has actually declined during 1985.86 as 
compared to tbe previous two years. 
Quantity and valve of imports of edibJe oils 
and SUISf i, given in tbe Statemcnt.! 
below. 

(b) Commodity·wise data on imports 
are available upto Mt-lrch. 1984 only.. A 
statement showiD8 the: imports of major 
agricultural commodities ,uring 1981.82 
to 1983·84 is given in the Statement.II 
below. 

StatemeDt.I 

Sl. 
No. 

1. 
2. 

.A.d,ll"ee data on Importl of Sugar alld Edible Oils durinl 'he year, 
1983.14 10 1985.86 

Description of 
item~ 

Sugar 
Edible Oib 

CIF/C&F@ 
Value: Rs. crore8 

3983 84 
Qty. Value 

14.09 846.00 

t 984.8' 
Qty. Value 

4.96*' 113.62' 
15.85 1309.00 

Qly : Lath. MT 

198'·86 
Qty. VAlue 

20.33*· 449.2.9 
]0.80 769 00 

Sourc~ : STATE TR ADINO COR PORA TION OF INDIA LIMlTBD 
* This includes one cargo load (about 13000 mt) of sugar sunk on hiah leal for 

which full value (Rs. 2.63 crores) realised from the Insurers. 

•• Tbis includes on e carlO load (about 13000 mt) of luaar luok hip .eaa 
(Rs. 2.45 crores) realised from Insurerl. This also includes loads in tranSit 
a80D31.3,1986. 

® The contracts concluded b, STC for edible oils durin. April aDd Ma,. 1'83 
woro OIl C " F buia aDd for other p.iodt OD elP ba... . 



Sl. 
No. 

1 

1. 

2. 

3. 

. 4. 

S. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

1', 

Statellleat II 

1,.,0'" of major Agrlcult.'ol CommtHltll" durin, the )"0" 1981 ~82 10 198.1.84 

Value :-Rt. Laths 

Description of items 1'81·82 1'82·83 1983-84 

2 3 4 

Whoat 2997'.41 35174.34 64337.64 

Rice 1468.90 38651 10034.7' 

Barley. unmilled 0.32 3.08 

Maize (corn, unmilled) 527.93 105.42 67.30 

Cashew nuts, raw 1836.49 140.'0 .211.78 

Centrifugal sugar 

Cane Jagger y 4696,,28 

Mo'ass~8 0.08 0.02 0.42 

Natural Honey 0.1 , 0.13 

Oth era Sugars 1128.89 208.41 314.11 

Coffee, tea. cocoa, spices and 1989.84 2841.19 4122.12 
manufactures thereof 

Feeding stuffs fvf animals (oot 234.22 2'6.29 403.05 
including unmilled coreab) 

Miscellaneous edibJ e products ISS 22 786.50 540.08 
and preparations 

Tobacco Dot stripped 12.02 0.02 7.62 

Tobacco wbolly or partly stripped 3.04 

Tobacco refuse -
OJ} s '. eds and Oleaginous fruit 449.67 140.'5 428.67 

Natural rubb~r Iatax, natural 3~47.4a 2581.28 42~1.38 

rubber and similar natural ,um, 

COrk and wood 1406.32 392.34 389.4$ 
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1 2 .. 
20. Raw 6i1k (Dot throwo) 1217.61 2021.11 3045.70 

21. Cotton 1182.75 6.63 

22. Jute ar.d other textile bast 243.03 851.94 648.56 
fibre, D.e.S. raw or processed 
but not .pUD tow and waste 
thereof (includiq pulJed or 
prnetted rals or ropes) 

23. Vegetab1e textiJe fibres (other 209~76 21S.64 335.80 
than cotton and jute) and waste 
of luch fibres 

24. Crude vegetable materials. n.e.s. 856.52 1444.10 1772 62 

25. Fixed vegetable oi1~ Bnd 'fate 6~S27.60 39674.13 73485.16 ' ' 

Scurce :-Monthly Staff,tics of Foreiln Trade of India VoJ·lI Imports publbhed by 
the Dfr ectorat e General 
Calcutta. 

MIDI,ted.' CO'"lference on General 
Agreement on Tariffs 8Dd Trade 

737. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of 
COMMERCE be pl eased to state: 

(a) wbether at the Ministrial Conference 
of Geo4ra) Agreement on Tariffs and Trade 
(OATT) beld tecent!y at Punta Del B.te 
(Uruguay) tbe United States demanded thai 
ncaotiations on trade in services be includ· 
ed in GATI'; 

(b) jf so, the reaction of Government 
of India and otber developiDI countriOi to 
sucb a proposal; and 

(c) tbe outcome of Che Conforence on 
tbe demand of Vnited States of America 7 

THE MINISTB& OP STATE IN THB 
MINiSTRY OF COMMBRCE (SHII P R. 
o \'S M,UNSl) : <a> co (c) A Dew rOll ad or 
Ulu~"I.deral trade nelotil1tiool wal laWlCb cd 
., '1; PUDta dol Bate Yiaiaterial M.otiD •• 

of Commercial Intelliaence and Stat;sticl. 

At tbe meet ina tbe USA and e number 
of developed countri e'8 had sOUQht to lauoch 
nelotiations in tbe area of trade in service. 
as a part of multilateral trade negotiation. 
under tbe framework of GATT. The 
stand of India and many other developinl 
countries was (hat GATT did not havo 
jurisdiction in the area of services and 
i,sues in tho area of .ervices could Dot be 
negotiated wJtbin the framework of GATT. 
The GATT approaches would Dot be 
appropriate for tbe It~lvice. sector 00 
aCCollot of tbeir vari~d character and socio-
economic ramifications. Further the .. 
countrits perceived the danger of tb. 
po~.sible use of the leverage of trade In 
loods to secure concessions in tbe area of 
services. ConceDsuI \.1 as finaUy reached 
by adoptinl the Decl~ratioD )auDcblDI • 
new round of multIlateral trade neaott.· 
lions in two parta-Part I telatiDa 10 
ne.otiatioDs on trade in lood. 8Dd Part D 
relatiog to trade in eel"vices. Whereas tbe 
first part was adopted by the MiDi.teta 
mectlnl as CONTRACtiNG PARTIES to 
GATT, the second part was adopted b, 
Minister. 'meetiol as repreaentativel of 
GO'MtDmeot.. Tbe DeaotiatioDi on 8C[Vlcea 
would b. bold OD a sepanto traok ou~ .. ,· 
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:tlle framewor,k of GA Tr aDd two ditfereDt 
OfouPi have been eet UJ'. ODe lbr Deaotla-

, tloa. in tbe are:l, of trade in loods and the 
,olher for trade in ler,ices. Bo',b thole 
Group. sball ref)On to "the Trade Nelot'ia-
tiODS Committee which has alia been 
.tabU$b ed by tbe Declaration .. 

Discontinuance of SDK by 
lnterDatfoD91 Monetary Pond 

738. SHRI BRAJAMOHAN 
MOHANTY : WHJ the Minister of 
FINANCe be pleased to state: 

(~) whether it is a fact tbat Inter-
Dational Monetnry Pund bas taken a 
decision again~t continuance of ~ystem of 
Spec'al Drawing Rights; 

(b) whether it is a fact that USA hlv-
Ina 20 per cent sbare ':loJding and bavin. 
right of veto i!l opposed to tbe syltsm of 
S D.R.: and 

(c) tbe likely' impact of withdrawal of 
S.D. R. On d evelopin& Scates ? 

THB MINISTeR OF Sf ATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY, : (a) No, 
Sir. 

(b) and (c) Do not arise. 

Stand of India at General AgreemeDt 
01 Terms aad Trade 

739. SHRI BRAJAMOH~N 
MOHANfY: Wi1I the Mini.tor of 
COMMBRCB be pleased to state: 

(a) wbether it i. a (act that at tbe 
Min isterial Confcrence of General Agree-
men t 00 rariffa aod Trade Hid recently at 
Puota Do Bsto (Uruauay,) the tb.oa:. of 
prOt ectiooism followed by tho cleteloped 
countries came to"lbe rorce; 

(b) if 10, •• ther the vie.,., of tile 
Gaverngaoat of ID4ia in Ibe malt. woro 
'(tao" at tbe CoDf_clOe; lAd 

(c) if so, the outcome Ibereot? 

TH.E MINISTER Of STATB IN TRB 
MINISTRY OP COMMPRCE (SHRI P.R. 
DAS MUNSI) : (8) to (c) Tbe . melo issue 
before the Punta del Bste Ministerial 
Met.ting wat the launchiog of a new round 
of multiJatlra 1 trade negotiatioos. In tbis 
cootelt, India as well aa many other 
deYeloping countries referr ed in their stat.-
ments to protectionist measures confrontinl 
their exports and stressed OD tbe need to 
preserving aDd streoltbeninB the multilateral 
trading system The Indian statement 
jDte,"aJia pointed out tbat there has beea 
an up,u'le in tbe Dumber of bilateral and 
sectoral agrc cmen ts and a 8ubataDt ial 
vo1ume or world trade was now covered by 
arrengomeDts which cir<:umvent GATT. The 
Declaration adopted at the m.tin. inter-
alia pro~ides for commitments relardin. 
".t&ndstiJl" and "roJ)·back". Extract. 
from the Declaradon in this relard aro 
alveo below. 

State_Dt 

Slalldllill and RollbtJck 

Commencing immediately and continu. 
ina until tbe formal compleation of the 
nelotiations, each participant alreea to 
apply tho foUowina commitment. : 

Standl,ill 

(I) not to take any trade restrictive 
or di8tortiol measure Inconsistent 
with the provisions of tbe General 
Aareement or tbe Instruments 
negotiated within tbe framework 
~f OA'IT or, under itl auspices; 

(ii) DOt to take any trade restrictive 
or distortinl measures in tbe 
legitimate exercise 01 iI. GATT 
ri,btl, that would 10 beyond tbal 
which is neceuar, to r em ed, 
Ipecific lituationS, as provided for 
in the GeDera) AareemOlll and the 
Instruments r ef,fred to iD (i) 
above: 

(iii) Dot to take aoy trade mellures ia 
8ucb I manner aa to fmprove it, 
~'i~~D' poaiUq ... , 
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Rollbock 

(i) that all trade restrictive or di~tor· 
hog mea,urt'S incoosistent with 
tbe provisfons or the General 
Aareement or Insfruments negotia-
ted witbin the fra[l'lowork or GATT 
or under Its auepices, .boll be 
pbased out or broulht into con-
formity witbin an alrted ttmeframe 
pot later thaD by tbe date of the 
formal completion of the regotia. 
tioos. takina into account multita-
toral alreements. undertakio8s aod 
understandings, including stren· 
gthened rules sDd disciplines, 
reacbed in pursuance of the 
Objectives of the Negotiations. 

(ii) there sball be progressive imple-
mentation of this commitment on 
an equitable basis in consultation. 
amons participants concerned, 
including all affected participants. 
Thi, commitment ,baJl take 
account of the concerns clpreased 
by any participant about mea'iurea 
directly affcc;tiDI itl trade 
interests; 

(iii) there shall be no GATT concc .. 
sions requested for the elimination 

. of these measures. 

[TttUIIlalfon] 

It. vallabn.., of Bank Loeke ... 

740. SHRI SHANT! DHARIWAL: 
Will tbe Minister of fINANCE be pleated 
to state: 

Ca) wbetber attention of Government 
bas been drawa towards tbe increasing 
complaints tbat the customrrs requcstinl 
for lockers are a.ked by tbe bank. to make 
exed deposita and DO Jocker. are allotted 
to tbOle who do not comply with thl 
condition: 

(b) wbether tbe luideJines illuC'd by 
the Reserve Bank (If India to tbe banka in 
tbh reaard are beiDa followed; and 

(c) If Dot II wbat effective measure. are 
~.keD/p[opOIC~ to Ohlck tbi. Pllotioo 1 

THB MINISTER OP STAT! IN tHB 
MINISTRY OP FINANCB (SHRI 
JANARDHANA POOJARY): (.) to (c) 
Makin8 of filed depoaits i. not a orercflui. 
si'. for allotment of Jockers and Reserve 
Bank or India have advisfd tbe banka to 
allot at I east 80 % of the lockers on first-
come-tlrlt .. served bas •• and riot more thaa 
20 % on business considerations. 

Specific complaints of non-observance 
of the guidelines brought to the notice of 
the Oovernment/Re~erve Bank of India 
8re promptly IOtlted ioto for remedial 
action. 

Non-Aeeept8Dce of Dotes of Smaller 
DeDomfDatiODs by Bank. 

741. SHRI SHANT} DHARIWAL: 
Will the Minister of FINANCE be pleased 
to ~tate I 

(0) whether at! ention o( Governmeat 
hal been drawn to tbo fact that ofllciaJs of 
badks tn the country do not accept the 
deposits by traders and clieats in tbe 
denomination of Rs. 2, " 10 .nd 20; and 

(b) if so, tbe action talten or proposed 
by Government to remove tbis complaint 
of traderl! and clieDts ? 

THB MINISTER OF STATB IN THB 
MINISTR Y OF FINANCE (SHR. I 
JANARDHANA POOJARY) ; (a) and (b) 
Banka have been advised by the Reserve 
Bank of India to ensure that branches 
accept depo\its comprisinl notes of all 
donomlnation.. The problem, however, 
arises when a hlrle quantity of sOlaJl 
denomination Dot e8 are rendered at ttl, 
closing stages of bankin. hours. Bllnk. 
are endea\'ourinar to ensure that even in 
such .ituatlon! the deposit. are accepted. 
Complains received from customers in tbis 
rcgard are looked ioto by tbe banks and 
RBI for remedial BetioD. 

[E.",."l 
PlfIII eat of DA laltaJ._ to Ceatnl 

<;e,en.eat Eat,lo,eel 

742. DR. KRUPASINDHU BHOI: 
Will tbo Minister of PINANCB \_)~ pI •••• 4 
to ltatt : 
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(a) th'e number of inltalmC,'ntl or' D.A. 
~; ,due ror 'payment to Central Oovernmeat 
'" tOJplo,eel ae on 1.10.86;, ' 

(b) tbe rates of paym~nts of theae 
. inat,almen,ts in various GradeslScales with 
'.ail. tbereof. and 

(.:) .hen theae Instalments ~iJJ he paid 
by Oovertunent to tbe employees? 

THB MINISTBR OF ST A TB IN THE 
DBPARTMBNT OF EXPENDITUlB 
IN THB MINISTRY OF FINANCe (SHItI 
B K. GADHVI) : (a) to (~) The formula 
SUllested by the Four\h Pay CommicsioD is 
tbat compensation for price rise may be 
palei twice a year on tbe basis of percen. 
tage increa~e in whole Dumbers in the 
twelve monthly average of the Al1lndia 
Consumer Price Index Number. for 
Industrial Workers (Genera]) (Base 1960c:s 
100) for tbe perj('tds end ing June and 
December each year over the index averaae 
of 608 with the salary fot September and 
March re"pcctively. The recommenda· 
tions of tbe Commission have been accept-
ed by tbe Government rOr Groups 'B', ~C' 
and 'D' employees subject to the modifica-
tion that compensation (or price rise would 
be paid from 1st July with ,alary for 
SepTember aod from lit January with 
aalary for MArch. 

Such percentale increase in whOle 
Dumben for the month ending June, 1986 
works out to 4 per cent for empIo,'e:! of 
Groups B, C & D. Government orders in 
this regard will be issued in due course. 

The decidon of the Oovernment on tb. 
recommendatiol18 of tbe Commission in 80 

far 88 Group • A' employees are concerned 
II yet to be taken. 

~.tioDal"tIOD or Cllafette 
MaaafaduriDg units 

743. 011. KRUPASINDHU BHOl: 
WIU· tbe Minister of COMMER.CB be 
pleased to atat e : 

<.) whetber any memorandum has been 
, .. i"d for nationaUain, ci~ar.tt. gilD \I. 

. facturinl uoits fn order to save the tobacco 
industr, which I. faciDI crisis; and 

(b) the JOOI term meaeure8 proposed to 
" be taken by Government to save the 

tobacco industry? 

THE MINISTeR OF STATE IN THB 
MINISTRY OF COM ABRCE (SART P,R. 
DAS Mt1NSI) : (a) Yes, Sir. 

(b) The Tobacco Board, \1Jready set uo 
under the TobacC'o Board Act, 1975, 
85Sists the arowers to imprnvt the quality 
of virginia tobacco and to increase per ~crft 
yield with n view to s~curiDg a better deal 
for the gro'''' ers. Re!llearch work is loin" 
on for e.volviog suitabJe varIeties for export 
product' (iD. 

Operations outside India by Tata 
Group 

744 SHRI KAMLA PRASAD 
RA W AT : W:II the Minister or cO.\f. 
MERCE I:-e pleased 10 state: 

(a) tbe Dumber of companies io Tata 
group that bave been given permissioQ 
under the PERA for operaUons oUI.ide 
Jndia; 

(b) the names and addresses of forejgn 
companies of the above grOPJp; 

.. (c) whether it has COme tn tbe notice of 
Government that there ere a Dumbe f • fO 
c~mpaDles a~socjated wilb the above group 
With operatIons outside India without 
necessary approvals reqUired under the 
FERA; and 

(d) if so, tbe action being tak~n against 
tbem? 

THE MINISTER OF COMMERCE 
(SHRI P,. SHIV SHANKER): (a) &0 (d) 
Information is beiog collected. 

Tax OD Proftts of Stock !xchuges 

745. SHRJ K. kAMACHANDR.A 
REDDY: WiJI tbe M oi",,, of FJNAN<;e 
be pleased to stat, ; 
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(8) whetber Government prOPGII to 
refrain 'rom taldol the Prolts or stock 
eKOben ... ; 

(b) whether. tbe Pr.idtDl of Rom_ 
Stock Elchaole bas requested Government 
Dot to tax these Pfofl,s; and 

(c) if so, the reaction 0' Go'erDmlat 
thereto? 

THE MTNISTER. OF STATE IN THB 
MINISTRY OP FINANCE (SHItI 
l'ANARDHANA POOJARY): (a) to (c) 
The Government has no proposal under 
Its consideration to amend the Income-tal 
Act. 19tH wi!b a'View to exemptinl tbe 
Income or ~tock exchanges from income-
tax. However, a request was made by the 
Stock Exchange. Bombav for exemption of 
Income by way or Dotiftcatio~ under section 
10 ('23C) (tv) of the Jncome-tax Act 1961 
which was allowed for tbe period covered 
by tbe asses~me"t years 1'77·78 to 
1981.82. Tfte r~quest fOr furtber .,tenaiOD 
baa been made, whicb Is under conlideratioD 
of the OovernmeDt. 

NOD· DrawaJ of "orld BaDk FaDds by 
ladla 

'46. SHRI K. R AMACRANDRA 
REDDY: Will the Minister of FINANCE 
be pl e8~ed to ~tate : 

(a) whetber it is a fact tbat Govern .. 
ment have failed to dra w from tb. commit-
tcd fund"l of about 6 to 8 billion dollars 
from the World Bank; 

(b) If 10, the reason therefor; 

1984-85 

1815 86 

1986·87 

(U pto 30.g •• ,) 

lBIlD 

22.4' 

32.14 

24.'3 

(c) whether 1t is alto a fact tbat with 
reprd to the fundI. not drawn OoverameDI 
ba,e to pay an interest at the rate or 0." 
per ceat; IDd 

(d) if 10, tbe amount or latorelt paid/ 
to be paid over these undrawn rUDds from 
World Baat ? 

THB MINISTeR OF STATE IN TRB 
MINISTRY OF PINANCE (SHRr 
JANARDHANA POOJARY): (a) to (c) 
World Bank Group 8!is:.'ed projects are 
implemented over periods normally e,.ten· 
d;nl betwetn flve to leven years. The 
8ssi,tance committed is utilised over the 
entire span or the project. Since drawal 
of funds bas to be in accordal1ce with 
.pecific project disbursement 8cbeduled, 
balance am~un(s would remain rights upto 
the terminal date of disbursement. As on 
31 8.1986 tbe available undrawn commU. 
ted 'unds wifh the World Bank aroup' were 
$ 8.7 billfon (. 4.6 billion IBRD loans aod 
• 4.1 billion IDA credits'. 

While no int •. est cbarge is payable OD 
amouDts Dot drawn., cc.mmitment cbar •• 
all payable at 0," per cent and 0.'0 per 
oent ala Inst IBRD loans and IDA credit, 
respectively, These charlles are p:l)'able 
on tbe entire balanoe amount and Dot onl, 
on the shortfaJls against disbursemeDt 
schedules. As Iucb payment of commit. 
ment charges by Government of India 
would not by itself indicate a deJay or 
failure in drawal of committed fundi. 

(d) Tbe commitment charle. paid OD 
committed funds durina the) ean 1984-15, 
1985·86 and 1986-87 are I. under :-

(Rupees in crore.) -----
IDA 

6.8S 

7.31 

10.8$ 

TOTAL - ... 
2'.32 
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Th. amount ot commitment chirps to 
be paid to ,ubsequent years' "ould depend 
on tbo quantum of drawals and quantum 01 
Dew loans/credit. ocaoUattd with and 
apploved b, the Bank. 

Re'flew of 100 per ee" El:port-
Orieated-UDItl 

747. SHRI YASHWANTRAO 
GADAKH PAnL : Will tbe Minister or 
COMMERCB be ploalect to Itate : 

(a) whether tbe workinl of 100 per 
cent export·orientod·unUa (SOUa) has beu 
revie~ed at a meeting bold "itb tbe 
repre,entatives of the .. units tn September, 
1986; 

(b) if 10, the probtems disoulsed aod 
the ou'come of tbe discussioos; 

(c) whother it is proposed to revamp 
the Icbeme; and 

(d) if so, th e details thereof? 

THB MINISTE~ OF STATB IN THB 
MINIST&Y OF COMMERCE (SHRI P.R. 
DAS MUNSH : (a) to (d) A meetina was 
held by lb~ Minister for Commerce with 
repre\«:nlatives of 10\) % ~xport Oriented 
Units with a view to identifying operational 
problem; a nd to improve the workinl of 
tbe scbctJ1 e. Various sug,08Cions were put 
forward in this rcalrd relating to iDput 
support, Customs procedures, fiaeal relief., 
divorsiftcation, 81le in the Domestic Taril 
Area, dispolal of watte and rejects eto. 
Tbose sUIPstiODJ bQ vc boon notld. 

Suggestio •• or PICCI 

748. SHRI BHARAT KUMAR. 
ODEDRA: Will tbe Minister of COM· 
MER.CB be p!eased to state: 

(a) whetber tbe Federation of ladlaD 
Cbamber I of Commerce aDd Industry 
(FiCCO hal 8ullest,ed ohlDle. to tbe 
Foreiln Blebangl R.egulation .. Act (PBI.A), 
1973 to make India-.• joint venturel abroad 
more lembl e 1 eadiDI co blabor .... wtll; 
.. et 

(b) ., 10, tbe reactioll of GoveralDeo& 
thereto' 

THB MINlBTIJR OP COMMBRCB 
(SRRI P, SHIV SHANKBR) : (a) Y'I, 
Sir. 

tb) Su.aeatioas for amendment in the 
Foreign Elebanae Relulation Act. 1973 
Ire under examination of tbe Government. 

BQOrt ofColr .... Colr Pronet. 

74'. SHRI T. BASHEER : WiU tb, 
Minister of TEXTILBS be pleated to 
state: 

(3) whether It II a 'act that the export 
of cOir aDd coir products h,. declined jo 
the last three yeare: in I big way aloDlwith 
the fJaures ot export durio. tbe last 'breI 
years; 

(b) if 10, tho reasons for this suddeD 
demino; and 

(c) the steps taken by Government to 
improve its export ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHN ~ KUMAR): (a) anrt (b) The 
es()orts of Coir and COif Products durinl 
the Ja.t three ,'ears have been as follows :-

Year 

1'83·84 

IJS4-8S 

1'85·86 

Qua.tit)' 
(ToDnes) 

27.94' 

25.788 
24,672 

Value 
(Rs. in 
croret) 

24.34 

26.41 

3285 

(Source: cola BOARD) 

There hal been ao .ncrease in tne value 
or exportl. The qunntitative eXflorts have, 
bowever sbown a sJJabt declining "rend due 
mlnily to Ibort.le of raw m~teri:I{~ shins 
io demand patterol lad camp.!"':o ~ from 
III .... lubitihlt .. 



(c) The Oovernment bave be.. taking 
a number or Itep'\ for increasing coir expOrts 
which '"",..alia trHlude ~ending trade 
dele~ations. cOf'ductjog market studies and 
market researcb, reJealit'lg advertisem~nts in 
foreign trade magazines, di~'ributioD of 
publ1city ma'erial. 1)al'ficipatiOD in fair. in 
major m8ker~. quality improvement aod 
graDt of cash compensatorY SUPpOl't. 

Indo-Nepal Jolot Commlttt'e 

750. SHIU T. BASHBER: Will the 
Minister of EXTERNAL AFFAIRS be 
pJeastd to state : 

(a) wbether a proposal to institute a 
joint committf'e for bilate nl co-operation 
came up in the recently concluded Indo-
Nepal dialogue; and 

(b) if so, what are the modalities in 
this r:gard ? 

THE MINISTER OF Sf ATE IN THB 
MINISTRY OF ExrE~NAL AFFAIRS 
(SHRI K. NATWAR SINGH}: (a) Yes, 
Sir. India nod Nepal have been discU8Sioit 
the establj-bment of a Joiclt Commission 
which 'w(\uld monitor 3 nd coordinate all 
a8pectll of Indo"Nepal economic coopera-
tion. The specific terms of reference of 
the Joint Coromis'~on are under discussion. 

(b) It is proposed to Ht up sub· 
commi~sjons in ,peeific area,; of coopera-
tion : th ~ Dl.lmber of such sub·c·ommisstonq 
and the area, of cooperation which tbey 
would cover are still und("r discussion witb 
the OoveJ'llment of Nepal, 

Rafds on Prh'ate Nuring Home. in 
Delbi 

151. SHRI R.S .. MANE: 
SHRJ. KAMLA ,PRASAD 
SINGH: 

Wft) (he Minister of FINANCE be 
pleased to "fate : 

(a) whether ta x onforcement autbo· 
lit ies rAided major prlYate nUfsing bome~ 
icithecapit,ll~DeJbO and rO~lIld 30 lakh 

t' 

rupee. In casb and bank document. aDd 
Jot of jewellel) 10 about 60 beek loc~er. 
8S reported in ~HjndusU.n T.imes' of 20 
September, 1986 ? aDd 

(b) if so, tbe detail! In this rel.ed ? 

T~B MJNISTBR OF STATE IN' TMB 
MINISTRY OF PINANCB <SHRI 
JANARDHANA POt)JARY): (a) and (b) 
Yes, SIr. The Income Tax Department 
has recently ,arried out starcbes coveriol 
medical profession in Delhi in wbich 
prima-facie unaccounted a'slets includiD, 
cash, jeweJl ery and otbers wortb approxi. 
mately Rs. 77.03 laths and lot of incrimi. 
nating material haole been seized. On the 
date of search 66 locken were sealed. out 
of which 54 bave since beeD open ed upto 
31.10.1986. 

Urge to Embark on Nuelear Disarma-
ment 

752. SHRI 0.0. SWELL: 
SHRI MAHENDRA SINOH : 

Will tbe Minisler of EXTERNAL 
AFFAIRS be pleased to state: 

(a) Whether fn his speech to tbe UN 
A~sembJy in September. 1986 he uraed on 
BJitain, France and China to embark on 
unilateral Dllclear disarmament reaardlesl 
of what tbe UqA and tbe USSR miabt do ; 

(b) if so; what was tbe responle of 
the different nuclear weapon States at tbe 
United Nations to his call in the Assembly 
8Dd thereaftor ; 

(c) Whether this accords with tbe 
countt~'s pronounced on the Nue] ear Non-
prolirerat ion Treaty ; and 

(d) Whother it accords witb the initla. 
tive of the six intcl.ooUncntal power. to 
Whicb India i, a party ? 

THB MINISTER OP STATE IN THB 
MINISTRY OF BXTB,RNAL APPAllS 
(SRRt K. NATWAR SINGH): :(a) aael (b) 
After rtQllndinl tbe two 4iuperpowtt. or 



their ma,jot r.sponsibiUtiti for nuclear dis. 
armall1~Qt, S.ternal Affairs MiDister weot 
on to say that Hotber nuclear' weapon 
States 81so must Dot shirk tbdr reeponsj. 
bUllY" A decision on thefr part for 
nuclear disarmament would only have a 
positive (feet. They !hould 1'10 Jqrler take 
sbelter behind positions that they would 
disarm only if the two Superpowers did·" 

, (c) aDd (d) Yes. Sir. 

Economie Deelaratloo at NAM 
Harare Meet 

. 753. SHRI A NAND SINOH: Will 
the Minister of EXTERNAL AFPA'R~ be 
p!eased to state: 

(a) Whether the Bighth' Non.Aligned 
Summit Meot beld at HaT.' e in September 
this year had adopted nn Economic Decla-
ration; 

(b) if 10, the msin features of the 
FCl)nomic Declaration: 

(c) the strategy contemplated tbere-
under to achieye mutual ~olf.reJiance 
amongst the developing NAM countries, by 
way of pooling their resources and ensur· 
ing mutual co-operation, help and assista-
nce amongst thpmselves ; and 

Cd) steps being I.aken by Government 
in the light thereof? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes 
Sir, tho Eivhth Summit Conference of the 
Non-AU.ned Movement beld at . Harare 
rrom 1.7 September, 1986 adopted an 
BeoDomic Declar a t iOD. 

(b) The Economic .Dlclaration puts 
forward tbe a8~essment of the Movement 
of 1be current world ecol)omic situation 
and lots out li strate., for international 
ec,oornlc negotiations. It idoritf.6ea ele-
mentl of reform~ of the iatelnational' 
monetary, financial and tradiDI .,stem aud can, Od 'he developed couDtries to .ho. 
tlf' DO"" "ill to uDdlrtakt .ul,:, ItOf· 

to i'mplemeot the r.rorms .lnt" alia tbroUlh 
convening aD Iot,fflatiooa'l Conr,r~nce 00 
MODey and Fina,oce for Development. Th. 
Harare 'Summit al80 Bgroed to establjlh a 
Ministerial StandiDi Commjtte,e for Econo-
mic Cooreration in order to strengthen and 
enrich the negotiatinl: platform of tbe Don-
alignad couo trie tl• 

(c) The Declaration reviews the pro-
gle~s of tbe Action Proaramme for Econo-
mic Cooperation of tbe Movement. This 
A ct ion Programm e I. iot end ed to streD.-
tban the Collective S~:f'Reliance of non-
ali~nrd and ether developing coontrie. 
bv p~l1Jin, 1heir re~ources. Tt:e Hafare 
Summit hos streamlined the Action Pro-
gramme to give it Dew direction aDd urg" 
ncy. Fur:her Scope bas been liven to two 
inil iat ives tl.1ken by India iD tbis context 
namely. the Centre for Science and Tec.hno-
JOi;Y and the Research aod Informatioa 
System of the non-aliened and other deve-
loping countries. 

(d) India is remaining in close touch 
will- otber nor-ali,ned countries in order 
to implement these decisioDs in particular 
the decision on the establishment of a 
Standir'8 ComlJ,ittee and on the Action 
Progrartlmc fOl' Economic Cooperation. ., 

Adoption or EcoDOmie Measures 
Against Sou tb Africa at Harare 

Meet 

754. SHRI ANAND SINGH: 
SRRI UTTAM RATHOD : 

Will tbe Minister of EXTBRNAL 
AFFAIRS be pleased to state: 

(a) Wbether the Eiabth Summit of 
NAM counlries adopted a packaae of 
stiff • economic measures" 10 be apphed ." 
international community aaaiDlt the Pre-
toria Regime of Soutb Africa WJth a 'lew 
to out pressure 00 the said ,eaime to ,ive 
up its apartheid poli~ ot diacrjmmatiOD 
against tbe majority blac"ks ; 

(b) if 10. tbe detaU. of the packl,_ 
of 'IDOtioDI ; . 



(c) tbe T~ ponse or tbe variou. bll 
power •• here to ; aDd 

(d) the steps being taken by Govern-
ment in tbe light !bereof?' 

THB MINISTER Of STAT! IN THB 
MINISTRV OF EXTBRNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) to (d) 
The Huaro Summit re-affirmed tbe need 
for coml)rehensive mandatory sanction. 
alaiD~t South Africa under Chapter vn of 
tbe UN' Chartrr and called for the earl, 
convening or the UN Security Council for 
the purpolSe. Further, as an interim mea-
sure, the Summit identifiod and endorsed 
tbe fl,llowing specific mealures for adop. 
tion and jmpl~mentatioD by tbe internatio-
nal comm un ity : 

(a) Prohibition of tranlfer of tecbl"o· 
108Y to Soutb Africa ; 

(b) Cessation of export, laic or traDS. 
port of oil and oil products to 
South Arrita, and of any coopera-
tion with South Af,ica's oil 
industry: 

(0) Ces8atiun of furtber investmeDts 
in and financial loans fO South 
Africa or Namibia and of any 
governmental insurance 8uaraotee 
of credih to the racist rClime ; 

(d) An end to all promotioD of or sup. 
port for trade witb South Africa, 
including lovernm:ntal assi&talce 
to trade missions; 

(e) Prohibition of tbe sale of kruacr. 
rands and any other coins miDted 
in Sou tb Africa ; 

(f) Prohibition of importl from South 
Africa of agricultural product., 
coal, uranium. iron aDd .teel 
etc ; 

(a) Enactment of legislation ot adop.-
tion of other measures to comp), 
with UDited NalioDs Decree No. 
t for tb. Protection oftbe Natural 
Resource. of Namibia eDaClCd by 
the United NatloD' Coucil for 
Namiblln 1'74 : 

(h) Termination of any vi.a-rree eAt.., 
privilcles and tbe promotiol of 
tourilm to South Africa i 

(I) Terminatloo of air aDd shippla. 
1 inka with Soutll Africa ; 

(I) Cessation.f a) I academic, cultural. 
scientjfic and SPOtU relationlil wItb 
South Africa, and of relations witb 
iodividuals. institutions and ot. 
bodies endorsing or based OD 
apa"h.id ; 

(k) Suspension or abrogation (,f flar .. 
ments with South Africa. such al 
Bareemellts on cultural and sCiel"tl-
fie cooperation; 

(I) The Termination of Double Taxa-
tion A.reements with Soutb 
Africa; 

(m) A ban on lovernment contract. 
with majority.owned Soutb African 
Companies. 

2. The Harare Summit also established 
a Committee of Ministers ,,00 Impo!-ition 01 
Sanction, to canvass support for the objec-
tive of comprehensive mandatory sanction. 
agaiost South Africa. A ... a member of the 
committee. the External Affairs Minister 
participated in the recent visits of the eom-
mittee to USA. UK, Italy. fRG, PranQO 
and tb. EBC. 

Relldered Share Brokers Ia Del.i 
Stoet Eschallle 

. 7$5. SHRI ANAND SINGH: Will 
*h. MiDI .... of FINANCE bo pleased to 
Itate : 

(.) Whethor h is a fact that Delbi 
Stock SxcbaDICI busioel8 ba. beea 
monopolised by just of r"", abare bIoten 
registered with 'be I,cblnle. wberel. lbe 
total abare capita. of tbe companies nai .. 
t_rld with the .&Chanle bal now mulcipll_d 
maaifo1d o,or tbe past tbree decades : 

(b) II 10, tho comparative fiaUlli 
.~. lho Damber of r'&ia,.rtd lb., 
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"'okers and Ib c total amouDt 01 capital of 
tbe firms r.,fltered with the stock e1chlnle' 
at Delhi, Bomba" Calcutt •• Madral IDd 
otber tradfDI centres ; and 

(c) steps taken/proposed to be taken 
to break this monopoly by re.lsteriDI Dew 
pnuine e:llrepreneurs In tbe fieJd in DeJhl 
ID particular and other tradin. centro§ iD 
.eaeral ? 

THB MINISTER OF STATB IN THB 
MINISTRY OP FINANCE (SHItI 
JANARDHANA POOJARY) t (a) The 
Dumber or member~ of the Delhi Stock 
Exchange bas iDerea~ed from 107 in tbe 
,ear 1962 to 117 in the year 1986. Ac-
cording fO avai.bJe information, tbe cap'· 
tal of the companies lilted with the Deihl 
Stock Bxchange has increal>ed from lb. 
260.21 crores In 1971 to RI. 512$.16 
crore, in 1986. 

(b) Information is beinl col1~ctcd 
from tb e oth er Ifoct excbaDles and will 
be laid on tbe Table of the House. 

(c) De Ibi Stock E:w:cbanae haa sub-
mitted a proposal to tbe Government for 
Increasinl membf'r8blp of the Sxehanle. 
This is beidl examined. By and larle tllo 
other Stock B~chaD.es bave beeD iocreas-
ins their membership from time to time. 

Implementation of ReeommeadatioDi 
of Foarth Pa,. Comml.d. 

756. SHRI ANAND SINGH: 
SRRI THAMPAN rHOMAS : 
SRR) UTTAM RATHOD : 
SHRI PRAKASH V. PATIL : 
SHRI HAil KRISHNA SHAS-
TRI : 

Wlli tbe Minilter of PINANCB b. 
ple.led to stat e : 

(a) what deciSions have lloee beeD 
taten with r tlard to implementation of tIM 
Pourtb Pay Commllslon'. recommeadatiODl 
wIttl respect to vallo". cat"oriol of 
,mplOJeel ; 

(b) wbetber part or whole of tbe 
arrears due to empl()yecs are to be deposi-
ted in relpectlve provident fund account 
and if so, tbe detail. thereof; , 

(c) wbetber in c." or those to wbom 
contributory provident fund scheme ap.plJes 
only employees share will be credited to 
the accounts and Dot the employe,.' Ibare, 
i( 10. tbe reason thereror; 

(d) tbe additional burden tbat will 
faJl on the exchequer 8nnua11y In imple-
m~ntlng tb e docis iODS; and 

(e) "hat steps have been taken or are 
propo~ed to Gurb the price rise of various 
commodities and services in the wake of the 
new pay Bcal eS ? 

THB MINISTER OF STATE IN THB 
DBPARTMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRI 
B.K. OADHVI): (a) The GovernmeDt 
have accepted broadly, lIubject to certain 
improvemcnh, the recomJ.l'1endlUOns of tbe 
Pourth Ctntral Pay Commis.ioD in tbe 
matter of pay scales and aUowances otc. 
in respect or Centrel GovernmeDt emplo-
,ees belonging to Group 'B', 'et

" • D' 
categories and Armed Forces personnel 
below officers rank. Copies of tbe Relolu-
tion and tb. NotfBcations i.sued iD this 
regard have been placod on ~he Table of the 
Hou~e separatel,. 

(b) and (c) A, per tbe oxtaL.t orders, 
arrears of pay for the period JaDuary to 
March 198' will be deposited in tbe 
provident fuod accounts of tbe employees. 
In tbe case of employees covered by the 
ContrIbutory Provident fuod scbeme no 
corresponding contribution will be made 
from the Government aide. Thil is beclus, 
wbat is beiDI deposited is Dot tbe usual 
mODthly subacriptioD to the provident 'aDd 
accounts of tbe employees but on), arreara 
of pa,. 
, (d) The Pa, COmm ••• loD "atlmltad aD 

additional annual expenditure of RI. 1282 
crorel ,.eluslve of 'be RI. 645 erolos per 

.IDom alread)' sanctioned by tb. Oovern-
~eQt ()Q ~lIOt 9f t"o .D.'....... of 
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lot.lm relieffn 1983 (lad 1985., The 1m-
pro\'em entl mad e by th e' Government on 
the recontmendttfons of tbe Pay CommJs· 
• iOD by advancing fhe date of otrect In 
respect of revision of pav roalel, revision of 
ratet of increments on pay !'caJea of Group 
'D' employees, incrta~e in the miDimum 
benefit on fixation or pay in the reviled 
scales etc. art estimated to cost an additio· 
nil expenditure of Rs. 165 Crores Don. 
recurriol and R~. t 39 crores recurring per 
BDDum. 

(e) Tbe tbrutt of Oovernm eDt·8 ant i· 
Inft.floner, J')oJicy continues to be on 
etrecti~e ~emand and supply management 
Incluc:11ng stref'lgthoning of publIc distribu-
tioo system, regulated Ielea"e of sugar and 
edible oils. enfMcemen t of fiscal ,di\cipline 
and mopping up of cxtes~ liquidIty in the 
IYltem. 

[Tranl/atlon] 

Esp.nsloa of Tourist Faeilities In 
Uttar Pradesh 

751. SHRI HARISH RAWAT: Will 
tbe Minister of TOURISM be pleased to 
.tate : 

(a) the Dumber or domeltic and 
foreiau tourists, other tban the pilgrims. 
who visited Uttar Pradesh from touri&m 
point of view during the laat three )'ears 
year.wise ; 

(b) whether it is a fact tbat during 
these years inerease in the number of 
tourists in tbis State bas been less as 
compared to tbat of otber States on an 
Iverale; 

(c) ir 10, the realons tberctor ; Ind 

(d) whether bit Ministry, in OOOPera-
tlon with the Government of Uttar Pradesb 
I. preparinl I time-bound scheme for the 
I_pans.on of touriat faCilities in this 
State ? 

THE MlNISTBR OP TOURISM MUFTI 
(MOHD. sveo) : (a) to (c) Statistics of 
loretp loumt arIivall are compiled tiom 
disembarkation carda OIl aD all .. lodia basi, aDd 
". 11lCb s.tate.w~ &furos are Dot ,vaUabl .. 

However, as p~ the Foret,ll Tou,i,t SU~\1e, 
1982.83, about 23.72% 01 the fOre;,D 
tourist, vbi1lnl Jodi. epent at least 8 pi.ht 
in Uttar Pradesh • 

As regards domestic tourism .. no relia-
ble statistics are available (rom the State 
Governm ent. 

(d) 'PlanDing and development of 
tourism facilities ;8 a continuout procen 
and is mostly dare jointly \\ith the re.Pee. 
tive State Governments. 

TobaerG Export 

758. SHRI BARISH RAWAT: Will 
the Minister of COMMERCE be pleased to 
atate : 

(a) wbether India hal been Ifadua)}y 
losiog th e export mal ket for her tObacco 
due to Jack of improvement in its quality; 

(b) if not, whetber Jndiails fobacco 
export during the last tbree year, has been 
commensurate with the targets laid do",n : 

(c) the amount bdnR spent on research 
for improv'nl the quality 01 lobacco at 
present and whether it is propoaed to 
increase this amount'; and 

{d) if 1'10, tbe detaHs thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHkl P,R. 
DAS MtJNSr) : (a) aod (b) DecliDe In 
tbe export of tobacco is due to grow in, 
aDti·~mo!dnl campaigns slow arowth iD 
consum,.,tion of tobacco in deveJoped coun. 
tries, paymlnt problem in African Countriel 

'and increase in production of tobacco iu 
certain importing countrie •• 

(c) and (d) With a view to jmpto,iL, 
quality and productivft,. the Tobacco 
Board oraanlses prolrmmes on demoostra .. 
tton trials in the farmen field. everY,eat. 
The amount spent in oraaniainl these pro-
IramlDei durin. 19" .. 86 was 1.1. 2.88 

. llkh.. The Tf/bacco Board propoees to 
or •• nise thele pro,rS.Dlmt! iD • '.TlOr area 
durin, 19.6·87, OOll~ueDd, fncre •• Qif 
tho amou .... 
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Tbe Govern'me.,t of lodia. baa been 
'j', "'llCtiontn.: arao'io-aid for '(I)I thO "tMluc-
", ,floD aDd d·Jstdbution 01 .,ure leed aDel so-

.edUnll to<tbc Gulal-at Alricultarc Uai.or. 
Iity. Anaod, Andbra Pradesb State Seeds 
'Deve)oprl),eDt CorporatioD lad the ,Haryan, 
Alriculture University, Hinar j, ,04 (if) for 
.. _aisinl traioiol prolrammes by CTRI 
Research Station, Dinbat undtr Director, 
CrR-I, Rajamundry and tbe Oujarl' ~f.ri~ 
culture Vniver~ity. 

Under tbis programmCl, OO\letDm~nl of 
India meets tbe deficit expenditure. Tbe 
following arams-in-aid hav~ been released 
'duilDI tbe last' years :-

Year 

1981-82 
1982-83" 
1983·84 
1984·85 
198~·86 

Grants"in-aid released 
(in ruppes) 

2,33,900 
1.88.300 
1,41,600 
2.49,410 
2,77,000 

Voluntary Dllelosare Scbeme 

759. SHRI B'LAs~HBB VIKHB 
PATIt: Will tbe Minilter of FINANCe 
be pleased to state: 

(a) tho outcome or his Ministry's 
announcement relardiol voluntary Dis-
clo.ure Scheme for tbe last two years; and 

(b) how· much total uDaccounted 
amount bas been di~clo~d, S'ate·wl~e, 

durin. tbe latt Cwo rear. ? 

R'PIY •• Dt 01 Loaa. by Comp ... ·f. 

"'0. DR G.S. RAJHANS: Win !be 
MiilJ,tor of FIN'ANCE 'be pleased t6 state: 

(a) wbether it ia a fact tbat several 
industrits. companies and olber In.titu· 
lions bave borrowtd Joans ftom tbe nl.tion .. 
alised bants but are not repayin. the 
108D; 

(b) whether GovtrnOl.nt bave asked the 
banks to c:ot1li(ier hringing about a cbanl. 
io the mar agement of those compenia 
wbj('h ba lie bteD found to be cODtinuou.ly 
defaulting in repayment or workiul capital 
loan wblle 1iphoniog off of tbe CODCe; 01 
funds; and 

(c) the manner in wbich the Ilction i. 
liktly to b·e talr.en 8,ainat th c borrow era , 

THE M.NISTflR OF STATE IN THB 
MINISTRY OP FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
Borrowers cOD.i~t''''' of indusfrial units.1 
v.ell al other" lome times fa i1 10 repay 
tbeir duol to Dationalised banks due to 
various reasons. Quite of I eo rlefaul's tn 
the CISC of industrial un ils arise out of 
s iclcness either in tbe particular unit itself 
or wide-spread sickneslI effecting a large 
r.umber of units in a particular irdu~try. 
In su~h ca!litS, t.be units eitber remain clOltd 
or operate below break~even level resultiog 
in cash losles and cl)nsequential inabilit,i 
to repay the Joans taken from baDks. At 
times, noD repayment of loaDS may be wilful 
clused by diversion of funds. mi~man.,e. 
ment, etc. RBI have issued in'trll<'HoD~ 10 
the banks tbat w: rkiDI c"pital as~h;t8nce 
may be withheld in tbose cases where bank. 
bave iealon to believe fbat the managc.:mtDt 

THE MINISTBR OF STATB IN THE of .the unita are indu1air I in malpracl ice. 
"l~ISTRY OP FINANCE (SHRJ sucb as siphonioa off or the funrl8 leadiDI. 
lANARDHANA POOJAR¥) : (a) Tbe to ,persi~tent defaults in repaymt". of loan • 
.. eme of Amocaty under tbe Income-tax or the banks. Banks have a Iso been advjsed 
aad Wealth.tax Aota wbich hu been c:fflC. tbat tbey may consider wb~ther II chance in 
tift from ""November t 98' bl' <. been mana,em.nt would be DtCeSf.ary in· such 
.co,;aral'tl,. • cas.a. Banks safeaulrd their intertat. by 

, .(b} Statistlot are Dot bela, lQ.iot.aiDed 
~ the c;Jov~~~t il t~iI,r'f8l~. 

pertualioD, erforolna securiti.s, invokin, 
,uera.eea aod takjn~ recour e to cI'~'1 
~modf~ 
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I1Dp~t oJ FoOll·Sta. from USSR 

"1. SHRI THAMPAN THOMAS 
Will tbe Minister of COMMBRCE be 
pleaBld to state: 

fa) which rood-stuff's are Imported from 
tbe USSR; 

(b) wbether any or these roodatoffl, 
partfcu'8rl~1 de iry products, bave been 
Imported reCently; .and . 

(c) whether Government have taken any 
steps to ensure that no rood-stuffs, parti. 
cularly (iahy products with likely contami-
nation i by rndioactive faU out from tbe 
Cb,errobvl nuclear power plant di ... ter; 
are imported ? 

THP. MINISTER OF '\TATE IN THE 
MINT~TRY OF COMMERCB (SHRI P.R. 
DA" MUNSn : (a) 'and (b) No foodstuffs 
are imported from the USSR recently. 

(c) As a precautionary measure sample 
of all food!ituft's coming from areas likely 
to be affect ed bv the Cbernobyl accident' ~ 
are being t eSled at Bbabha Atomic 
Ilesearch Centre. 

Appointment of Non-08icia' Dlredofl 
on Boards of Directors of 

NatlouaUsed Danb 

762. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCB be pleased 
to state ~ 

(8) whether it is a fact tbat a large 
number of na ionatised banks arc without 
tbe non official members OD their Boards 
of Dircc' Off, ; 

(hl if so, the names of tbe banks which 
have vacanci(s of non-official members; 

(c) sinc' when tbt:&e vacancies have 
Dot been tilled ; and 

. (d) tbe time by wbicb cb .. e vacaDcies 
are elPectcd to be filled up ? 

• TRE MINISTER OF STATB IN niB 
MINISTRY OP P1NANCB (SHRI 
IANARDHANA P00IAllY) : (a) Qud (\) 

Vactnc;es at part-time ,DOD-016oill director. 
OD tbe Boards of Directors elilt ia ,,,,peet 
of all the 20 nationaUled bank •• 

(0) Most of these yacanci .. · blve 
arisen 'lOce January. 1985. 

(d) Action to identify suitable perlOOI 
for nomination a8 part-time noo-official 
directors on tbe Boards of aatloaaJiled 
batiks is in hand and the endeavour il to 
complete the procrsl soon. 

Reporf~ of EClIIOmie AdmJIlIs.tntlo. 
Reforms Commission 

763. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCB be plealed 
to state: 

(a) wbether it is a fact tbat BcoDomic 
Administ ration Rdorms Commission sub-
mitted 30 reports on various topics urder 
its terms of referet1 ce : 

(h) if so, whether Government have 
published the same and placed OD tbe 
Table of the House; aod 

(c) if Qot~ the reasons therefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
The information to the e'ltent poSSible i, 
being colJect~d and will be laid. down OD 
the Table of tbe House. 

Indl .. NatloDals RelldlD.ID U.K. 

964. SHRI SYED SHAHABUDDIN: 
Will the Minister of EXTERNAL AFfAIRS 
be pJeased to state: 

(a) the estimated DUft'lber of Indian 
natiooaJs residing in U.K. arid' British 
nationals and subjects residfnl in India: 
and 

, 
(b) tbe a.crage . number of Brltllh 

v'sitors to Indi .. ever)' year aad of ladian 
vt.fton to U ,K. ? 
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THB MINISTBR. OF STATE IN THB 
'MINISTRY Of' BXTSRNAL AFFAIRS 
(SHltI K. NATWAR SINGH): (.) 
4,03,500 Indian Dationals are estimated to 
be residing in U.K.. AI regards Britisb 
Dlti:mals and 8ubjech residing iA Jodia. 
the information it being collected. 

(b) Information i~ being aseert. in.d. 

PIaa 10 Develop Kapll,altu 

'65. SHR.I SYED SHAHABUDDIN : 
Will tbe Minister of TOURISM be pleased 
to atato : 

(a) whether Government have finalised 
aoy plan for further devdopment of 
iC.apilv8stu and its environs ; 

(b) if 10, the salient features of the plan: 

(c) the area of agricultural land pro-
posed to be acquired for the implementa-
tion of t he plan : and 

(d) whether the land owners cODcerned 
have objected to tbe proposed acquisition? 

THB MINISTER OF TOURISM 
(\4UFTI MOHO. SYEO) : (a) to (d) A 
master plan for development of various 
centres of BUddhist pilgrimage il under 
preparation in consultation with (be 
Arcbaeolo,ical Survey of India and the 
Governments of U.P. and Bibar. But 
Botbinl hars been finalised yet. 

Step. to Improve Condition of Indian 
Economic Service 

766. SHR' SYED SHAH9UDDIN: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) tbe action taken by Government 
of the Memorandum submitted by the 
oflicen of the Indiiln Economic Service for 
tile jmproyoment of their terms aDd con-
ditions of serv.ce and for iDJprovina' place-
meat and promotion avenues ; 

(b) wbether GGvetDment are aware or 
the report.,d ,buoger strike uDdert.k. by 
tbelD to PI" tbtir domancll i ud 

(c) whether Ooveroment propose to 
abolisb the service ? 

THB MINISTBR OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJAR Y) : (a) and (b) 
A SectIon of IBS officers have been 
relortlng to hUlller .trike demaodfDJ 
improvemeDt in their career prospects. 
These demands ha,e beeD under 
elamination b, tbe Goveroment fOl' some 
time. 

Several decisioDs have been tak eo in 
the last few montbs to improve rbe pro-
motion of IBS officer. I"nerally. 

(I) Direct recruitment to Grade. I & II 
hal been abolisbed ; 

(ii) They are DOW beiDg treated at par 
with all other Class I officers for 
Secretariat appointments; 

(iii) 44 posts 10 Grade III have been 
upgraded to Grade II. 

A view on the recommendation of' the 
4th Pay Commission 'relating to their 
service will be taken along with all otber 
Class I Services. 

(c) No such proposal is und'r consi-
deration of Government at present. 

RecommeadatioDs of tbe N.C.A.E.R. 
OD Controlled Crolb 

767. SHRI MOOL CHAND DAOA : 
Will Ibe MiniSter or TEXTILES D~ pleased 
to state: 

(8) whether it is a fact that his Ministry 
bas Dot a report on controlled clotb rrom 
tbt National Council of Appl iod Ecooomic 
Research (N.C.A.B.R.) ; 

(b) if '0, wben WIS tbe report 
received; 

(0) what Mcessita ted tbe repori: 

(d) the amount paid to N.C.A E.l\. for 
the report ; . 



(d tbe det dis of tbo report and bow 
manY recommendations of N.C,A.B I.. bave 
been implemeQted so far ; and 

(f) 1he steps takeD by Government t~ 
ItO;J mal.diatdbutioo 6f cOD,ttolled clotb 
'Dd the results thereof? 

THB DBPUTY MINISTBR IN THB 
MlNISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) ; (.) yes. Sir. 

(b) Tbe comp) et e report was r eceivcd 
OD 1. 2.19 8 , • 

(0). The study was ,commis~ioned \\ith a 
view to identifying the gaps between the 
objectives' and acb ievementJ of the Con-
trolled Cloth Scheme. 

(d) A sum of R •• 8.86 lalcb. was paid 
to N.C.A.B.R. for tbe report. 

(e) The main findings of the report 
were that: 

0) The major beneficiary of the Con-
trolled Cloth Scheme was the 
urban Dopuration purchasing 
nearly 71 % or control1ed cloth at 
the all India Jevel eDd the rural 
population though (orming appro'Xi. 
matdy 76% of the total popula-
tIon accounted (or only 29 %.o( 
tbe controlled cloth purchasos. 

(Ii) Of the controlled cloth Bold in 
rural areas,. the econom icaJ~Y 
weaker St,UODS purcbased 67 % 
~f it. In tbe urban areas, tbeir 
share was lower at 54 %. The 
State Dovel um'ent~ IUnion Terri· 
tories' Administrations which are 
primarih tespon~ible for the dis-
tribution of controlled cloth have 
been reQueHed to streamline and 
6trcogthell the distributioDal 
arranaemeots ror lucb cloth 80 
tb.' a larler (ooverage is liveD 
to the rural areal. 

(r) C.at, 0' mat .. dlatribution of con-
troll ed cloth which have come to tbe 
"alice or tbe Oovernment bave been 
rt.rerred to appropriate autborities for 
iov est iaatioU. 

Trade ne8el'" 

168. SHRI MOOL CHAND bAOA ~ I 

SHRI KALl PRASAD 
PANDEY: 

Will the Minister or COM~BRCB be 
pleased to atate : 

(8) the trade dtficit since ItS0-81 till 
198$.86 aDd the deficit durin~" 1'&'-87 
indicatina the 8,ures of imports aDd 
exports yoar-wile ; 

(b) tho impact of import UberlisatioD 
on tbe balance of payment ; 

(c) the item. export of wbich hal 
remained staaDant or declined durin. past 
three years: and 

Cd) the steps takon for export pro-
motion and import .ubltitution ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF COMMERCE ISHRI P.R. 
DAS MUNSI) : (a) The position of Inia's 
export, import and balance of trade since 
1980·81 ;s as under:-

Indla's Forelgu Trade 

(Value: Ra. cram) 

Year Expo;rs Imports SalaDcc 
of Trade 

1980·8 J 61JO.71 )2S49.15 -'83S.44 

1981·82 780591 J 36p7." -5801.64 
1982 .. 83 8t03.37 14'292,74 -3489.31 

1983·84 977071 15831.46 -6060.75 

1984·8.5 JI8".J5 17173.2' -531'.10 

1985-86* l100S.9J 19622.27 :-'~U'.Jf 

*(ApriJ. '2790.3U 4414.16 --t62' .• '6 
1UDe. i 986) I 

·Provisional and lubJeet to rc.llioD. 
tAl per Juno .98' Pre .. Not" 
Source :-DOCII S. CMuttat 



(b) The be,l.nee ot "aymeDta s,fuation 
depends '''''OD several 'actors iacludhll the 
performaoco 0" imports and exportfl. 
Recent import policy measures have beeD 
tfreeted With a: view . to inoreasing our 
do,meltie production as 'Well as compftl-
tiveoess of our products in the int ernational 
mal ket throu,b impt"rt of essential raw 
materiall, mach'Decy c'te. Though some of 
these recent policy measures will take time 
to bave' 80 impact, it is '''preted tbat tbey 
would rnuJt in hiaher export tarnjng~ and 
reduced trade deficit and' therebY strenl 
tbeo out Bd8DCC of Payn:eots. position. 

(c) The principal commodit ies of 
Irldia'8 exports which have witnessed 
decline during 1984-85 over 1983·84 as 
well 88 during 1985·86 over 1984·85 
include Tobacco unmanufactured and 
tobacco r efu~e. Sugar & Sugar preparations, 
oil cakes, Fabric! of man-made fibres and 
metal manufactures (clc1udioa iron & 
steol). 

(d) With a view to reducins trade 
deficit vigorous promotional mealures have 
been taken during the recent past. These 
include increasing our exports, easier 
acceu to machinery aDd raw matrriaJs to 
major export sectors, upgradation of 
technology, mod ifh:a tion ana periodic 
revision of our industrial po;lcies etc. 
Efforts are aho beiDI made to step up our 
indigenous production or imporabl es durios 
tbe Soveotb Five Year Plao period t parti-
cularl, in tho spbere of bUlk imports. 

Adftrle Effect of Reservatloa 
Order. of August 1986 OD 

HI.dloom Indu_"y 

769. PR.OF. K V. THOMAS : Will 
the Minister of TEXTILES be pleased to 

~riltlll ~ 250 

the po~erJoom and mUI Infer,,'. and tbe 
recomm'e.ndatlons mad. by tbe re-coDsitu-
ted Advisory Committee sel up undtr tbe 
H"ndloom'l (Reservation of Arliele, (or, 
Production) Act 1985.11 Government ba'. 
issued a revised notification reservinl 22 
items fat eltc)ulive produetion In tbo hand-
100m sector in August. 1986. The chanalt 
effected in the new reservation notidcatlon 
of August, 1986 mainly related to such or 
those ailk items and 100 % polye.ter! 
Blended fabriCS, wbich are ,not produced 
in the Handloom lector in .illlifiean, 
quantities. 

R fduetJoD In Import Du., eo 
Nutmeg ud Nutmace 

'770.. PROF. K.V. THOMAS: WUI 
'be Minilter of FINANCE be pleased to 
state: 

(a) whether it is proposed '0 reduce 
the import dUlY on NUTMEG aDd 
NUTMACB; and 

(b) if so, whether it \ViII adversely 
atlect the farmers of Kerala ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCB (SHRI 
JANARDHANA rOOJARY) : (a) No, Sir. 

(b) Does not arise. 

AboJJr'oD of lale. ta, 

71 J. SHRJ DINESH SINOH : Will 
the Minister of FINANCE be pleased to 
slate: 

slate: (a) whelber Government" dlalOlue 
with State Government8 regarding 'be I 

. (I) wheth~r Government are aware of abolition!aimphftcaHl1D or' salea tax be .• 
the fact that bandlocm reservation orders. made any pro,res. ; aod 
is.u~d OD 5th Au.ust 1986, have adversely 
affected the Handroom Industty ; aDd (b) If so. the details Ibereof' 

I (tJ)· if 10. the rem .• dtal a,ct'ion to be 
tak.n 10 tbe'_Uer 'I 

THB DBPVTY MINlnD IN TffB 
WlNJ~TllY OF TBX11J;1£S (SHal S. 
((.I~HN~ KU MAR) : (.) .. d ,(tJ' 'COa, I-• at the repRttniadots. 'rottiYH from 

THB MINISTER OP STATS IN,THI 
MINISTRY Of PINANe. (SHRI' I 

lANARDHANA POOJAJ1V) : (I) Effort. ~ 
made bave not &0 far r •• uUed to f.",bial 
a ceo.en ...... amoDJlt tbe .at .... 

(b) Do~s not arlit • 



Import or Cbea, Silk 

772. SRRI SRTK4NTA DATTA 
NARASIMHARAJA WAOIYAR: wm tbo 
Minister of TEXTILES be ploa r ed to state: 

(.) whether Government have increaled 
the import of cheap lilk ; 

(b) If '0, ~ince when and from wbich 
countries; 

Cc) whether tbe import or cheap sUk 
hal hamptred tbe Arowth of lericolture 
indultry in tbe couotry ; 

(d) if so, the ateJ)s bei!'). taken to 
reduce the import (If cheap sille in ord er to 
remove the crista from silk indu;;'r, ; and 

(e) tbe details thercof? 

THE DBPUTY MINISTBR IN . TBB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) aDd (b) No, 
Sir. Howe\'cr, import of silk yarn by expor-
ters allowed under the Advance Licensing 
Scheme and Repleni,bmco' Scheme of the 
Import Export Policy aod in order to 
boolt tbe exports of ~ilk loods, the 
repl<,nishment percentale haa been increased 
from 20% to 30% in respect or 100% 
oatura1 silk lood" undtr the R.eplenishment 
Scheme of the current Import·Export 
?oitcy (April, 1985 March. 1988). 
Under this Icheme, exporters are permitted 
:0 import sUk from any country. 

(c) NOt Sir. 

(d) and (e) Do Dot arise, 

Consumptiol and Import or Rubber 

173. SHill SRIKANTA DATTA 
~ARASIMHAR.AJA WADIYAIl : Will the 
~iDlster of COMMERCe be pleased to 
,tate: 

(a) (be total production, cODiumptioD 
IDd import of rubber in tbe countrY in 
.984.85 and 1985·86 ; and 

: (b) tbe ftaures of ptodnetiOD and con-
uml'tion of rubber .s projec,.d· for 
986-87 by indian Rubber Grower, 
\ssoclatioo and other "',Iadet involved 
III 7 

THB MINISTER Of ST~TB IN TBB 
MINISTR.Y Of COMMERCB (SHItI 
P.R. DAS MUNSU : (a) Production, co .. 
8umptlon and import of natura.l rubbet 
duri~. 1'84.85; and 1985·86 are .s 
under: 

Qty. in TODD es --_ .......... ---
1984·85 1985·86 ............ - - .......... ~ 

Production 186,4'0 200.46.5 
C.,olumptioD 217.510 235,440 
Import 32.408 38,538 

(b) Tbe figures of production, CODlump.. 
into as projected by tbe Indian Rubber 
Growers ~ssociation, is : 

Production ,230,000 M. TODDes 
Consumption 245,000 M. Tannes 

The latest prolection, of pro"uctioD 
aDd consumption. ot the Rubber Board, is : 

Production 220.000 M. TODneii 
Conlumption 254.000 M. Tannes 

Self EmploymeDt Programme 
for Urbsu Poor 

774. SHRI HANNAN MOLLAH : 
Will the Miohfer of FINANCE be pleased 
to state: 

(a) whether some State Government. 
have represer.ted in relard (0 tbe l1e" 
Icheme of Self.Employment Proar,amme 
for Urban Poor; 

Cb) ir so, tbe f(8S0D'i ther!!for ; and 

(c) the action taken thereon ? 

THB MINISTER OF STATE IN TBB 
MINISTRY OF FINANCE (SHa.r 
1ANARDHANA POOJARY) : (a) IlDd (£) 
Presumably, the Hoo'hle Member is refer,. 
i~1 to • refcrellcf from tbe State Govera-
ment of West B~nlal reaardin, the imp)., 
mentation of tbe Self. Employment Pro-

. gramme for tbe Urban Poor (SBPUP). 
wbich cam. ioto elect from ht SeptemHr, 
1~8&. The maia IUllutjon contaioed to 
tbit refer.·ce ia tbat tbe baot should .... 
r",," lOU appUcatloo co an iDcUviduallor 
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'a"""nce under SBPU.P irrespective or 
Zon .. "lse/brancb-Wiae tarleta. No ceilinl 
.. such fin tho distribution of loan 
."lieation' forms bave been JaJd down, 
le.erve Bank of India bad, bowever, 
laIued in~truction to public lector bank, 
ltipuJating that tbe di tributioD ot applica· 
tlon forms for assistance durio, the curreat 
fiDancia I year should be completed by 30th 
September, 1986. 

Smuggling of Gold by DiplolDldel 

77'. SHRI MOHD. MAHFOOz ALI 
K.HAN: Will tbe Minister of FINANCB 
be piealed to state : 

(a) number of calCS detocted during 
1986 so fa'" in which gold was being smul-
lied into the country throUlh diplomatic 
bals alongwitb tbe value of lold involved 
in eacb cas c ; 

(b) tbe Dames of the foreilo mislioDS 
wbose diplomats were involved in tbe 
Imugaliol of lold iDto tbe country; and 

(c) tbe action taken by Government 
in tbe matter? 

THE MINIS1ER OF STATB IN THB 
MINISTRY OF FINANCE (SHIll 
JANARDHANA POOJARY) : (a) Durin, 
1986 DO caae of smugaliDI of aold tbrouab 
dip)omati~ ballw.t del~cted. 

(b) Durins 1986 (upto September); '.0 diplomats of two difforeo' ,ounnies 
wore found involved in tbe amulaJinl 01 
loJd worth R!:i. 130.86 lakbt, in two case •• 
10 Public intorest, it wilJ not b. expeoieoC 
to disclose tbe names of the CouDtr) to 
wbicb tbey beloua. 

(0) Toe Government bas conveyed ill 
.rious concern to tbe cou.otrie& cODce(n,d 
IDd tbese dIplomat. have alread), left tbe 
countr)'. 

Public R.,.. to." ~ 
De, .. t Ida._ 

776. ~H1U c. MADHAV REDDI: 
WID tbe Mluilter of fINANCe bt ple.aed 
&0 Itato"; 

(a) the terms and conditions of the 
new lo\,estmt at deposit acc:ou t leMmo, 
1986 recently started by Govemment It 8 ' 
limp) e iot erelt of 10 per clat IMr aODum ; 

(b) the responle of the jave.tina public 
to tb .. achem. 10 far : and 

Cc) the estimated depositl. wblcb tbe 
Government hope to collect uDder this 
scheme .,very year ? 

THE MINISTER OP STATE IN THB 
MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARY): (a) Presuma-
bly the Bon'b'. Member Is referring to tbe 
announcement of a scheme for tbe issue of 
tax·free bonds by se'ected public enterprises. 
The public Itctor boads will carr, interest 
uJ)to 10% Per annum and a maturity, 
period of 10 year8. The income by way of:, 
interest from bonds with interest rate upto~' 
10% "ill be entitled to eXemption from 
Income·tax aod wealth-tax: 

(b) and (c) No issue of such bonds hal; 
beeD comp) eled so far and it is not possible 
to txamine the likely collection under tbis 
parUwlar Icbeme every year. 

Ne" ... Item Captioned "Report Latkl 
RefereDce to U..,." 

777. SHIll C. MADH" V REDOI: 
Will tbe Minister of EXTERNAL AfFAIRS 
be pleased to 'tate: 

(0) whether (he attention of Govern-
ment hal bteo drawn to tbe Dews report 
appearing in the Indian Express. datod tho 
3rd September, 1986, under tbe headiol 
"R L k eport ae s Reference to Libya" wbere-
io it i. stated that tbo address by tbe Prime 
Minister. as out,oinl Chtlirman of the Con-
ference did not make a mention about 
recent happcninl in Lib,a ; and 

(b) if so, tbe reaction of GoveralDtDt 
thereto? 

THE MINISTBR OF STATE iN THE 
MINISTRY OF EXTBRNAL AFFAIR,.; 
:'1U K. NATWAR SINOH): (.) \' fa" 
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(b) Prime Min,i,'er't'P"cb at the 8tb 
NOllaHined Summit' in Harare did not 
contain any ro,fl.'ellc. to Libya. 

Esport of HIP Te~olO11 ., STC 

'778. SHIll C. M \DH'A V RBDDI: 
Will tbe Minister of COMMERCE be 
pleased to .t~te : 

(a) whetber the State Tradiol Corpora-
tion of lodia has formulated 80Y scbeme to 
enter into blah technology elport areas to 
boost the pub:ic sector products and 
iDeM". e"pores ; 

(b) if In, whether the STC bas 'ilned 
memoraoda of uodentanding with any 
public actor und.rt..kings and. if 80. tbe 
particulars t hereor; and 

(c) tbe details of tbe scbem~ formulated 
bY the 8TC ? 

THB MINISTER OF ST ATB IN THB 
MINISTRY Of COMMERCE, (SHRI P.R. 
DAS MUNSl) : (a) Yes, Str. 

(b) and (c) STC has sigDed momoranda 
r nderstlndiDI with some public loctor 

o 't
U
• It is not in tbe commercial Interest unl • . oJ f of the.Corporation to dlyul •• the deta. s 0 

JUch mem~randa. 

RecJudlol In CountrJ Liquor S.le 

179. SHRT LAK.C;HMAN MALLICK: 
wm the Min.ster of FINANCB be pleaSed 
to ,tate: 

(a) wbether it is a fact tbat the sale of 
couotty Hquor in tbe capital has regiH.red 
a marked decrease as more and more 
people are o~tinl for tbe A~urved'c To?iC 
(Mdt Sanjivani Sura) WblCh haa a blah 
alcoholtc content; 

lb) if 10, whether it bas resulted io 
reYlDUe lolSes to tbe elcilO and prohibition 
department; aad 

(0) 1I lO, to w~t, extent 7 

THB MINISTSR Of STATS IN THB 
MlNlSTl\ y Or PINANCB (SHJq 

JA~,AaDl;iANA l'OoJ~ll\,) :. ,(8)" .. 1\0 
subject-matt I:r pe~tain. to the State '(Itt or 
fbo VUth. s'¢bedule or, the Coat,.tuti&n tt( 
India. The CommiltioDer of EleR" i)oJhi 
bas report cd that tbe .alc of oountrtllftuar 
bas marlinally decreased aDcI CoD5Da(ftioD 
of Ayurvedic 'onic i e.. Mrit Saoj ivinf 'Sur. 
could b, one of tbe '(Ir ioul factor. 
re.ponlible. . 

(b) and (c) Commission or of Elcile, 
D.lhl, baa reported that there has beeD 
lome drop in revenue ,but 'bo lOla caD Dot 
be quantIfied as there are several facton 
responsibJe for the d~creale in consumption 
of country liquor. 

ProtiaeHoD of Stick Lac 

780. SHRI BASUDEB ACHAltIA: 
Will tbe MiDi.ter or COMMBRcB b. 
pI eased to 8tal e : 

(a> whe1ber tbe .rowen or ltick lac aro 
beiDa paid tbe remunerative prices: 

(b) whether tbis is a fact tbat in Jalt 
three decadel the country'. productJo.D of 
stick lac has declinod from over 40

J
OOO 

tODoes to about 13,000 tODDClj aDd -

(c) it so. the Itepa propolcd So bo 
takea to inertlse the produclJon of stick 
Jac ? 

THB MINISTER OF 8T ATB IN THE 
MJNISTRY OF COMMERCE (SHIU Pit. 
DAS MUNSl) : (a) Yes, Sir. The price 
beiol received by the la<: arowers J. 
considered to be romunorativi. 

(b) Yes, Sir. However, the productJoD 
of stick lae is now increasiD,. Th. 
production for 1985·86 was 18,17' tonnet 
(estimatel), and trop for 1'86.17 i, 
esf imated to be of 20.000 1000DCS. 

(e) A number of ,tept are beilll taken 
t,~ ~cd.a.e, :p~pduction Qf lUck lac and 
tb.le inolud~ (be j iJl!pI~meDtatjOa of the 
Central acbome or Exton.lon Work aDd' 
Packaae P'OII'_m" for Lac Cultivltioa ill 
,.riout ~.to.", • ~te 11 .he,' p~_. or 
laq to impro,ed .. 'bod. ".~" qdaff&U~ 
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.ael' to, modvate them to ioere •• tbo 
production 0' stick lac b, li.'D, tbem 
.uit.b •• demonstratlo,DB aDd allO incentive. 
iD ,tbl (orm of broodlac, prunlol imple-
meDtl. iDiecticldet, etc. Tbis leheme is 
belnl implemented in the State. of _ar" 
Welt BeD,al, Orissa, U.P. and OuJ,r8t. 
Tbe Sb.llac Export Promotion Council. 
Calcutta il carrying intensive publicity 
campalgDs to ed'Jcate the lac IrOWtr,8 8nd 
is a JIO diltrjbutinl brood)a" fre e of cbarle 
to the needy lac arower •• 

Closure of NTC Mills 

781. SHRI BASUDBB ACHARIA: 
Will tbe Minister of TEXTILBS be pleaaed 
to Ilate : 

(a) wbether it is a fact that Government 
have decided to close down lome NTC 
mill.;, 

(b) if 10, details tbereof; and 

(c) wbat would be the fete of tbe worker. 
of tbos e mills and the Government's plan 
to .ave them (rom unemployment 1 

THB DEPUTY MINISTER. IN THE 
MINIS rRY OF TBXTILES (SHRI S. 
KRISHNA KUMAR.) : (a) to (c) No final 
decisfoD bas been taken to c lose down an1 
NTC mills 80 far. 

a.eatlol of Scheda Jed Buks In 
Delbl 

782. SHRI P.M. SAYBBD : Will tbe 
MiDlst.r of FINANCB be pleated to 
state: 

(a) whether it i. a 'set that lome 
scheduled banks tn Delbi have been chea-
ted 01 buae amouDte runolDI iDto levera) 
crorOl,of ru~e~; 

(b) "betb. CDI ha. beeD entru.ted 
with tbe iIlYOIti •• tIOD of tbe cales; sDd 

(c) if lOt the detaU. of tbe frauds aDd 
tho prOlr .. 1 made by CBI in :thole CI6ft 7 

!HI MJNISTBt\ OF STATS IN TRB 
MDUTa¥ OJ ,,"ANOB (JJpl$ 

JANAB.DHANA POOJARl'): (a) fo (0) 
Information is beiDg colJected aDd, to •.• 
IICeDt aVAilable aDd admil.tble under'be 
Italutes goverDiDg the public fector baai., 
wHI be laid on the Table of tbe HOUle. 

ABtlladf. Broadcast from ToraBto 

783. SHRI P.M. SAYEED: Will the 
Minister of EXTERNAL AFfAIRS be 
pleased to stato : 

(a) Whefher Oo\-erDmcnt beve caUed 
for a rtport from Emba.sy in OttaWl 
(Canada) regardiDI anti-Iodia broadcalt 
from TOlanto and other statioDs in tbat 
country; 

(b) if 80, the main feature. of the 
rlport; and 

(c) whether It baa been revealed a. to 
which ot,snisation lupported sod funded 
tbe 6ubvenive radio pro,rammes ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHal K. NATWAR SINGH): (a) Yea, 
Sir. 

(b) aod (d Accoldjol to availabJ. 
information. tbere is one rad;o prolramme 
in the TOTanto art a that is (u"ded by the 
World Sikh Organhation. and two radio 
ADd ont! TV Pro,ramrn ~ jn the Vancouver 
area run by people dOle to the WorJd Sikh 
Organisation which have aD anti.lndl'D 
slant. There are other broa~casfloa 
stations run by mederate Sikh aroup •• 
Wbenever appropriate, the Indian Hl,b 
Commits ion bal approached the concerntd 
Canadian autboritieal bOO radio .tation 
owners about the bja~ed or inaccurato 
broadoaatt. 

OutsfaDdfDI Lo .. 

784. SHkI MURLI DeORA: WiJl 
tbe Minilter of FINANCE be pleased to 
.'Ite : 

(a) t be totaJ loan outltlDdiol1 rtCOvt' 
,_bl. )),111 aatlo~oli •• d blDkl, .p~ 
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(b) the steps beiDI takeD to pia. 
irrelularities and loopholes in rules 
lo\'cring bar;k Joans which hive been 
Impcdina rtcGvery' . 

THE MINISTER OF ST ATE )N THE 
MINISTRY OP FINANCE (SUR) 
JANARDRANA pOOJARY) : (a) As 
per la1etir data avaiJpble total advance' of 
'RI. 49,902 crons were outstandina in 
respect of Public Sector Banks (Indian 
oPt'~ations) 8f: 'at the end or December. 
1985. 

(b) The performance of Public, Sector 
Bank' in the fleld of recovery is being 
regularlv monitored The bales ba,ve been 
advised tc improve the metbod of ~pprai.al ' 
and lupervision of credit "0 8S to mintmige 
the incidence of overdues. The State 
Governments have also been requested to 
extent ntceS!8ry assistance to tbe banks In 
aleeting recovery of their dues The 
Reser" e Bank or India bas further advised 
banks to monitor (herecoveryperf()~mance 
brancb .. wi~e and to pay special att ention to 
tbe areas wber e tbe recovery is less than 
50 ptr cent of demand. 

Stock of Ecllble on with STC 

78S. SHRT MURLI OEORA : wm 
the Minister of C~MMBRCB be pleased to 
state: 

(a) tht stock of edible oils with tb. 
STC as on October '1, 1986; 

(bJ wbether Government are aware 
that the price of edible oils is goiaa up: 
and 

(0) if 10, the stepl Government propose 
10 take to meet tbe boae requirement. 01 
tbe feadve Bealon ? 

THB MIN ISTER. OF STA TB IN THB 
MINJSTR. Y OF COMMERCE (SHRJ P.". 
DAB MUNS!) ~ (a) Tbe stocks of import cd 
edibl e oi I s with STC (both in stor"o aud 
in franlit) as 00 1.10.1896 .GIOated to 
approxlmatc1f 3,1.",0 pwtrlc CODO", ' 

(b) and (c) Overall prices of edible oUs' 
in the domeeCfc malket bbowed a ,eo cr.1 
increa&t tf)J ~Ptember. J 986. ,Recent'" 
bo~yer, tbere baa po.ran, beeD a down-
ward trend in tbe prien 'of edible on •• 
Imports of edible on, are arranaeel b, tbo 
Government, keeping in view tbe requtre. 
mtntll, indilenous production, availability 
of foreian exchange and pthtr releyant 
factors. 

Effeet of 'mpor" on CapItal GeecJ. 
Jadultry 

'86. SHRI MAHENDRA SINOH: 
Will tbe '''tiohter of COMMl:RCE be 
pleased to state: 

(a) whefher it is a rae t that the capital 
laod~ industry b being badly effected bJ 
importa; 

(b) if ~o. whether Government bave 
reviewed the import polJcy reJaUnl to 
capital ,ood!l: and 

(c) tbe decisions taken in this relard , 

THS MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKBl{): (a) to (,) 
Import of capital good~. wbich are Dot 
under Open General Licence, ia allowed 
only after c81eful consideratioD from 
indilenou. anll~e. Certain capital looda 
art allowed for import under Open GellltaJ 
Licence, Thea e it ems art either Dot 
produced in tbe country or In' their call 
necessary protection has been aiven by WI, 
of tariff. ' 

Howev.r, the import poUc)' I, tept 
under 'ODstant review '0 that Correctivo 
me •• urel could be takeD in tb. interest or 
domestic industry. 

IlIclo-US Talk 

187. SHItI SOMNATH .ATH : Will 
tbe Minill.r of BXTBRNAL AFfAIRS b. 
ple.ltd to aaate : 

(a), whether it II .' 'a~t tbat IDdo-US 
talkl wert beld in New 'York In tie la., 
wek of S.pttm_', 1 'I'; 
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(b) if 80.,' tbo aatore 01 talks beldi .' . accidtDt., includiog accident, invoJ"D, 
and nuclear weapon. or test., even tbouab tbe 

Jataer were Dot speoitlcally Included jn tbe 
(0) tbe outcome thereo' ? CODv.nUoa. 

THB MINISTBR OF 8T ATB IN THB 
MINISTR.Y OF BXrBRNAL 'AFI'AIRS 
(8Hft} K. NATWAR SINGH): (a) Yes. 
Sir. 

'(b) The talts coverod variou' bilateral 
Ind international issues. 

(0) The talk. provided aD ' opportunity 
,to discuu the possibilities of strengthening 
cooperatio 1 and enhanced understandioa on 
lome issues of mutual ioftrest. 

India's demBDd at Vienna Conference 
for locloslo. or l\fiUt8fY Duclear 
lastallation <\ccidents iD Internatlonal 

Notlftcation 

788. SHR! KRJSHNA. SINOH : Will 
the Mloister of EXfSkNAL AFFAIRS be 
pleased to state; 

(a) Wbether India had demanded at tho 
Conference of International Atomic Agency 
held at Vienoa on Seprember 29, 1986 
that accidents at Military ftu,\ear installa-
tions be al.~, incl uded for illternntional 
notification; and 

(b) if so, in Wh,lt ~nlext the demand 
was made 80'1 what was tbe response of 
tbe Committee on Duel ear power 'tbe(oto 1 

THE MINISTER OF S1 ATE IN THB 
'MINISTRY OF BXrERNA~ AFFAIRS 
(SHill l{. NATWAR SINOH) ,: <.> Yes. 
Sir. 

(b) Tbe demand was made in the 
OJot ext of the tl!fusal of the' Duclear 
"capoQ Statts to agree to inclusion of 
nuclear w.!apons aad otber Don-peaaefu) 
nu::lear il1lt&liltioos witbll) tbe ec.Jpe of tbe 
CI)Qvea(io'l on Barly l{otiflcatioD 0' 
Noel ~ar A~jdeots. As a fCl·.iJc. tb. 
DfJclclt w.'apJo powers mado publiO stet, .. 

;\ .,ati COQocmtq tkat '~J would GotiIJ all 

PosUlon of "'lIee 0' Plymeat 

f89. SRRI KRISHNA SINOH : 
SHRI NITYANANDA MISRA: 

Will the Minister of FINANCE b. 
pleased to state: 

(a) wbether it is a fact that white thl 
Res erve Bank of II dia in its Annual 
Report 1985 .. 8' foresees a growth 01 at 
least 5 per cellt it calls for a fresb look 
at the balance of payments PO.itiOD for tbe 

. Seventh Five Year Plan, in tbe co,, text of. 
. large trade deficit of Rs. 7,951 crores io 

1985-86: 

(b) if SOt the actual balance or payment 
for the preceding three years; and 

(c) decisions taken in tbe liJjht of RBI', 
proposal for review or the balance 01 
payment and the trade deficit for Seventh 
five Year Plan ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRr 
JANARDHANA PQOJARY) : (at Yes. 
Sir. That tbe balance of payments 
situatIon will bo dJilicult during the period 
of the Seventh Plan had a Iso bt.n pointed 
out in tbe Ecooomic Surveys o( tbe Govern-
ment io the last three years .. 

(b) The balance of payments for tb. 
ratest three years are given in the state-
mellt below. ' 

(~) 10 tbe course of Us review of 
sectoral deve}opmeot. over the year tho 
Plannio. Commission bad also considered 
the bJlaDco of payments situation in 
198' .. 86. Takin. account of development. 
in forelaD trade it haJ empbasised tho need 
foc lu.tained aDd vilorou.effort, to contain 
the trade doficit throUlb more rapid arowtb 
of export, in line Wlfb tho Sevonth Plan 
"tar.et. The era. deficit projectod in tb, 
Seventh Plan amounted to ai', 34,70Q 
.GIII'in l""'!SS pd;os. 
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7'O~ SHal KRISHNA S,INGH : Will 
tbe Mini.ter of PI NANCE be plcaled to 
ItaCe ; 

. (I) whether Oovernment, bays t"tally 
exempted tb~ basic excile duly 00 excoss 
lu.ar produced during the fint two montbs 
of 1986-87 ae.lon, to provide an incentive 
to Itart ear I, cane crusbing and, to boost 
UP"Iulir production tbi. yeari and 

(b) if 10, how far it is like ty to bo08t 
up sugar producfion during ttie 'first two 
months of tbis year'. crushing Geason as 
~omv.red ' to that in the corre.polldioS 
period 10 last two years , 

THB MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes. 
Sir, Exemption from basic exci!le duty has 
been granted on excess sUlar produced in 
a factory during the period 1st OClober to 
30th November, 1986, as compared :0 the 
c:orrespondfDI periods of the previous tw'., 
sUlar years. 

(b) The extent to which the lug'u 
productioD ia increased would depend on 
soteral variable (actors including avajJclbi. 
lity or suaar cane and percentage of 
recovery. It is not POSI ibl. to live a 
reliable estimate regardiog the additioDal 
Prod.lction of sUlar likely to be achieved 
durinl tbe earl, crushinl Mason attribut-
able lo)ely to incenttve provided by way of 
tbe excile duty concession. However, it 
is found that during t'be periods wben 
excise duty rebate was alven in tbe palt, 

. higber tban normal production was &onerally 
acbieved. 

CODcetaI_ to Ttl luclaatr, 

. "I. SHRI KRISHNA SINOH: Will 
tbe Minister of COMMERCB be plealed to 
state : 

(,) , wbetber GoverDIDIDt have latol, 
annouaood • pacta" of cODe,ulODs to tel 
'lo4uatr1 to boot. aporC • 

W'rltt", A.",w", 2 6' 

(It) if 10, fbe detail. of the COlt_-
lioDS ; aDd 

(d bow fSf .ta -expert I. like]y to 10 
up fS a result or tbele concessionl , 

THE MINISTER OF STATS IN THB 
MINISTRY OF COMMERCE (~HRI P.R. 
DAS MVNSI) : (a) to (cl Measures laken 
io the recent palt to increase exports of 
tea include, bi.lber cash compenaatory .up. 
port OD value-added tea!, excise rebate of 
50 paise por kiJolram on export of bult 
tee, fuJI rebate of excise duty OD capOrts 
of packet tea8. exemptioD of exciae duty OD 
tea bagl, exemptioD 01 customs dut,· on 
filter paper used in manufacture of tla baaa 
etc. Thos" codce~sions will live a bOOit to 
tea exports. 

Proposal to Purchase MiDI (oaebes 

792. 8H1\1 G.M. BANATWALLA : 
PROF. K. V. THOMAS: 

Will tbe Minister of TOURISM be" 
pleased fO state : 

(a) whether the Oovernmcn t of 
Kerala has sent anv proposal for 'purchaae 
of mini coacbes for use at Parambikulam 
and Ney,ar Wild Life Sanctuariel ; 

(b) if 80, the fioaDcial outla,. iovol,· 
ed ; and 

(c) whether clearance baa becn 
aranted 7 

THE MINISTER OP TOURISM 
(MUFTI MOHD. SYED): (a) 8Dd {b) Yes, 
Sir. Slate Government of Korala bl. appro. 
ached tb. Department for financial ..... 
tance amountiq to Rs. 14.60 Jaths for till 
purchase of 4 Mini BUies i.e. two .ach 10. 
use in Parambikulam aDd Noy,., Wild 
Lif. Saoetuari c.. , 

I 
I 

!' 
(c) The propos. I 01 tbe State 00,. 

mODt II uDder oo.ldof •• loo, 



ProP .... ,.. 'oreat fAfJI8I. J. l.erala 

793. SHfll a.M.· BANAtWALLA: 
Will the Mintat or of TOURISM be plealld 
to Itat. : 

(a) whethtr tbe Government of lCerala 
aobmitted any proposal for rorelt lodles; 

(c) whether 01 earaDeI bas beeD liv,o 
for tbe propolal , 

THB MINISTBR Of TOURISM 
(MUFTI MOHO. Sl'ED): (0) to (,,) Tb e 
State Goyernment's propo~al (or tbe con-
Btructlon of a Porest Lodle at Parambi· 
tufam Wildafe sanctuary at aD eatimatod 
coat of RI. 17 t 19,250 baa been received 
in Ibe Department and is b~in. favourably 
eons iderec. . 

ProJeet Reports for De,elop.eDt of 
Beache. In Xe.ala 

794. SHBI O.M. BANATWALLA: 
Will th.e Minister of TOURISM be plealed 
to Itafe : 

(8) whether Government or lCerala 
bas submitted any project reports for de-
velopiDa certain beaches; 

(b) if ao, tbe nlme. of beachel that 
have been identified by tbe State Gov.ro-
ment aDd detail. of 'he projects 'or de \Ie· 
lopinl tbem into beach reaorts ; and 

(0) 9fbcther the projects have been 
cleared and if not. steps takeD to eapedite 
c]earance? 

THB MINISTER OP roVIUSM 
<MUFTI MOHD. SYED) : (a) and (~) The 

/. 

Stl,te OOftrDmeD~ baa pllQl to develop 
Kappad Beaob no.r lC.ozbikode, C.licut: 
Vlrtal. Beach tD Ttivlndrum District: 
TbirumuUa"aram in Qq Ii0D District aDd 
Muzbappfl •• d\beacb in CaDD.OOr. DI .. 
triot. However, 10 far 001, ODe 10M •• 
for development of Kappad Beacb bel beID ,. 
lubmintd to Ibe Celltr8t OepastmcDl 01 
Tourism at an .. timated COlt 01 1.1. 55.00 
laths. 

(c) The propo'aJ j. beinl esamiD.,.s 
aDd tbt SCite Gov.rnment bas been alked '0 
famish additional informa*iOD in respect of 
certlin items. 

Brattlle. o( Natloll,.Usad Banks 

795. SHSJ SOMNATH CHATTER· 
JEE: 
SHRI SYED MASUDAL 
HOSSAIN: 
SHRI KATVRI NARAYANA 
SWAMY: 

Will tbe Minister of FINANCE b. 
pleased to state: 

(a) tbe total number of brancbes. 0 
differ.nt nationaUsed bank. at prescnt. 
Stat e-wise : 

(b) the total amount of deposit. iD 
nationalised lanks during tbe last tbree 
years, State·wiselyear·wise ; and 

(0) tbe fnvlc;tmeat by nationalised 
. banks in the different States durio. tbe 

I.at throe years ? 

THB' MINISTER OP STATE IN THB 
MINISTllY OP FINANCe (SHRI 
JANARDHANA POOJARY): (a) to (c) 
Stat~wi.e details of total number 0' bran-
cbes of 28 Public Sector Banks as OD 
31.3.1986 and detaill of depolita and out. 

, .tandio. advances as on tbe Jast Friday 01 
December lor ~e last three yearl are lit 

. out in the StatcJllent liven. bolow. 

, I 
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Us-Clat. Alfame. to e~~t, 
Roe .. 

796. SH,RI S.M. aURRADI: Will 
ib. Minister of £Xr~RNAL APPAllS' be 
'~:e.sed to state: 

" (6) Whether Government afe awafe 
that US and Cbina, two of Pakhtan', 
olosest loreilo alPes, have agretd 10 belp 
In bufldiDJ major road. ; 

(b) if so, whether these roads would 
, endanafr the lecurity or lodia 8S' tbese 
roadl are touching tbe bord ers of India and 
Pakistan; 

(C)' if so, whether, earlier, Chines bad 
al.o tboulht of buildirg tbe road across 
tbe border area: and 

Cd) If 10, the steps Oo~ernment are 
cODsidering to take in tbe matter? 

THE MINISTER OF STATS IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and (b) 
There 18 no comfifmed information on any 
US-China agreroment to construct roads in 
Pakistan's border areas. 

(c) Barlier. China had assisted 
Pakistan in building the Karakoram High. 
way in Pakistan Occupied Ka~bmir· 

(d) The Governmont of India have 
repeatedly prote·ted to the Governments of 
Cbina and Pakistan on the con~tructiOD of 
tbe Karakoram Hiahway maki'nl clear our 
position tba t n either China nor Pak istan 

. have aoy locus standi on the matter and 
that whatever action taken by the two 
couDtrles singly or jo'nlly in ~bjs regard is 
Uleaa] aDd uoacceptabl~. 

N .... U.doa of 13 Testlle MIlt. 

'197. SHRI BASUDBB ACHAIUA : 
SHIH SODB RAMAIAH : 
SHRI R.M. BHOY! : , 

.' WHI the Niota.er of TEXTILBS be 
pl ... d to It_te ; 

Ca) " abe reasont for abe delay f'O nat:o-
. naliBe J 3 Bombay ,lick teuiJe mill. \\Ibicb 
were takeD over in October. 1983 ; and 

(b) by wbat time tbeae mills wilt be 
aationalistd , 

THE DEPUTY MINI,TER IN THE 
MINISTRY OF TEXl JlES (SRRI S. 
KRISHNA KOMAR) : (&) The natlo~alis. 
adon of the 13 Bombay mills could not be 
undertaken 80 far becau.e a datailed el. 
amination of tbe various alternative COUfles, 
of aCfion if nccc-Ssliry. 

(b) It;s not possib • ., to indicate an, 
definite time .. 

MflU.e of Import Licence, 

798. SHRI JAGANNATH PATT. 
NAIK: Wil) the Minhter of CO\tMERCB 
be pleased to state: 

(a) whether it is a fact that' brae 
scale imports or botrolled coila are DOW 
blin, pUowed in violation of the Govern-
ment', import policy ; 

(b) whether it il a 'act tbat several 
units in tbe steel pipes and tubes lodu-
,fry are applyin. for supplementary 
1jcloces for import of HR coils durin. tbe 
current finarcial year a8 well as for repeat 
operation of the supplementary lie'cocea 
issued fO them in tbe previous year 

(c) whether It is also a fact that takina 
undue advant81e of tbis fHCility flc\eral 
steel plprs and tube, manufacturers which 
cJaim export worth RI. o~e erore have 
applied for issue of supplementary JICe()lel 
to them in 1986 : and 

(d) wbelher som~ ca~es have also 
been detected and jf 10, the details there-
of' 

T~B MINISTER OF COMMERCB 
(SHRl Pi SHIV SHANKER): (a) NC). 
Sir. 

(b) anet (c) Under the Import Polfc, 
1"'·81, ,Jf.iblt e,lportin, induJlriaJ UQitl 
~,. petmJtt~ to ~.vt th, a~ditional facllh1 



27 $ Writ".""'" . ~oftMjli; ,; It'''''' 
f_ repeat o~er.ttOD or tbe ,.opplementlr, . " 
Im,port licence obtaiD.d by tbem ill ,~ 
.,..cedlna }'ictDliol ,ear. A rew DDltl 
applied for both ~eat ,operttoo and freab 
lupplementary Jicence. lastructlon. have 
been iqued to tat,lato account tbe repelt 
operation facility wbile conalderiog frelb 
SQPpJ e_otary J icollce. 

(d) According '0 av.n.ble lafom,. 
tion t~ unit. namely MI.- Zenith Pipel 
and MIs Ambica Steel' bave received tbls 
reaf both Repeat and Supplementary 
Lt\:toces for HR Coill. Tbese "til be taken 
lato '!OD'i id eration while filinl their import 
entitlement in future. 

Bonas It) CeDtral Go,ermneDt 
Employees 

799. SHRI K. RAMACHANDllA 
REDDY : Will the Minister of FIN ANCB 
be pleased t J stat e : 

(a) the reasonl for living onl, fifteen 
days emoluments as an ad boc bonus for 
year 1985·86 10 the Central GoverDmeDt 
employees as aldnst twent,tbre. to tblrty. 
two days pa id la8t year ; 

(b) whetbrr Government have received 
any representations aBaiDst the decision for 
reducing the quantum impoundina it In the 
provident fund account of the employee,; 
and 

(0) if so, aetloa taken b, Government 
in the matter? 

THE MINISTBR OF STATE IN THE 
DePART \!tBNT OF EXPBNOITURB IN 
THB MINISrRY OF FINANCB: (SHRt 
B.lC. OAOHVI): (a) to (0) Review-in. 
tbeir earlier decision tbe Government have 
since announced' payment in casb 0' ad hoc 
bonus, equtv alent to 23 day'. emolument •• 
for the accountinB year 1985-86, to Cen-
tral Government 'lDplo~ee. Dot COVtred 
b, any o( tho Productivity Linkod Donu. 
Ichem... Likewise. Ooveramellt have 
announced paymeDt of ProducrivitY Link ed 
Bonus io 0 \.,b fOf tbe accountin. ,ear 1985-
., on the basis of tbo formulae tbat were 
in operation. In 1984·8' in re.pect ,of the 
Departmonts wbere Producli,jty Linked 
80DU~ WI. applioable earlier. 

The above dcci,iODI are .imilar to tllo. 
"latial &0 tbe prcYioul 'acooaotiDl ,oar. 

12 ....... 

[111,11.1] 
" \' 

a'HRI P. ICOLANDA·IVBLU (Oo,b'''' 
tipala1am): Sir, ,elt.rday, I re~,~~d .,,;1 

/ bUDdle of Jnvita tiODS from tho Naliooal 
Cultural Pestl¥al tbroulb tbe Chairman. 
Mr. Aprwat. Sir. it il printed to' HIQdi, 
in a langu'ae which, t. Dot known to QI. 
Sir, aft.r receivinl the cards, we have 100.' 
throUlh the cards ••.. 

( ,,.,,,,,,,,10111) 
MR. SPBAKER: Hoo. Members,:do 

not staDd in the aisle. It does not behove 
you. 

SHRI P. KO~ANDAIVELU: Sif. it is 
completely in Hindi. 

MR. SPBAKER : I will do it. 

SHRI P. KOLANDAIVELU : Actually, 
tbe, are imposiol Hindi. 

DR S. JAOATHRAKSHAl(AN CCho-
nI8Ip~ltta): Yesterda,. tbe Prime Min .. -
t.r lave an' assurance. Today. the, ate 
seodiol t bis k iad of thiol. What is lti'e 
purpose? 

MR. SPB4K.BR: It might be a lapse 
on .omebod,'. part, I wiJI take it up. 

SHRI P. KOLAND"IVELU: W. 
Ire unable to know what i. the purpose of 
it. The purpo~~ i; not beinl served. 

(In.I,rrup'io",) 

MR. SPEAK.ER : Please don't staDd 10 
tb' aisle. It doe" Dot bfhove you •. 

(III"""pllo,,,) 

DR. S. JAGATHRAKSHAKAN; It il 
Dot a aational felltival. 

MR. SPBAKBR: ~a M.cmb·l!r~ of 
ParUameDt, )'0 I arc Dot supposed to .'and 
in tbe ai"e~ 'have allured 'OU tbai tbla 
mi,bt be • Ji.Jple OD 'omehod," pa: t W. 
wall rlctif, ic W. will do It. 

SH&I P " KKOLANO,."VELU : I waD. 
an ... uranOi from you. Y ~lU '-" to eet .. 
~ •• S.,' , 



MR. SPBAICER: I Will ,et It done. 
Moth tOI i. loioa to be 'IMposed ou' an,-
bod),. 'II 

DR. s~ JAGA THRAKSHAKAN : we do 
aOI know Hindi .. 

(1"",,.,,,,,,.,, 
,MR. SPBAICER: I bave alr.ady rcquOl· 

"d 'OU oot to stand 10 the ai810. 

OIL S. J AGATHRAKSHAKAN : Tbls 
kird of thing ia ,oin, on continuouI", 
The name Is also written in Hindi only. 

SHRI P. KOLANDAIVBLU: .What is 
tbe use of sendinl the Jnvitation lik.· 
tbiB ? 

MR. SPEAKBR : When I have said it, 
I .m do it. 

(1 "I,""ptl 0"') 

DR S. JAGATHRAKSHAKAN: 18 it 
• North Indian Cullura) Programme' 

MR. $PBAKER : I will do it, don't· 
worry. 

SHRt P. KOLANDAIVBLV: We bave 
10 tear it ioto pieces. What is tbe ule of 
it 1 . 

MR. SPEAKER: It ia somebody'l 
mistake. Don't do tie 

SHRI SVRBSH KURUP (KOltayam): 
Why j. carnatic mUI ic not r.presented in 
tbe Nationa) Cultural Festival 7 

([""rruptiOft' ) 

,MR. SfBAKBR: What il your pOiDt 0' order? 

SHit THAMPAN THOMAS (Mav.'J. 
tara) .: Slr, tbi. is a very importlat I.sue, 
The Food Corporation of JDdia ba, .topped 

, the lub-Depots and because of tbat .u~l, 
ot rationl bal beeD, completel, disturbed .•• 

Ma. SPBAKSR: YOQ live m. III 
"'Itis .. 

. I 

MR. SPBAKSR : You "aate m, tim. 
UDaece.tari I, without ;byme or reasoD. You 
ClD .ee me. 

SRI'I THAMPAN THOMAS: I b ••• 
liven a notice. 

MR. SPEAKER. : I am Dot loin. to 
,et you OD record. 

(1.'It'l'Ilpt 1011')·· 

SHRI THAMPAN THOMAS: I have 
liven a' notice. 

MR. SPEAKBR: You Cln see mo. 

MR.. SPRAKER: There i. DO rule 
under whicb )'ou dfscus. it on the Boor of 
tile Houle. This Hou'bl. ,fntleman is 
Dot allowed. 

IC UMARI MAMAT A BANBRJEE 
CJadavpur) : Sir, Netaji Subhash Chandra 
Bose's ro) e hal bren .hown in Raj Se 
8",r8j ••• 

(1",,,.,"p 110"') 

[»aliI/alto,,] 

MR. SPEAKBR : W. ar"oiDI to dll· 
CUS!4 ft. 

[Enttltfh] 

Madam. we wAll dilcols It. 

SHRI S. JAIPAL REDDY (Mabbu-
bnagar) : ~ir, my question on tbe loaDs to 
Reliance Industries by Banks bas Dot been 
reacbed, Sir. 

MR. S}»BAKBIl : Doea not matter. 

SBRI S. JAJPAL aeDDY :'JJ:i ,~bav. 
tAbltd. noUoe. ' ""'" "\,:\,: 

MR. SPEAKER. : No problem. 

SHaI S. lAJPAL REDDY: It ., IV,,, 
important matter. 

-------------------------~ 
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MR. SPEA KBR: It mlaht bot I 

~HRI S. JAIPAL REDDY: Tbe' Go-
vernment admitteel tbat tbe,e were aros. 
irregularities .• t 

(In Ie" rllptiOlU ) •• 

MR. SPEAKER : Not aUow.d~ No 
pojnt of ordef. 

SHRI S. JAIPAL REDDY: Wby can't 
it go on record, Sir '1 

MR. SPEAKER : There is no point of 
ord tr. 

M~. SPEA.KFR : Wbyare you doing 
it ? 

(Inle, ruptionl) 

SHRI S J \)PAL REDDY: I bave 
tabled a CallioJ! At" ntioD Notice. 

MR. SPEAKBR: Does Dot matter. 
Heavens won't faU. 

I will look into it. 

( In tI!rrllptions) 

SHIH S JAIPAL RBDDY : It is true, 
Sir. But ~hy should you lay tbat it wi)) 
Dot go on record? 

MR. SPEAKER: Sir'., say, it is your 
dUly and your 1 iSh I. to give a Calling 
Attenlion Notice. and it is my rilbt to look 
into it. 

SHRI S. JAPIAL REDDY: But, then 
i~ is my right to go DO record ••• 

MR. SPE~KER : No, bec:.IUle there is 
110 point of order. 

',,' MR. JAIPAL I, EDDY t a you had had 
. 't'~"valid pOIDt of order, I would have 
snowed you; tut this is no valid polDt of 
order. 

[TrQ",lalion] 

Why are yoU behavina Uke that? 

•• Nat ftcord,d 

(lIt~rr"ptlon') , 
[En,lI"h) 

'ROF. P.I. KURIEN (JdukkU : I have 
given a Calling At tenlion ••• 

MR. SPEAK.ER : Doe8 not mattlt. I 
am not SO;fJl to 8 ive my decisioo 00 tho 
CalHnl Attention notice OD tbe loor of the 
Hotlle. Tbat Is my prerogative. and I am 
goin. to keq.' it, and I am goinl to decide 
"bat CalhD8 Attention I wUI aU ow, Bu. 
I wiJl givo ••• , (/nt,"uptlo.,) 

PROF. P.J. KUIlIEN: Let. me 8.Y 
\Vba~ I wapt to say_ You are 'alJowiol 
everybody •••. 

MR. SPEAKER! No, I have not 
allowed him also. Even if ,OU want to 
say tba t much as be baa done. )'ou will not 
80 OD record. So aimpl. it is, He bu 
not Gone "J1 r.ecord, becau8e be bal not 
got my permission. 

SHII S. JAIPAL REDDY: How is it 
possible? 

MR.. SPBAKER : It is, just possible. 

SHRI S. JAIPAL REDDY: I am OD 
a pOint of order. 

MR. SPBA KER : No ; no point of 
order. There 'is nothing on this question. 
What i, tbe rule which has been broken, 
for wbich you are on a point of order 1 

SHRI S. JAIPAJ~ RBDDY: You 
permitted me to speak. , ••• 

MR. SPBAKER: I asked you to, hut 
I can stop you Now, Mr. Datta Samant. 
what is your point of order? 

SHRI S ·JAIPAL REDDY: At liaat 
upto the point I was permitted, I sbould 

.10 on record. 

MR. SPEAKER : Mr. Sam ant, what il 
your point of order? 

Dll. DATTA S~MANT (Bomba, Soutb 
Ceotral) : I bave alrtad, liven notice tbat' 
tbe wbole AIm lndU&.tf), i,n MlharUbtr. i,' 

ololed. " ~ 



. MR:. SPEAK.BR.: We are clileUIIIDI 
jt. I I.m Dot loiOI to .iJow ,OU DOW. 
NotbiDI dOlo' .... No ; out of order. 

',.. .(' . 

(I"t'ri'up' 1011"·· 

SHRI S. JAIPAL REDDY: I.am on a 
. poin t of ord er, Mr. Spet ter ••• 

MR. SPBAfCER : No point of order. 
, , 

[Tra",lat/o"l 

Wbat wit) you lain from that? 

[a, II s1l] 

SHR 1 BASUDBB ACHARIA 
(Bankura) : Please listeD i:10 .bis point or 
order. 

MR. SPEAKER: There iii DO point of 
order being djscu~sed here. 

SHRI S. JAIPAL REDDY: You laid 
tbat wbatever I said wouJd not 10 on 
record. 

MR. SPEAKER.: I( tbis is wbat you 
say, I am Dot goina to &ay ~No'; I 1m 
not Aoiog 10 say 'Yes'. I simply say it i. 
under my codsideratioD. 

SHRI S. JAIPAL REDDY : Sir, I all 
not a~kin8 ,OU to lav eYes' ; wbat 1 an 
pI eadiJJJ i8 tbat my submission should 1< 
OD record. 

MR. SPEAKER: You may like 10 
waste the time of the HOllIe. 

SHRI S. JAIPAL REDDY: J an 
drawing ycur attention to tbe danlerou 
practj"e of getting everytbina ~.xpuDled 

(Interruption,) 

MR. SPEAKER: You at e 10 hon 
Member of the Hous ••.• 

SHRI BASUDB8 ACHARIA: PJeallo . ~HRJ S. JAIPAL REDDV: Yo 
Ii.ten to him. allowed me to speak. 

MR. SPEAKER : I bavc already liste-
ned to him. . 

SlIR.l S. JAIPAL REDDY: You 
permitted me to speak. But wbat I spoke 
was Dot allowod to 10 00 record. 

MR. SPEAKER: Bocause you were 
out of order, I declared you Out of Older 
.... because tbere wae bO point of order. 

SURI iNORAJIT OUP r A (Balirbat): 
His point or order was dltfereat. 

saRI BASUDBB ACHARIA: Pleaee 
listen to him. 

saRI s. JAIPAL R.HODY : AIJow me 
to formulate my poiot or order. 

MR. SPB~KBR : Mr. Aclaaria, wbat 
be raised was about a point of order 

. concernjna a CaUiol Attention, I told 
him, it is under m, cODslderatioo. Notbiol 
more. Dothlo. Je18. Tbat il IU. 

. I 

MR. SPEAKER: I am not goln. to d 
it ••• 

SHRI S. JAIPAL REDDY: I with I::: 

draw your at'ention to ·this uDparliameotai 
practice of cxpuD,ina everythiog from tl 
record. 

MR. SPEAKER : I do not expuole ••• 
( r1lte"Uptlonl) 

SHRI S. JAIPAL RBDDY : I want f 

speak to you OD this ruling-on wbat Cf 
be expunged, and what cannot t 
expuDlcd ••• 

SHRI BASUDEB ACHARIA: Wh 
he spoke 6bould 10 on record. 

(1""rrupllon,)"· 

SHRI J~DRAJIT GUPTA: Normall 
those Ibin.,s are elpODled which a 
onparliamentary. 

MR. SPEAKBIl ~ I do not IaPUD' 
aDytbin.. Sir, you do Dot realize it • 
do no. '''pun" • 

•• Not r_rdod. 



SH~I ~NDa~rt otJPt:A: ft- 18 
)'onlv drawing your atttD,tloD to'" r.':t tblt 
the bll liven notice •• 
,J 

MR., SPB4KBR : T~t much portion ' 
,it daht there. When he drew' IDJ 

, "lIttentioo, t oYer-ruled that objectior.. It 
'is simple. Nothlog more. nothlnl I •• 
I do not eXI'unge. I will,oever expunge. 

S'HRIIND1AJlT GUPTA: You a&kod 
. tbe wbol e thins to be erpualed. 

MR. SPB'teBR.: Only unpultalDlDtar, 
WOrd, are elpuDled. That i, all. 

SHRI {NOIAIIT GUPTA: What wat 
JIlt unparliamentary word' , 

:"" MR. SPBAKBR : Wben r sa,: 'You 
,are Dot allowed'. my permislioQ is wi' .... 
'drawn, That II aU. 

smu INDRAJIT GUPTA: It it ,our 
r,ltbt, Sir either to live or not to liv, 
pcrmluion, We should live notice, 

P.ROP. P.J. KURIBN : I have liven a 
,Catlin, Atteotlon noUce about cardomom 
arowert aod rubber Irowers who are on 10 
agitatioll a8.iQ~t too low prices. Tbat i, 
th~ prob!em. Two lakh workers are 
. aBected. 

MR. SPEAKBR : Tbat is riliu, bat it 
ia no p.'int of order. No. I cao discuss it. 
I call thlnt over it, but I caooot II, 'Ye,' 
or 'No' 00 tbe 6.oor of tbo Hous •• 

PIlOF. P.J. KURIBN: Will 'yoU 
oo.idor it? Tbe ootice is already there. 

MR. g"BAKBR : 1t;8 not proper or 
:rJabt, because it il Dot the way to dilCUSI 
• Calling Atteotion notice-on tbeitoor of 
Jbe Houll. 

PlOP. P.J. KURIEN ! You can CODal· 
~er It. 

MR. SPBAKBR; I at,." cOQJ,ider; 
md you are wolcome. I Dever lay 'No'. 
\[11evcr NY YOU are· not do,lna •• er, "load 
ob. ¥ou are dolna, a; 'cry", lood, Job. 
'( 'JU 11) ilb' bav. liyeG a VIO' ,',Iood c.1IPJ 
'HC1tioo., BilL. IGCOtdi9a., .. '9" ~be .~ 
,,,allable. I can do it." 

"[~,,,..] 

'Wbtt ia ,oor pOint of' order~' Mt,. 
Rama"lrOOJ;" I.am , 

SRRI RAMSWAROOP lAM' (Oa,.): 
Mr. Speaker, Sir, J bave liven notice of • 
CllJiDI Atten,Jo'l to YOU .bout the propa. 
,aDd. heiDI made by Srt Lanka Radio ".I.'DS' lad.. rOf tbe last fout montbs. 
There should bo a discussion OD it., ' 

, MR. SPEAKER; We are aJread, doiDt 
It. Plea .. sit don. 

r TrtJulalio,,,] 

. Had JOU COD8ulted your frfonds, 
uJdb "U wo IVe come to know tbat-

-We bave already decided on that. 
Ta~e 'your .eat. . 

DR. KRUPASINDHU BHOr 
(S~mbaJpur) Junior Rt.ideot Doctors ,. 
Delhi blvtlOO' OJ! .trike ••••• 

MR. SPBAK!R : You caD give It to 
me 10 wrftina. Tbi, la Dot tbo propor wa, 
to do ft. So simp) C it is. 

(III tmuptlo",) 
, ' 

SRRI . SURBSH KUR.UP: Ho. cln 
, tbey Oflallfte a national flati,al witbout tbl 

r,pf: •• ~n~~tJ.oD: 01 Ka~atac music ., 

MR. SPBAKER : There fa DO polDt or' 
ordor. 

(I; 

("""'''.1 
~R. SP~AUR,:: Madam, "bat ,40 ,. 

._,to .. ~' .' 

SHlUMATI SUN,DBllWATJ NAWAL 
r~BB'ua... (lamL .. ,BaaIJ):.Me. 
S,eak.r, IIr, with IOu( .~italoo. J WIlt 

... ~ 'I (,-, ", r , ,,~ ,I' ,t":> 



." "I 

to 'sa, tlii. oat' COdfttty .. '., .... " the 
•• C)t ·Bb.ratvaftha~\'t~"'.) all4 
"fudl 't our ;,rDotb.f,lOO.... fje,,,IWP'IfIu) 
:UiDdi 1-4.af lan,.":: aad' it .ill '_iD 
'.0 •• ':. 

t.fR. SPBAICBR: Thea wbo baa 
ttopped you? ••• (1';"",,"';"') 

. [BIIIU,h] 

MR. SPEAKER': It'.a aU 'rlabt. 
.... e sit .down. I Qlua, make Dl1 POUtiOD 
.I,ar. Pleaae look beret 

[7hJllllatIDIr] 

SHltl RAMSWAROOP 'RAM :' Hilldi 
II our Dationa) I,olualc. 

MR.. SPEAKSR : PJea •• titteD to me. 
Mr. Ramswaroopji. 

(In,.,ruptlon, ) 

{Tra"IIQ flo"l 
SHRI I.AMSW AR'OOP RAM : 'lb •• 'I. 

p'a,ing witb the Dationl. ]10101", 'B.e" 
bon. Member starts apeakiDa bere .aalOlt 
Hindi. 

(In ""","0lIl) 

"MR. SPEAKBR. : No ODe is pl.,iol 
with tbe national lanauaae. Tbe oat)' 
que-tion la how one hal to work aDd if 
lomoone baa Committed a miltate that 
wilt be re~tifted~ We are D~t IOial to 
imp ole Hindi on layout. 

( 1",."uplIOlll) 

MR. SPEA~BR : Your obltinac, baa 
dqne tbe damqe, Plea .. sit dow~. 

, 'rll",il,,,l 
Tbis il tbe Itated polle, or tltl 

\ , Goyernment. ' \ ; 

NotbrDI dolD, : J wool" Nt .now It. 
(I • ."..,) 

''''''''.lAId "~'~', 
t7lwulallonl 

, , , 

NR. SPB4UR : ProfllODtsts tiki '011 
cr .. te probJe'ml. Bad the ptOpl~ Uk. 10tl 
Dot beba'Yed like tbi •• Hindi Would bay. 
been I;.) UIC JOD8 8,0. ' 

Tate Jour .eat. 

(In ",rapt/on') 

MR.. SPBAKER : Do ~ou not .. eali •• 
what IOU are doin, , I knoWD my Job. 

(/IInt,,,u,lIo,.,) 

MR. SPEAKER: They all ecauaB,:, 
lOod. equally nice. Tbere i. DO problem" 
Hindi atanda there ; ED,liab standi tber.;~ 
Hiodi bal ,ot tbe Ds.lonalstatu8. Tbat I: \~ 
rilbt. ' 

Shrj Madhlyrao SciDdfa. 

---
U.14.lIr .. 

PAPBRS LAID ON THB TABLS 

Not.flat,_ IDder Life laaarlaee 
Corp'ratlon Act. U56... General 
r .. rBee Bullae. (Natloaalls.doD) 
Act, 194'7 .ad Report of fbe 
Committee OD Ad'f8lleel made by 
Baak. ...1." .rel/DllleDtir.. of 

Relfuee Iad.trJeI Ltd. 

THB MINISTER OP STATE IN THI 
MINISTRY Of PINANCE (SHRI lANAi 
DRAMA POOJARY) • I bea .e la, on tb 
TabJe:-

(l) A copy each of tbe folJowfD 
NotlftcatioDl <Hlacll and Inall8 
veri Ions) under JUHelUoo (3) 4: 
.ctlon •• of the Lit. '1.luraee 
CorporaCiOD Act, 1 '51 ;-
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[Sbri Janardbloa PooJa"'] 
(0 The Life Insurance Corporation of 

India Class III and Class IV 
Bmployees (Revision of Terms and 
Conditions of Servic~) (Second 
Amendment) Rules, 1986 publis-
bed in Notification No. G.S.R. 
10'16 (B) in Gazette of India dated 
the 11th September, 1986 tOletber 
with a corri.ondum thereto 
puhHsht4 in Notification No. 
O.S.R. 1155 (Bl in Gazette of 
India dated tbe 21st October, 
.986. 

(il) The Life Insurance Corporation of 
India Development Officers 
(Revision of Terms and Conditions 
of Service) Rul.~. 1986 published 
in Notification No. G.S.R. 1091 
(E) in Gazette ('If India datod the 
17th September, 198 6 toge~b er 
with a corrigendum thereto publi. 
sh ed ~n NotifiCJtion No. a.s, R. 
1156 (E) in Oazett e of 'nd ia 
dated tbe 21st October. 1986. 
[Placed in Library. See No_ 
LT.3141/S6] 

(2) It. COpy of Notification No. O.S.R. 
804 (Hindi and Englisb ver8ions) 
published in Gazette of India 
dated th. 2 7th September, 1986 
making celtclin amendment to 
Notification No. O.S.R. 734 dated 
the 23rd August, 19S8. under 
sub..aection (4) of section 43 or 
the Life Insurance Corporation 
Act. 1956. (P laced in Library. See 
No LT.3142/S6] 

(3) A copy of the O,oeral Insurance 
(Rationalisation and ReVl~ion 01 
Pay Scales and other Conditions 
of Service of SupervisolY, Clerical 
and Subordinate Staft') Amendment 
SCiheme, 1986 (Hindi aDd English 
versions) publisbed in Notiftcation 
No. 8.0 729 (E) in Gazette of 
India dated the 3rd October. 
1 9 86 iS8U Cld uDdor sect ion 1 7 A 
of tbe GeDcfallasurance Business 
(NationaUlation) Act. 1972. [PIa· 
ced in Library. Soe No. LT .. 31431 
86) 

(4) It. oopy of tho Report (Hindi aDd 
. Eualiah verlions) of tbe Comm.ittee 
on 'tbe Advances made by Banke 
to certain borrowers fJ.ain.t tbe 
socurity of shares/debenture, of 
the J_teli ance Indulh les Limiled, 
[Placed in· Librar,. See No. 
LT. 3 1 44/86] 

Ann uall PI_, 1986.87 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI SUKH 
RAM) : I beg to Jay on tbe Table a copy 
of the 'Annual Plan, 1986·87' (Hindi aDd 
Enllish version.). [Placed in Library. 
Sce No. LT.3146/86] 

Alnual Report aDd Review on tbe 
working of Apparel Export Promo-
tion Council, New Deihl, lor tbe 
ytar 198! and Statement for delay 

In LaylDg these paper. 

THE DBPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : I bea to lay on tbe 
Table :-

(1) (i) A copy of tbe Annual RepOrt 
(Hindi and En~lish version 8) 
of tbe Apparel E"port 
Promotion Council, New 
Delhi, for the· year 1 98 S 
alona with Audited Accounts. 

. (ii) A copy of the R cview (Hindi 
and Englisb vtr~ion8) by tbo 
Government on tbe workinl 
of tbo Apparel Export 
Promotion Council. New 
Delhi, for the year 1985, 

(2) A .tatement (Hindi and English 
vert ions) BhowiDa r ell80n8 ror 

, deJay tn laying tbe papers 
mentioned at (I) above. (Placed 
in Library, Sel No. LT.314.s/S(;J --... 
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of Rly,. 

SUPPLBMBNrARY DEMANDS 
POR GRANTS (RAILWAYS>, 

1986·87 

(&111,111 

THB MIN)STER OF STATE OF THE 
,MINrSTRY OF RAILWAYS (SHRI 
MAI>HAVRAO SCINDJA): I beg to 
present a statement (Hindi and EQgJi.~b 
Versions) sbowing the Supplementary, 
Demands for Orants in respect of the 
Bud"et (Railways) for 1986·87, 

12.16 hrs. 

STATEMENT REi: FINANCIAL 
POSITION OF RAILWAYS 

[BlIglI,hJ 

THB MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHR[ 
MADHAVRAQ SCINDIA) : MR. 
SPEAKER, Sir, the House will recltll that 
whHe pt'e~entinl the BudKet Estimate. for 
1986 .. 87, tbe theD Minister of Transport, 

,Sbri BaDli L~I. bad oov isaged aD or iginat jog 
loadioa tarltt of 267 million lonnes of 
revenue earDinl aoods traffic for the current 
,.ar. The Hou", will be alad to know 
that upto the eod of Sepfember 1986, the 
Rai1way~ have carritd about 128.4 million 
tonnes rf revenue earnir'g traffic \\-blcb 
exceeds tbe ta ael for tbis period by about 
one million tonoes. This represents an 
:ioc ease of about 8.4 miJlion tonne. of 
'orlainatina traffic compared to tho 
correapoadina pctiod of lot year. The 
loading would bave been even better had 
there Dot been lell materiaU"tioo of 
certain prolrlmmed bulk eommoditie.. I 
luwe every hope tbat with concerted effort, 
'the Railway. will. eDd tbe financial year 
e:eariDI at least 270 mUllan toone. of 
tevcnue camin. traffic wbich would be In 
imprOyemeDt or u ~b a. 12 million 
COIlD.S a8. compared tt' abc last ,car aud 
, q1inlon tODD08 over ta. t~r,e' ".. 1M 

trerld under Passenler and Other Cc a(..hiol 
is aJ,o improving ani I :8Dlicirat e that tho 
net traffic receipts mBy be about is. 106 
crores' above the Budler Estimates. 

There is a continuous thrult to iocrea,8e 
the productivity of the ~Yltcm by bet'er 
utili~.fion of assets. I am i Ifld to inrorm the 
Houle· that to, eod of AUlust 1986, tbe 
J~adi"g efficiency indicator, 'hat ;~. N,t 
Tonr.e Kilometres Per WaMon Pt r Day to 
(Broad Gauge) has risen to 1260 compared 
to I] 89 achieved in the ccrrespoDdin, 
period or tbe previous year. 

Working Expenses 

Wbile the position of traffic fifted 8S 
well as the productivity of tbe ~ystt'm Is 
quite satisfaclory, the Working Expel'lses 
have come uOdtr a very ht avy etrain 
becall~e or (he post·budget Incr.-se in sraff 
cosh. The outgo re',ultmg from tho 
impJemen:ion of Pay Commission's recom .. 
mendations a lone is estimated at lis 462 
crores. The D~arnes, Allowance in~ta!. 
OleDt sanc ioned by the Government from 
tbe ht of April J 98', implies a liability of 
Rs. 25 Crorci. An addltion:iI amOunt of 
about Rs. 33 crol es bas beeD p tid '0 tbe 

, RaiJ\\'ay staff OD account of Ploductjvity 
Ltl'ked Bonus. Theae three factors account 
for an additiol'al requirement of R~'. 520 
crores under Ordinary WOJ kina E>.ptnses. 

Contribution to th~ Pen~;on Fond was 
increased to Rs. 280 crOles in ne CUI rtot 
year's Bu~jaet Cempared to R~. 260 Clore. 
provided in 'he )'car 1985 86, Ho,", ever, 
ke.;pinl in view the iDcr' ~lse in dj~bu/se
ment aThiDa out of !Iberalisarion of 
Pension Rules, tbe R aily,ay C<'D, fnlion 
Committee have recommtoCed f'nhBOcemellt 
of Ihis cO',lril-uticn to R::i, 3'0 crOTes in 
tl'le ~llrreDt year ilself. The1efore, It i. 
necessary to pro~ide an additiolJsJ sum of 
Rs. 70 crotes as cOllinbufion 10 Pension 
Fund. 

Thus, even wirhout takiD, jnto crD&idt. 
ration any furtber Increa~es in d(;"rncaa 
allowances that may b~ saoctloned dlitlDl 
tbe curreDt Yoar, lbe staff 'Ot-h O. rh. 
RaDway. are likel}' to inCrt8~t by Jis S 90 
qO", Oye~ tb, Bud~et a.t!ll)al~8" 
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rSbri MAdbavrao SclftdJ.] 
Expeded '1 ... 1 I .. U,I__" I .. 

The House will tbul notice tblt io Iplle 
of an .dditioD.} anticipated earaiols of R.s-
106 CTOJeS, ItD.rated through more trafBc 
erort. there will Itill remain an ad¥Cfle 
ilDPact rf about Rs. 484 crores on the 
finaocia 1 position of the Railways r':luttiDI 
in 8 shortfall of R,. 415 rrores compared 
to a 'sur 1'1 us of R~. 69 croreS shown at the 
time of the Budlct. The House will 
apprtciat e that this situation, resulting from 
a steep push up of staff COlts mainly arisinl 
?U t of Pay Commission'. rrcommendatioDs, 
11 due to factors beyond tbe control of the 
Rai1wa~8. 

EcoDomJel 

I want tet assure the House that we are 
already ergaped in a very intensive drive 
to c:cale diwn the revenut expenditure to 
the mAximum fltent possible, taking care, 
however, that it does not in any way .fect 
tbe maximi!~ing or revenUe. In the current 
year, due to an aU out effort for trame 
maximisation, the Railways are expected 
to net Rs 421 crorci from additional 
traffic over the eHrhings realised In 
1985~86. Por a-fraffic effort of this level. 
the normal iocr ease in ordinary workiD. 
elpenses would have been about Rs. 301 
erOt eS· Nevertheless. we resolved tbat in 
the nath1n81 interest, Railways should make 
a supreme eft'or t to absorb most 01 the 
increased cost by e,en greateI productivity 
and economies. An honest aod siDcere 
effort is being made to a\;bieve this end. 

However, with the implementation of 
the recommedations of the IVtll Pay 
CommiSllioo, invo'ving an increase in Itatf 
co.t~ of about RI. 462 crores. the financial 
picture has cbaDged drastically and tbe 
Railways are DOW likely to eDd with a Det 
sborlfall of Rs. 415 crores. after payment 
of fuB dividend to General Revenuos. 

Need to afOld large deadt 

The Bouse is also aware tbat tbe 
Ooverornent is k~en to keep tbe quantum 
of deBcit fioanciDI to tbo minimum. An, 
lubst80tia 1 )08S on tbe railwa1 system 
would tend to iacrease tbe quaD'um of 
~cit financm, II • "bole iQ tbo qoun $r,. 

It Is .piDst tbis back,round tb,t .. ".1.' ...... 
become necessary to propOsl a<r •• 
adjustments In railway tarifF, at tbil time 
In oriier t:(t r. ise some addftfon\al ft'dUrCe; 
aDd thereby he'ping to minimise tbe 'brdeD 
on the Geurra] Buaget. 

A. the House is aware, the l'.~~.I" 
'.rlaht tarifl\ are tele~copic in nature'1ii~". 
keepina in view the reduction in tbe share 
of fixed costs, the frE-1gbt rates are t~red 
down wfth tht increafJe in diatanee. The 
degree or this taper needs review from 
time to time in the Hght of tbe pattern ~I 
traffic, ehanflts in te :·hnoloRY. cost '~f 
operation etc. I bavt't thereroretl propoted 
a slight flattening of the' taper "bict woulS 
give an additional revenue of RI. 313 
crores in the current ytar as al~o serve tbe 
purpOSe of IB'ioDalisiflR tbe rreilht structure 
on the Railwavs. In rt"gard to parcel and 
Itlggal'e traffic, I pr()post to incr ....... 

% . ~ 
rattS by 15 0 which will yield an additio-
nel rev<f1ue of about Rs. 7 crores. Tbell 
propo~als will be effecti~e from 1.12. J 986. 

The HOllse wil1 recan t hat in ... 
Budget Fstimr,te~ for the current year tbere 
was no inc ease in freight tarIff" whatsoever. 
In respect of pallilenger trRffic al much .. 
90 % of the travelHnll public were 'lftOt 
lubjeeted to anv increase. Tbere *a.' I 
mar~jDal inCre8'iC in respect of SteoDd 
ClaAs Mail and E.xl'lro!lls pa8~engers a"d,l. 
JaTler increase in respect of upper clast 
pas~engejs. However, as about 98% df 
t}le passpn~er8 who • ravel by rail are rom 
lower lind middle income .roupR. I baye 
deCided that in order to aVOId hardsbip to 
them, I would aot make ony i.creas. 
whatsoever in passeDger 'arel. 

With the implementation of tb_ 
J)roposa IS which will yield ildditfOQaI 
earnings of R~. 320 crores in tbe cur,. 
year, Railways will be left wl'b; •• 
DDcover'td gap of R~. 9$ crOfes il thl 
current year. A Memorandum' is _. 
circulated to the Hon'b1e Mtm ...... 
contI ining details about tbe propoaels. \1. 
will 'be our ccmstabt endeavour durilll tIM 
coufle or tbe year to bridle tbis II., to :the 
maximum extent po~.ibt e throUlb furtbtr 
iDteDattlcatioD of tbe trame .ffort. 

.... 4 ... 
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Me.or.a~am Elplallfal the 
Prop_" for Adjustment. fa '"fa.' Setae.are alld Pareel lad 
LIlIa.. Rates (t. be efeed" frOIl 

1.12.1986) 

Prelght Structurl 

Por reaton. tl pJa in ed in tho speecb 0' 
the Mini.fer of State (or Railways; a new 
redo.alfsed Goods Pre gbt Structure fs 
pro"o8ed to be introduced with effect from 
I:. t 2.1986. 

The (reight structure was last revised 
ftom 1.4.1983, in the lillhr of the 
recommendations of the Ra iJ Tariff Enquiry 
Committee. Although the Rail Tariff 
!nQulrY Committee had recommended tbat 
tbl tarift' rate, shoufd be revisrd once a year 
N) tbar the rates keep PliC, with the cbaoges 
in the priCes of major inputs in tbe 
"r6dnction of railway transport, there has 
been no major change in the " eigbt fate. in 
the last tbree years except' levy of 
Supplementary Charge of 10 per cent (rom 
154.85 on G(lods Traffic. other' tbaD 
Salt. ·moviag beyond 500 kms. However, 

'implf'mentation of tbe recommendations of 
the Pay Commission has now impoSed a 
heavy burden on tbe RaJlways du. to whicb 
il hall· become necessary to brin. about 
change, in the freight structure. 

Tbe raHway fl eigbt tariffs are 
telescopic in Dalure, that i~, keeping in 
view tbe reduction in the ~bare of fixed 
C09tS. tbe fre igbt fhtrs are tapered down 
with tbe Increa,e in distance. Tbe degree 
of this taper needs reviev,' from time to 
time in the light of pattern or traffic: 
changes in tee ;0010111, co,t of oP~ratioD't 
et~ This taper is, at presco', very htlep. 
For instance, the, ate per tonne per km at 
2$00 kms. Ii ooly 44 per cent of tbe rate 
at toO kms. Tbough some reduction is 
j~lti~cd on fraffie loing to Ionia dlstaoces t 
there IS a need to flaucn the taper. 

With tbis object in view, it i8 propo.ed 
fO revise tbo 'ape, of clalS r.te, 0' an 
toa,.n04ities .a iAdicaled belOW f 

Re,llleD of Taper 01 Crass Rates 

Dlstanco in KIDI, Index of Ral e I'Or 
Qu ItSts) pot Kilo-
metre - --------------IliltioJ taper Propmed taper 

100 
200 
300 
400 
SOO 
600 
700 
800 

900 
1000 
1100 
1200 
1300 
1400 
1500 
1600 

1700 
1800 
1900 
2000 
2510 

100 
77 
68 
64 
&1 
64 
62 
60 
59 
58 
57 
55 
5S 
54 
$3 
52 

51 
50 
49 
48 
44 

100 
80 
73 
69 
69 
69 
69 
67 
66 
66 
64 
63 
63 
62 
62 
61 
60 
59 
58 
57 

'2 
The change fn taper is ilIuSfrated in tbe 

Ir~ph Riven in Annexure which h !aid on 
the Table of the Hou~.. [Placed in 
librQry. See No. LT.3J59/86) 

Th,e rates ~HI continue to be calculated 
for tbe (oll,JwiotZ blocks of du.taocts ~' 

Kilometres 
I·JOO 

101·250 
2~1·800 

801·2400 
Beyond 2400 

one bluet 
'kms. blocks 
10 kms. block. 
2$ km.. blocks 

50 k ms bJol.ka 

Paret" lid Luggage: The rates for 
Parcels aDd LUlga,c are 1'10po~d 10 be 
Iocr I .'ed by J 5 per ceot with effett flom 
I~J2.19". ---



12.20. hrs 

C;\LL1NG A fTENTION TO M4TTBR 
OF URGEN r 'PUBLIC IMPORTANCB 

Agitation by 'Junior Englaeen 
(Telecomm1JDi4:atloDs) 

SHRI P.R. KUMARAMANOALAM 
(':alem): I call the attention of Ibe Mini.ter 
of Commnnicatio~s to the fol)owlna matter 
af urgent pub1 ie 4mportance and request 
that he may make a s{atemeD~ tbereon : 

TI'~e situation ari~iDa out of the 
continl'ed agitation b) tbe Junior 
EO~'fleers of the Departm "Dt of 
Telecommunications and tbo 
action tak en by 'he Government 
;n that regard. 

12.21 hrs. 

[MR4 DEPUTY SPEAKER In the Chair1 

lHE MINISTER OF STATB IN THE 
MINISTRY OF COMM.UNICATIONS 
(SHRI SONTO ~H . MOHAN OBV) : Sir. 
The Junbr Engineers Telecommunication 
Association had given a notice and have 
been resLfting to work·to,rule a,itation 
from 16.10.1986. This bas affected the 
telecommun ication services, particularly 
the long di'itance servicel sianificantly. 
The re"ltoratioD of faults has been delayed 
aDd the number of circuit!' faulty at any 
time ha.; be:'l1 between SO to 100% more 
than [;orrual This has affected tbe 
put t ing through of trunk calls, SrD and 
telex & teleprinter servIces. 

Tile Junior Engineers Telecommunica· 
,ions have been demandiol a hi.her scale 
of pay (Rs. 5S0 900 ple-4tb Pay Com-
mis$ion against Rs. 425·700>, Tbey fee) 
that their jobs involve much hi,ber. techni-
cal competence and responsibility tban 
similar jobs elsewhere. Their ontty 
qualifications are also higher and Ihey 
unJc; go Intensive traioioa before final 
appointment. 

Tbe Department hal beeD~ sympatbetic 
to their d~mlnds but before tbat eQuId be 
co ceded, all aspects bad to be, conlidered 
ia consultation witb the Ministry of. 
finance. This matter was discussed with 
tbe Mini.try of Finance . and In 1983. OD 
the advice of that Ministry, the case Wl8 
referred to the 4th Pay Commi •• loD. 

The 4th Pay Commisllon took note.of 
tbe demands of Junior Bngineers Telecom-
munications as well as the recommonda-
tions of tbe Depdrtment of Telecommunioa. 
tones. Tbey al80 reeogni.ed that tbe 
CecbnololY in tbe fi.ld of t.lecommunica-
tion is changing rapidly and it is necetlary 
(or the Department to have trained man-
power of requisile calibre. Tbey, however. 
relt tbat tbe sua~estion for hi,her pay 
scale actually relates to job evaluation to 
determine relative worth of cbarge of 
different pOI'I. Tbey felt that it wa" not 
possible for tbem to undertake tbis work. 
The Government hal taken note of these 
remarks of the Pa)' Commission and is 
takine appropriate steps in this reaard. 

The Junior Engineers Telecommudioa· 
tiODS had also launched an a,italion'iD 
July. t 98 6 soon after tbe 8ubmisajon of tbe 
Report of the 4th Pay Commissj\ln. There 
bad been discussions at various levels and 
an assurance wa. given to them tbat tbo 
mafter will be represented by tbe' Ministry 
at various levels. Tbis was done, but tbe 
Governm eDt did not find it reali bJe to con-
cede straightaway tbe demand for raisiol 
the p9.y scale of tbe entire cadre without 
suitable further study as suglelted by tbe 
Pay Commis'iion. To mec::t tbe demand. 
part of tbe way, it was agreed to aive a 
promotional grade for 65 % of tbe posts in 
the cadre. SimuHapeoti~IYt it was deyjded 
to constitufe an inter-Departmental Group 
to study tbe matter furtber. 

The inter·Departmental Committee 
held a Dumber of meetinal , but tbe Chalf 
person ClIme to the conclusion tbat tbe 
Committee, as oonstituted, could not 
reserve the matter and that aCluaJ Job 
evaluation would be oecessary.' 

While tbi' matter WI. bein. furtber 
conlldered. on the rei ea •• of tbe Govern-
meDt decis'loD on tbe recommend.tioDa or 



the 4th Pav Commls8ion, abe Jlinior 
.s".ineerl Tel ecom nunicatioo A.lOblatioe 
lave notice aod started ,'r~.h II,itahea. 
T,he matter was taken in ·conciliatlon. 
.Discussions bave beeD beld at v8JioUI 
lcve1s incJuriog tbe Jevel of Me,mber (P;er-
1000el), Secretary (Tdecommunicationll 
and tbf Ministe: s. bJlb directl, and uDder 
the auspice. of the Cbief LabOtlf Com-
mis.iol1er. Tb~ matt~r )Vas also examined 
by a Committee of" secretaries. It w., 
decided that tbe Inter.Departmenta) 
Com~lltee be r,-coDstituted with 
hilher powen and with specific power 
to enl8ge consu)8ot. for job evaluation. 
A 8pecific proposal to decide the method 
of selection for 6.5% of p08ts 10 tbe blaber 
arade was also liven for <:onsiderarioD of 
the Assnciatfon. They were !lso told 
ab, ut the COD~titution of the Hiab Level 
Committee and rtquested to call off the 
agitation. Duriol these d i.5CusiioDS, tbo 
Hon'ble Member, Sbti P.R. RumaramaDaa-
lam had also met Ibe MID'ister, secretary 
(Tel ecommunicatloDs) and the Chief 
Labour CommiqsioD er and was ex~la in ed 
the POSitioD at leDBth. 

The representatives of tbe AssociatioD, 
wbile appreciating the position of the 
Department, pltaded that they were Dot 
io a position to call off the a,italion and 
that in view of the lana delays in SeHUng 
this matter, tbe ra IJk aDd til e may not 
respond to such a call. They roquested a 
meetiDI by tbe Secretary CTelecommunica· 
tioos) and tbe Sancbar MaDtri with their 
Exeeut ive Committee ioc'ludiDI their 
Circle Secretaries. Thb was aareed• Tbo 
mcctinl is scbeduled for this afternoon. 

The position is that there aTe oearly 2 
lakhs employees in the related scale of 
Rs. 425.700 and it is Dot pos.ibJe to 
Irant a hiaber sea Ie to one secrioD of 
tbem without a proper study and eva)ua-
tion. A Hiab Level Committee hal beca 
eppoioted on 27.7.86 to undenaketbit 
l'tudy and evaluation The Committee bae 
been requeste·d ~o make ava&labl~ .,. 
rocommcndati'Jns as early al possible, aad 
in eny casc ftot later tban thr. mantbl. 
Tne continuing aaitation is. cauliDa i.nooo. 
\lenience to the public aDd -allo rcaui"111 
iD economic 10sse8.··1 tate this opport,:, van, to appeal to. tbe aaUltiDI .mpl~. 

. to _ ilbdraw their qlt'attcm aDd reitOfe 
normally in luvicel aDd cooperate wJtb 
the Hilb Power Committee to belp re80lve 
the inur. ID tbi, cObnectloD. I mlY 
meDt :"D fhat Governmont ba~ armed It'el' 
with power. under B •• utial Sorvice. Malo-
tooa nco Act to deal wltb tbe sltultion i. 
eMe it becomes nece,sary. ) am, bowe,er, 
confident tbat lood.sense and IOodwln will 
prevail and it wi)) not be necc •• ar, to 
r~<;ort to pro'Yilion of EIlIDtial Servie •• 
Maint en8Dce Act. 

, SHRI HARISH .AW*", (Almora): 
It il a hopeles. 'laf.meDt.Ifi'~·' 

SHRt P.R. KUMAaAMANGALAM : 
Mr. Deputy Sptlker. Sit. I am .• litt" 
Forprised by the Itatement aDd amused be-
eause one ,. CODstralbed to understlnd tb.t 
ill between tbe Un •• tbere, i. an indicatioa 
tbat firstl,. when I was elplained tbe 
matter at length, I .eemed to ba vo under-
stood in a very sympathotlc 'ashion aad 
tbat the representatives of tbe AllociatioD 
also appreciated tbe po.itiOD or the 
Department IDd pleaded «bat tbe, were 
not in a position to call off tbe a,italioD. 

At the outlet. I would lite to", tbat 
that is Dot right for the simple re~son thlt 
this is.ue is not aD tSlue tbat bas been bora 
today. fn J980, wben tbe late C.M. 
Stepben wa. tbe Mini.ter of Communic .. 
lions, he took up the matter All in tb. 
matter was tlken up jn 1983. Then JI 
was teken up by the Minister of Com-
mUDications Shri V. N. GadliJ IDd then 
Slain in 1986 by the previous Ministtr of 
Corr,munlcatioD Shri Ram Niwas Mirdba. 
The moat anuliDI Ihiog is tbat the Depart. 
Ment i. sympil(hodc with us. Tney n, 
that .be demand is r,ot unjusf, is DOt un-
fair Ind the demand is ovtr IOvon yearl 
old. The demand is Dot just baed OD tbe 
tact tbd we are tecbnically superior. Tbat 
goes without questioa. Th e demand i. alto 
based on tbe fact tbat the poopJe wbo •• 
in the junior cadre, i.e. from theloa*, 
from wbicb people Ire promotcd 10 ".8. 
are IlatiDa a hiaher Icale. In other wordt 
when RSAS 10 throuab compeddYe " ...... 
IlItjOQ aod pall. tbey move from bilbcr pal 
lea)e .to 10. pa, scale to •• up,rior p~ 
ItJcb 10 anomal, II peDdin, Dot for oat " 



(Slit. P~R. lCumlftlmaala_l, 
tWo ,earJ4 but for' sfl year.,' Minister .'fter 
Minilttr tatel up the matter. Wbat is OD , 
COmmittee: after Committee ,1. appointed. 
t 'wou'" bave understood If no evaluatlolJ 
kd · been done til!' now. Tbe Indian' 
Imt'ltut 0 of MiDllemeot t very well knows, 
teO', popular, at Bao •• lore, was on •• aed 
au 'iDdlJ)IDdent body Laths of ruped 
9fre' apeDt by tho' Dep4rtmlnt to aoal,-e, 
ntiooaltse; trDdetstand, stud, tbe paT 
Department. Tbey lave it io tbelr report 
io favour or J.Bs., in favour of technicians 
aocl I., ,tbat recb,'.oklg, is'loin. lip. You 
require tei hive, .. ~: q,aliIQlltioD. ·It •• a 
fact that' J ,.'. today require minimum 
qualification of either a Graduation in 
Sci,.@CO' or ia B~liQterinl. The 
technician requires Diploma in 
EnliQeeriDg. But tbe)' are Ire.ltd 
at, lower level" than the Mattie.; in-
ot1\~r Departments and you expect to 10 
to .. tbe 21st 'Century with teohnolo,ical 
adva'nces and pay of these technical per. 
IODDel is the least! WhIle on the Ob' 
hand you pay Junior Account. OIBeer. 
InspeCtor of Blcbc .. one docs understand 
tbat. Cbarlty' bellios at home but does it 
8t«11' it home? That is a question. If ODe 
i, willing to live Jdnior ACCOUDtI Officer 
and to Inspector of B~ctso, becauso tbey be-
JODI to tbe Pinance Department, why can't 
technical employees be gt~en Justice? 

It is Dot a question tbM tllis issue did 
~ot como up and wa. not alreed to by tbe 
Minister.. Both tbe Ministers in writing 
as wcU a8 oraU, one art.r aooth.r said, 
"yo., your issue is just. We will iry and 
let you. Certainly wo will flabt up tbo 
case~. and fi,ht for you!' But what hal 
happened? Tile rcal truth is tbat tbe, 
bureaucracy in this Government havo 
learnt 'be art of weaviDI wool over tbe, 
e,el of the MIDiltera. They bave learnt 
tbe art of cDsurin. deJa, in livin, 
JUltice to tho employees. Tboy appaial 
Commitee aCtor CommiCt;ee. aeC eVlluatioD 
Btl" evaluation for ,eafl witbout eDd. 

, I ." a& tbi' Ita... point out tbat 
dais work Ito rule. alitalioo ill nOl oul, • 
work to rull aaitatioD wblob ia beiDa dODO 
b7 tM lualor BnliD,.cn, . CIa.. III te •• o'· 
oil.1 ar I ajlo OD alit.lioD, It is .ur. 
prisiDI~&b .. tbeir qualification .. 
Diploma ~BaaiDelriD&), tltlit -leal. i. tilt· 
lo.we •. ( in the OOVetDlQMlt of Jodi. 00 .. 

1M- &0 IDJ tlGbDioila. _II '''.11 

Cia ,be Matrle, but they Bet seale 01 R.,. 1200 aftd ai, 1400 :wblle these tech'" 
ciani I"t Rs~ 925. Whenever tbe IIlut .... 
takea up--when It weat to the Pa, co.. 
m is. fOD. lbe Pa, Commission la,fd. 
·'Tecbo'ioal ,valuation ha. to be dODe."" 
Tech.loal .v.Jua.ioB was done b, tit. 
IDdian IDltitut-e of ManagemeDt, 'Banlalore. 
No meDtf:~n" of it was made as jf it d.· 
not atlt on record at all and their is 80 
Report. Ver, IlsCerely tbey say 'no'. WIt 
'wJIb to aaree to your demand. How~cr, 
to discriminate 2 -Jath em"loveea, w, 
require l,alultton.';1 What about e"lh ... .;. 
liOD' What ha. beel dODe earlier "I 

All daht, A Group of Mini.ten 
appointed a Com mitt ee, The Chp i r Perso~ 
of tbe Committ'e was one Smt Khall .. 
Joint Secretar,. Department of Personnel. 
She stayed (or onc month. She resjgnl. 
She dOtl noC say she was helplels aDd 
abo requires to have consultancy servioe 
of lome experts Co do j~b evaluatio~ 

No. She resilDs and ~ays. 'No. I do 
not wint to be the Chairman I Tben yoU 
keep qui et for a period of time, then you 
appoit another committee with a retired 
Secretar), of Communiclltions-with due 
respect to him, Mr. Agarwal-and in tbaC 
committee you put tbo same Cbairper~oD. 
Mrs. Khosla, wbo reStlned sayiDl, " am 
incapable of hand lin. the iSlSue'. How 
much aDd bow lona are the employeol 
loina to be fool cd around? To wbac 
extent 'I If YOU want the credibility of 
your move, then there must be .ome bali. 
beblnd it. Merely KOiDR to tho cmployea 
aad saying tbat " Itympatb ise with YOUI' 
matter" or 'we sympathise with your blu" 
but we are cOD.traln~d' is not enoulb. 
Tben b~s to be some action. We bay. 
teCD bistorically lhl t tbest camm ittocl-l 
otten bay there II like for tbl: Com-
mittees. thai commiUees 01 loveloment 
and 6ub-oommittees of loveromcnt .,. 
limilar to dlarrboea, tbal in botb cu •• 
tbere ar e .itlinl~, in both cases tbere .f' 
ro&»rts and in botb tbe cases tbe mailer il 
dropped. Tbat is wbat i. bappcnio. willi 
oyery siDllc committee, aDd committe .. 
do Det lend credeDCO, tbey are a1"'&1' 
trcatld as a Vial out of (ho problem some-
bow '0 buy peaeo for tbe momont. lb •• 
PIIGO Ilia bop bouillt Dot ooco, DOL twic .. 
b.A. iii. {Joa. in tel ecommuDicatioa" 
at., Ume • oommiU" II I,POID'''' 
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Today tb. employees In tbe teJJaoID-
mUDicatfon. have reached I 8tl,e "her. 
they blve lafd t 'We w8nt no mt're com-
'litttt.el. You say, Our dfmaa4 II uhlult. 
\flIrow,tt out or tbe windoVl, we 91111, faCt 
,It. But tell U8 cleerly wbrro wt stlad. 
~.ere ere enougb commit teet ."d til. 
t'IPOrts .blch are in our .apport ; not a 
.lua1e report i~ g'.siolt UI. 'Take 'it, 
accept It or rejoct it, but pita. for God' 
.. te do Dot epuoint gnother committee. 
We do not want committtes.' Tba.tiJ t~e 
•• and of the erT ployee., .,hetber tbey are 
~echDician. or wbether tbe" are junior 
n,incers. If the Indjan Inalitute of 
Management at BaDlalore, whicb i. IUp. 
pOled to be an independent body, wbere I 
understand evtn Mini,ters and ~ureaucr.ts 
"IG tor rerre~her courses or .raloloa 
eourses ••• fl"t"",ptlons) In HY4erabad 
alto there t~ an· Inttitut.. Bonsatore ia 
1180 oamed. W'eJl.. if they are .oo~ 
enoulb for Ministers to be trained Bod 
refre~hed, I think their r.port 'II ,aluabl. 
enough aDd ShOdld be treated with credence .,y Government. 

Mr. Deputy.Speaker. in tbie partlcutar 
case, fo addhion to tbe fact tbat committee 
.'ter cOllJmittee is beiDI let up alld BOlblnl 
is bappeooina. the truth i. today neither 
can tbe Association of Junior Eogineer. 
Dor caD the technicianl witbdraw tbelr 
.Iitatloo In tbe oame of anothtr committee 
lor the simple re.SOD' tbat Dot onl, will 
they not be able to lati.',. tbeir members, 
but d dioite) y the public 8 t larl.e will 
ridicde them. Atid I am uaable to under· 
etand that wben it is an admitted Ilel that 
faults are doubled, why is II tbat 'this 
Government doe. not ".el that it is 
Ofce",fY ror it to t'ake a decJlioo' Wh7 
i. it tbat the bure.uc~'. point of view 
is prevailing' 

Mr. Deputy.Speaker, Sir. tr I .. , 
submit quiet Jy wbiJe makiDS 8D appeal to 
the unioDs to withdraw their strike ••• 

MR. DBPUty.SPBAK"',: PJ ... 
"'04 up. 

~~RJ PiR. TCUMA'''MAMOALAN: 
Mr, . Dtput,.Speater. 8ff,' ,,0014 lite' to 

h~~ •. tw~ minutea. it i. importarlt. teJepboDeg 
Iftd 'communicationl a11 o'er tbe coulid, 
Ire dowly comh" to a 'tfndin. "halt. '1"t 
i. I'ot a mUeT or Just a Call1f' AtteDtJ,-.,." 
It t. I .'ou8 matter where a' deal'" 
conlidend,. admitted jUlt~the, ... ' "~B* 
are .ympatbetic, but they are nth wflU", 
to concede it Ind ,ivin. comtD'ttee. 'ift. 
committee, excuse after txcuee fO buy t.t. 
Mr. Drputy.Speaker, Sir, wbile .'tDafJda 
Btl appeal fO the aaUetll11 empl~tel to 
withdraw their alitaticD ard restore ftOt· 
maley-tbat ia almost a plea ...... lmttl" • 
neoully they 8DDounced tbat tbey bift 
armed'themselves with SSMA. 10 fRt 
'they ti:ave armed tbemselves wltb it on ... 
of November. .. 

ssal THAMPAN THOMAS: MIlA. 

SRRI P.R. KUt.tARAMA'NOALANI: 
I't it not MlSA, it is only BSMA. Wb, tI 
their acmaod is Jutt, If Ibe movemelf h 
JUlt, wben it il accept d tbat tbe iSlue'" 
beon de1ayed for yean eod "bto tile 
WOIkt1lfD are 1.ltated. II 1t tbe toJe'1I 
this Goveromelt to tbrottle tbem, cia. 
their mouths ultDI a draOOil iaD .. w· knGwta 
at BSMA ? Every time. worker. ralae 
their ¥Oiee II I.yio, we want Judice. WI 
want injustice cor_ted. il BSM A loin. 
to be .bon to them 7 Wbat i. bappeD-
101 to tbil CouDtry? Are we beiq ruled 
b, the peopJe', repr"entatlvel or are we 
~ID' ruled by l!te bureaucracy ? 'Tbat' 
is tbe lsaue. Mr. Deputy.Speaker, Sir. all 
of UI know that we write Jetten eo 
buteaucrata. AI • simpl, Member ~ 
Parliament. J know tba t tbe DOnDal reply 
OODle8, it ia a lOI.al rejection-of cours., 
ver)' poll!,.ly worded.. How mallY illue. 
which are Juat stiLled "by the bur.ocrat.' 
Tl1e, bav. no 8CCouDtabJlit,. The, 'If' 
Dot an.w.rable to aDybod). But still tber 
think,' tMy rule thi. COUDtly •. oterD 
JotiDll, I '1, that we Me81b ell :0( Padi. 
meot .• re called temporary .mplo"_' 
'MIDisteR Ire calual lad theJ couidtr 
nieml.lve, 10 be,the pelmaDeat emPl., ... 
tbe rulen of this natioo. It i. \lUf ...... 
tbat the ~ocraC1 Ife _ilia ... 
rtal Justice fl· Dot bel •• mo. t 

l would like to eDd, , Nt .. : De~ 
~,..ker., Sit, by JUst .ayll1 •. tbls ._h that 
,be workln, 01 ... wUI Dot be· ~eO cI~ 



, J os Call1n, If"." .. 
[lhrl P. R. lCumarllDlDlalam) 

" 
W. will Dot tate lnjultlce. W. will be 
r.a.anablt. one are Vlmln, to Delotiate • 
• e are .UUns to di,coll. I( tbe 
JIT A UDlon lays that Jet tbe Mlnist. 
ID4 Secreta" addrese tbe Executive, tbey 
aald it because tbey do Dot waot to BOUDd 

. al I' the, are blockiq the cadre for 
meltinl' tbe Minlsterl, blockiDI tbe cadre 

. lor meeliD' .be Secretaries and a. if we 
have pl.,ed politics. Our objective Is to 
lettle the i.lue amicably. If the Govern-
meDt comes rorward. we are mott wi1Jinl 
to .. ttle. But, however, if the Goyernment 
II undor the impre!sioD that usina the 
tbreat of BSMA or applyinl ESMA, I 
would Uke to 10 00 record. to SlY tbat tbe 
.ortina clals u a wbolt. wit bout exceo-
lion, ~itbout aDy political colour, will 
revolt. We wi)) Dot tolerate it. We will 
eDlure io this couotry tbat not a linl' e 

'wbeel maVIS Ir ESMA is used. If It all 
witb wlvet Siove • .; an iron hand is elten" 
.dedt we .re ati)1 williog to ,rip it. We 
are Dot alainst it. May I tako tbis opport-
uolt' ,to appeal to the Communications 
,Wlni.ter, to appoal to tlae FinaDee Minister 
-to appeal to· ~be Prim~. Mini'ter, my 
beloyed J.der tbat it i. time DOW tbat 'our 
people'. , repreltcntatiYes or Min istera 
remove 'hat yen which the borelucrats 
havi 10 efIlci toll, kDiUld over Ibe eyes of 
tbe Milltsten and tee tho realiey. Come 
lorward and .. ttl.. . 

.Wo'art tbe workiel cia •• 'who Itand by 
dlht froeD tbe bqioniol to the eDd •. But 
ploale dOD't allow ,ouraelf to betome 
.. ols in tile haDdl of tho burelucr"ts 'who 
do Dot baYe the incerelt 01 tbl poor, lbe 
.worklDI clalS or tbe emplo,... of any 
.iulle inltitutioo'~ tbelt hoart.. Tbey 
bolon. to a clul and they will only 
• It" ttlalr cia. iot.re.t. 

I DR. CHiNTA MOHAN (Tlrupati) : 
lit. at tbe outset, I .ympatbise: wltb the 
Jt,;kiPI JUDior BOllneers of the Telecom-
1DUDioatloD and at tbe lame. time, I con-
de. the attltute of tbe GoverDmeDL All 
till tiD tbel c~e dOWD with Ibe weapon 
.. t 'bit Iball be ~oD.i.dered a • .,seotial 
I,,"ee aDd tbertlore til" lort of attitude 
.. ould 10 out from tbe mind or tbo 
Gov"omtln of lodia. Whl~ tIM .orvaat 
II OD tbe 'ionl ,trite, lbe ~er t. Utely 
to 1JI at fa"U. W_ th9 Oo", .. cnt or 
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Jodia .. rvaot. are on strike moans, ~h.e 
GoverDlJlen·t of India Is at fault. ' . 

Tbe Government ,uvice maiDI, 
depend OD tbe prodUctivity, efficiency aad 
,u~ndard of· livin. conditions of tb. 
Oo.verum., servants. Wben compaftd 
to pre-Independence days, today the otic.-
ri,e il about (I timos hlah. This i. al J due 
to the "rol11 planning of tbe Government. ' 

12.45 'hr .. 

[SHRt SOMNATH lATH tn thl Chair) 

, In .pite of more thaD 35 yoarl or 
Cen.ress Tu'e, tbe country and the 
CODarese-I do not have a elear concept aDd 
the, do not hl'e a cltar Ideology. Tbey 
have finished Ijxrb Fiye Year Plans and wo 
hlY,e entered iato tbe Seventh Five Ylaf 
PI8D. )n the Seventh Five Vear P,an, we 
bave finished almost two years 8nd, you 
bave raiSed tbe 7th Five Year Plan outlay 
to about Rs. J,87,000 crores. Out 01 
(tJat, you are mainly deptndiny upon tbe 

,public sector. You sre planning Rs. 
4~.OOO erores for the public .ector bu·t tbe 
pu~Jjc sector is today in shamble8. Corniol 
to :~he fic:;ld of pub) Ie sectrr. most 0' tbe 
public sect~r units like SALL are gettina 
lOI. 01 ~8. ODe croro per day. At this 
jUD~t ure. we caDnot mainly depend on tbe 
~ublic. s~ctor. Tbe Government i. Dot 
~aYin8 8 clear-cut concept sod we are 
Ic.~tinll.os.e8. On tbe expenditure side, it 
is Rs. 22,220 crores. We will bs\'o a 
budget 4efi,fit of ~s. 3$,000 crOIOS by tbe 
end of .tbe Seventb Five Year "an. 
(Int',~uplions) • . We bave revjsed tbe tax 
Itructur~Jri J974 wiih 'be apPointmen' or 
tbe Mathai Commission. Tbe trado deficit 
h about Rs. 9,000 crorel. With all that • 
I Bay tbat tbe Seventb Five Year PJan is a 
bia lasco. I .ay tbat the eCOl1omig 
policies of tho PIOSCDt Financt Mini'tlr 
Ir. at ; lake. 

With all this, I do Dot blame the 
CommUbications Minia'er lor tbe arrike. 
I blame tbe .Finallce Miai.ter wbo I. DOC 
able to control the prestat ,ftuation of lb, 

". ,price rile and, at tbe "~e time, thue file. 
,'CpmmuDicalion .t,ft' .. have .oo'e on I.rike 
·tOda," To.)' about 2 latb ",.,J.> al4 
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tGiftorrow .om. more people ·COIDI lid aalr: 
lot ,tbe ... ae ri.e. Actoany, they at. 
puta, ba.ie pay 0' R,. 22'.700. But 
tltlt' demand.' Iro ver, I-utoe. aadio 
techniciao. aDd lab tetbaieJlD1 are aettiD, 
mort than what tbey are I~ttin. at pres eDt 
Suppose, a Member o' Lot Sabba i, pttiDI 
"I •. 1,000/. and I Member of Rajy. 
S.blla il IcariDl Rt. 1.500/· Natural·lay 
I will be worried. I will demand aDd 
.,itate and do lome lort of • strike. 
(liI,rru,tlo1l.J) Mr. Kumaram,;Dgalam was 
•• ylog thai since ai" years. DO Communica-
tion Minister baa takeD any time to look 
iDto the probl em.. They 18 y tbat they are 
',aluatlol the problem.. At tbe .ame 
time, they .a, tbey are .tudying tbil. It 
will Dot help the people at large. I would 
like to lay that you ihould deviate from 
such tacrica. Just by raf.iag the pay 
structure and pay Icalel, tbe standard of 
)ivai of a particular Govrrnment employee 
will Dot raile. If the pay pack., Is mainly 
.pcat OD liquor ind lottery, It wi I not 
increale tbe standard of IiviDa. Today a 
person i8 Sitt ins Rs. 1,000. If YOU 
iDert ... tbe salary to atout Rs. 1,'00/-, 
tbe quality anu sfandard of livinl will Dot 
chana' at aH. Suppose, toda, a workor 
will tako a beedi. tomorrow be will deftal. 
ttlY Jump into· a cillarette By his just 
amokio, a ci.arette, you will not aay that 
tbe .taodard of H\'inl has lone biab. Por 
all that, we should set an example. Tho 
ma'ter. should lit aD "Xl rap)". Then only 
tbe .,rYantl will follow. Unfortunately, 
todaY tbe matters in tbe Miniltriel wbo aro 
.'ttiDI tbere. tbo, are liviD. in Five-Star 
cU)tate. WheD tbey are livln •. in a Five-
Star eultllre. bow oan you expect tho 
OOVcfHl,nt ServaDt. to be satiefied ••• 
BecaU.t they kee.p in mind tbe price risi. 

(hIt.rtlptlou) 

In tbe Seventh 'ivi Year PJani )OU 
baw railed al. 17)0 clOre ...... 

(lnl,r'*IIIfm) 

la the Se,entb PlaD outlay. reprdiDi 
the Communications Mialatry,' ,OU .aid 
aboul tbe balanced Ifowtb in tbe net"work 
of~ thlt COlDmuD·icatiQlls Department aDd 
,ou have promised to &I"e rapid modetDi· 
.. tloa aDd quaDtum of teoboolol' and 

I productivit,. J., ott kpow 8D, ,o.,on 

to appreciate all these foul' fuctort. Witll 
lbil. I' coDttemn the attitude of tb. 
Government and .upport tbe workers' 
It rite. 

SHRI SRIBALLAV PANIGRAHl· 
(Deo,arh) : Sir, in fact, there is 8 ~eriou. 
.ituatioD today in the cOl)ntrY ari~ing (,u f of 
tbo work-la-rule alitation resorted to by 
about 22000 Juotor Engineers of tbe 
Telecommunications Wing of the Millilltr)' 
or Telecommunications. After gain, 
througb tbe statement made by tbe Minister 
here aod suppJifd to u~ 8 liflJe bit earlier, 
I was .ntertai. ins a hope that today in tho 
afternoon tbere will be a solution to thi. 
vexed probl.em and that would naturally 
live a siah of relief to everybody. But I 
·am conrused afler I heard my hon. friend 
Shri l{umaraman.sJa01, beCtluse there j, a 
reference given in the .tatement 00 page 3, 
ira the para precedilll to tbe JaH para It 
,talel : 

· 'the representatives of al) tbe 
associations While apprecialing 
tbe position of Ihe Departm'ent 
plt'aded that tbey were not in a 
position 10 call off the agitation 
and that in view of the lona'delay 
in'settling tbi. matter, tbe rank 
and file may not r~spoDd to lucb 
a call off. The, requested a 
medina by the Secretar, with the 
Telecommunications and SaDebar 
Mantei with their Executive 
Committee inclUJio. their circl. 
Secretary. Tbl! was a,reed. The 
meetiDg is scbeduled for tbi' 

. .fterooon" 

You beard Shri Kumrtramaoaalam who 
il deepl)! involved in tbis matter. that Ibis 
WJI Dot exac~ly the pOsition. So, the 
confusion is WOtse confounded, 

Sir, Shri Arjun Singh bal taken over 
thfl Minil t" rectnt Iy. He h a Cabinet 
Rank Mloistrr. ,r, Sbri Santosh Mohan Dev 
il aasistiol him as Minister of State. They 
are qui'e DC". They bave .tepped int,. 
the Ministry in tbe midH of this IllIation 
In fact, I think. tbil aai~.tlofJ hab If' eted 
tb_ to thi, Mip;st'1. W. Iulv~ f.ich i~ 
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[St.r' Srlblnav Panilrahi] 
the ability of the Minister. Sbrl Aduu 
Stngb is knowD as a trouble-shooter. So, 
wbatevc-r mlgbt be the vexed lituation, I 
am quite hopeful tbat there will be I 
solution aDd a very early solution to' this 
problem. 

One thina} 'all to underitaDd. You 
know, this problem is not one of today. 
This is quite an old problem IiDlerinl on 
ror the hst severyl Years. In the year 
1983 t on the advice of the Finance 
Minilltry. tbis matter was referred to tbe 
F?u' tb Pay Commission. These demands 
bad recei,ved the mora) support of as maDY 
as four Ministers in charge of Communica-
tions from then on till now. But how in 
spite of all these things. this demand which 
haa been caU ed 'justified" which had 
received the moral lupport from the 
Ministry from a1l tho Ministers in charae 
tbe Ministry, till now this demand h6s 
D(·t been fulfilled? Now, there is a con· 
Biet 10iDa on between •.•.•. 

MR. CHAIRMAN ~ I cannot help you. 
The rule permit. only five miDutes. 

SHRI SRIB~LL.4. V PANIORAHl: Sir, 
I am jUlt makinl onJy pOlOtS. It seems to 
UI that a contusion, confrontation il aoina 
on between the Ministry of Communica. 
tioDI and tbe Ministry of Fillante. I 
would like to know whether· the Finance 
Ministry or the PaY CommJssion directly 
gave sucb cODces&ion to other categories of 
employees of this grade, and the equivalent 
grad •• 

They have now left the matter to tbe 
department 00 tho plea of job evaluation. 
When a job eValuation has alloady been 
donI by a know,) Iosti ·ute, the Indian 
Institute of Management, B.'maalore, J do 
not kuow why again Committees after 
Committees are being appointed '0 10 iDIO 
this. Natura Ily, that is bound to arouse 
the aDler of the people aDd displease ,~he 
people. who have been fighting for IODa'tor 
their geDuine demands. Thef have natura-
lly demanded hilber pay scales to bo OD 
par with tbeir counterparts working in 
otber Departments. The Pay Comll)i.,ioll 
allo bas recoloised tbat tbe work iQvolvtd 
II of a bipor technical !latuN.' , 

I woold DOW come to ODe tbl.". Job 
. evaluatin, was alreadY done in Ban,aJort 

by the Indian Institute of MaD,.emeot. 
Alain another Committe. .a, appointe'.: 
Whal were tbe terms of referenco or ,U .. 
Khol). Committee? . Why did 8be relt,D' 
What 80rt ot attitude fl tbia-OD tbe part 
of a civil servant' Wben lOme s1Jrcifted 
work was rotfU'lt,d to tbrm, tbey b". 
avoided tbat rellponsibility. A,afD • ' 
Committee has been appOinted. How lonl 
willi tbis drama cootinue' Naturally; ,it. 
is the peopl e . who are suffering. Today 
tbere is DO telephone line functioning: 
between Delbi and other parts. The 
oew~papers are. also sufferIng bec8ule tbe 
tele-ro,mmunicatiorll lines are defunct The 
SAARC Conference is (lOiDg to be held 'n 
BLf'lgaJore shortlv.. Whrlt will happen il 
thil Itrik f' is not call ed off, if thiOj alit at ion 
is not called off immediatel),' Thin.s will 
go worse. 

Wben the Minister feels tbat the 
demands are justified and .enuine, how i. 
tbe bureaucracy corn ina in between? 10 a 
democracy it is the political leadership 
which i~ Bupposed to be the master of the 
situation and mast er of the rules Bod 
relolatio08; they sbould Dot be slave3 to 
tb~ ru1et and regulations. If a~y rule 
comes in the way, tbat is a point for 
consideration and that bas to' be lOtted 
out. 

Theft.' is force in what Shri Komara-
manaalam has said. The demands are 
genuIne. The job t'vHlulllioD bas alre-ad)' 
been done by the Indian lost itute of 
Mangement. The Department ball also 
recommended. So. tbere shculd Dot be I 

any furtber delay in acceptina tbier dema,nd. , 
aod thus briogif'1 about a bappy and 
ho ourable SOlution to fhi. problem which 
is Cflu,'ng conet'rn ill dIfferent circles. 

SHRl TH.\MPAN THOMAS (Mave. ",; 
1 ikara): Sir, I would like to ra iae certain 
very Importan t thin.. on \b is matter. I 
would plact Ibis issue from three anal e.: ODe 
as a con~umer, another 8S a trade uDloatat 
and the third as a Member of ParliameiM. 
Today tbe positioD'· is tbat the tele. 
communications in th. COUDtry are COm-
pletely paralyled because of this strike. 
In facl, tbe"M,:ailtry hal be'D Ileepini over . 
tbia iuoe for the la.t 15 da,.. ) '~ 
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'The new. wbicb I have received today 

'rom'ml conttituteftCf fs tbis. 'There 18 8 
ltoI.,hal 'wbere dead bodies 'Irc' kept in 
Ib7 co".titufeDCJ. in Thiruvalla, and tbe, 
Ire wliUna for tbe reJatiyes of the dead to 
o,omi from the Outf countries. Norm.Jly 
.. dead bojies are kept in coJd storlie, 
but since fhete is no space in tbe mortuary 
to tee" the dead bodies, Ihey are kept out, 
aod the whole area is smellioll bad. Tbis 
is happening because, tbe relatives of tbe 
diad who are in tbo Ou:f countries could 
Dot pt the mnsage and. tberefore, codJd 
D01 come and attend to tbe burial. 'Tbil 18 
th-e situation in my constituency because 
or tb h 8 t like. This bas been published in 
lea.dtng Malayalam newspapers. This is 
tbe exact news whic~ I have got. 

There is anotber thing. In Ahmedahad, 
the Mayor of tbe city has placed a wreath 
OD tht ttlephone and buried it. 

This is the situation prevailiol In this 
country. I do not know bow this Govern-
ment is loin. to tackle thi, issue. Tbis 
Oo\erament is posin~ in -h:s House tbat it 
is a Oovernment which is working but I 
say that it is a Government which is 
sleepln\1 over issues. And it bas been 
proved very well because you had no mind 
to, settle this matter wltb tbe representa-
tiYes of the trade union all these day •• The 
demands raised by tho workers. are genuino. 
Of course, the issue bas the support of all 
tbe workin. class in the country because it 
relate. to their service conditions and there 
is discrimination among themselves who are 
doinl tbe same work. They want the 
same Sft lary whioh is a CQmlUOD and nat ural 
iSlue. You are not ready to taCkle it alld 
bear lb e&.O. Because. of that Lbe whole 
sltua'ion has gono to su,",h a position. 

13.80 hr •• 

1 say as a consumer that no reDt or 
telephone c~arles should be collected rrom 
14'tb October onw.!ds wben thele wOlkera 
.,arted slrike. Otherwise We wiJJ 8tart a 
Clyil dil-obeditnte in order Dot to pay tbe 
clairaes• ", . 

l MR., CaAIRMA~ : .Tbe Hon~ Member 
, ,.,ill CG,}lt4uue after lunch. Tbe. HOUle II 
. _. adJ\ lUi Qed fQt .1u!,cb. 

13.01 hra. 

ft, Lok Sab"a t"", adj"urlff f lor 
Lunch 1I11 Pour"'" 0.1 ,Tt, CIDCk 

'lfre !ok Sohha r8·a!umblt!ti a/t.r 
Lunch at Ilx mf1UJII' past Fourt.n 

ol/he Clock. 

(MR DEPUTY.SPBAKER in Ih' Chair] 

CALLING ATTENTION TO 
MATTER OF URGBNT PUBLIC 

IMPORTANCE-CONTO. 

Agltadoa by Juaior Eogiaeen Tele-
CommoDtcationl> 

SHRI D.N. REDDY (Cuddapah): Sir. 
I want to be tbe first to conlr~Hulate YOU 
htre,; I have receiv.d your invitation 
today. Heartiest conaraturations and bOlt 
wisbes on the occassion of your martaige. 

MANY HON. MSMBERS : Congratul. 
ations from aU of us. 

SHRI D.N. REDDY: I wa.oted to be 
tbe first to COD2ratuiarc you. 

PROF. MADHU D.A.NDAVATE 
(~ajapur) : 0(1 a p(1int of order CdD 
anybody maff\' prospectively? 

MR. DEPUTY·SPEAKER : Tbank you. 
I request aU over friend" to ~ome over to 
Madras. That is my request. 

Sbri TbampaD Thomas, 

SHill THAMPAN THOMAS (Maveli. 
kara) . Mr. Deputy.Speaker, Sir, I was 
O1CQtionlO, about tbe HaDIJity of tbe IUb-

.,eribera to pay fOI the period from 
Ootober 14 if tbal event continues. I feel 
that no subs\:riber in India is Uable to pa, 
10 tbe T..;lephoDe Deparlm:nt bfter 14tb 
O..;tobcr I)ince lbere ttl no fuid pro quo. 
Tile, It. not ,ivill, UI MIlY lec'J ice aQd 
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witbout giving any service tbey cannot take 
m(')neY from us. AI a conlumer I· feel 
tbat the COD~o~ers of tolephones In lodia 
should take the position tbat tbey will Dot 
pay the amount to tbe department. I feel 
that this is in con~onaDce with ttc toach-
ioas of Oaodhiji's civil disobedience move· 
ment. According t~ tbat, where fnjusdcc 
II dODo to the people, they should Dot be 
prepared to pay tbe money. 

Then, as a trade unioni~ t, I would like 
to point out to the i sue which bal come 
out of this ~igitation. aod which sbows bow 
tbe Fourth Pay Commis.ion bas approacbed 
tbe problem of wOlkers and because of 
tbat how tbe anomaly has crept in. Tbe 
trade unions in India were delQaD~iD8 
equal pay for equal work. Why have 
tbey not given tbat treatment to tbe junior 
engineers, wbich are also technical bands. 
They are also doin& technical work, but 
tbey were not taken care of. They are 
not even being paid tbe salary that a 
.weep~r may be gettio8 iD any public sector 
undertaking. That is their pligbt. The 
.weep er aod other luch employees miaht 
be getting more in terms of D.A., and 
other facilit ies. If tbat is the case, it i. only 
natural and desirable that the demaDds of 
the workers in terms or their salar), etc. 
will have to be cJDsidered aod settled. 
Tbis has been a long pending issue. Tbis 
is an issue which you could have discussed 
wit h tbem and finally settled with tbem. 
But you bave nf t done tbat. 

The issues raised by tbe workers are 
lenuir.e and have to b;: morally lupported; 
that de; erves our support. 

However. the course of action adopted 
by them t.) put the consumers into difficul-
ties was rather embarra •• ina. IDltead of 
that. tbl!Y could have lone for a total 
Itrike io consulta lion with other trade 
unions and Government would have reacted 
OD that. AnywaY, I am Dot lololloto tb, 
details of it. However, this issue requit •• 
sottlement at the oarltelt. 

I ,lito find tbat tbe tOtibnoloay that ,OU 
are adop.olDl for tbo cOIDIDUDicadoD 

.yst.1D i, a totall.i1ure. You wore •• IIiOI 
a bout tbe communication I,stems wbiQta 
you are importinl from abroael. The 
various tecbnolOliel Ih.·t you are importiq 
from abroad bJive DOW proved to be a 
total faUure. The crOll· bar ,,'trm or tho 
eLT sYltem, whatever It be, ultimatel; 
b.cau.e or tbe f.w trchnical baoda who 
wero handlln. them, tbe whole nadoD bal 
come to • staDd.till. 

Hore I would allo liko to point out 
that tbe tecb~olOlY tbat you are importiDI 
from abroad IS a scrap, which bas been 
tbrowD away by olb er countr jes, iociudiol 
tbe Prench .,atem. Tbi. has been criticis' 
cd wbeo you wero importinl this systc:m at 
a bilb cost. by the enlin e.ers coneerDed at 
tbat time and it bal come in tbe pres. also 
a8 a big news item. lberefol C, 1 would 
urge tbat tbe Govelnment or Jndia aDd tbe 
Telecommunications ManiSlry Ibould find 
out an indilonous metbod wbleb is akin to 
our eountry. A .,stem which luits our 
eouolry .hould be developed, but you bave, 
so far, not made any attempt in thil 
'lprd. 

Abo, tho employment conditions provi-
ded in the Teitcommunications Department 
.re alarming. You are stilJ using wbae i8 
called tbe RTP-Reaerve Trainiog Pool. 
At very low wages. you are engalina people 
as RTP and )OU are u6iDI tbeir le.vices. 
Tbere are so many vacancin which are Dot 
fill.d up. Many a time, tbe "plY liveD 
to this House i. tbat tbere are financial 
cODstraint. and therefore the Department 
h Dol in a position to appoint people and 
because of tbe stand takeD by tbe Minist.., 
of PiDaooe. tbe' vacancies wbicb are exist-
ina in the Department are not fiUed up. 
As a result, the .Mazdoor. RTP and aU luch 
elalles are beiDa olpoJoited. You should 
try to pre, eDt tbil f·ort of • thiDI:'''' 
appoinUoa proper people and developiDI a 

. luitable ttcboolo., and lave the consumer. 
from tbea. diIBcultie •• 

Today. It ha. beeD brouabt t. my 
notice tbat you are cblrlinl 1.8. 10,000 for 
evel1 telo& ma.bine from tbe PRII peopl. 
Ir they Wlllt to iD.tal tele,rioter. in lbet; 
Delbl Borelu., YOU are charltaa thlm .... 
10,000 without iat .... " I • ." __ . 



a. to why )'011 are cbarlia" this amouDt 
.Uke thi.. This only . means tbat .you are 
coilliog in tbe way of IiJvlng news tbr.)ulh 
tele·priolers to the presi. By all meaDS, it 
ooly bar ass es the consumers. 

I would liko to point out bere that tbis 
i, tb. situatiOD today with a Goveroment 
which wants to prove or 8how tbat it is a 
'workio,' Government! I would like to 
IU ... st that tbi. matter hal te!) be settled 
with the uoions by ne.otiatinl with tbem. 
And I am gJad to say that. tbe statement 
which th e Minister has gtven to us today 
afternoon shows that you are bavinl a 
discussioo with the trade unions repre,en. 
tatives. I would urge the hOD. Mini ~ter 
and tbe Department to tolke a constructive 
attitude towards Ibis issue and settle tbe 
matter in tbe int.reflt of the public of tbe 
country. 

SHRI INDRAJIT GUPTA (Balirhat): 
This agitation, I think, has establisbed ttl 
point. The point tbat tnty want to elta1>-
fish chrou,h tbis agitation hal beeD 
adC'quately estal..lisbed. The services are 
paralysed by and large and naturally the 
public in the country who are interest ed to 
know tbe reasons for this cripp!iua a&ita· 
tion are a Iso DOW informed aod today tbe 
Lok Sabha, Parliament of India is also 
di~cussiDg tbis mat ter. 

Now. it is upto the Government to take 
some bold1 s'ep to see that this del\d1ock 
can be re.,olved. I am not at all in favour 
of hold"nIl out this _]treat of action under 
BSMA aDd ~o on. It is contained in the 
statement also. The entire trade union 
movement bas lonl ago opposed tooth and 
loail tbis whole concept of BSMA. Thole 
people who advocated ESMA at tbat time 
tboulbt tbat a tbredt of action under BSMA f 

would perhaps pr'event strikes from latiDI 
place. But it bas done Dotbiol ' of t bat 
kind. If the workers feel honestly tbat 
lbo, have lot lome justifi.d demand or" 
Gause, they are not ,0iDI to be cowed down 
by such tbreat.. ) ooly want to lay one 
.~ .. ral tbina, thlt is, t b. cootest io wbJcb 
me wbole thiD, t. takiDI pllce .bould bt 

. · .. "'.'ber,iD a Jar .. , pOO'fOII", 

It 18 all CODDtcted wilb thfa idvnt of 
new techDOJOIY which the Pr'me Miot'fir, 
particularly. hal been . advO,C1l101 so 
slrfdeotly, tbat our ccuntry .bas to import, 
acquire and estabHlb new lechDo)OIY to 
order to modetDi" all out .ervfctL Now~ 
thi' is Dot bappeniol oal, 10 the tele-
~ommuoicltioDS. I know. but-J woo't 10 
into details becaule tbere is no time.la 
maa, other sectors abo. Two tbi., .. 
com e up, On e is the contliet of tbe 

. ioterests between tbe bureaucrata-trad.-
tional bureaucrats-aDd ·what you may call 
tbe tecbnocrat., tbi I il bert, also. becaaH 
)'ou CIllno. run tbit· teaolOIY with_t 
people wbo arc biably qualified aDd whO 
have been ah'oo tbe requisite toebnoloatcal 
trainina to bandh, tbis new equipment. 
These are people, Sir, who are WOltlq 
on electronic Eachan,.s, handlioa Ibis co-
axieJ cable equipment and 10 maD, ne" 
tbiDI8 wbicb are comin, aDd wiJJ be comiD, 
in future. Here all 6tandard routiae practiCes 

'I 

wbic" have been rollowe~ in our Go'ero-
ment Departments from time immemorial, 
at least from the Britisb time, II tbat eYer,. 
tbinl mu~t b:: OD tbe ba,il of .eniorit, 
alone. senior.ty alone is the r,acroaaDct 
cbannel tbrouab "blOb everybody baa to 
pass. Tbis wi'l not cODfrom or it will dot 
me.t the necessity or the requiremtntl of 
the modern tecbooloay. Tbis is tb, troubl •• 
Se, naturally tbe people wbo are tecbni. 
cally trained, wbo arc techDically qualified, 
Wb.1 are handliul all lhele comp~icatod aad 
iD~rjC41te eqUipment!, tbey do 'eel that the, 
are not letting tbe due tbat tbe, .bould 
let. There may be some res;.taDCe from 
tbe older peopJe who may be, .1 you Wert 
sayinl, onh matriculates and p~ople Un 
that who have been promoted. due to 
scniority aDd who are lootor to tbese 
people, most of whom are beiDa recruited 
during the last five or Ii. ycan, tbete 
,econoloafcaUy trained people arc Junior 
in that .ease. So tbil is tbe conflict .blcb . 
will develop hDd Dot 001, bere, I do •• 
.biok. we have .een tbe II.t or it. but also 
Itb:nk, in tbe dayt to como. in mao, Neton 
of our economy. uolo. tbl. matter It bandI-
ed in a proper WI" tblre will be contlictl. 
Tbcre ma, be e.cn a .pate of dispute, lid 
alit.tion~ 00 tbi, i8lul. I_dent"", I, 
properly traiDed people are Dot Put OD the 
Job, much of lbll equipment •• , .. t 
lponed allO, if it ia DOt baodled properl,. 
The p.opl. baodlilrl tbil 00IdJ cqui,. •• 
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, m'ust be~ cap,h1 e ptople. In our countr" 
80 rar, 'wi bad ratber a deal th or such 
people. Now, we have to ~fve specla) litten-
tior. to '(heir. train in~ and to tbeir t~chDical 
qU!lHf\~at·ib".. The dema;d of these 
edgtoeers it, avm'pathetically looked at by 
e,Yerybodv, . 111,:ludhg th~ Government. 
~eeot'dinl to yo:,)" own st Iternent, Ib~lievt, 
't''here wa, a Co-nmittee SOl1C years ago. the 
Satin Committee. That Sario Committee 
-also aemit',ed that tbe" e ptople-t echoically 
·traiOfd techl101os,ical1y statT aol cadre-
mu,i be I,ven prop.er treatment and tbey 
must be' given . proper emobments and 
I' ... ''Career "pportur.ltle~. , 

~~;\ . The Pay Commiss.ion, because it felt. it 
~oould not itO into tbe question o{ job 
o;Cvahlation.,.Left it at that, hut o'herwise, it 
:,aid·, ,somet,hio,. ·mu~t be dooe for tlHm. 
I w9\lld ,ay tbat you ~ a ro baving lome 
. aqotiat iOCJ8 this aft,ernoon. I do not want 
,to say aDything which might CUleer the 
p.itch. Mr. Kumaraman,gaJam is here. He 
i. competent enough to doal with that. 
Some qJestion~ will ~HIS~. For example, 
,wba~ retro~pective effect, are. YOU prepared 
to Rive, in case these revised pay seal es are 
,accePted. Some fe.vised pay (cales are 
ultim3tely acc~pted and s ')me .' etrospecU'lft. 
,cft'ect bas to be given. The PdY Commis" 
8100 has awarded retrosrective effect of its 
:l,ecommendations from the 1st of 
January, 1986. Now, tbe positiOn is that 
'tbe Government bas shifted it to the 1st of 
JapullfY. but as far as these people are 
.cogcerned, I would' plc:ad that. in their 
cases, dependlog on tbe Qualifications, l be 
traiOlal they have received, and the period 
:of ~ervice they have alr tad)' put in, it may 
,\)e cqnsidercd in their cases, wbclbe. lome 
favourable rotro5pect 1ve cqnditioDs can be 
.consid credo 

f.;,,' 

. " Thill, Sir, th~ question is that. you are 
'tayioa tbat we cannot finjsh tbis job evaJua-
1'10n in 611e. day: Time is required.' Some 
lti~ll Levd COllunitlce 'composed or whom, 
t do' n'ot know, I Wbuld like to know in-, 
"~I'de .t Ally who are tbe Mombers of this fO-
oalle'd giab.Level' Committee, I SUrpose 
:'tbey": arc mainly bureaucratl-officials of 
.''the Miloistt, and so 00, TbeY certainl, 
-eanol)t'du . tbis jab. Tbey will probabJ)' 
trIa.'·'~~{'PpOt~t'lolDe '~n.d OODlultaoti 
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or .omebody,1 do not knciw who: If ,0. 
live UI lome iorormation on tilla, we would 
be wiser about it. 

Consu1tantt in tbis field arc generall, 
taken from amonl the private ,ectOr 
people ; and I do not know exactly b, 
what means the, will evaluate tbe job! of 
these te'eco~m\)nication enaineers. Thete 
ore ".ot tbinga which can be subj~ct('d to tbe 
u5ual time Bod motion study, and that kind 
of a thinl_ Natura n" there is DO H·nalit" 
the e is no de8nftenes!l about it: how it 
wi" be done, bow Jong it will take: when 
it will be finished, and having been finishod 
whf"ther it wiJl be accepted and wbether it 
will be app1ic~ble. The trouble it tbat 
people eng81ed In this kind of a prolo··l~ed 
agitation, want a settlemelt whioh will not 
be completely open.ended, aD open.end,d 
thin., without any kind of 6[ultty sboo' it, 
an d nothing defiinitl • 

I do not know whether it is p()ssible' 
I hesitate because I do not know what Mr: 
Kumaramangalam's reaction would be, III 
order to get an early settlement. I do not 
know,whether it is possible for Government 
to accept the minimum aDd maximum of a 
new payscaJe for these people: tbe mini· 
m~)m, .and maximum, and tben peodinll 
tlus Job evaluation which must be 
done witbin a fixed time limit, the 
actual fixation of individual people within 
lbal pay scale can be done, That will vary 
to some extent, according to tbe job 
evaluation. But the minimum and maximum 
of tbat new pay s~:lJe ~bicb they are 
demanding. should be fixed now, aDd 
granted and announced Why bot? 

Mr. Tbomas was rirht: I find tbat 18 
pubHc sector enterprises, probably lor a 
Peon or a Sweeper tbe total emoiumentliD 
somo public enterprises 'would not be Ittl 
tbaD wbat these junior engineers are' boiDa 
piven. Thl. il an absurd thiDa 'wbich we 
have inherited in t.tli. couQtry, unfol'uDI· 
t ely, . AD eOlineer may be gettiDI leal 

'than a Sweeper or a Pcoo. Tbeir dcmud. 
before tbe Pay CommisaioD was pariO' 
with the public aeclor faterpritel. tbat· 
rejected by the Pay Comml&8ioD. Now, ,. 
blve an .baur4 pOittioD wherein people .,. 
wortiDlliCiO braldo, la, Olll plae ••. ~ . 
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--,. ,workiol'n a railw" Joco yard, workiita 
..., by .'de witb aooth., k"II'uI who J, 
workin. in the marshallina yard of a, ,st'tel 
pllDt. Tb e lauer Is a Steel Plant em .. 
ployee. . 

I can tell Mr. ArJuD Sinab that this 
bappeoed a few years alO in tbe' BhUal 
marsballing yard, There were khalalil 
who were emf'\lovees of the steel pl~Dt: 
.nd for the ~hunting or wogons and all 
that were railway k"alali" who were work-
ing Jid e by tide with th em. The Jatter 
Wf'rt the emplovtts of Railw8)'s. And the 
lIP in emolument~ between 'he two 18 of the 
order I r R'i. 300 Of Rs. 400 p.m~; because 
one bappens to be a public sector emple.' 
yee. he is gettina mucfJ more than ·lbe 
other man doiDg e'tClctly the lame job, but 
who happens to be a departmental ,emp'o~ee 
or fhe RailwaYs. These ,are anomalies of a 
very crude kind which we have inherited 
from the pa~t. J would say tbat in this 
cate a'S0, "uch types of enaineers who are 
called upon to handJe all thes.e new equIp-
.ments aod high tfchooJolY, ~hourd be trea· 
ted in a new way. They must be looked 
at in a n w light. I( these are the people 
wbo are goirl to build the new Ind;a of 
tomorrow, then they can net contioue to be 
t£fated in the same old way which we bave 
followed all tbese yeArs. 

So, these are my suggestloDs: one is 
rCBardi g retrospective effect: some further 
consideration shoulo be given in their case. 
Secondl" I am luggesting that pending 
this job eva) u., tion-I think wirbout that. 
Government will not agree to an~thing; 
\\hat lind of job evaluation, I do now 
know-there is ~ new pay scale which they 
are demanding, i.e a revi&ed payscaJe. That 

. pay scaJe can be announced, with a mini· 
~um and a maximum. The fitment of the 
eovioeers into tb~t scaJe can ~e finalized. 
Now, SOlO rod hoc thing can be tbere. It 
0,.0 be finalized wben the job evaluation 
is completed. Whetber tbey are ~jlliD' to 
aare e or Dot t I do not k~ ow. 4 

J would fio'~lly, lay thiS: I am allo somo 
, lort of 8 tradevntonj.t, a bit older tba(t my 
friend, of Course. I am 'sorry tliose poopl e; 
,.16re they w,eot OD }bit 'a.itltion .. rid 
efttu after fbey weDt on: it. Dever botbere4 
,,"pProa,b aDY of U't for our aupPGrC •. ' , '( 
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, He alRO beJone. to J1Dotb,er o,e,,~J! 
trade.union. They haver.never a~proa~te.4> 
utI never canvass¢d U8 fof' the jdsfice or 
tbllr" demand! and, never 8s~ed, us' (or "ldOI 
support. At 'least,I can say ',tbat J w~u~d~ 
have come ~ut publicly. " 

SHRI THA MPA N THOMA' : I too.'" 
, .' 

SHR) INDRAJIT QUPTA (Basirbat)-: 
But they bave not done that. Wen._ thBt i~ 
their right, they Can and t~v Cllnoot., a. 
they waDt to do. I cann.ot force tbfm' fol 
do an'~hing. But I would say ODC' thin,' 
tbat they ,hould coo,;ider ono thin,. 'i" 
bepan by sayinB that tbeir 3.itatiQo, bas' 
established thtir point that they are ,'1ery~ 
well organised, 'the)' are united, tbey'aret 

stron, in tbtir demand and they have shown tt,. their action tbat they can .ft'e'ti~oJy 
para1yse a very YitaJ wing in the wbo'e 
chain of our nationa·) economy:· tbey hav" 
done it. Now, I think, they sbouJd con",j~ 
der whether some kind of an interim step 
ca~ be j~ktn pentdiol final settlement by 
whIch thIS paral:vsin8 of tbis tbing can ,.at, 
least be looked info. , ,I' 

Fortunately or unrorlunate);, now .... 
day;. trade unions 8~e also ieafoin. fro.. 
theIr experience that 'fo win tbeir cau" 
they requtre public-support and populi" 
sympathy. Without that, 'by ant8~onisjD' 
pu~Jic. it is very difficult for ,tbe workinl 
class to win their oemands. Now. some. 
body has F.aid that if the trade uDicnl tUTn 
their back UpOD the people. tbtn- the 
peop1 e Will turn 'thdr ~ack upen the trade 
uniorls. Unrorfuna tely', the . detractors :,r 
the trade union movement in tlris COUDtry 
go on accusing trade unionl sayiD~, )'ou are 
only cor1cerned with yopr, ecollomic d"ma. 
ndt', how _much more mon"y ~ou can let, 
You don~t bOlher about anvthing olae ,. ,.., 
, But when some trade uniOD9 bQ.ther ~6ou, 
other tb'ngl;, 'hen we are ,toIA." ,' ··Why,Uc; 
)OU batheriD, about tho~e thiDI'? 'thoso' 
are Dot Y,o,ur co~cern, you concern yourself 
with ,~out,' ~read ah~ b'utl.r~ '~·HOw.ver,l 
we ""1 do wbai ever we ·tblok correct. '·ltaa 
I think they have rooght a .. rutile in ,wbicII 
they bave established tbeir atreatub aid 
their unity and they'should .oiin that .pi,4tJ 
t~ ... these:,DeaottatioBS 'and fry 10 ,lee if." 
can tet ad honourable, 8tuleiDeo.t. ' II ... 
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tiki JAdraJtt Oaptal 
Itr •• Of.,tru,.l, an WI bODcJred percent 
....... , PI rat of an, tbe ,overomeot 
~ ao~ threaten tbem. That Is the 
_Ia polot. II ,ou tb".atlD tbem and try 
to breat tbi. Itrtke with tbe he Ip of otber 
perlO.al from outside and 10 00, tben, of 
COIr", wbetlaer Mr., Kumaraman,alam 
.aDt8 It or aot; w, will allo have to enter 
IDto it, because that kind of 'hina today 
will be wltb bh people, tomorrow It will 
be with somebod, tile. So, I bel or you 
doD" Uke me to '10 to tbat path and try 
eo work out lome formula by which it will 
be pouibl. to cOme to a •• ttlement and' 
end tbts' 'trull)e and' confrontation wbich 
I, cautiD. 10 mucb trouble to the 
public. 

J hi" bin tl'J'lal la the last Iv. day. 
to rlDI up my family 10 Calcutta. beeauN 
aomebod, I. Iiot tbere. I c.n neither_t 
traat boo'"o. nor lit STD Dor I¢t no 
delay demaad Dor let Ii,htnina call. notb· 
iDl i ever,tbin, II poralysed. So. other 
people are allo'· auf.doa. The buliDes, 
oommunit,: I do Dot kaow, wby abey are 
teepiDI quiet: tber. i. IOmethina nry 
'Sab, about It. r would bav. expected the 
ttle bu.ia ... houses to mat 0 I bil row 
about tbll ; appareat),. tbey bave lot an 
Ilt,ratti" channel by wbicb they caD do 
it ; we ca.oot do that. 

MR. DEPUTY SPBAKBR.: This ,.ar 
it Ildiaa lad tbere may be 10 mao)' de-
mand. from tbo bo,," ,to colloct money. 
Therefore. it is conveoient for them 
to keep Qoiet. Otblrwi.e, it J. not pOlsi. 
bit to do tt. 

SRlllMDIlAJIT GUPTA: They bave 
lOt other '11~lccl 1110 everywbere. That if 
.u I ba~. to I." and I woulJ liko to hoat 
frca tho bOG. MlDiltlr bow tbey art tbink. 
lal of deali .. witb Ibl. subject. 

tHB MINISTBR OP COMMUNICA· 
TIONS (SHRI AlUUN SINOH): Mr. Deput, 
Iptak.r. Ilr.. I lID quill oODilioa. of tb, 
"it.tIOD weicb tbOie unfortana •• 81lie1 of' 
"eotl have led to IDd I would )Ike to Joia, 
witb our boa. ... Ior _taber of the Houte, 
... i ).o4raJit Ou,*, to qprlltJaf mJ-I 

could only 1I1e the word ·"mpathy' .... 
sympathy for tbe tbou~.nd. lad thou.e .... 
01 oltlzenl of tbi. CODntry who 'ute . tI.,· 
'aciliti •• of the Department, beeaOle, ID. a 

, 'onle-. an, activity by a democratic .overo. 
ment or putt He utility eervlee canoot but 
have the Interelt. at the people at, boart 
primarily; everything else ha. to lad wiU 
always come after -tbat. Therefore, _bea 
Shrl Indrajh Gupta says tba t , all said and 
dODe (Q both sides or the ltoule, we mUlt 
be aware where to d aw the Hne so tbat 
inconveoience of the citizens or tbis couotry 
doe. oot reach n point of 00 return. 

I am. sure, oot ooly I would .... el but 
I think a 1) sections in th,s House would 
alf,O witb tbil proposition. 

As Mr. Kumaraman.alam hal said 
thi' is a six·year old iSlue. Ho il much 
more conversant with it, I will 10 by what 
he •• ys. He has also given a narration of 
wbat happened when aDd how t·bln.s were 
aot clinched at some time or tbe other. There 
apjD. I would let biB statem.nt stand even 
thoulb there may be lome Information to 
the contrary. I would like tbls House to 
come to two or tbr~. basic points about 
wblcb I presume, you will agree witb me 
there is DO dispute. One i. tbe numbe: 
of committee. whicb have •• t on this pro-
blem ~nd If~en recommendations. You 
bave Cited names and I think tbere are one 
two mor 0 namea here wben tbis matter was 
taken and la,alD .,rce witb Mr. Gupta that 
tbe real crux of the probl,m fa not the pa 

I bu . . y 
eea e t It .1 a lequel to tbat. Tbe crul 
of the problem now, and wbicb will conti-
Due co be, before 08. f. the adjustment th t 
we bave ~o make with blab tecboOIO;, 
workin.l. Not oDIy ror tbe emJ)Joyc.s wbo 
are IOlng 1o fUn tbOle machines but al.o 
ro~ UI wbo are loinl to ule tbem aDd tbat 
adjustment, I tbink i. 'one of tbe reaeonl 
wby tbie friction bas ari •• n. J am always 
aDd I bave always beeD a IUPportn of t~ 
plea tbat tbe 0 ew technicians iu a broader 
_nle .Of the term weo arc 10tDI 10 rUD OOf 
mach. 1_' aDd Our 'Ylt ems must t 1 Ie Dot 
00 y "_peet but allO emoluments which 
in DO WIY demeaaiDl to their .tatus II te:~ 
mOil people. ADd J am IUr. that tb' . it 
.0 apprOicla "biGb iI inberent in lbe .t:~e. 
~t or abe Prime MiDil'u "bon he II-
borttd the Dltioo to ute ttchaoJoti tor taa., 
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development 0' 'fhl. country 10 that tho 
pace 01 devefopment becomes f.'ter aDd 
taster. ' 

At the same, timo, neither J nor aoy 
Member of this House can be unaware tbd 
thero are ~c~tain l'yStOlD tbrou.h which w. 
are workil1l at the moment and for some time 
to come we '\ue loing to continue io those 
"Items. So, however, exasperating we 
may become) however anary we may be-
come. here I would like to clarity if that 
Impression is lained by tbe Itatement, tbat 
Sbrl KumaramaDga Jam came to me or to 
somebodY else we were not able to satisfy 
bim, at feast I can say, chat he did come 
to me, I made an attem;>t but he went back 
ao angrier man than wbeD he came to me, 

MI.. DEPUTY·SPBAKBR: B.cause 
he is a trade unio~ leader. 

SHRI ARJUN SINGH: Tbat ia right. 
But I tbiot he has objected to that, . but I 
want to clarify that it WIS never inteoded 
that way. But the fact still remains that 
an attempt to explain to him was made 
which J thinle also is Dot some thing whicb 
•• can ,Joss o,er. . 

The pOint in tbis case is, tbat before 
the Pay Commission was appointed this 
matter wa, taken up and thouab I ~ould 

Dot like to say it as a categorical statement, 
but what tbe information bofote me 8eom~ 
to soell out is, that the reference to the 
Pay Commission was made witQnin tbe 
knowlcd&c of tbe trade un ion peopJo and 
the sorvice8~ Anyway. the Pay Commission 
had taken cogoizloce of the entire Central 
Governm.nt servicos and its report bas 
come. 

~Il Pay COMmission reports alwa.y~ 
croate some residual probloms This ia n()t 
tbe drst time it bas happened. You look. 
to any Pay Commission report. there '.' art 
problems which arise after the Pay Com-
millioQ report baa come because it Is a 
Cluettion of relativity, a question of so 
maay other' parities and all thea. tbiDIS 

. come and naturally SOg people feci tbat 
tbe, bave not beeD dealt with justl, and 
tile), Itart aaitatiOI immediatel, after lbe 
r., Commission report hu OOIDO. Under. 
,taadlb'f evOf.r 80 wQuld e'P0ct thlt oaoe 
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the Pay Commission repOrt bas comet tbat 
j. ,be end of the matter at least till t,e 
lJ ut Pay Commission i. 8 ppointed. But 
that does not bappeD. In this case .1'0 
tbe "Junior Bngineers r.lt that whatever the 
Pay Commission had said, they Ire not 
fair to them. The Pay Commission al.o 
bas bot made HI r ccommtndatiom COll-
clu!llvely ~o far as tbese people are concer-
ned. WbiJ e conceding the, poInt that the, 
have a 8J)fciaJ case to be eonsider('d aDd 
its inability to go into it, tbe Commtsliob 
8Ulltsted some kind of a Job eV:I'uatioD. 
Now. as is borne' out by tbe records, I 
think it was as 8 sequence to this comment 
ct the Pay Commission that th e first 
Kho~)a Commis!lion was appointed. . Again 
I do oot know whether you agree to it or 
not, but at leas', there Was an acquie~cence 
if not aafcemcnt. And if thflre was aD 
acquiescence and if tbe un(ortuflate event 
of Mn. Khosla havinS resigned bad not 
occurred, I thini, this problem would not 
have ariseQ or because in due course 0' 
time. she would have given u rePOrt and 
that report. for better or {or \\I(\TI'e. would 
hllve been considered apd acted upon. As 
to why sbe resigned and what was behind that 
I do not want to 10 irto it because that is 
nothing wicb which I am cancerned. Her 
resign3 tiOn ere aled tha t 8uspkivn Ihat 
perhaps the Governments warJfs to pJay 
wltb this issue ,and does Ilot want 10 come 
to the conclusion Oil chis ;~·ue. As m.1!ters 
go, in such situations, jn Cerrain Clrcums 
tallcls, perhapsi :he 8uspic Ion may Dut be . 
unjustified, in certain circumsrar'ces. it will 
totally be unjUSlified. But I wiJJ J:nve it 
at tha t. 1 would say (bat jf Hh~ prh1cipJ e of 
accepting tbe committee for j~)b ev~lIlJl.ltioo 
bad been agreed tLl or acquiesced to and 
tho Pay Commi'lsioll having made tbat 
obs~rvation, I think, tl~e prinCiJ1J~ of 
appoiouDQ a comrnifte should oot bo 
objected tic) as such. The point tbctt should 

,always be kept in view is thar tbt: Com-
mit tee should not be arl excuse to pos!-
pone (lr prolong a decilliion J wiJJ nor 
deny tbut ip certain circumbtances the 
appoiotment of a committee does become 

, anotber instrument to POlil'ponc thiogs lind 
then ·sometimes everYODe ap.ree~ a180 tbat 
it abould be done because certaip litual;oDJ 
"emsnd that tbe P'UODt $'tUllion 6boUld be 
defl.lMd and subsequently we may ba\lc a 
lecond look_ I tblnk, tbjs I would 'ike to 
dl.pel totaJl, tbat tbo appointmeat of (btl 
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[Sbri A rJoD Slop] 
Job eveluatioD committe. uDder tbe Cb~r. 
mal'llhip of Mr. Agar".J, who wa. tbe 
Secretary of Til ecoD2munlca,lolll, is .. ot 
IOlnl to be a committee. whidl 11 bcJ~1 
appointed JUlt to Iten illules or to poIt. 
pODe latuu. I would requel' tbe committ. 

. -1 would like to inform the House-to 
.Iubmit it. rccommclldadoDs witbin a month 
of Its ItartiOt work and certaiDly Dot later 
tban 10th of December, 1'86. 

SHRIINDRAJIT GUPTA: Wbo are 
the fJ'\clllbers of tbis Commlttet? Ar~ tbey 
ell otlicial&? 

SHill AItJUN SINGH : The member. 
arc: 

Mr. S.M. As.wa I-Chainman 
Mr. V. DevaraJaD. Member Finance and 
Addl. Secretar,~ Departmtnt of 
TelecommunicatioDs-Member 

. Sbri B C. Verma. JOiDt Secretary. 
Ministry of Pinance 
Sbrfmati Jehella, Joint Secretary, 
Departmenl of Personnel 
Shrl N.K. Mafbur. DDG (I), Depart-
ment of Telecommuntcntlon •• -

SHRIK. RAMACHANDRA RHDDY 
(HiDdupur) : WiI1 tbe report come '" tbe 
.nd of December' 

MR. DEPUTY·SPFAKER: ne Mi. 
Diflter bel alnad, assured that it .iII come 
before IOtb of December. 

SHRI SRIBALLAV PANJORAHI 
(DeOJarh): How Mn. Khosla who reai.oed 
al chairperson of a committee. h.. been 
taken 88 a member in tbls ncw committee 
81ain ? Wbat were tbe terms of refer en co 
of tbat committee' 

SHRI ARJUN SINGH: Let UI have a 
second tr,. The qu.Uon of evalaatioD 
and bew It II to be dODe wat a point wblch 
WII allo failed. A reference wal made to 
tbe evaluation alread, made bJ the ladlan 
JDltitute of NanaBement, Ban •• lore. I 
wouJd Uk e to .ay tbat tllia Committee wlJJ 
tate into cODsideratioD .110 lile .va111ltioD 
.... c.dy .. de by the UN .Dd wb"C'f" tbt 

, recomlDendationt in that e'IJu,~tlon .~e, 
tbey will coaalder tbem abd 8110 t., to 
IC. 'bow much of that CIO be utitlled fpr 
tbeir recommcDdati0D8. Apart flOll thlt , 
tbere will be other cODsultaDC., IID .. D, tbe 
eonsuttlDtl wbich are weIJ.kn~"o. I 
ClnDot decide (or tbe Committee, therefore, 
I .Ul Dot lite to 10 mto it, but 01 tbat 
aocoUll' I 'Would lite to assure ,oe • , 

The otber point tbat \\a8 ralred by Mr. 
Gupta was the ts~ue as to rrom which date 
Ib"e rrcorrmeDdadons rtlardin. tbl pay. 
Icales 'will beCl-me effective. On tbis inae 
I ha\le bad a di~cul-sion witb tbe FiDt.Dce 
Minilter and I am ,lad co loform tbe 
Houst tbat tbe Finarce Minister ba. aareed 
that tbe~e will be live-n. retrospective eff e.ct 
from 1.1.1986. 

I would now lite to say oDe tbiUI. 
Tbe question of asserting oDe', rigbt, 
speciaJly in the trade union mov~m.nt, il 
Indlsl ut.t'ble end that ta one ria"t 'Wbicb 
can .never be chaJlenlcd and abould not 
ever be cha lIeDI.d. Tht Indian I.bour 
mOVemfl)t bal a vcr, Uiustrioul hi&toric 
palt and in tbe developmeDt of this 
country. the Jabaur movoment and the 
labour force of this country hal pl.yed a 
~er)' epical role and sball Co,'tiDuO to play 
tbat. Of tbat we are all lure. At tb. 
lame time-, there are some thinls whjch w. 
_hould not i,nore. AI Mr. Gapta said, 
bavinl made tbe point~ havin. establi.bed 
tbe cale, it is (lOW to find a wa, out a. to 
boft' it il to be implemented. This is all . 
that i. left. At thil moment of time, 1 
would appeal to the I eaders of tbe trade 
union movement and e.pecially to tbe 
unions of the5e JUDjor Bn&ineera thai wbat 
they are now concerned witb i. cert ainl, 
their ) eaitimate ri.bt aDd that rllbt WI 
respect and we .. ball try to SIC tbar their 
intere.tl are protect'" and served to tbe 
.Itent possible. At tbe lame time, we 
would a)lo Uk. tbem to conalclor tbat tho 
ar •• ·in wbich tbey are workin. IS.Dot an 

. area which ccoccrnl a certaiD pert of tbe 
counu" a certa'in seetion 01 the people or 
certain interesta wblob ma, b. i'Dored tor 
lome time eVCD if tbcre is DO wotk loiD, 
OD. 

TelecommUDicatioDi. the Roase "ill 
dree, are t~e lipew" till ~t,\tfs aDd t)at 



.. IDa of a D8tion and I 40 not think It caD 
be Juatihd on aDY acCOUlt tbat tbey Ibould 
be paralyted to make a point or to ,.ia 
advantlle to one'. OWD inter eat, "blob m., 
be Justified OD its own account. Tbe Ita,e 
ha. bow come wben any further escalatiOD 
would Glrt.inly paralyse tbote sklew. or 
tbe DatloD~ tbe vein. and arterle. 01 the 
oation. and tbe Houle will a,re" tbat lach' 
a IUuation ahould not be allowed to occur. 
should Dot be allowed to bappen, and I am 
quite confident tba t my appeal shall be 
heard and re.ponded to in tbe .plrH in 
which It is belnl made. But tbe GOVern-
ment baa a higher respoDsibility a)'o 
because telecommudcationl, as I .aid. 
affect paretically every part of oatioaal 
endeavour. includin8 our security, our 
defenco, ovecytbin8. We cannot allow a 
situatloo of drjf, in this matter. If 
naliooal interests.o demand. with a very 
beavy heart. we will bave no choice bat to 
enforce ES MA. I do Dot consider SSMA 
as a solut ion. J do not 11lroe tbat· cbe 
labotJr move\Dent of tbh conutry bl. to be 
faced witb tbat, But, at tbe sameUme, 
I would be . ram.)1 10 my duty if I were 
to remind t be Houle tbat Duder corta;n 
circulDstaoces "bere national interests 
demand, tbere may be no WilY out. I am 
aure, that situation Will not arise and tbe 
manner in which tbis i'sue baa been 
broacbed by a II Members i a this Hous e. 
will help tbose who are cODtcstiol for 
tboil ailDs to como to a 8Ottloment. It is 
a qUOIdon of a month from now I do 
not tbink tbe beaven I will CaU If after a 
montb tbo, realise wbat tbe), bad WID'ld, 
porhlp •• tbe, ,have lot to a 6ubltaoh.l 
dOlree. UnioSl we are prepared to rist to 
lucb occasion •• I do Dot think we aro 
reall,. lerviDI tbe interest. eitber of tbo 
labour movement or of tllil countr,. Toil 
Is al1l blve to lay. 

--
BUSINBSS OP THB HOUSE 

[Bn,II,II1 

TilB MINISTER OF PARLIAMBNT-
ARY AfFAIRS AND MINISTER Of 
FOOD AND CIVIL SUPPLI8s (SHRl 
&L~ BHAGAt): Sar, Wltta JOur 

parmillion. I rite to InllOUDCI tbat 
Government Bulinels 'n Ihi. BODIO durio, 
tbe week oommeDcial 10UI November, 

I 1"6, will COD.il' of :-

(1) ConsIderation of any item of 
Government Busloess carried oyer 
rrom today'. Order 1'Iper. 

(2) Cc,nltderation and paulo. of U. 
Delhi Fire Preventioa and Pire 
Safety BlIJ. 1986. 

(3) Di.eo.sion and VOCiDI OD : 

(8) Supplementary Demands for 
Grants (Railwa'l) ror 
1986·8'. 

(b) Supplementary Demands tor 
Grants (Gone raJ) tor 
)'86·87. 

(4) Coasideration and pa •• iDI ot : 
(a) The Atomic BnerlY (Amend. 

ment) Bill, 1986. 

(b) Tbe Indian Post Office 
, (Amendment) Bill, 1986 .. 

(c) Tho Child Labour (Prohibi-
tion and Reaulatlon) BiU, 
1'86. al paased by Rajya 
Sabba. 

(5) Discu.sioo under Rule 193 rela,. 
dial etllnic probl em of ramlliaa. 
io Sri Laoka. 

SHill KAMMOOILAL JATAV 
(Morena) : Mr Deputy Speaker, Sir, 
kill",',. alloJude tbe t'ollowinl .ubjoctl in 
tbl La.t (If BUltOCI6 of tbe La, Sablaa for 
U1c BCIt week; 

Sar, aroawbe, Madbya Peadelb .. 
tbo laraelt Slite of tbe COUDII'1 
but it i. quite baGtYiard in Ib, 
economic, socii •• eduoaliol.al aDd 
cultUral fields' b~ul>l eveo .f'lr 
abOut 40 years of iodtpeadODo, 
weU-piaoned pr ..... and develop. 
melt 'ba. aot 'd. pllco' ,tlcr .. 
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[Sbri Kammodib' Jatav] 
tn comparison with tbe otber 
States, the development work 
done in Madbya Pradesh is 
negligible. 

Keeping in "iew the possibility of the 
e~ploitation of natural and forest wealth 
of Madhya Pradesh and tho n ~ed {or its 
overall and urgent deVelopment, it is quite 
necessary to formulate Bnd to implement 
dev~ lopment schemes. It is, therefore, 
requested that the Government. should 
direct the PJannin~ CommissioD to have an 
in-depth survey of the State and formulate 
urgenHy different schemes for its develop-
ment so that this State may also achieve 
the level ,of development tbat tbe other 
developed States have attained. 

rEng/ish] 

SHRI SYED SHAHABUDDJN 
(Kishangaoj) : I request that the following 
may be included in the next week 
agenda ;-

The Minorities Commission bas 
submitted several AnDual reports since its 
inception. Some ar e still under the 
consideration of the Government. But 
they have nevar been discus~od by tbe 
Hou~e. 

Receqtly tile National Integration 
Council discussed fbe welfare of the 
minorities from various angles in the Jillht 
of the 15 point direc,jve issued by the late 
Prime Minister and reiterated by tho 
Prime Minis!er. 

Also the' High Power Panel under Dr. 
Oopal Singh has submitted its repurt and 
tbo report of the Mandai Commission also 

contains severallecommeodations to fdvour of 
the backward classes a mona tbe miooritie8. 

I would thereror prop-ose a discussion 
in the Hou:-A on tbe Welfare of Minoritie; 
iD tho comins week, II. Tbo NatioDoil 
Union of 8i.ickward Classes, ,setsT and 
Miuoritlu beld a WCt!k 1001 latyairahin 
D.:,hi from 1 tog Octobor, l!l86"jD which 
q ~a"y ODe Jakb voluateo'" rrom all partl 

of tbe country took Plrt to pres, inter alia 
" for tne ur,ent implementation of tbe 
recommendations of the Second Baekwarcl 
Classes Commislion." ' 

SHR} P. NAMGYAL (Ladakh): 1 
reque.' tbat tbe following may be included 
in the next week agenda :-

Over 811 revie~/revisjon of Govern-
ment policy on abe Tibet Issue in tbe )jlht 
of dilly dally taetics adopted by tbe 
Chinese during the las, seven round of 
talks held over tbe border diSputes with 
tbat country. ' 

[Tran,'ation] 

SHRI MooL CHAND DAOA (Pali): 
Mr. Deputy Speaker, Sir, tbe Government 
services are the backbone of the administ. 
ration. The strenatb of tbe adm"iniltrati,e 
set up depends upone the soundness of 
these 8 ervices. The Government services 
are a medium through which the aspirations 
aod justifiable needs of the society can be 
fulfiJled. But it is we)) known fact that the 
present image of the bureaucrocy is quite 
10\111, Administrative machinery is be-comill, 
letbargic. lax aod irresponsible Bod that is 
why the State if! finding it difficult, thouBb 
not incapable, to give shape to the idea. 
envisaged in tho Constitution. What ii, 
therefor e, required is that tbe administra. 
tion machinery should be geared up and 
it should be freed from corruption. For 
this. if the laws have to be ch:inaed and 
amended, that .hould be done. 

An opportunity .~ould be liveD to 
discuss this subject fn the House durins 
the next week so that an inte.rated and 
comprehensive concept about tbe entire 
administrative machinery may emerac. 

[Bn,'llh] 

DR. CHINTA MOHAN (TirupaU): I 
request the followiog ma, be included in 
tbe list Qf buline~s tbe followiDI week. . 

Eneephalls, braiD disease i. ver, "lctn-
pread in Andhra Pradeeh, M&am and otD" 
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parts or the country wbere it bas taken 
about 350 lives. Presh attacks of d i~ease 
have been reported from NeJlore, Cbittoor 
and other part. of coastal Andhr.a. So far 
in Andhra Pradesh about 561 easel have 
been reported in which 171 ehildrll, 10lt 
their lives. Blood samples wero identified 
\Vitb viru8. The Staf. Government of 
Andhra Pradesh have asked tbe Centre for 
help (or importing 10 lakh brain fever 
vaccine. . So far no action has been taten. 
I request tbe -above Item may be included 
in tbe next week for discussion. . . 

SHRI SHANTARAM NAIK (P8nsji): 
I request tbat tbe (oJJowing may be 
included in tbc next week agenda: 

More and more reports y..ith 
re!ipect to Pakistan' having already 
manufactu:ed an atom- bomb are 

.. pouring in. The Government of 
India have time and aga;n decided 
that we are not going to manufJ-
cture flny nuclear bomb. but at 
the S1me time, Prime Minister 
Shri Rajiv Gandhi bas emphati" 
cally, and rfgblly so. stated that 
our optioos are open. Therofore-, 
here is the time tb'.lt we exercise 
the option. I suaRest that the 
House should discuss the issue 
next'week as to whetber we should 
go nu:]ear or not. 

2. Despite tbe advent of Te]evi:ilion, 
films exhibited thrcugh cinema 
tbf!atres are still a .powerful 
medium. Tbe medium hal been 
thoroughly nealected and the 
Government'R role has, so far, 
been restricted to censorship and 
coli eclion of entertamment tax. 
I feel tbe· Government s1100 ld play 
a greater role as far as film 
industry is cOJl\.crned. I there-
fore. suagest that tbe House should 
discuss the matter tborouably and 
evolve a policy. 

SHRI SR1BALLAV PANIGRAH) 
-(Deogarh) : I btl to submit tbat tbe 
following matt er may be JDcluded ig the 
Lilt. ·of BusiDess of tbe Bouao for. tb. 
ooadal WI •• 

In the oourse of geoloa;ca l investiga-
tions carried out in tbe past hy the Aromic 
Minerals DIJjsion of DAE a1ol11 the South 
Orissa Coast, extensive dune sand dep.osits 
with tbe highest content or heavy minerals 
viz, ilmeni1e, rutile, zircon, monzit e, garnet 
and sillimanite were found close 10 
Cbhatrapur in Orissa. This belt is tstima-
ted to contain about 230 miHion tonnes of 
raw sand witb 20.25 per cent heavy 
minerals and is e~pected to Jast for about 
100 years. In order to exploit these 
natural re~ources Indian Rare Earths Ltd. 
is butldin& au inte~r aled industrial 
complex, known as Orissa Sand Complex 
(OSCAM) near Matikhalo village. South 
of Chb,ltrapur town, With a to,aJ capital 
outJay of over Rs. 133 crOles. This 
complex with a) I its plants was scheduled 
to be completed and lone into production 
in 1982. But it is a matter of great 
regret that till today two of Jts plants in the 
t,ea I sen.., e of the term have not become 
functional. This is a serious lapse and 
needs to be probed IntO. Furlhel, the 
inordinate delay of completion of the 
complex in spite of regular suppJy of 
required funds should be gone into and 
responsibility fixed. There are also ~erious 
allegations in respect of con~trucljon and 
running of the complex. TOis comple~ of 
the Indian Ral e Earths Ltd.. a public 
",nd ertakinj of Atomic Energy V,parrment: 
haa a good fut ur c and is (.)f yital importa. 
nce to our econorny. No Minister of 
Atomic Encri)' has ever vj&ited lhis 1mpor-
taot project. The pr eSeDt Mioi&ter.ln. 
Cbarge 0 f Atomic Eoergy mclY kindl)' pay a 
visit to this complex carJy aDd ,eVIOW III 
progress io the tieJd wbich wHl 80 a lonl 
way in setting riabt lhil.l&s thore. 

SHaU BANWARI LAL PUROHiT 
(Nagpur) : Sir. I f\;;que::.t that tile fUIJOwina 
m~ly be included in Lhe iis~ of Bu.).oess for 
the next wttk. I would Ilke to draW lbe 
attcIAion of the Govel'Ilwenl towards the 
alony of the CIU~COI of NalPur. Tno 
telephone systcm of Naapur City i, lotaH1 
inadequate. The waiting Jls. ot' the maio 
exchange is jammed to Its capacity. Tbe 
po~j don is that even to • lop mODil priority· 
Chise) su",;b at Stl'IOU, hcaJ t pauctub Celnno, 
IcH e'en a sin~Jo plJoae OD medical 
arouDda. After a .lIt of tau"c aufll CJ)' !'tom 
tbe Ciuzen. IDd OlaID11»"UUDI, t.bo \Iloa 
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[Shri Banwarl LaJ Purohit) 
Minister, Shri R.N. Mridba declared in 
Nagpur that first Blectronic B'IcbaDle 
would be given to NalP~r city. 'Plaos 
were sanctioned, estimates were prepared 
and sanctioned, buildinl is ready for the 
Jast two years, w. iting for the instruments 
but equipments of tbis electronic eltcbaOle 
are nowhere in sTabt. Since telephone il 
not h,xury no~ .. a.days but a neceslity~ I 
earnest)) urge tbe Ooverrlmcnt to expedite 
the installation of BI ectronic Excbange by 
pursuing the matter at the bigbest J evel 
wIth the suppliers of tbe equipments on 
Priority basis so that the developmeot 
activities of the region get a boost. 

[Tra"s1ation] 

SHRI AJAY MUSHRAN (Jabalpur) : 
Mr. Deputy Speaker. Sir. wilh your per-
mission I ~ubmit that the following matters 
may kindly be included in (be List of 
Business for tbe next week: 

There are 16,700 powerloomt in 
Madhya Pradesb, out of which 
3,800 are in' tbe ,ooperative 
sector. Powerloom industry is 
spread all over tbe State in 20 
districts, but mas' of the power-
Jooms are located in Jabalpur, 
Burbanpur, Ujjaio, Sioni and 
Owalior districts. Majority of 
tbese powerlooml are ruo by the 
weavers belonlling to the economi· 
cally weaker section of ,minority 
community. 

Thorefore, adequate financial 
as9istance for the protection of tbo 
powerloom industry should eou· 
tinue. The economic condition 
of the weavers is deteriorating 
due to inadequate workin. capital, 
lack of marketiDI facilities Ind 
lower capaeit, of the Obsolete 
power looms. If the proposed 
araDt schem es in the powerloom 
sector are abandoned, tbe aim of 
tbe GovermeOI to prov jde pro· 
tection to tbe weavers of the 
woaker commUlJitics will oot be 
r&lIIHod. 

The I.ceodve Irant schemel ID 
JabaJpur have been introduced 
with a vi .. to remove the peculiar 
dilficuldf' beiDa faCed by the 
powerloom "08"" in 'the pro-
ductioD of arey cloth, u tbe 
maDufacture' of coloured 1&1'00 
bas bIon loinl OD tbere from tbe 
beRinDia. by tbe power-loom 
and boadloom weavers. AI • 
relu1t of production of cloth by 
the bie powerlooms, tbe produc. 
tiOD in the handloom sector bal 
been adversely affected. Tbil ia 
is tbe realon the Goveenintnt of 
India bas impoled a ban on tbe 
productioa of this cloth. In 
Jabalpur, this ban could Dot, be 
applied as it was Dot possible to 
provide alternative employmeDt to 
the tbousands of weavers tnaaled 
io tbit field. In 1984·85 a special 
scbeme to encourale productiOD 
of arey cloth and to exempt pro-
duction of the coloured cloth 
from tax. was implemented wbich 
bal brought lood rflults. In spite 
of tho recommendatiOn made in 
tbe Textile Policy about Mlv1nl 
equal status to the mill-power-
looms Ind tbe powerloom. in the 
uDof8aniscd lectol, cODtinuance 
of fiDancia) .. belp durio, 'bl 
Se\lentb Five Year Plan period to 
the powerloom weavers fa 
necOlsary in the interests of tbe 
bandJoom weavers also. 

15,00 hn. 

[Engll.lh] , 

SHRI CHINTAMANI JENA (BaJaaore) : 
I may kiDdly be permitted to make tbe 
following lubmi •• ion 00 the Boor of tb. 
HOUle for their incl usion in the neat week 
bUIlD ell comm.aciDI rrom 10. J 1.86. 

The children and Intanta of our eouot" 
ire eal, prey to dreaded di.' .... prior 
to de'V.lapins tbeir natural immunit, b, 
PoUo, tuberculosis, meas)cs, dtptheria, 
whoopi.,. couSb and t eta nUl , wbicb '.Ik. 
them to luthr with Ure-IODI compllcit ..... 
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deformed limbs, deafae. and bliD .... 
• tc of _blob mIn), are fatal. 

Out of tbese lUff er en, JOO cbi Idren It'ld 
Infants are parlly.d tor pa'io io a dlUy 
I"rl". Similarly. a QUlrter llllion 
cbildren die 0' neo-natal and tetanus 
per .DOum. Many die or are mal.nourished 
by measles. Two· fifths of a million 
cbildren die of T.B. every year aDd ODe 
tenth of million children die of whoopio, 
GOulb anoually. 

The expanded proaramme 00 Immu-
nization, tboulb started fUDelionio, in 
the year, 1978 aimed to COfer 8'% of tho 
total infant populatiol) by 1990·91 but 

. fbe achievement is very Jo". 

Thi, very importlDt .ubject needa to 
bo i~cluded in tbo nOlt week business. 

[ f'rtIn,'allo,,1 

SHRI RAMSWAROOP RAM (Gay.): 
Mr. Deputy Speaker, Sir, fhe folipwiDa 
Iubject ma, kindly be included 10 tbe Lilt 
of BUliDelS for the Dext week :-

[&"""J 

The law aDd order sltuatioa tn 
Gayat labanabad aDd Aurlolabod 
districts of Bibar bal det e~or.t.d. 
I utle the GOY,rDmet to. I.,ue 
prol'er orders to tbe State 
Goyernment in tbis re&~rd 10 tb.t 
iD future injustice is Dot dODO to 
the poor. Tbe lubject ShODld bo 
discussed in thl' aUlust Houle 
also. 

SHRI H.K.L. BRAGAT : I am .rateful 
to tbe bOD. Member. lor tbe obIemUODI 
.Dd stat ement I that bave been 1II1d1. I 
• hall try to brio. tbem to lbe aotioo of the 
M .. ~r. of tbe Advi~o" Committee. 

15.02 br •• 

JUVENILB JUSTICe BILL, J 986-contd. 

[Ifn,II,II) 

MR. DEPUTY SPEAKE~ : Tbe Hauso 
will now take up further cODsideratJoD 01 
the following motion moved by Dr. (SmtJ 
RaJendra Kumari BajDai. on tbe 'tb 
November, 1986 namely :-

"That tho BiU to provfd e for the 
care: prot eClion, treatment, 
deveJopment and rehabilitation of 
ne,lected or delinquont juvenUe. 
and ror tbe adjudication of certain 
matters relatinl lO, and dilposi. 
tion oft doi inuqont juveniles, be 
taken into cODsideration.''' 

Sbri K. R. Natarajan will now .pea~. 

15.03 bra. 

[SRRt VAKKOM PURUSHOTHAMAN 
In the Chair] 

~HRI K.R. NATARAJAN . (DiDdiauJ) : 
On behalf of AIADMK. I support tb. 
Juyenile Justice Bill, 1 PS6 seetin, to make 
a uniform juvenile justice .)'.tem throulb .. 
out tho country. It pro,jdea foa a sp ecia. 
.lled approach towards the prevention aDd 
treatment of juvenile delinquenc)'. 

It also proyjd es for the machiner, and 
fnlra.tructuro required for tho care, pro-
t,ction. treatment. development aDd 
rehabilitation of yarious cat clorie. or 
children. It is proposed to establiSh 
observation homes, ju\'.niJe bomes for 
neglected juvenile. and special bOlbes ror 
delinquent juveniles. 

Various Aaencfel made lurvey. aDd 
h.v~ a.certained caule. for JuveaUe 
dJincf'uency. These arc the main causes: 

~ 1. Deltitution • 

2. VaanOCy. 

~. Truanq. 
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4. Smokin. in public places. 

,. Obstioanoy. 

6. Bad aasociatioo. 

7. Livivg in unhygienic and immoral 
surroundings. 

8. Economic instability. 

9. Lack of Education. 

10. Sex-appealing films and Uterature. 

11. Lack of accommodation facilities. 

12. Scanty remand homes. 

13. Unemployment. 

14. No income. .. 
15. No work. 

16. Exploitation of the jU'Ieniles by the 
unscrupulous smuagl.rl and pro· 
hibitio" offenders etc. 

17. Ne1l1ect by parenta. 

18. No adequate follow-up action after 
r el ease: of Juvenit es from the jailS 
or bomes. 

Already a number of legal steps bave 
been taken to achieve the objects and 
rea80t'S given in the Bill : 

1. 

2. 

Guardians and Wards Act, 1890 
to protect the propert, rights of 
tbe minor children and of tbe 
children of u~sound mind. 

Hindu Minority & Adoption Act, 
19'6. 

3. Central Probation Offender Act 
1963. 

There were a .. umber of measures taken 
and Acts passed by tbe Tamiloadu 
Government. 

1. Tamilnadu Borltal School Act. 

~. Tamilnadu CbUd.,eD Act. 

3. faminadu Probation Offenders 
Act. 

4. Tamilaadu Youthful Offenders 
Act. etc. 

5. Reformatory School. Act. 

Now the present Bi1I con8oUdatea all 
tbeSI Acts and make~ it applJcable to tbe 
whoJ e of India. 

This Bill provid"es for juvenile homes 
for neglected juvenile!; wi11 accommoda-
tion. mainlenance and faciJitie!\ for educa-
tion; ,oc8tion81 tt;.!inirg Bnd rehabilitation 
and aho provides lor the development of 
bls character and ahiHtit. and lives birp 
necessary trainin. for ptotectin~ himsel' 
against moral denltf or eiXplolta ion Bod 
for aJJ·round growth and development ,of 
his personality. This Bill al.o provides 
for Special Homes for doHnquent Juveniles 
with the same facilities. Obst-rvatioD 
bomes are provided for temporaty recep-
tion of juveniles durin, pendency of 
enquiry. There is a provision for after-
care organisations. Experts are of opinion 
tbat tbe,:, measures wiJ) onJy minimise tbe 
incidenee of offences but will not prevent 
the delinqutnCl at aU. The principle that 
prevention is better tban cure should be 
implemented. As a matter of fqet the 
rights tbat tbese categories are entitled to 
are; the denial or rfghts sucb as : (I) tbe 
right to DO residence or accommodation : 
(2) the right to no'education : (3) tbe r;gbt 
tonowor1r; (4) the riaht to no employment; 
(5) the rfgbt to no food; (6) the ,right to 
no c10things ; (7) the rilbt to no decent 
JiviDg; (8) the right to exploitation by 
unlcrupu 1 .>us per-pie aDd; (9) tbo rigbt to 
'be tbe victims of sex abuse by moneyed 
people and 80 00. Yet we call tbem 8S 
kings oftbil land-Indiar olfoorum in Naltu 
Mannargal.'t. 

In tbese circumstances wbat we havo 
to do is the Implementation oftbe principle' 
enshrined in the Chapter IV of tho Constl. 
tution or India, Directive Prir,cipJes of 
Stlte Poliey should be .xocutld-artiel .. 
~peciaJly 38. 39. 39A, 41, 42, 43~ 45. 
4~ and 47. I hope tb.t tbe "rclcat I.ajl' 
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Govern_at wi)} faithfully 1m.,) earent tbese 
.... policies Ind avoid occurreDCI 01 dead-
tutiOD and va'lranCy "etc. and to live tbe 
loci., a decent livin •• 

SHRI SOMNATH RATH (Aska) : Sir. 
I rhle to ,u1)port the 8m. When tbi. Bill 
becomes' an Act, it will be a nationa1 law . 
and 'it details w;,h the human wealth of 
t~is country. At pre.ent, in tbe Statute 
book, laws are not wantlnl a. far as the 
Juvenil. delinquents are concerned. We 
bOVq tbe Children Act .. 1960 ; Prohibition 
of Offenders Act, 19S~ and also Section 27 
of the' Cr. P.C. envisflle8 that there mUlt 
,be a Specia1 Court to try these juvenile 
olenders. But this Bill bas liven a new 
dimeDlion baving included tho ne,Jeoted' 
Juveniles. So. rightly this Bill bas boen 
named as Juvenile Justice Act. It will create 
revolution in the country provided the aims 
'and objects tbat are Itated in Bill are 
implemented in tbe right earnest. 

Sir t in the Bill it has been riabtly said 
tbat these juvenile offenders or the cbildren 
who .are involved in criminal cases, they 

.. will ,not be lodled in Police Stations or in 
Jails. Reeer.tly, Ihe Supreme Court 
enquiry revealed that the juvenile otfen~ers 
an ,kept in Jails amoog the hard·core 
,crl..-Ioll1 for Years to.etber 18 uDdor-triall 
prisqnors, After beiDI cODvicted also, 
the, are kept ID tbe lamo jail.. Prom tbe 
time of British regine in India, we bave lot 
JaUi .eparately meaot for juveoil e ofFenders. 
Bven io tbe Central Jail there are not 
different wards where tbe cbildren are kept. 
,be aim being tbat the punisbment should 
Qot be deterreQ.C. It must be informative 
lad ,.scope sbo'uld be liven to the children 
not to commit tbe offence onee ala in. If 
lbe, remain witb bard-core criminals in 
jails' aDd are coming tnto eontact with 
them. tben aecetlarily t~y will tura tbem-
selves iDto hard·hearted crimina]'. 

lit I. laid in tho Bill tbat tbey will Dot 
he 'tried 11001 with the olber accu.eeI wbo 
are Dot ju.eDll.e., And bail it • mUlt : 
it.pectl,. or tbe otreoce committed, they 
'''U b. rel,uod on blil and tboy will b. 
tepa wltb parenti or bOlDcs.' Bat tbere i. 
OM taouaa. The BUI 18 .Ueot about tbe 
oIeao .. or crimea 'Wl101'l tbe paallbmlat i. 

deatb or imprisonment for life. So; It 
mUlt be clelrly spelt out I. to what w'll 
be tbe fate of tboee dellnqueDt juvcaU. 
who commit an otrence or crime undor 
section 302 I.P.C. or otber offences wbere 
tb. maximum peDalty is deatb or tmpri. 
10DmeDt for lile. I hope the hOD. Minister 
will clarify the position. We know 'hat 
children are kidnapped and tbey are made 
bUnd for tbe purpofe of beggi!'1g. Tbis BiU 
tekes caTe of tbose juveniles also. Bellini 
is prohibited. It lOY pcr~on uti li. eS 
children for, beSling, be is also bein, 
punished. 

I win invite the attention of tbe boo. 
Mloister through you. Sir, to some clausee 
10 the BiI1. 

Clause 11 read.: 

"The State Government rna), esta .. 
blisb and maintain as many obser. 
vation homes as may be Deces~ar, 
for tbe temporary reception of 
juveniles during tbe pendency or 
any inquiry rebsrding them under 
thi' A~t." 

The Clause wbich are DOW in tbis BiU 
will become sections after it is passed into 
aD Act. It is Jeft to the State Governments. 
AI I said earlier, the J)urpose and aim of 
tbe Bill will not be fulfilled unless the 
State Governments come in a very big way. 

The Bill takes care or also persons wbo 
lell narcotics or alcohol to tbe juvenile •• 
They aro also being punished, but the 
puoilbment mtntioned here is only three 
years which is very meaare. A more 
severo punishment mu'u be given for tbis 
offence. Tbe punishment ShOllJei be 
imprisonment for lilt. so that tbe mis-
creants wbo use .he juveniles in their trade 
of tcllinM narcotics and liquor will be dis-
couraged and encoura~jng th. Juvenills to 
adopt tbese immoral waye will al80 be 
redued. Tbis aspect should be taken care 
of by the boo. Mini,t.r. 

We hive homel now also. In America, 
there are home. for old people who are 
DC)t l\1pponed by tbeir ebUdren. The), a,. 



'9' Ju'V,nlle lUll/c, Bill NOVEMBRlf',. 1986 

[Sbri Somnatb Rathl 
also k(pt in Homes in China. In our 
country in" different Stat.. we have 
some home! meant for obUdreo. Claus. 
9(3) reads. 

"Every Juvenile bome to whlcb 
a nellecte, Juvenile is lent under 
this Act shan Dot only provide 
the juvenile with accommodation, 
maintenance and fa cHi ties for 
educat ion, vocational traiafna Ind 
rehabilitation. but also provide 
him with facilities for tbe de'lelop" 
ment of his character and abilities 
and Rive him necessary iraining 
for protecting himself against 
mora1 danger or e"pJoltation end 
sbal1 aJso perform such other 
fun ctions as ma-y be pre~cribed to 
ensure 811 round glowth and 
development of his personality"'. 

That bns to be implemented. It sounds 
v~ry well. But how to imp1ement It ',. If 
it is implemented. then and then alone this 
Bilt which is going to b~ a national law 
will fulfil the Jong desired objectives. 

The HOD. Minist er may enlighten us in 
wbat manner Clause 9, sub-clauses (3) and 
(4) are Iloinl to be implemented. If we 
fail to implement it, there is no use in 
passing this Bill because it will be in tbe 
statute book only. The aim and objective 
will not be fulfilled and we have only tbe 
satisfaction of passing tbe Bill. 

We have 80t at present many schemes 
under the pOvlrty alJevj:.Jlion prograll!me 
and also undu the cbi!d development pro-
gramme in som e blocks of the country. 
Those facilities as well can be extendrd to 
tbese children. About the children "sufffer. 
iog from leprosy, we fiibaJJ have to lee tbat 
they are cured and tlccepted by tbo society 
and tbey are omployed. 

The question is bow to emplo, them. It 
ia not lufficient to give them Other facill. 
ties; besides tbat we have also to see tblt 
the.y are employed. If no steps are taken 
In tbis regard, after rem.inlnl in tbe Home 
for IOQJe fftne, when tbe~ CJO~e Ogt, tt.c1 

let frustrated aDd .,ain commit crime. 
There Is D~ use of all these laudable idea. 
if they are not achieved. 

Therefore, while cODl1'atulatinl til. 
Minister for briDJ/inl this BfII, I oalJ· 
request that this BiJJ mUlt be acted upol 
in its true spirit. 

DR. DATTA SAMANT (Bomba), South 
Centrn 1) : Sir, going through all the 
idea~ conta ined in the Bill J I feel that tbe 
cbild w'ho is bfa.iol. tbe cbi1d who i. 
f1egJected and the cbild \Vbo is a criminal 
shouJd no~ be kept behind bar and bl 
sl'ouJd be properly trained. If you read 
the full te:!lt of tbe Bil1 you will find that 
aca.demically it is good. Similarly, the 
Child Labour Abolition Act is cominllt 
pruent f(lf about J. 70,000 cbildren wbo 
a e workillg in this country. It ia a sOCio-
economic 18~Ut'. 

If we just discu~s tbis academically 
bp.re find give big publicity, I con't think 
we do any justice to them. I ,ot tbe 
Report of 1976 which S8,1 tbat 50% 01 
the basiC Jaws of Jueoile Act are nol 
impl ementcd at a JJ in 197 distticts out of 
370. The number of juvenile courts tn tbe 
country are 80, the f'1umbor of CbildrtD'. 
Home. are only 90 and their tOtal capadt, 
ia IS.OGO while '·he number of criminal 
children 8'fe 1,50,000. If we t.l,k e tbe 
nt' mbtr of nfglected cbiJdr.en into aCCoUDt, 
it will ..,. more than 3 to 4 Jakhs. In two 
years, that is, 1981·82 and 1982·83 tbe 
number of such children bal gone up by 
SO per cent. There are laths of cbildra 
on the road. In Bombay if you 80 out 01 
Santa Cruz air pert you will find thou!lIDd. 
of children btgging. 

There is, a serious economic situation 
in the counttv. Tbere are three lath 
villages In the country without primlr, 
schools and ddokiol water facnitle~. I am 
ca'clorically askin, tbis Goverl meat 
whether "bey are in a position to IUppa, 
all these facilities to the.. bomes lot 
whicb ~'OU require crore~ of rupeeii. . ~ .. 
are not makirg BDY provis:on for dlet~ 
The Financiul MtmoT80dum 68 proyjdf., 
ooly R.. 1.5 CIor08 for tbe' U .... 

~I T,rritqrie •• 
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I want to know at pre~t~in all, tb_ 
IIte,ories bow maoy cbildreo are tbere 
Ie 'the couatry. I am told tbe b.,le 
J ... nilo Act' are Dot being .hnpJemented in 
about 11 Stat... In South DeJhi there 
_. two ju¥onilc schools and tbe Oo,ero· 
ment report aays that tbe chlldreo tbere 
are uDder-nourished' and witbout clothes 
and sboes. If juvenile children are ne.l~c
ted In Deihl tben what about tbe States 
lor wbieb you are Dot makinl aDY pro-
.1"IOD. Purther while implement;DI thie 
why are you not consulting tbe State 
Governments. Now academically you are 
tellio, YOU should dn such and .ucb thing 
without makiDg any financial proihiioD 
IDd leaving it to tbe States. Therefore, 
I la, that we llre wastiog (he time of tbe 
House. 

Now assumin~ you will implement all 
these thiDIS what are you going to do wilh 
these boys wben tbey leave the juvenile 
ICbools. At presen· there ure seVen crOle 
educated unemplo)ed in our country. 
You are not able to give employment to 
them. So what are you loing to with these 
boy. afterwards. Therefore, 1 am requesl .. 
iDa tbe Government Dot to go In for such 
a legislation when the: e are no socio-
economic co~ditions and era res of childron 
arc workin. on account of poverty. If 
tbil Bill bas ~o be implemented then more 
eban Rs. 100 crates arc required wber~a8 
you are not makin& any provision. You 
.y the State' will provide .. ) may point 
out tb!t in 10 States even the ba&ic law is 
Dot beinl implemonted. You have t,lbed 
VlfY nice words tbat a ehild should be pro-
perly nourished. properly trea ttd. etc. but 
you tce 10 BomblY lakhs of chaldren are 
be'lina on the road. fberefdre,' say tbat 
lucb • Bill snould not be brought: Since 
tbe Government Is not making auy fioancl,ll. 
provision it will only remain as an academic: 
diacuis i OD. 

(I'ra.,latlon] 

SHkl RAMSWA&OOP RAM (GalVa): 
¥t. Cbairmao, Sir, I beartlly welcome ,tbe 
Juv,nile Justice, Bi:1, 1986. The bon.' 
i\iki,stcr hal como before the House wltb a 
biatoric BU I. Tger. are 40 lath 40 
tlaQu.tlnd deJioquoilt and nOllected cbiJdr,tD 
ia Lb. OO&lD,r,.· AboQ\ 2 orore o'blldrea 

Ire eOlaged in dan,eroDI pr()fe .. lonl., 
TbrOtl.h you I wallt to draw the attention 
of the boa. Minister aa to wily after aU 
tbese children become delinquent? 90 
percent of them belona to the poor famiU" 
who Jive in .Jum8 and a~ the)' do not lit 
tbe proper environment and atmosphere, 
they teke to undesirable ways. 'You bav. 
brought this Bill with lood intention but 
unless you bave a proper \'jgiI8DCe, I feel, 
by enactment of this Act we arc not loinl 
to bc benefited much You vJ.it any Jail 
and you will find tbat children are beinl 
kept with hardened criminal.. They att 
trainiDI in criminality there itself. How 
then you expect that after their relc81O, 
those children wiIJ become good dtiz'DI 7 
14 year old children should never be kept 
in Jail.; .hey sbouJd be kept in separato 
Remand Homes. Altbouah you have 
provided (or one Remand Home in every 
district, tbey are exploited in these Homes 
too. It is an important subject and 
touches the .motional fecHngs of the 
society. You should make jt compu1sory 
for the State Govornments to provide. 
Remand Homes for those delinquent' 
children who beJunA to the families living 
below the poverty Jine. One Remand 
Home in ea ch district will Dot b,e,8ufficleDt 
beca\Jse tbeir number has iOtlreased so mucb 
tbat you carlnot achieve your loa) of' 
reforming them by kcepinl them in one 
Remand Home. I,I therefore t luggest tbat 
there sbould be one Remand Home in each 
Block. It is like a cancer in tbe society 
and ifit is not treated in the begioniol, we 
cannot take the country fOT\\'srd. Tho 
children are tbe Cuture of the country. 

If you go to tbe hotels on G.T. Road. 
you wIll 111:0 how j\.lVtDlJes are tortured. 
Tbey are bema exploited in stOlle and chip 
mme8. The children lifC Kldnuppco from 
lural areas and are cf.ppl ed or blinded aDd 
(orced to beg. The Government should 
tb:d out the placc~ wbere tbe cbli(lc en are 
crippled and are forced to beg. If you 
look ut your Remand Hom el aDd Orpha. 
Dalcs, you wit) come to know about tlleir 
real condition. You sbould Jearn a lesson 
from It. No proper caro is tak.n at tbea. 
Remand Homes. Rather. tbey receive 
lftUDina bere which turns them wlab 
criminah. JD tbi8 Bill you bave providod 
for Juvenile Boarda alld Juvtnde Court.. I 
WOG14 r~Quc,. lbaa au{,b eow,. 11l0U1Q bt 
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let up in every district. . The State 
Governmeut. sbould be direoted to set uC) 
at least one Juvenile Court in ~ery 
district by tbe eod of thit year to decide 
the cases of Juveniles. You have set up 
JuveniJe Welfare Board also. Therefore,. 
to avoid the overlappiog between tbe two, 
you have to define the functions of tbe 
juvenile court separately. The Bill bas 
pro,ided for tbe appointment of probation 
officers but you have not defined their 
code of conduct and as a result of It, thoy 
will simply appoint tbe employees but nothing 
will be done for the reformation of delin-
quent cbildren. Therefore, I once alain 
request tbe Government to appoint some 
.elected persons for this purpose from 
social sslvices organisation.. The Code of 
conduct should be framed for them. Only 
tben tbe aims of tbe Government will be 
fulfill ed. You should opeD mort and more 
Remand Homes, so that children may not 
become delinquent Juveniles. 

-----

MR. CHAIRMAN: We will now take 
up private members' legistatife business. 

Sbti Suman. 

15.26 brs. 

COMMIT1EB ON PRIVATE 
MEMBERS' BILLS AND 

RBSOL UTIONS 

[E1Iglilh] 

Twenty-Fourth Report 

SHRI R.P. SUMAN (Akbarpur): I 
btg to move: 

··That this Houle do agree with 
the Twenty.fourtb Report of the 
Committee Ol 'Private Membera# 
Bills and Rf;solutionl Placnted to 
the House on tbe 5tb November, 
1986.'! 

MR. CHAIR.MAN : The questloD il : 

"That tbil Houle do -,ree witb 
tbe Twenty·founb Report of the 
Committee OD Pdvate Membera' 
Bill, Ind ResolutioDs pre.eDted to 
tbe Hou,. of tbe $tb November, 
1986". 

Th, mqlioll WQ' adoptfd 

15.27 hrl. 

MINIMUM WAGES (AMBND-
MENT) BILL, 1986· 

(Amlndment 0/ Slction 3' 

[En,lish) 

SHR} RAHIM KHAN (Faridabad): I 
bel to move for leave to introduce a Bill 
further to amend tbe Minimum Wales Act 
t948. ' 

MR. CHAI&MAN : The questioD Is : 

"Tbat J eave be aranted. to 
introduce a Bill furtber to ameod 
tbe Minimum Walcs Act, 1948.!' 

Th, motion WQ. adopted 

SHRI RAHIM KHAN : I Introduce the 
BiU. 

- --

CONSTITUTION (AMENDMENT) 
BILL, 1986* 

(dmfndm~nt 01 article 311) 

[En,I/IIr] 

SHRI RAHIM KHAN (Plridabad): I 
bea to mOVe for leavo to introduce ., :lUI 
~urtber to amend the ConldtutlOD or 
Iactia. 

----------------~--~---~ *PubHlb ed in Gazette of Iodla I.fl. 
ordinary. Part n,. section 2, dtttd 
7.11 J9"_ 
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(Amdt.) Bill Compensation Bill 

MR. CHAlllMAN : Tbe queatloD is : 
"That 1 ta v e 
intr~duce a 
'amend' tbe 
Jodi •• '! 

bt ,rented 
Bill . furfbfr 
CODslitutio~ 

Th, motion WQS adopt,d 

to 
to 
of 

SHRI RAHIM KHAN: I. introduce the 
BIU. 

. ' 
'f 

----
15.28 hn • 

CONSTITUTION (AMBNDMENT) 
BILL, 1986* 

(Omission 01 article 310, ttc.) 

r&,ll,h] 

SHRI AJOY BISW AS (Tripura West): 
I bel to move for J eave to intloduce a Bill 
rurther to amend the C:0nstitution of 
India. 

MR. CHAIRMAN: The question is 

'·Tbat leave be ,ranted to intro-
duce n Bm . furlher to amend the 
Con'Stitution of India". 

The motion was adopted 

SRRI AJOY BJSWAI: I introduce tbe 
Bill. 

---
PAYMENT OF GRATUITY 

(AMENDMBNT) BILL, 1986* 

(Am,ndm,nt of Sletion 2) 

[Bng/I,h] 

SHRI SHARAD DIGHE (Bomba, North 
CeDiral) : I be, to move for Jeav, to 
introduce a BiU further to amend tbe 
PaymeDt of Gratuity Act i 1 »72. 

*Published in Gazett. of India Ellra· 
. ordlau,. Part U, ~otloD 2 dated 
'.11.1'86. . 

MR. CHAIRMAN : Tbo questloD i. : 

"That )eave be IraDtcd tc 
introduce a Bjn further to amen 
Ib e Pa)'mtnt of Gratuity Act 
] 972". 

The mot/on was aaopt,d 

SHR I SHARAU DIOHE : I iotroduce 
the BiU. 

15.29 brl. 

CIVIL DISTU RBANCB VICTIMS 
COMPENSATION BILL, 1986· 

[English] 

SHRI SYEO SHAHABUDDINf 
(Kishangaoj) : I beg to move for leave to~ 
introduce a Bill to prOVitle for the Pa~mt'nd 
of companlation by tbe Slate to citizeDs or ~ 
their dependeDts for injury' suffered and? 
damage to property in the course or civil' 
disturbance. riot or commotioD. 

MR. CHAIRMAN: The quest ion is : 

"Tha t lea v e be Irantod tc 
introduce a Bill to provide for th( 
payril tnt of compensation by tb I 
State to cItizen, or tbeir depen· 
dents for injury Buffered aD< 
damage to property in the cours. 
of civil disturbanco, riot 0 
commotion". 

The motion wal adopl,d 

SHRI SYBD SHAHABUDDIN 
introduce tbe Bill. 

----
·Publisbed in Gazette of India Extl 

ordinary. Part II, Section :z dacc' 
7.11.1gSCi, 



t-lOvsMaaa.' 1 •• 91& 

15.30 hra. 

CONSTITUTION (AMENDMENT) 
'BILL. 1986* 

(Substitution of n'w artiel, for 
artlek 947 etc. 

[B'nllishJ 

SHRt SYEO SHAHABUDDIN 
(KishaDlanj) : I heR to move for leave to 
introduce a Bill further to amend the 

, Constitution of India. 

MR. CHAIRMAN: The question is : 
"That leave be granted to intro-
duce a BiJ1 further to' amend tbe 
Constitution or India." 

The motion was adopt,d 

SHRI SYED SHAHABUDDIN : I 
introduce the Bill. 

--
15.31 hrs, 

INDIAN NATIONALS ABROAD 
(J.{EPRBSBNT AlION IN PARLIA-

MENT) BILL. 1986* 

[English] 

SHRI SYED SHAHABUDDIN 
(Kishanganj) : I beg 10 move for lea~e to 
introduce a Bill to pr\)vide representatiou 
in Parliament to Indiao nationals reliding 

I abroad. 

MR, CHAIRMAN: The question i. : 

"That leave be granted to 
introduce a Bill to provide repre-
sentation in Parliament to Indian 
nationals r esidmg abroad. 

The motion was adopted 

SHRI SYED SHAHABUDDIN : I 
introduce tbe Bill. 

----

15.32 brl. 

PAYMENT OF BONUS (AMSNo. 
MBNT) BILL, 1986* 

(A",.nd"..II' 0/ Sectlo" 2 ,'e,) 

rEnglfshl 

SHRI AJOY BISW AS (Trioura Weld: 
I beR to move for leave to introduce a BID 
further to amend the Payment of BonUI 
Act, 1965. 

MR. CHAIRMAN ; Tbe questioD il : 

"That leave be granted to inlro-
duce a BiJl further to amend tbe 
Payment of Bonus Act, 1965.'" 

. The motion wa. adopt,d 

SHIU AJOY BISWA 5 : I Introduce tbo 
Bill. 

15.33 bra. 

PREVENTION OF INSULTS TO 
NATIONAL HONOUR (AMEND· 

MENT) BILL, J 986* 
(I",ertion 01 n,w Section 4) 

[&,II,h] 

SHRI SYED SHAHABUDDIN 
(KilhanlsDjl: J bea to move for leave to 
introduce a Bill to amend the PreventioD 
of Insults to N8~ional HO'lour Act, 1971. 

MR. CHAIRldAN : The questioD iI : 
"That Jeave be granted to 
introduce a Bill to amend tbe 
Pcevcntion of Insults to Matlo" 
Honour Act, 1971.'~ 

TIl, mollo" WlII adopt. 

SHRI SYBD SHAHABUDDIN: I 
introducl the Bi1l. 

---
·Publlsbed in Gazette of Iddia Extra- .,,~,. ' *PubUshed io Gaz,ctto of Jndh& Batt .. 

,ordinarY Part 11, Section 2, dated ordinary, Part II, Seodon 2, daCtd 
' 1.'11.1986. 1.11.1'86. 
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'tl;34 .. 

I.ARTlICA HI, 1908 (SdK.4) 

paBVBNTlON OP INSULTS TO 
NATlbNAL HONOUR (AMBND-

MENT) BILL, 198'* 

(SUnl',,".' of II. S,elltm' for 
Setio" 3) 

rltt,lt.hl 
SHRt SHANTARAM NAIl( (Pa08jl): 

I beg to move for leave to introduce a Bill 
to amend tbl Prevention of Insults to 
National Honour Act, 1972. 

MR. CHAIRMAN: The question is 

··Tbat leave be ,raoted to 
introduce a Bill to amend the 
Prevention of In.uJts to National 
Honour Act, 1911." 

fte motion wal adopt,d 

SHIU SHANTARAM NAIK I 
Introduce the Bm. 

----

15.35 ht •• 
WIDOWS' PENSION BILL, 

1985-CONTO. 

{English1 
MR. CHAIRMAN : Before further 

discus' ion on tbe Widows' pODsion . Dm by , 
&brl Vjrdhi Ch,oder SaiD I. ro,umed, I would 
lake to mention tbat 2. bours and 4,1 
minutes have already been taken OD thIs 
Bill, ttUI ex.hauatiog tbe time .Jlotted for 
Ita discussion. On the ]81\t occasion, tbe 
MiGist.r, Sbrimati Margaret Alva. was 
lotCfvroin, in the debate on tbe Bill. Sbe 
hal already taken OS minutes. After tbe 
Minister finlsbe, her tpeeeh, the ~O_ of 
the Bill, Sbri Virdbi Chancier JaID, bas 
dabl to reply to the debato. Th~r~fofe. 
we may extend tb. time for dilCUISIOD on 
tbe Bill by anotber 30 minute •• I bope the 
Bous. alreol. 

, .Published in G.zett~ of ladia' Batra 
or.iDtl'J. 'art II, ltotiOG 2, dated 
'"ill.l,,4. 

SOMB HON. MEMBER.S: YH. we 
alree. 

MR. CHAIRMAN: The time (ot ,ht. 
Bill is extended by thirty lJ,1inutes. . 

THB MINISTFR OF HOMAN 
RESOUROE DEVFLOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASTMHA 
RAO) ; Sir, I do hope that the esten~ion 
of such a mllinifude is ne·eded AU' the 
coogent arguments "ertBin;n~ to tbl" Bill 
bave been advanced already by my 
col1eaaue. I rrally do not know, if. there 
ill anytbmg else to add to what ~be had 
already said. Sir. j his Bi) I actua Uy ,oe. 
alain~t tbe krain of Ooverrment's f)olicy. 
Tbe essence of Human Resources Develop-
ment is d'!veJopment and not charity. My 
own feeling i\l that Mr. lain, belonging to 
older Icneration bas not befn able to 
appreciate the aspiration of the women ot 
tbe younger generation. So, may be be 
and I are out of dote, but since. I am 
d08 ling with this subject, I know 8omctbin, 
about it, H~ might, as welJ hsten to me 
and withdlaw tbe Bill Sir, we really ",an' 
to make tbe women competent. We want 
to add to their competence, to tbeir 
productivity so that. they b.-come produc-
tive assets of the I;ociety. We do not want 
to give them doles from the age of J 8. 
This looks preposjerou. to me. So it ioe. 
against the very policy of HUIDsn Rel()urce 
Development. Wbat we shQuld do, wbat 
we should attempt to do always bereafter 
under this policy is to develop tbe .kill, 
of women, develop the competence of 
women. Therefore. I wouJd like to tell Mr. 
Jain that he should v.:~thdraw the BlJI and 
think of lIIometbing in liDe with the policy. 
Let him eome up with another Bi)) whh:h 
is a little more in line with the policy aDd 
I 'NiU be very happy to comment OD tbe 
Bill. If tbere j", anything useful, 1 aID 
prepared to take it. I am prepared to 
accept it. But under tbis,- w. are rea}])' 
negatina tbe entire poJie, of tbe Govern-
ment. J am lorry, Sir, 1 canDot accept it. 
I would like him to witbdraw tbe 
Bill. . 

MR.. CHAIRMAN: Mr. Jaio •. 

f Trllnllalion] 

SHRI P.V. NARASIMHA RAO : P ..... 
. withdraw this Itll. 
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SHRI V(RDHJ CHANDER JAIN 
(Barmer): Wby' t do Dot withdraw 
it. 

SHRI P.V. NARASIMHA ltAO : 
Then what are you sayina? You repre.eot 
tb. old generation. 

SHRI VIRDHI CHANDER JAIN: 
Mr. Chairman, Sir. tbe Widows' Pension 
Bill introduced by me, has beeo support ed 
by all the bon. Members who participated 
in the discussion, e~cept Sbri Moot Chand 
Daaa. 

It appears from the amendmentl moved 
by Shri Moo1 Chand Daga tbat be also 
appreciates the spirit of the BUt. 

Just now tbe hon. Minister has ex· 
presRed bls views that we belor.1 to the old 
gel'leratiotl and we think different from the 
new generation. ] may tell you that I 
have a long experience and I feel a sense 
of piCY wb"never I see tbe condition of any 
widow. It is not a question of gi~inl some 
dole. The Members of Lot Sabha and the 
Vidhan Sabhae aho get pension when tLeY 
do not remain Members. Similarly, on the 
dea' b of a Government servant, family 
pension is araoted to his family.. War-
widoW!! are also granted pension. There-
fore. there is no motive of aivin. dole 
bebind tbis Widows' ponslJo Bill introduc-
ed by mo. 

Barlier. I had expressed my views very 
clearly that I am' in favour of widow 
remarriage. I want that widow. sbould 
work. Tbey should be cmplo),oj in indue-
atr io' and in other services. Priority 
should also be given to them in employ-
ment. I also want that aae relaxation In 
servict. should be Siven to tbe widows. 

You sbould not lint the word 'Penslon' 
witb dole. I want that widows Ihould lead 
a re,pectable life and for tbat purpose I 
bate introduced tbiB Bill. I do not mean 
tbat aI'tor ICltIO, pension, widoWl Ibould 
Dot )0;0 any bUlln_ or industry. Tb~'. 
fore~ I said it vcry clearly that tbe POOl100 
would be VCI1 u,erul fO.I: tl.-ir uplift mont. 

ADd keepinl tbi. in vlow I bay. breua\t 
tbls B.ill before tbe House~ ~ qUettiOD 
or aocial .ecurUy is related with thil. ' 

10 our, 'cQ.untry, we bav~ ,09', yot taken 
up the question 01 social security. Just 
now the Juvenile JUltice DiU WI. beiDI 
discussed. We have Dot provld~d, 5~ 
security to them a)s(,;. We have not 'yet 
been able 10 provide social seourity to th. 
lied and handicapped. Wo have beq 
treating the Iged women 88 burden OD tb., 
society. If a wIdow comes bel or'. us wlaile 
we are going for some important work, we 
consider it a bad OOleD.. We lUll bave.sucb 
feelings. A widow cannot atrend the 
marriage of her son and cannot participate 
in 'Tilak' ceremony. This is tbe factual 
position. 

There are situations when, beinl with. 
out any I'upport, tbey have to work al maid 
servants and have 10 clcan utensils •. 'fhe, 
have to do cert,in wOTk" which are humi-
liating for tbem and affect their characte~ 
also adversely. 

~, We have made arrangements for tbe 
pension of politicians and froedom ftabters 
so tbat they may not lead a hard nfe a.,d 
evto if they are Dot MLAs or MPs, tbey 
may lead a respectable life. SimilarlYt -we 
want that widow. should also lead:. 
respectabl. life. With this eDd in vjew, I 
have IntrOduced thfs Bill. Before praeo-
tiDe the Bill J have tboroulhly considered 
all the aspectl. I have provided in the 
Bill that a widow haviog an annual income 
of mOT e than It.. 1200 or havinl parental 
property fetcbio8 good income or I widow 
in service. sbaH Dot bo elilible for widow-
penlloo. If a widow tries to let pension 
by fictitious and unfair meana, tbeJo is 
provision for punilhment for luch aD iCC 
in tbe Bdl. I have prepared this Bill wl.th 
thcu prlc,utioDI. 

Several bOD. Members hive elpr.id 
tbeir views on tbis Bill durio. tbe dilcUI. 
sion. Sbri Dala bas su •• ated a pension 
of al. 200, per monib. Some other bOD~. 
Memben have luuelled pen.ion rao.u.. 
from at. 300 to a •. $00 per ~ont~ •. ,~.tr 
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due co.l.atloD Ita." ..... ted • pea .. 
• 100 of at. 71 to al. 12. per montb II • 
• apport to a widow. 

Some oUltoml 'till prevan in our 
couatry wbicb do Dot allow widow re-, 
m.rrta.c and u • relult thereof the baa to 
'ace many dit!icuJtle.. Sbe triel her best 
to let emploYment but does Dot succeed. 
&be wuta to lead a retpectabJe life in 
aooitt, , but cannot do 10. Under tbe 
Directive Principles of State Polley the 
Conltitutioa luarantee. riabt to work. Bven 
tbea .be caonot lei employ.~.'Dt. I bate 
brouabt tbi, Bill teepin. in view our 
preleDt I~ial structure. I bave prepared 
this Bill .fter indoptb Itudy and have tlken 
tbe advice of my fr ieDda. We want to 
have tbis arranaemont for &ivins social 
lecurit)' to tbem. I would" still reques' 
you to reconsider it because by doiog 10 WI 
.hl be ab1 e to do justice to tbe widow •• 

Witb tbese words I cODclude. 

[En,I'jh] 

SHltl P.V. NARSIMHA RAO: I 
would Itte blm to witbdraw tbis Bill. 
Wbatever pd, uleful ideas bave come, we 
wll) discusl them with bim. If there .s 
8u,thiq to be brou,bt alain which i8 in 
lioe wltb the policy an. ,UIl livos certain 
coDcelsionl to "omen OD a preferootial 
.,alia, I am prepared ror Ibat. But tbe 
Bill in it, pre.lol form i. JUlt 
uo.coopt.ble. 

MR. CHAIRMAN : W hat do ,OU sa, 
aboot it ? 

SHRI VIRDHI CHANDBR JAIN: I 
be, to move for 'cave to withdraw .tho 
Bill to provide lor payment of peoaioo to 
de'tltulO widows •. 

MI.. CHAIRMAN: Tbo queatioD II : 
"Tbat I.,. be ,rlDted to 
wttbdrlW tbo aw to provide for 
P8!1meot or peUlioD to del,itot. 
widoWl." 
n, moll. K., adopMl 

SRal VIRDBI CBANDBa JAIN: I 
."ltbdl'lw tb, BIU, .... 

15.50 ...... 

CONSTITUTION (A MBNDM'E NT) 
BILL, 198$ 

(..4""lUIm.", 01 Art/ell 311) 

SHRI C. lANGA REDDY (Hanamko-
nda): I beg to movt : 

"Tbat tbe Bill furtber to amend 
tbe Constitution of India, be takea 
fnto consideration." 

r Tran,/alio,,] 

Mr. Cbairman, Sir, tbil judlement 01 
tbe Supreme Court bas shocked all tbe 
employees of the Central and tbe State 
Government. Several UDions of tbe 
Government employees bave aaitat'd over 
it and have lubmitted memoranda to sbow 
thefr dllagreement with tbe jud,emont. 
Tbis islUI bal also been dilcusled in tbe 
Hous. mOle tbln ODce. We know tbat all 
tbose people who bave expresatd their 
opinion aD thi' .ubJect, here or outside the 
Houae, regardless of the fact ",betber the, 
belonl to the Rulio, Party or tbe Oppoli. 
lion, are alaiost the judaemeot and bave 
stated tbat the Conatitutlon bas to be 
amended aaaJD 00 tbe basis of Ibi. 
judacment. 

SHRf MOOL CHAND DAGA (Pali): 
What is tbe daN of that judaement ? 

SHal C. JANGA RBDDY: Should I 
ten you? 8hri Kumaraman(talam and 
Sbrt LaUt Mateo blve made .tat~mtnl" •• 

439k,1 MOOL CHAND DAOA: WbiOh 
il the judgement? 

SRal C. JANGA REDDY: It II 
r,sardina Provilo t~ Article 311 (2) (b) ••• 

[E.,II,"] 

Mil. CHAIRMAN: You "UJ tet II 
opport,Uit,. ' 
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[fNII,'ationJ 

SHRJ C. JANOA REDDY: Sbri Os,. 
wants to telt me. If be keeps OD interru-
ptins. how can 1 bave my S8, ? 

[Bntl11h] 

SHRI MOOL CHANt> DAGA! ~ho 
Is the appellant, who is the respondent' 
What wat the Judgement' 

[ 'l'ran,'atlon1 

SHRI C. JANOA R.EDDY : I win tell 
you. Let me speak. 

r&,.li~"J 

SHRJ MooL CHAND DAGA: Wbat 
was the date of the judaement , 

SH1l1 C. lANGA REDDY: 11 th July, 
1985. 

SHRI MOOL CHAND DAGA: I 
wou1d li1<e him to specify tbe' date; wheu 
wal tbe Judgement liven. who was the 
petitioner? He bas referred to tbe 
judgement. 

[ Translation] 

SHRI c. JANGA REDDY: I am 
telling vou. Sbri Daaa. just listen to roe. • 
(Int"ruptlo",) . .• tr you want to know tbe 
taste of the food before it bas been eaten 
tben bow can I tell vou that? The food 
i~ being coo1red at prelent and spices are 
belnl mixed •••••. ( Tnt,rrllfJI'o"S), • • , • • 
Thil judlement WI! deU.ered OD J 1 tb Ju)" 
t 98' by the Supreme Court in tbe case of 
Tul~iratn Patel who worked as an Auditor 
10 the Department or Defence at JabalDur. 
One of hi' increments was stopped without 
an' prior notice. When be eDqulred about 
it (rom tbe R.egional OfDcer. the latter Dot 
onlY refused to answer bitn. but al80 hit him 
on his head in anger. Subs.quentJy. the 
luue was taken to the Court. The Judl.e-
ment was delivered aDd punishment was 
awarded to bim but later on the SOllioD 
Court acquitted bim. Subsoquent)1, 

witbout .rvinl an' prior notice, be WI. 
dlsm'ined from Itrvice under Article 311 
(2) (b). AI a relult of bfl dismissal, be 
filed a Writ PetitIon uoder Artlela 
226.227' In tbe Madhya Pradesh Hip 
Court ag.illlt bis compulsory retirement. 
Tbe Hiab Court acceDted his Write for 
reinstatement on tbe basi. of the Supreme 
Court judgement of 197' liven fn Chellap. 
pan Caae. A Supreme Court Bench' 
compri,ing five judges, lave a judgement 
oD 11th Ju1y tbat under Article 3 t 1 (2) 
(b). aDY Government employee can be 
removed from service merely showinl tbe 
reasons on record but without informinl 
him or the charges le,.'led aga inst him. 
This Judgement was given after o~er·ruUD. 
ne judgeml'nt IIjvfn by hon. ]u.lice 
Krishna Iyer and hon. Justjce Fazal Ali 
in the Che1l9ppan case under Articl e 14. 
That il why a demand has been made in the 
Lok Sabba to amend it and those Membera 
of Parliament who are conn.ected with 
Trade Union m<'vement }'lave supported it. 
Thor.fort', before the amendment is made, 
it has to be conlldered as fo how the 
President and OOVltDOrll have been ,bOWD 
as Government servants. We are aware 
that our Constitution has drawn its featur,. 
from the British and otber constitutioD •• 
Before that we were ruled by 'rajah.~ who 
could recruit or dilmtss employees from 
their service at will. Tbe Government 
employees ar. Dot the servants of 'rajaha' i 
they are public servants. As it t. cloarl, 
mentioned in Article 310 : 

[EnglilhJ 

"E Jcept al expre8sly provided b, 
this Constitution, every person who 
is a member of a defence sorvice 
or of 8 civil selyice of tbe UniOD 
or of B;n all India !ervice or bolds 
any post connected with del'Dct 
or sny civil post under the Union 
holds office during the plea.ure 
of tbe President, and every perSOD 
who is a member of a civil leryloo 
of a State or bolds aD)' civil. po., ~ 

UDder a State bolds office durin, I 

the plea.ute of the Governor or 
the State. 

(2) Notwltbstaodin. that a per.OD 
boldiD, a . oiviJ POlt under tbl 
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Union or a State boldl office 
durin, tbe pJeasur e of the Presi-
dent or, as tbe case may be, 01 the 
Governor of tbe State, any 
contract under whicb a periOD, Dot 
being a member of a defence 
service or of an an-India service 
of a civil service of the Union or a 
State is .wointed under tbls 
Consti tution to hold such a post 
may, if the President or the 
Go\' ernor as tbe case ma, bet 
deems it D cceslary in order to 
secure the services of person 
bavinlZ special qualification •• 
provide for tbe payment to him of 
compensation, if before the 
expiration of an agreed period 
tbat post is abolished ••• vacate 
that post." 

[Tra",lollo.J 

In Article 310 .. it has been provided. 
that the employees hold any POlt at the 
pleasure of the Pr ~sjdent and the Governor 
but in order co have a check 01 this power 
it b:u been mentioned cloarly in Article 
311 that: 

(Englilk] 

•. fNo person who is a member of 
a civil service of the Union or an 
ail· India service or a civil service 
of a State or bolds a civil post 
under tbe Union or a 'State sball 
be dismissed or removed by an 
autbority 5uboroinate tv that by 
which be was appointed. 

(2) No such person as aforesaid shall 
be dism'ssed or removed or 
reduced in rank exc~pt after an 
inquiry in which be has been 
informed of tbe char ge~ aaainst 
hi m and given a realonable 
opportun,ty of beiDa heard in 
respect of tholO' cbarges •• .'t 

[Tra,ulatlon] 

It bas been elearl, mentioned io 
""rtlel c 311 (2) tbat no Oover .. tot ' 

, 
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servant caD be dismissed or removed from 
service, until ho has booa alven a reasona. 
ble opportunity of beinl board in respect 
of tbe charles alaiDst him.. A stud, of 
our conltitutjon before tbe 42nd amend-
ment was made shoWi tbat the framer. of 
our Constitution had tboulht about loeb a 
aUuation. They miabt bave drawn certaia 
feature. from the British CODstltutioD. yet 
it baa been clearly mentioned that: 

[Bllgl/,hJ 

"No iueb person .s aroresaid 
sball be dismissed or removed or 
reduced in rank extept after aD . 
inquiry in which be hu been· 
informed of the charles laainst: 
bim and given a reasonable opport.,~: 
unity of being beard in respect or~ 
tbose charps, aDd where it iI~~ 
propoled. after lucb ao inquiry,.: 
to Impose OD him any lucb ;. 
penalty, until he bas been li"n a{ 
roasonable opportunity aftert.~ 
making a representation 00 the~ 
penalty proposed, but ooly on the:~ 
balis of tbe evidonce adduced :!: 
duriog sucb inquiry. ;,:: 

16.01 brl . 

[SHRI SHARAD DIOHB in th. Chair.) 

[Tran,/a lion] 

Here there it a menti,)O or liVing two 
opportun:ties. Pri0r to the 42nd amend-
men' of the Cons, huth.ln, made durin. tbe 
Emargency period, it was cIcal1y mentioned 
that during the I. OJJfSe ot enquuy .mploy~e 

shoulri be informed of (h.; charges aaain:t 
blm. and lJiveo a rcalionab\e OPPOflUDlty or 
beiDg h~8rd in respect of tbose cbHr,e •• 
This provided him an opportunity to cJarlfy 
hill potit ion and in case, tbe employert 
were not satisfied with his clarificalions. 
tbe Flame was jnt;mated to him and at tbo 

'. time of announcing punishment be was told 
tbat such and lucb pUQJShmtht wa. beina 
cC>Dlldered for him but a second opport. 
UDIt)' wafi to be liven and a .bow·caule 
notice "'ervt:d. Tbls is an ample ploof of 
,be fact tbai our fOUDO .... fa\hc;" hI4S 
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[Sbri C. Jangl Redd,] 
made it clear tbat Government aervantl 
mus~ be liven two opponunitiea before 
actually beiD, dilmls.ed from service. 
A,ain, it is clear tbat a Government 
employee needs to be served with a sbow. 
caOBO notice before dilmi18al, and tbat 
opportunitiel sbould be liven to him to 
explain bil case before a"ardinl him even 
the smallost punishment. This wa. tbeir 
line of thinkinl. Now. intertion of the 
word 'pleasure' does not imply tbat 
that Presldeot or the Governor can take 
decition. arbitrarily.. 10 Britain. It waf 
foU earlier that '1'" King can do no .ron,'. 
Tbis tbeory was in vogue ~rlier, but 
later on Government servants were provi. 
ded tbe opportunities to explain their point 
of view. And should our country wbfch 
claim. to be a democratic republic eoforce 
lucb laws? It is Dot proper to make u.e 
of President's name in tbis manner, when 
we consider him no leiS than an Bmperor. 
AI we are a democratic nation, every 
Government emp10yee must be nrovided 
luch an opportunity before biB dismissal. 
I have read tbo Constitution as it was 
before the B~ergency period. You may 
look at tbe subsequeot interepretation of 
(b). In the case or CbeJlappan be wal 
dismissed from service in spite of bis 
acquittal in tbe criminal case under prl.ivilO 
(s) of Article 311. When tbe case was taken 
to tbe Supreme Court be was reinat ated 
into service under Article 14, under tbe 
principle of Natural Justice. They mUlt 
be provided the opportunity. Even during 
tbe British rule, lucb an opportunity was 
provided. If we study lectioD 96 (b) of 
tbe Government of India Act 1'35, we 
shall find that such an opportunity was 
provided to tbe Government employees 
even in tbose days. Bul today, in spite of 
our beina a democratic country, Govern-
ment servants arc considered as Ilaves. 

SH~I GIQ.OHARI LAL VYAS 
(Bhilwara) : Word ',lav" is unparliamen-
tary : it should. be espunled. 

SHR!' C. lANGA REDDY : Sbri V, •• 
II a trade Union leader. wbo considers all 
tbe Government employ. al .1.", of 
the Government. 

MR. CHAIRMAN : I would OIIIDla. 
h iDd ,ive m, ruliDI 10 00 rOil II,. 

SHRI C. JANGA RBDDY: If It is 
uDparUamontar,. tben the bOD. Cbairmao 
will look Into ft. . 

I want to t,1I that tbe JudlelDeot. 
delivered b, tbe Suprem 0 Court in very 
importaDt cases bave bien repealed and 
revok edt We must know tba t tbere are 12 
million Government employee. in tbi' 
country. Bven tbe leaders of the CODlfeq 
Part, are opposed to it. You caD have a 
look at tbe ltatement of Shr i LaUt 
Mateo :--

(En,II",] 

Late Lalit Makcn M.P. bad Said: 
"The judlcmen t bad put 12 million 
Government empJo~ee8 in jeopardy. Wbo 
will determine .1 to whether tile dismis .. l 
is in public iut eres'? Employees wi)) ba ve 
to depend on tbe mercy of tbe 
bureaucrats." 

[TrtUlllation] 

You sbouJd make a detailed study of U. 
AU tbe joufnaJi.ts aDd tbe newspapers arc 
alain,t it. Y ~u sbould understand !bis. I want 
to us or, you that it il aaainst the intere8ts 
of the employees. Evcn aft.r tbe view. 
exprc •• ed by 10 many people, tbe hon. 
Minister say. that tbis parameter has boeD 
liven to us by the Supr.me Court. We 
sbould know as to bow Jona tbis parametor 
il? Tb. (b) part of it should be 
withdrawn, wbicb I.,S :-
[.",li811] 

Article 311 (2) 

"No sucb penOD 8S afor elaid 8hall be 
dismibled or removed or reduced in raot 
except I fter aD enquiry in wbich h. bas beeD 
informed of tbe cbaraes alainst him and 
aiven. realonable opportunity of beinl 
beard in r •• pect of those cbar •••• 

Provided furtber that tbls clause shaJJ 
Dot appJy to Impale upon him any lUeb 
penalty, lucb peDalty ma) be jmpoaed OD 
tbe bas.. of Ihe eVideDce Idduoed dUriD, 
.uch I[lQuJr1 aDd It Iball Dot be ooo"1Ily 
to ,i" IUch peraOD aD' OPPOttUDU1 of 
mum. repreMDtatioa OD the peDaII,' 
l?I',poetd : 
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Provfded furtber that tbi, chute sball 
not ,o1)ly-" 

r "'QIIllal/onl 

H. b as to Jd ti'is but it bas not beeD 
enforced at three places. 

[E",I(slrl 
"c.) Where a persoft is dismissed or 

removed or rpduced in TaDk on 
the ground of couduct which has 
let to his cODviction on a criminal 
chlrse". 

[TNnslalfonl 

Here. I want to tell you tbat jf a 
Government servant' is involved in a 
criminal case. he can be d'smissed. 
irrespective of tbe place where be mny be 
serving but thls provision tbat be can plead 
bis case or enflage a lawyer in the civil 
court or criminal court does exist even 
there. Implicitly, we find tbat jf someone 
is convicted under Proviso (a), tben be can 
be dismilsed from service without any 
show cause Dotice. But before awarding 
punishm ent to him he is granted a chane. 
to enlage 1. 1awyer to p~ead his innocence 
and if even nfter this he gets punishment 
then tbis is justified. I want to tell you 
tbat here also in a way, they are clearly 
geUinl opportunity in (8) aDd (b) :-

[English] 

f'(b) Where the authority empowered 
to dismiss or remove a persoD or to r ,:duce 
bim in ranle: is satisfied tbat for lome 
reaSOD, to be reoorded by that authority in 
writiDI, it is not reasonably practicable to 
bold luch inquiry /~ 

( Tl'tWlatlonl 

I do not understand it. It aD), perlon 
doe. Dot bohave properly with his otBcer. 
he can be diamiued tbeD and tbore. In 
tbe eveniog. ordera are issued and tbe DOlt 
mOrDlll1 be is rolieyed or bis dUlies. Wbat 
purpo.e will it aerve? H.avcas are. Dot 
10iOI to fall it • period of 1 S da,. is aiven 
'0 bi.. to apl.in bis 011" ·SveD If 

tonst. (J'lmt1t.) Bilt ~62 

someone Is awardtd capital punishment be 
pets a chance 10 plead· bis cas e but (b) 
has such pro\lision tbat aD officer caD 
dismiss bis employee 00 lucb petty arounds 
a, be bas smoked before him Ot baa 'abused 
him or bas occupiod a cba.ir ·in bis presence 
and for that be can r"cord an, leaSon OD 
th~ 61e '8 he bas not to intimate It to the 
employee. Toat is why" e waDt .a cbanle 
in the procedure of tbe CODfidenU.1 Report 
itaelr. Por tbat also tbe employee Ihou.d 
be aiveD a show-cause notice but th,re II 
DO provision for it. He caa be dismissed 
by intimating 2 or 3 ima.inary ,ealODS. 
A peraOD who has beeo workiol till 
yesterday evening can be fired fcom bit 
seryice next moruina_ He would not be 
intimated about tbe reason recorded in the 
file because :-

[English] 

'There is no need to sbow any reason, 
kindly go'. 

[Tanslation] 

And if he dares to stay there then tbe 
police may be ca)}ed to throw him out. 
'J his should not happen in a democratic 
country; it is possihle only in autoeraIC),. 
This is a way to keep tbe Governmeot 
emr loyees under thumb to force them to 
do lega} or illegal work.. If tbey do not 
carry out the biddio8S of tbe officer., Ihey 
can be dismissed on one or tbe other 
pretext. There are many buch InltaDces; 
I would mention one of them to you. A 
raiJ\\18yemploJee Sbri C. Ramarao who 
had complained to tbe Minister about tbe 
bunglinas of his offieen, was 8Ulptnood on 
the pretext of betn,late by 15 mll,ule~ but 
tbls was Dot the actual reason. Toe 
actual reason. wa. tbat he had compJaiued 
aaainst hiah officers. Can discipune be 
maintained in tbis way? . This will Dot 
only encouraa' dictatorsbip but al,o 
bureaucracy t and big offieers will ~t.rt 
exploitm, tbe lower statf. Thi~ verdict 
bas proved tbat bureaucratS cau Ibkc "BY 
action Igainst anybody. If .omet~o\.1, 0018 
lomething wroDg aDd for {bat If' b~ iii j!Yt.u 

a show Clu.e notice of l' day. tbea A' •• 
Dot loinl to barm aoyone. You navo 
powcn to tak·. diloipUDlr, leUOD un_ 
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[Shrl C. Jana' Reddy) 
which you caD sOlpend him, and lo"e him 
a show cause .. Dotice. If be iSluos some 
undesirablo orders under bil lignatures, be 
can be asked to 10. What type or 
Democracy is it? If the Constitution is 
Dot in the interest of tbe people then it 
will have to be amended. It bas not been 
lifted to us, we have oureelve.1 (ramed 
thh Constitution for ourse1ves. We 
Ibou1d amend it as an experiment. This 
House must amend such laws. This judie. 
ment is again~t tbe intorests of 12 million 
Governm,nt employee~. Justice Krishna 
Iyer has a1ready said that it is a deatb 
sentence without warrant. It is an econo-
mic death sentence. (In''frupt;ons) 

SHRI MOOL CHAND DAOA: You 
have made your point clear. 

SHkl C. JANOA RFDDY: We 
patiently Hs'en to your views on all :Jour 
Bills. Now, J bave presented one Bill. 
Wby do you not listen to me' You are 
a very experienced person. 

[English] 

SHRI Y.S. MAHAJAN (Jillaon): How 
much timo is to be liveD to tbe mover? 

MR. CHAIRMAN: Let me explain. 
It is an important Bill. 

[Translation] 

SHRI C JANGA REDDY: I wlnt to 
remined you that if a perlonnel in tbe 
Armed Forces indulges in indiscipline, be 
is court martialJed for that. Even he i. 
given a cbance to plead hh case, where the 
security of the country is involved. Here, 
It is not proper to remov~ a Government 
employee from the service merely to satisfy 
tb. whims of bureaucracy. I only want 
tbis much amendment that (b) should be 
deleted from (a), (b) and (c) and (a) and (c) 
should be retained. This i. a minor 
amendment and not a major ooe. 
Article 311 (2) (b) seould be 
withdrawn and tho Article renumbered. I 
",ant t hat all the bon. Memben, lillin. 
bere sbould support it. I would request 
the Government ello to pas. tbi. Bill. The 
re~en'meot amODI tbe OoveraDMot 
cm~(~y,-e. caDDot be rllDOY" bJ tlaa 

executive in8truction. il.ued by YOll •• 
th_ are bureaucracy oriented inlt.ructlonl. 
I would roquelt the bon. Minister tbat tbe 
injultlce belDg done to tbe ! 2 millfoD 
Government employee,. should' be remOVed 
and this amendment accepted. 

[En,lish) 

MR. CHAIRMAN: Now, tbere ta 
notice of amendments to the motion for 
consideratioD liven by Sbrj Mool Cdand 
Daga. 

SHRI MOOL CHAND DAOA (Pall): 
I beg to move : 

"That the Bill be circulated for 
tbe purpose of eljcitin& opia ion 
thereoo by 20th February, 1987." 

MR. CHAIRMAN: Motion moved? 

"That 'be Bill rurlber to amend 
the Constitution of India, be 
taken into Coo.ideration. 

DR. G.S. Rajbans. 

[ Translation] 

DR. O.S. RAJHANS CJhanjbarpur): 
Mr. Chairman, Sir; the Bill introd!.lced by 
Shri JaDgl Reddy il very important in many 
respects and for tbe 1ast one year, and 
especially after the verdict of the Supremo 
Court, tbis issue bal been undtr dhcU8SioD 
in some way or the other. Tho problem 
has two facets. One is, we have to Ice 
whether merely by becominl a Government 
employee, one gets tbe rjaht to remain in 
service for ever or whether same law 
should apply Irrtspeotive of tbe peraoo 
being employed in a private undertaking or 
a GoVerLllleot undertak.ing. Second)y. it 
is to be seen that DO Injustico is done to 
1.20 crore Government emplclyces. The' 
fear tbat their officers will have power to 
d~8mis8 them from service without aD, 
reasons. So far as I understand, the rule 
applies to those officers also. 'You can 10 
to any Government office and find wht:tbet 
eveo .sO per cent employees are dojng thlir 
work honestly? And whether eveu lho •• 
who do their work, are perform ina tbolt 
dutiee properly? I am oxpresain.· lhe .. 
"OWl oat of m.J POriODal oapor_oo. faae 
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employees in banks and government 'office. 
'orce thefr maDager. and officers to Ir8Dt 
them o,er.time 88 tbe, do not perform 
tbefr duties wen sDd tbe over·time has to 
be IraD teo to let the work done. TheIr 
ofBctrs are forced t. do tbe work wblcb 
tbe employees are suppoc: ed to do. It ,. 
true thst tbe press and tbe opposition 
severely criticised Emerpeney but if you go 
to tbe public even today, it win advocate 
U. justification. It is not my bpt tbe 
public \liew. Wby people express tbi. 
opinion? Because during Emerlency 
they "ot relief,: the hospitals functioned 
properly. the train' were in time and post 
offtce~ functiontd properly. Just now you 
beard about TeJecommun1catioDs. I have 
nothing to lay a bout It. My brother in 
Bibar 1j:1 seriously ill and for the la&t 
.evers. days I have been trying to mate a 
Jjgbtnieg call withovt any success. Why 
such DeopJe should not be .dtsmissed? 
Sbould we advocate that tbe Government 
sbould not take any work from its emplo-
yees and 10 on paying tb.m salaries for 
sitting idle. The Go\'ernment employees 
of this country forcibly claimed salary for 
13 months for workiOR for 12 months. 
We want that justice should be meted out 
to them and that they should DOC be 
dismissed withoQt any rlason ••• But the 
Goverr ment employees should honestly 
tell if {boir present behaviour is justified. 
Tberefore, tbl time bas come when a 
oat ional consensus sbould be reached 
in the couolry. It Is risht that they should 
Dot be sBck ed without any reason hut ther e 
sbould be no heSitation in tbrowing out a 
fisb infectinl the wbole pond. 00 tbe one 
hand we want to modernise onr country 
and want to take it 10 tbe 21s& century and 
OD tbe other(haod, we are beinl pulled 
back. The important question before us 
i. tbat when tbere is insccurity of job 
In tile private seeter, tb. same ~bouJd 'be in 
the Government undertakings allo. 1 live 
,ou a smal) example. Tbe employee, in 
tbe Private, Sector warns his employees 
tbat : 

[allll"] 

'If you are not able to deliver the 
loods by tomorrow t you are out ? 

r7'rtiulatlonl 
And due to tbi. approach tbere is so 

m1lOb dicionc1in forei,. OOUDrriOl •• Will 
" . 

89 in our country and tbe productioa 80d 
work output is fmmense. But when lome-
one aeta confirm ed in a Government service 
or in Public Sect .. ,r Undertakin" be openly 
declares that no body can ~et work 'rom 
bim. Wbether be is an I.A.S., J.P.S. or 
I.P.S. officer or even a petty clerk, tbey all 
mock at the politicians and Ministers. In 
this country tbough the Constitution is 
there. but the real power does not lie in 
tte hands of tbe etecled representatives 
of the people. Elected representative in 
Europe arc cor sidered garbage and are 
dismissed as casua 1 workers. Everywh ere 
itl our country, people pamper tbe l A.S .• 
I.P.S. officers and other bureaucrats and 1 
have see'n Mlnist er. ;J~mperjng bureaucralS. 
If anyon e bas let down th is country. it I, 
the bureaucracy. Time has come to cbanae 
tbis bureaucracy; otberwise it will elimi-
nate us. The situation hal deteriorated 
80 much that the bureaucracy does not 
want to listen to any eJected represe.ntative. 
An I.A.S. officer wbo becomes a Collector, 
Additional Collector or S.P.O., and an 
I.P.S officer who becomes S.P., or 
AdditioaaJ S.P. considers himself notbin. 
I dS than a king I do not know wbether 
it is permissible but be forcibly keeps upto 
2' orderlies and in thil Illegal manner, 
hundreds 0' orderlies are tbere to serve 
him. He behaves )ike a Muabal emperor 
and peopl e bow befOre him. 

I bave already said Cbat our counfry 
is divid ed Into two parts? one is India and 
the otber is 'Bharat'. India i. tbat part 
where peopJ e speak Bnglish with tbe twist 
of their tongue ard wbere people send 
cheir children to pubJic schools to make 
tbem I.A,S. or I.P .S. officers because tbese 
I.A,S. and I P.S. officers consider them-
selves 'kiDaS'. The otber part is 'Bbarat' 
which consists of the poor and tbe 
hapless and for wbom even drinkina waf.r 
is Dot available. Their fate is to !Suffer at 
the bands of these bureaucrats and to serve 
them. If we do not lee tho writiDI on the 
wall and do not become practical, then 
for bow JODI the public will tolerate us, 
Thi. I. Dot a question which Concerns a 
lin,le party. W. shOUld ri.e above party 
consideralioDs and should ace why a 
handful of BnaliJh speaking bureaucrats are 
ruljDI "vcr the whole country and wby 
.hQuJd "e allow all tb is tQ bappcQ·1 .r 
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[Shri O.S. Raihan.l 
they ahn race insecurity of job an 1 know 
that they can aho be sacked 'or thtir 
militates like the manaler. in priVflt e 
sector, then tbey will mend tbemsel,es. I 
atn revealin. a secret to you. You 10 to 
Iny State. You will find that every I.A.S. 
and I.P.S. officer h~s a bungalow worth 
.bout R5. ~O 'akbs in tbe State capital. 
Is tbere any Government which is ready to 
enquIre honeltlv In this matter and disclose 
the fact., We the elected representa· 
tives, will go on fighting with eacb otber 
and criticise one annther but what art we 
doin. to tack 1 e tb e on es who are befoollns 
U", lucking our blood and provoking UI to 
ftaht aaain~lt one another The bureaucrats 
are a very clever and shrewd class and 
a,e a c]0'e1y unit fraternity. Wbatever 
you say about socia lism and 20 Point 
Pro.ramme. they do not pay any aMentioD. 
Tbey will do only what they consider fit. 
You, all tho elected representatives present 
hue ten honestly 93 to how many bureau-
crats let your programme. succeed? Is it 
Dot our duty to tell these bureaucrats that 
they lire liable t) mislead the public. 
We shall lead and luide the country as tbe 
"eople have veted us and who are they to 
luide the people. We shall not' allow 
them to do all tbis. We sball support tbelr 
case if thlre is insecurit, of job but we • 
would also like some High Court Judge to 
enquire ioto the bUle properties amassed 
by tbe bureaucrats and guilty onoa to be 
dlsmiaaed. No sympathy should be shown 
to tbem. 

Sir. you wiH be surprised to know that 
Just 10 days 8!0, it was published in all 
the newspapers of tbe couhtry that an' 
J.P.S. officer bad embezzled erores of 
rupees in some purchase deal. The I.A.S. 
officers awarded medals for ofticicnc, and 
bonesty have Misiappropriated crorol of 
rupees. You will be even mroe 8urprhed 
to know that a lady I.P.S. officer pJeaded 
her ignorance aJoDS the goings 00 •• tatif'll 
that .he beiDa a new comer, tho clerk lot to 
her ,igoatures on tho papers. 

Sir. I would request the hone MiniSter 
tbat time hal come to tate lome action 
and not to overlook it any more al tbo 
people of the countll' caDDot wait (or IODI. 
It may be tbat 70U a,. a IQPport,r of 
buroluQllo1 but ,OU &DUlt' 'It, IDt. 

account tbat to what exteDt thie bureaucr. 
acy is dominatlnl tbe coulltry' Tbe, 
befo01 otbers and enjoy tbomaelvel. They 
are not acenuntable to a'lYODe, When it 
com .. to UI, we are beld accountable to 
our CQDltituellcy, our State and tbe eatir. 
country but t hele I. P.8. officers \tho bave 
embezz1ed crore. of rup ... are stil) boldin, 
hikh posts in Bihar. Neither the Chief 
Minilfter of Bihar nOf tbt Centre dare to 
tlke action alain't tbem. 

Now these lA.S and I.P.S. ofBeers 
have 'ormeu tbeir associations. You take 
any action siainit them and their 
association talce. up their caee. Is there 
any Jaw under whicb we ma)' debar them 
from (orminl associations? If tbere 
couJd be barefoot bureaUcfats in Cbina, 
why the same cannot be in India' How 
many officer,s aad Sub-Divisional Officers 
visit a flood or drouabt hit area tn aDY 
Stafe 1 Bveryon e is baviog bis pOttl1d of 
Belb in the loot.' W. are in a very crucial 
pbase of history. 

We are on tbe cross-road. of biltory. 

[Trans/atlon] 

If we do not control the bureauorae, 
immediately then it wilJ .JJmillate us Ind 
that will be a lad day for the country. 

In brlet_ I waDt to", only 'his much 
Ihat public servants carniol below a certain 
salar, Ibould be .raoted lome job slCurity 
but If ue picture of tbe top level bureaucrats 
~houJd be projected beforo tbe people .'_d 
'n no case they should be &raDted Job 
securl"Y. 

[Entll)hJ 

SHRI Y. S. MARAJAN (J.'IIOIl): 
Mr. Cbairmaa Sir, Our Coostitutioa is tbe 
bel' in the world. It was framecl by ... 
CoDltituent Aa.embly over a COUtlO of 
Yeall uader the leadership of PUDdit 
Nehru; Shli VaUabb Bb ... Patol IDd Dr. 
Ambedkar. It cODtiatl 01 tbe beat parts 
of tbe eooltitUtiOOI iD the world.' ".: 

. -
Tho, tho •. & that '" IhouJd ,.n, ,tr, "itO' burtaucraOJ.. TbtItI... til" 
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."mI_" for Itl .curlt, _ Section S 11 
pro,jdel for .eouril, to tbe memben of 
tbo civil service In tbll countr,. TOda, 
their number Ja about a few millions. The, 
are tbe back·brae 0' 'our administratIve 
drueture and it il tb., who claim the rea-
poasibiJit, of impl.melltiol . all our plans 
.ntb re •• rd to locio-economlc development. 

AU Cbeae years we bave bOlD I.,in, 
that we have failed at tbe implemencation 
atolO beeaute the admiDittration il 
Dot efficient. More tban tbat, the 
administration is not ODly Dot 
efficitlJt, but also it is corrupt. 
Inltancel of corruption bav.' be.a liven 
a.y tbe previous speaker Dr. Raj Hans. 
Everyday we come acrols sucb inltances ; 
but we cannot remove them. Bven the 
bead of a depa rtment cadDot remove 
eYlD a elata·IV servant becavle bo appeals 
to tho district court, tbon blah court and 
fioall, to the luprome Gourt. Tbe courts 
take tbe side of tbe under-dol and be iI 
r •• inltated with ful) paymenta of hi. 
~al.ry wbich he was not settin, durin. the 
period of bit su.pension. 

It i, this wblch has reduced the rate of 
ovr social and economic growth (or the 
laat 80 many years. Tbe Bill say. that, 
Atticle ·311 21b) simpl, .ays that wbere it 
i. Dot pos.ible or practicable to carry out 
an inquiry, the authority concerned sbould 
liVl reason. and then dismiss or tlrmlnate 
tb. lervice or reduce the Itatos. of che 
10'tWer officer concerned. Tbi, is only one tb". whicb should be taken into account. 
l.ttl sUIF.t tb't tbo reasons should be 
ootamunicated to tbo offic.r CODcerDod. 
nat is oot provided 10 tb. Constitution. 
If 'tbat i. provided, I tblnk most of tbe 
~jtolloDI to the judlem.eDt of tbe Supreme 
COurt will vaohh. I think wo bave made 
... tity a sbibboJoth in .thls country. It ia 
tlat elClIIsive security enjoyed by the 
"'_rment .ervaotl which bas come in tbe 
.., '01 their emeloDe, aDd h.1 oneontaacd 
..-uptloD. 

BVIQbody knows tbat a certain perIOD 
•• made tODoeS of mone),. Hi, 'IJar, 
... , b ..... 20()O/. ptr moatb; but be .. ,ro,.t, wortb Il.. SO latbl. oao 
___ ,Of two or 01 01. We ClDDOt do aa,. 
..... we .. _ •. '0 to .. rt, •• oaQD~ 

prove It because the taw alway. sa,. 
that ,ou canDor cODvict a .,er~on unl ... 
tbere it coft\fiocina proof. The Jaw relatl. 
In, to corruption it a part or tbe crimfnal 
law. Ther erore, it ia not potIlbl. to 
prove to the hi! the Built or a eorrupt pore 
Ion and therefore, he escape.. If you if, 
to ,ive absolute lecurit, •• propoaed b7 
Shri Reddy. you will rufo .bo country. 
That il may confention. Therefore. 
tbe lecudl), aspect that we haye at tbo 
moment is quito sufficient. Thore is DO 
case lor removlnl tbe SecUoD al au'ae'ted 
by Mr. laola Rejdy. We cln say if tber.e 
are reasons the lame should be put is 
bJack aDd white and communweted to tho 
penon concerned. 

1 am surprised, Sir. that the Oppoli-
tion partiel should bave objected fO tho 
Supreme Court. judgement becaulc at le •• t 
tbey more than we sbould say tbat tbe 
Administration i. inefficient and corrupt, 
Why sbould tbey not realise aDd help '0 
tbe de,eJopment of tbe couDtry by seoio. 
that tbe Administration become. honost 
and efficient. If you give excessive security 
theD yoU ruin all our plans for socio· 
economic developmtDt. Tberefore, I 
8ullo5t tbat tbero Is absolutely no c.se ror 
re.coD~fderaUon of ArticJe 311 or much 
Jel. drop 311 (2) (b) as has been SUllcsted 
by Mr. Janga Reddy, 

SRRI AJOY BISW AS (Tdpuca West) : 
Mr. Chairman, Sir, I rise to sUPPort the 
Bill. I thaak Mr, JaDga Reddy ah.t he 
baa broulbt a very important Bm be-
fore tbe aUBu~t House because .J .20 crore 
Contral Government emp'OYles are Invol. 
ved In tbis Bill. We find OUI side Parlia· 
ment many State Government emp'oyees 
are demonstrating and dema' diDg that 
Artiel" 310 and 311 (2) (a' (b) and (c) 
should be rtmoved rtOm the Constitution. 
ArtiGlel 310 Rnd 31 J arc ,blots on the 
Indian CODstitution. Mr. J.nla Reddy, ,I 
tbink, leeks to remove the. bJots from tbe 
Coostitution to prO'eca the ri.bts of tbo 
State and Central Government employees. 
Lath. and Jakb. of Ooverom·'nf employees. 
lbiat that like a Democle. sword it alwa,. 
baDlS over thoir bead and thty a. e alway. 
under constant rear of bolo, dl • ."tfiC4 bJ 
_il b1tck provi.ioll. 
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[Sbrf AJoy Bhw:1s] 
The latest Supreme Court judgement 

bal also created m'lre problems for tbe· 
Government employees. The Supreme 
Court JudBement hal revised the earlier 
decision of the same Supreme Court. 10 
1974 tbe Supreme Court gave ahe verdict 
in ChalJapan case tbat Government employ .. 
ment £bould get the opportunity (0 know 
what is the quantum of punishment. " 

Sir~ in 1973 the loco running employees 
were on the path of agitation and about 
eleven to twelve thou,and 1(loO runnioa 
employeetl werp. dismissed under Section 
14(2) of the Rai1w~y law. Ul l imately tbe 
railway people went to the High Court and 
SUPI'~~I(' Court Mr. ChalJapan wert to 
the Snpreme Court and the Supreme Court 
give the verdict tha( as the railway 
authorities did not comply wit h the pro· 
vision that they "have to inform the 
quantum of p\1ni~hment ~o all the cares 
were dismissed and they were re-instated. 

Then the Government again went to 
the Supreme C()urt. The latest judgement 
by tbe Supreme Court-the Bench consisted 
of five Judges-revised tbe decision in the 
Cba IIspan case ;lnd they said tbat tbere 
waS no need to inform tbe person concerned 
about the quantum of punishment aod tbat 
Is the CI UX IJf the whole pr obi em. 

Th~ latest Supreme Court judaement 
has t;:,ken awa~' the principle of natural 
justice. The r('sult of the judgement is 
that the b ireaUCrncy has be"n givell an un-
bridled po·ver to sack employees w;thout 
the semblance of C\ny ~how cause notic. 
BDd the vindictive execu: ives wjJJ DOW prey 
upon 1 he emj)loyc- es to sottle their scores. 
It furrher belps 1 he ruling class to tel rori8e 
tbe employees and t'lwart tbe trade union 
activities of the Governmeot employees as 
a whole. 

The probl em is not tbe jodaement. 
problem is the intention of tbe OovcrnmeDt. 
Wbat do the Governmen~ waDt t(\ do? 
The Supreme Court judlemo.:lt previoUily 
wa' in favour Of tbe omplofOlll· How U 

went against .the employee,. Bllt I waDt 
to ask tbe Government. what they intend' 
to do. If the Oovernmentwant to keep this 
black prov ision in the Constitution, tb",' 
that is anoth~r h~ue and if tbe Government 

~ want to remove this provision 8!1d want to 
create an atn·,o~phc.re of democratic sltua-
ti{'n in the c!1Untry, tb ~n tbat is a different 
i~sue. One Article, that is A~tlcle 311 
(2) (8) is ~'ought to b. amer,ded by this 
BiU, but I am ~lgains( Articles 310 and 311 
(2) (A). (B) nnd (C) a Iso. Tbis is becau8e 
the~e Articles ar~ connected with tach 
other. Art ie1 e 310 cannot be separated 
from Article 311 (A), (B), ar:d (C). These 
Articles are based on the doctrine of 

. pJeasur~. 

I( you go through the debates of tbe 
Constituent A~sen'b!y, you will find tbat 
these ArHc1t:s are replica of the Govern-
ment of India Act, 19~'. Wbat wa. the 
Act of 1935? It was framed on the basis 
of tt~e British Constitution and convfntion •• 
A ccordil1g to the Brrit ish Const itution add 
Convcnl ion!9. 1 he Government employee f, 
a setvBPt rf the" Kina or the Queen. As 
the King or the Que,o can do Dot wrongs 
ard there cannot any agreement between 
the King cr the QueeD ~nd the employeo. 
so, the employment mt .. ;t be at the pleasure 
of the KInS or the Queen. That was thl 
doc{rine of the Br itish Jaw. It Is a prerola-
tlve of the ruler and it hall been kept in 
our Constitution. It is a logac) of the 
colonial rule. ' 

Sir, in particular, I wo~ld like' to ask" 
~he Minjsf,er whether the GOJerl'ment is 
l.ntereste'i In continuing tbis Britilh Jegacy 
~n Our Co~stit1Jtion, Or ~belber (hey are 
mterested m removing tbis anomaly aDd 
creating a democratic. atmosphere for 
gove;nment employ~e8. This is the main 
question. The problem ';s, according 
t~ t~at Act, the Queen or 'he KiDg taD 
dlS~t8S any employee and it is jllit a 
replica of tbat Act. The only dlfforence" 
i8., b~r e the President or tbe Governor caD 
dismiSS any employee without ~!.Ia~iol 
any reason. Jut in actual practice it is 
not tbe President or tho OO\'oroor who 
would be dOlol! tbat. AccordiGI to 
o~ CooAtitution. any bureaucrat can dil-' 
1Q188 .0 elDplo)'~e under Article 311 (I) •. 

• ., 1 
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(b) or (c). ' He hal ooly to reoord in tbe 
lie. that it caonot be discJosed 8nywher". 
So the entire state mechinery, tbd cntire 
aoy"oment dep«'ods upon the bureaucrats. 

Sir, the contents of tbe Articles 310 
and 311 (2) (a), (b) and (c) bave been 
bodily ·lifted from the Indian Act, 193'. 
The only cbange is tbat instead of King or 
Queen, here it is the President in tbe case 
or central employees and Governor in the 

., "'case ot St~te employees. But the same 
muter-servant relationship still persists 
and th.s lort of re'at ion.hip is not in con .. 
formlty with our democratic set up. Let 
the Government tell us wbether this maltor· 
_ervant relationship is in conformilY with 
our demacraUc set up. Do H'ey feeJ 
tbat this re1ationship should continue? 
It is a colonial Jeaacy and a coJonial 
attitude, which needs to be deleted so 8. 
to mak e our.C 'Dstitution more democra tic. 
I am not talking about the Supreme Court 
here. What are you doing? What is 
your dut~? This is the main queatJOn. 
This august body must, on(.;e for all, 
rcpudia fc this feudal, royaJ, barbaric 
concept. 

I am cbalJengiog tbe Government to 
sbow one single case where an emplo~ee 
was retrenched actually because he was 
acting against th ~ lecurity of the State. 
Can they prove that what was recorded in 
tbe file WBI true? You will not be abJe 
to prove that tbing. Not a single case. 
You can never prove tbat thl: emploYd:S 
are retrenched bec8lrse they arc acting 
a.ainst the security of the .tountry. 
According to Afticle 311 (2) (d, If Ibe 
activities of .the cmploye~ are again~t Ihe 
security of tbe State be is '0 be dismissed, 
Here I may tell you Ib it Sbri Sukumol 
Sen who IS a M~mbcr of ~hc RJjya Sabha 
was diSlni~!iied under r'\rdcle 3 J 1(,2' (~) 
btcau.,e· he was said to be acting 'I~dtn l 

tbe .ecruit)' of the State. Now p,:".p·c hav<! 
elected him, H~ bas been clecud ~o the 
Rajya Sabba a d now he. is Ii ,\1 em l1et of 
Parliament, I would like to give ant)(b~r 
Ioat.nc~. In Trjpura one Mr. Viveklnand 
Bbowmlk, who was a teacher, was di~. 
mifse~ uDd~r Artide 311 (2) (c) becaube 
bis activities were 811 id to be agaiDSI the 
lecuthv of tbe '.talc. He be.;ame the 
MlDi'ter. Tbe IImc Go\'ernor wbo dis-
1D, ... d him, because of hlB activities 
,,_HIlt tbc Icour it, or 1bo Stat. look bis 

oatb. So" tbie is full of contradictions. 
What you CBn say is tbat this pro,jaion il 
Deeded lor the GotcrDm~Dt to maintala 
the security of tbe Slate. lba' i. not tbe 
main tbin •• 

Sir t I am tellina you, tbat in Jammu 
aDd Kashmtri Con~titutjon. tbue ia SeCl;on 
126 (b) wbich is allo a replica of Arlfclc. 
310 and 311 (2) (a) (b) and (c) Durioa 
Emerp.eney, about 14 empJoleea welO 
djr.misscd. Durinf. the Sht,h reaime, tho)' 
dismissed 9 cmployets undu this Act. 
So. you dismi8~ed these people who were 
fighting for .he in~egtity of tbe couDtry. 

\:' ou supported that Ooyemment. So 
these A rHele,. 310 and 311 (2) (8), (b) 
and (c) always used to put down (he 
democratic trade union movement of lbe 
Government employees Jt never used to 
eradicate tbc corruption. It Dever u~ed to 
maintain the secu rity of tne country Wbut 
Mr. Rajhans was telling ;s not the thing. 
The Government employee,,> are guided by 
the Conduct of Service Rules. Thty have 
enough powers to remove anybociy for 
corruptlan. They caD remo\le aDybody for 
any sort of offence. Corrupt officials ha .... 
been promot ed. 

In 1971. in West Bengal, durin, the 
I egilTIC of Shri Siddarlha Shankar 
Ray, 14 employees were dibmissed. 
Who at e ~bese people '1 Under Article 
~ 1 J (2) (c) all were loaden of the State 
Govtrnment Employt.:t's movement who 
w( re dbm;ssed. Durin~ Emerl!.r.nc), in 
We~t Bel'MaJ, 28 employees \\efe dhmissed 
under Articte 311 (2) (c). 10 Tdpura, 
whj~b i, a small 8ta' c, during emeraency, 
3 Slate Government Teachers and 
em~.\l,)}, e, were dbmiltsed under Article 
311 (2) (c) becuuse of tbeiraclivlties 
"gainst the s(curi~y or the Stall! snd ail 31 
ernplo),ct,s wert the leaders. EV(D your 
Government was crud i e., first of all, they 
were allosted uDdor MISA aDd tben tboy 
were pu' behind tbe bars. The dismissal 
ord era were served 00 them in&;de the jail. 
During emergency, tbe du.mls~al Older 
wert served wilb the help of police only 
to curb tb(' trade union movtmoot and to 
,utb tbe democralic liab,. of the Govern-
men. employees'n cbe country. In 
J977-78, ,be lAra Prout QovcrDDlCD\ (wlmo .. 
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to power in West Ben.,laDd Tripara. They 
reiD~tattd 811 the dismfsaed employeea who 
we.e dismilse;d under Article 311 (2)(0). 

1'7.00 hrs. 

Now what do YOU do 'They are not 
loU-nationa1. Their activities are Dot now 
118i08 t the security of the couatry. The 
lame Goyernor reimtat ed thole emp'oyeel. 
So, it is not connected with the •• r:urity of 
the State or with tbe otber argument. 
whlcb you have been adYaocinl. You 
wallt'these provisions, these bJack laws, 
ooly to arm yoursrlf to curb tbe trade 
anion and domocratic movcment. in tho 
country. 

This i~ not an i.olated thina. Already, 
in tbis august House yoU have passed the 
National Security Bilt. Vou are trying to 
btlne in a Trade Ul"ion R.elations Bill 
whicb wlJl snatch away all, ,.(he rights which 
have been earnej by tbe workers during 
tbis period. You waD~ to snatcb awaya1l 
tbe rights. You are trying to bring in tbat 
Bill before this auaust House. 

1 had abo written to the Min ist.r last 
year. 11'\ his reply to my leiter, be said: 
INo; we have instructed all tbe depart-
ments to see that before dismissal. be is in. 
formed Otherwise. no dismissal ordor 
cao be there' But tbis will not IOrve tbo 
purpo e. 

ODe crore and twenty lakh State and 
Central Government employees are united. 
Tbey want thal these black laws should be 
deleted from the Slatute. For 1968, and 
alain in 1973 tb. Slale Government.' 
employees have delPoo~trated in Delhi. 
TbousanJ8 of tbem came to Ddhi. 10 1984, 
throuahout the county, the State Govern-
ments' eI1l.pl~y ees observ'cd a one-day toteb 
.trike. Tbe State Government,' EmpIe-
yee8,Fedcration-1 am also coonected with 
it-bas decided tbat OD 24th November 
1986 it will colhct 40 lakh ailDatures 
from tbe State Government.' tmployees, 
against tbtl~e draconian provisions; and 

hose 40 lakh "IQaturea will be prolODted 
to tbe Prime Minj8tor. .Tbit il tbe eateat 

c""" '(AmII,.) .JiJ 3'1': 

of the wrath of tbe Goveromeat employe •• " 
You mu!t con .lder thiL Tboullocta aDd 
tbousaDda of Stete Government.' ,mplc-
yees will como to Deihl, lad demonstrate 
at tbe Boat Clu,b. 

I further request Ooverrment and tbe 
Minister to see rea~OD. DOD't bypa •• any. 
thin,. You JUlt put forward your .r,u-
menta reasonably. You mu!t try to ~,reate 
a proper atmospbert amen. GovernmeDt 
employees. I request 'OU to delete tbese 
provisions and protect tbe riabte of thO 
State Governments and Central Govern-
meot employees in tbis country. 

[ TranslDlionJ 

SHRI BARISH RAWAT (Almon): 
Mr. Chairman, Sir, recently tbere bave 
betn two judlemoDts by tbe Supreme Court 
which haye created difficulties not only for 
tho concerned parties to the calc but 
for all uf UI also. 000 judgement related 
to ~bariat. Wb~th{.r aDything should have 
been said or Dot about tbat is a moot 
point but it is a fact tbat mucb bas been 
laid In tbe House and out~ide OD thil. 

Tbe second judaement 01 the Supreme 
Court rolated to Ar.ticle 311. Tbe way 
Supreme Court hal cbanaed its own earlier 
ruJing and bas interpreted Article 311(2) 
~b), we too are involved in it. Witb .this 
juupment arc involved tbo intereltl of lakhs 
of Government employee. of tbe counCry. 

I am of tb, view that our ConstitutioD 
it a document which lives protection to 
the weaker ,eolioDt a.~iost tbe powerful 
ooe.. Witb this JudgemeDt of tbe Supreme 
Court. tbe luaraDtets livctJ to tbe GoverD-
ment employees by tbe Foundiol Fatb •• 
of tbe Constitution. Ipprehendinl tbat tbey 
Will not be abJ" to aet justico from tbe 
po •• rruJ, ba~e been takeD IWIY. It •• 
be misused in lbe matter of service Con-
ditions. Hiab ofBcen ba.. beeD ..,., 
ample powen. T~e judlement of the 
Supreme Cobr. delivered in Jul, J985:1 
feel, is Dot oDly ••• iDI' tbe latero't. of tbe.,. 
Gov_ament emp)o'_', but ,iao 
allio&' tbo bulo 'ptm cipJ, 0 I djiural 
jUltiCe. 
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It loes counter to the Fundamental 
R ilb's also; giveD under Articles 14, 19 
aod 21. The bon. Min:ster i8 well aware 
tbat tbe employee\ not o"ly have put uP 
their demand or demon~trations more than 
once, but have also exhibited their power 
and ff we widen the gulf between the 
employees on the one band and the Govern-
ment and the officers. on tbe other~ it will 
Dot be in any way deFisable. I would like 
to request that the Amendment subPlitted 
by Sbri Janga R.eddy to Arlicle 311(2)~b) 
shonld be accepted. It is Dot going to. 
make much differeoce basic811y. Whereas 
tbe framen of tb e Constitut;o~ have given 
rigbts to the Government emplov~es under 
"rticle 311(1) they have at the samo time 
made all th e crnditions clear under rro-
visos (a), (b) and (d' of Article 311 (2) 
uDder whfch service~ of a Government 
employee can be terminated. I think the, 

, Supreme Court has exceeded its powers 
and this has creat cd a feding ')f insecurity 
in the minds of Ibe Government employees. 
This is quite understandable. Shri RaJbans 
and some other hon. Members have stated 
tba~ the Go\'ernment empH)yees do not do 
work and are corrupt. Th~re i. no doubt 
t~at tber e can be certaiD persons of this 
type but the Government and tbe se010r 
officers are fully,. equipped to take action 
aaaiost such employees and tbe Constitu-
tion does not come in the way 'of sucb 
action. The difficulty comes whcn power is 
milused. With this judgement, possibiJiIY 
of the officer~ misustn, the powers ViVCD to 
tbem haa increased. This bas created a 
'eeHog of insecurity among the Govern-
meot employees. This feelin, is not only 
Igainst tbe interests of the employ.es, it tl 
alaiost our own interests and is contrary to 
tbe basic conception or tbe CODstitution 
al~o. Tb ererote, I am of tbe view tbat the 
Amendment presented by Sbri Janga Reddy 
.hould be ace pted. Tbe BlP people do 
Dot do I lood turn but this time thoy have 
takon a lood II ep f~r tbe first time by 
brlnaln• this BIJ I aad tb ereby Ii vloa UI a 
cban~ to elpress our views. We IhoLlld 
DOC tate lb •• $odlcment ia lbat ~ense that 
b~l .. e tbe 0 "",romeot emplo),eos iDchll,e 

Co,,'t. (Ami'.) BtJi ~;; 

in mi,deed" tbey should be punilb04. 
Ratber we should consider fhi. deci.'on I' 
violative or the basic spirit of the Coostitu. 
lion. The Oov~rnmeDt e.mpJoyee. are 
r.elina insecure today. Tbe· difficulties ot 
the Government rmplo)'ces bave been in-
creased by sett ing up service trib~nIJ. II 
theFe are to J)e presided over by tbe offici,. 
als. How will one aet of tbe officiall 
change the decision. of otber let of' 
officials? I feel that tbls has relul'ed in 
diluting the guarantee of ptoteclioo liven 
by the (olloding rathers of tbe Con.chu. 
tion. Therefore, we should accept tbi. 
Constitution Amendment Bill. If the 
wordinl:.C of (he BIIJ is not acceptable in the 
prestot form, that can be changed. Heavenl 
are not going to (aU if Article 311(2)(b) is 
deleted. I hope tbat our young Minlat.r 
wi II accept it. 

SHRI P. NAMGYAL (Ladakh): Mr. 
Deputy Speaker, Sir, I war, t to &0) few 
words on tbe CollstilutioO' Amendment DiU 
presented by Shri Jaoga Reddy. From tbc 
speech of the bon. Member wbo spoke 
bdore mt·. it ~etms that the GovernmeDt 
employees are tngllaed in one or the other 
net of indiscipline and iJlelal activity. I do 
not fully a~ree "jlh him. 1 am of the view 
that there are very few pfrlOnS who afe 
caugbt doing such activities. 

I am not a J tJal expert but at tbe same 
time I feel that Article 311(2, provide. 
that rp.a'onable opportunity will be liven 
10 tbe employee and only after tbat it ~ome 
charae is proved against bim, be will be 
penalised. Moreover, it bas bee~ provided 
in lub-cla use (2) tbat : 

fEn,lilhl 

·'(b) wherc the autbority empowered to 
d llim il' Of remove a perSOD or to 
reduce bim in renk ia BaUafied tbat 
for some realon, to be recorded 
by that .utborlty io wlldn.. it i, 
reasonably practicabJo to bold 
such inquiry;" 

[ Trtllfs/QlionJ 

Tbis clearly .bo., tbat it iI a , .. eifie: 
erimiDsJ cbarle and afler it pro"', (b) 
aod (c) tollow, Every ICl CSDOot be ter-
med aa criminaJ. W. diU, read to u., 
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.Dewspapers that there ar, certain porions 
in t,e P~.nja') PoHce who are io 
collusio'l with the terrori.t. and provide 
Information to them on wireless. When a 
baok Is looted, at that time also it is said 
that some baak erGployoes were involved 
In"that. Similarly. you must have road a 
lot abJut Jammu and Kashmir also. Tbe 
Muslim Educational Trust, tbe Islamii; 
Study circle and some such other organisa. 
tions are tbere wh.!re quite a large numbct 
of G\)VernroeDt employee~ are working who 
are intell tctuals. They mobilise that 
fundS within the country as well as from 
abroad and -also iocite people against 
India. 

If in some case. in"olvement of a 
Government employee ia established. tben 
you say that he should be given a chance. 
To ow mind, proviso~ (a), (b) (c) have been 
rilhtly irJcluded in the Con8~itu(ion, It is 
said about our CODstitUtioJ that it is quite 
flexible and even on a routine mat\er, 
fundamental Rights can be invoked. All 
the anti-national, 8Dti.social, communal 
and secessionist elements take undue 
advantage of sucb provisions. Every 
Government servant ia not of that nature 
and I think. (hey gel justice becaus&; proper 
enquiry is condJcted ~.S provided uoder 
Article 311(2) of th~ ConsHtution and 
they are properly list~ncd to, During 
enquiry If ebarses are established against 
tbem, (beY are nor given another opport~. 
nity. Therefore, the Amendment Bill 
brouabt by. the hon. Member does not 
.oem to be of mucb consequence, In this 
regard I wou Id Jik e to say I bat such pro-
vision must remain in the Constitution, 
And in view of tbe prevailing condition in 
tb\s cOUn!f)' luch prov isioDS are necessary 
to deal with the elemen s who come 
uodcl tbe criminul Prooedure code. Every-
one is Dot I crim·nal. If a Government 
IOnaot does not obey blS officer. be caD-
Dot be calJed a criminal. DiSCiplinarY 
actioD will defioltely bo taken againit him 
for 000- compliance of ord~r but crimioal 
cale caoDot be inslituted against him. The 
oriminal is one who cOlnmits crime such as 
murder etc. You know that our late Prime 
M tnsstCf Mrs. Indira Gandbi was asaa .. 
IlOal ed in broad aay liibt and tbe 
,.,.I.,U\8 \VOl' 0 cauabt ttd baadld. 

Tbey are still UDder trial. Wh, 8ucb I 
long trial it there in such cases' In 80ch 
ca.es eveD prools wore oQt ",ry important 
because tbey were caulht rod banded While 
sbootina. So 100(1 al strip8eot· action is Dot 
taken in lueb CISIS. tbere cannot be any 
peace in the countrY. 

I. tborefore, cannot .'IJPport tbe 
Amendment Bill broulht by Shri Jan,a 
(( eddy and I oppose it. 

SHRI RAMASHRAY PHASAD 
SINGH (Jahanabad): Mr., Chairman, ~jr, 
I support the Conslitution Amendment Bill 
brouab t by Shri Jar ~a Reddy. First of 
all I may submit that tbe Supreme Court 
has given two such judgements whicb have 
created turmoil in tbe country. One was In 
favour of women but the Ooverr.ment In 
panic did awey with, that judgrmeDt in Ihis 
House. Tbe second Judgement is this one 
under which o1e c'-ore anlt twenty lakh 
people are living under a feeling of insta. 
biliU and insecurity. Who are these prr. 
sons-these are tbe persons, who are a 
part of the Government, who are runn'r, 
tbis Government. If you take 5 persODS 
dependent on each of these one crore 20 
lakb people, that would mean that 6 crore 
people are going to be affected b) ,bis 
judgement. This you have to keep in 
mind. It is not an amendment to (be 
Constitution that will pose danper to tbe 
country. 00 tbe contI ar,. it Will remove 
the panic in tbe minds of tbe employees. 

One thing morc. Sfwme hon. Member. 
have pleaded tbat tbe OpPo6iUon ber.c:bca 
allege that corruption ia i"creasin, find 
tbat the administration is corrupt. In such 
a !lituation admjnistlarion does not mean 
only these one crOle and 20 lakh persons. 
Administration moaDS those people also 
·who are ~ittina on tbose benches. Tbis 
cry aaatnst the corruptio.J that is raised 
both from lhis side a~ well as that 
side h not goinl to be '-l"ufficd. When 
rersons who make law do pot act upon Jr, 
how CCJl others in lower b, irarchy bo ea-
ptcttd to act upon it? If people like u. 
amabS such a hUle propelty tbrouab caltupt 
melDS. how oaD'we prc.veDt olbers 1 We 
Ire tbe _law makorl. We abouJd be mOl' 



38 t Con81. (Amlt ) Bill ICARTtKA l~. It08 (SAKA) ConI' (Amil.) Bill 382 

caut'ous in tbis relard. Sucb evils 'hive 
entered into us also. Why this panic tben ? 
There sbould be DO 5ueb panic. I would 
'.Y tbat tbe Oovernm l nt should accept 
tbis A,mendment Bill btcqu~e ptopl,e are 
a,UatinK against it. The workers bave lot 
thi, rigbt after great sacrlflce. but now the 
Government is takhl. it away, The court 
bad d~chted two cases out of which one was 
accepted by the Government but tbe olher 
was not accepted because the Government 
appreh.nded tbat one judgement would 
causo i.olation of the people of one reli,ion 
from it. But you should ur,derstand that 
tbe other is even more dangerous. That is 
wby I say tbat it would be better if tbe 
Government accepts it, It has creeted a 
reding of insecurity among one crore and 
twenty lakh clPployecs. It is quite wrong 
to dismiss an emyloyee witbout senil1g any 
abow cause Dotice. Whenever anyone 
commit. any offence, be sh-,uld be asked to 
explain th~ circum,tBoces under, wlicb he 
did so ? If his explanation is not found 
latisfactory, be should immediately be 
dismissed without showing any favour to 
him. But th. dismissal, without calling 
ID), exp lanation IS not rilbt. It is very 
important. 1 would, therefore, say (bat the 
Government should accept it. At present 
,OU maY Dot accept it because you Ire in 
majoritY but looner or latter, wbetb-Cf )OU 
Ire in tbe treasury bencbes or in opposi. 
tion. it would be passed by thi. House. It 
Is ine.itabl. and nobod, can stop it. 

saRI GIRDHARI LAL VY AS (Bbil· 
wars): Mr. Deputy Speaker, Sir, l' neither 
tupport Dor oppo~e tbe Constitutional 
(Amendments) Bill 1985 introduced by Slui 
c. Janaa Redd)' because it is a matter OD 
which our Government should think very 
tcriou.ly. 

The firlt questioD is tbat we have liven 
luarantee under our Constitution to thl 
employees they will not be diami8Hd from 
tbeir sefvice witbout any reason aDd tbey 
will be [lIVeD full opportunity to eXplain 
their politioD. On tho other Ii.Dd, io lome 
ca.ea tbe officers aDd tbe Government Ire 
empowered to di~mt8s aD employee without 
providlna him 80)' op.,ortunity to exPtain 
hi' posi'ion. These ~ro two,tyPII of qUfta 
tiona about which we Ibou)d, tblDk seriOu-
~,. I 

I want to lay one tbln. in thi1 r""rd. 
An b(Jn. Member or fhe Communilt Part, 
and another hon. Member who was JUlt 
speaking. hllve said that (lne crOfe and 
twenty Jak h employees,-and if tbeir dt-
pendants are ,11110 included-then six erore 
peopl t, wiJl be affect ed by tbi" judaerneDt. 
Bllt these six eroro people are consumina 
th~ ma",imum part of our nbffonal Ineome 
whereas no facilitv is available fo 38 to 40 
per cent people who are still living below 
the povfrty ]joe. Unl~ss we make arrange-
ments to provide comforts And faeilltle, to 
every c ;tiZf'D of our country and unleRs we 
makt" efforts to p"ovtde worle. food, clothe. 
and bouses to all the citjzen~, tducation to 
the chiidrcn and health f,Jciliry to fVlry 

one in our country, spending tbe maximum 
part or our nationa J income on these six 
crore people will not strengthen (lur flyst"m 
and we will Jag behind in fulfil1ing our 
othor ob,jectives. 

What I mean to say is, on the one b'md 
all sorts or security, re~ourcci and faciJit iell 
are beiDI provided to t hem and OD the 
otb~r hand. crores 01 people remain depri-
vcd of these essenlial amenities. Therefore. 
we ~bould make arranlltmentl aDd estabU.b 
sucb a coordination that osSential amenities 
to all citizcns of .he couotry are provided. 

I would lik. to SUllcst one more thinl 
to wbich you mayor may not agree. In 
various couDtries of the world, tbe officer. 
are engaged OD con(ract basrs, part;cuiarly 
tbe officen of higber ranks because it is 
not pOllbibJe to engsle 'he lower employees 
on confract basis. Jf the bigher officers are 
employed on contract basiS, tbey wjlJ 
always have a Sense of fear that if they do 
not work for the improverr.ent of the coun. 
try's condition, their contract tan be termi-
na .ed at any time. If tbe hiaber, officeu 
ba ve thiS fcar in tbe,r mind, moch improve-
ment OlD be effect ed 10 our present work-
iDII,.tcm. 

JUlt now 'ibti RaJhans was speakjDI 
about tbe rampant corruptioD In our caulry. 
Bil persOD8 are involved io corruption but 
110 action can be tak en Baaiosl them. AI 
such, it is impossible 10 eliminate corrup-
tion. A penon cafnl mODey by jllt,al 
mean. but no action GaD be taken a,.jlj" 
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him because of tbe Don-availability of tbe' 
evidence. But if tbe officers are employed 
on contract basis 8 nd they do not work 
pr-O'Puly. we can difinitely take actioD 
ala inst tbem. Tbey wiU bave contt.ot 
fear of such action in their mind. OUf 
Government should think o'Ver it as to 
what would be the adventaae5 of auch a 
1,ltem if adopted and how our administra-
tion would rUD. 

Presently, our bon. Members say that 
entire system of our country is controlled " 
by tb! bureaucrats. By adopting this 
,Yltem we will get r;d of this blJreaucratic 
grip and will get opportunity to take the 
country towards progress. Tbis .ysteql 
will be very useful for our country. 

Shri Reddy bas proposed that tbe pro-
visioo under Artfcle 3 t t (2)(b) should be 
deleted but there are many cas.~ where 
generally e vidence is not available. There 
can be cases in whicb thoulb it COrDel to 
our know1 tdge tbat an empJoyee is conspir-
Ing alainst our country it becomes difficult 
to ute action aaainat him due to lack of 
evidence. A higher officer mly know tbat· 
a particular employee is involved in a big 
scandal or cODspirac, but be caDDot take 
action a.aiost bim witbout evidence. It i8 
tbe only provllion under which action can 
be taken to such casel. It is a questioD 
worth CODsiderinl that if tbi~ provision is 
deleted. bow ee' ion will be taten fa such 
cal 01. Generally, our Government beli· 
eve. in democratic sy.tem and doe. not 
dhmisl aoy employee. No officer dis. 
misses his employee merely on perlODal 
enmity, It h. thorefore, wortb considering 
bow. decision will bave be taken in such 
circumstances. If this prevision is deleted, 
th.re will be no other alternative 1vaiJabie 
to take action ;0 lucb oasel. You know 
tbat evidence is oot available a,aio,t the 
persons involved iD corruption cues, coo-
IDiracy a lainst tbe countr" soce •• ionist 
aotivities or otber anU-national activities 
because the, work behind tbe tCeDt~ Under 

, lucb circumstance, bow action is to be 
take alaiult tbem. II i. ODe of tbe PfO-
vi.ioos under whicb .,tiOD caa be takep 
... ioat thelDf (I , 

I want to live one more IUllest.fop. 
Ours is 8 democratic country IDd 8h'l 
JIDII Reddy ha" fore dully advocated it In 
hi- fpeech. lbtn why fhould we not ,1ve 
all dtmotratic rilbts to the people. An 
tmployees may be appointed on cODtract 
basis 80 t~at they may serve at tbelr wUI and 
ma)' leave the "ervice a. BDd w~eD they $0 

des~re. In addition to thefr rilht' to 
vote, they should bt. allowed to eon est 
election. allO, so that the)' may not have 
aDY complaint al1108t tbe Government. 
Sbri Janaa Reddy has IUe,ed that tbe Go-
vernment looks down upon its employee •• 
With this ~ystem the employees sbould not 
have this leeling b~cau8e we aU are equal. 
All citiz.;,n8 of tbis country have equal 
riahts. Thus they should allo bave riabt 
to coot est elections and make their run con-
tribution to th " syst em. Such an arranae· 
ment can be made under OUf democratid 
process and certain decisions of tbi. type 
can be taken. We should think over it in 
a definite manner. I would also roque_t 
that these systems should be strengthened. 
'Or. Rajhans bal said it rightlY that many 
of tbe employees and oiBcers are corrupt. 
At present what is the eondition or our 
81nks. Financial institutions, civil court. 
and administrative courts? Their emplo-
yees conSider lalary as their riaht and 
adopt uDfair means to earD e)Ltra money. 
You may seo at Delhi. III the mornina 
high officers go to tboir offices but in tbe 
even ina the, tak e their. djaner in five star 
hotels alongwUh their wive. aDd children. 
Wbat the, speDd in a day i. equivalent to 
their full month'_ salar1. Whererrom tb., 
let money? If you look into it, you will 
come to know how our bureaucrats are 
worklna? It is, therefore. very essential· 
to make imprOVement in our present system. 
This improvement CODnot be made tU1 tbe 
provision of Article 311(1) e~ists. There-
fore. wbat is req~Jrrd is iatroductioa 01. 
provi.ion of confrlct system iD tbe 'ervico. 
The way. we the politicians are elected for 
• period of five Jears, wbicb can be further 
roduced jn certain compellinl circUlDlt •• 
DOei. the, too sbould be ta£cD in .,tv_ 
ou tbat bali, 10 that they may a Iso I. 
that tbe .word of DamocJellnour dClDocr. 
tic tot up, r emaiDa baDlinl ov er their 
Jlead. Thi. 8Y.C. .bould deft"'t .. , be 
in .. toduce~.o tbat tbe "dmiailtraliOll ma, 
be Itreamllned and the pace of devo" 
JDODt mar be ac;aeJ,ntc4- ...... " wlq' t 



'.5 CO.II. (Amll.); BIN ~nltA 16, 1'08 (8.4Kd) eonn. (Amdt.) Bill '8'S 

.aid I Deitber support nor OJ)pOIe lhl. Bill. 
It hal been 'tlted tbat tho' .,"Ieel ,of • 
person ~hould not 'be ter miD.ted without 
aSltilliDa'SDY realon. It II ,ery correct 
tbat a ,person should not be dismissed unless 
tbo cbarlc is proved alainst him. Tbis 
provflioD is in the intOl'llt of our COuD,try, 

Por ,this reason, ( alain state that I 
neither oppose nor support thi~ BiJl. In 

I tbe end, I will say only tbis much that the 
bon. Minhter sbould tak e an appropriate 
decision after cODsitJering my 8uI.fation. 
leriously. 

SHRt K.D. SULTANPURI (Sjmla): 
Mr. Deputy Speaker, Sir, I rise to oppo.e 
tbe Amendment Bill introduced by Shri 
Janga Reddy. The first thing is tbat I 
consider that the points contained in the 
Bill are not correct. We have already got 
a provf!lion in the eonstitution wblcb is 
very good and suitable actions are taken 
according to tbat pro~isfon. Today all arc 
governed by uniform laws. Everything is, 
therefore, gOing on well. The.e B.J.P. 
peopl e do not talk of thoir indlscip)fn. I 
do not know bow lucb an idea· haa struck 
them. We have noticed tbat only one or 
two bon. Members of tboir party remain 
present in tho House. It is beyond our 
Comprehension how tbey will wotk for tho 
welfare of tbe country. 

SHRI C. JANGA REDDY: At least 50 . 
per cent of our Members are present here 
but Irom your party Dot even SO . per cent 
Memberl are sittjng here. 

SHRI K.D. SULTANPUR[: I would 
like to ask Sbri Jansa Reddy whelbor 
their hader, Sbri Atal Bibari Bajpai baa 
ever tboulht about . tbe Government 
emp1oyee.. It ta surprising tbat Sbri '.Dp R eddy is "oneernld about tbem. 
Therefore, I feel that the Bill introduced 
by him is Dot a good onc. You bett.r 
witbdraw U. W. Ihould treat aU alik •• 
Tods, every activit, '0 tbe country ia ,oin. OD smoothly. Wbetbef tbey aro 
emp)oyee. 01 tbe GovelnmODt of India 
or of tbo State Governments, They are 
all' workiDI witb area. bOD.cata. W. 
"a,e lot ,be pro,filion to pUDilh tbe 
,.111' tlDplo,-.. W. ~ ~k, t.,IJ 

actioD allo 1IIIcst tbem. So this But fa 
not required. I _,ain oppole Chis ,IttJl 
vehemently. 10 m, view our other cof. 
lealues will 1110 oppoSe this BiIJ. It will 
therefore, be better jf Sbri J8Dle Redd, 
withdraws tbis BUl, 

KUMARI MAMATA BANERJEB 
(Jadavpur): Mr. Deputy ~pf:'8ker. Sir, I 
congratulate Sbri J8n~n Reddy for pre-
senti", this Bill. J thank you a 1'0 for 
grantinl me time to exprou my vieYts. OD 
this Bill. I,upport tte ir~fenr1on bebind 
the Bill btl' it sefms 10 br polWcaU, 
motivated. I fully egr er to ,,}'at Shr; RajhaDI 
BDd Shrj Vyas have f8id l1bout this Bill. 
Even now ~ome people of our countr)' are 
s~8ycd by parochial ton~idera tions. Tbae il 
why Sbrimati Indira Gandbi \\8'5 Buas-
sjnated and attempts on the 1~\,t'Fi of Shrj 
RaJiv Gandhi at H aj Gbat and Punjab 
Police Director Gtr eral, Shri Rit-eiro wert 
made. Mao, other such Intj·naUooal 
activjties are takiD' place in Ihe COUI Cry. 
Some people want to dh.intelrate .hil 
country. Art icle 311 (8), (b) and (c) .r. 
justified 8nd it should be made mote 
strIct. It wi)) be better if Shri Janal 
Reddy witbdra.wI tbil Hill. 

We also believe in trade union move-
ment. We understand the (eelinas ot 
workers. We bave notked at lome ~Jacel 
tbat the manalement is Dot haviul good 
relalions with the workers. The mana,. 
ment call misule th" power in lucb ca.e •• 
The Government must ponder o\'lr thi. 
aspect. Otherwise, the Judlement or the 
Supreme Court is all rigbt. 1.20 crore 
.mployeos of General Government aad 
state Governments feel tbat tbie judgement 
will Dot ,0 ap inst tbem. It i. uDder. 
stood that 20,000 employees bave become 
surplus In N. T.P.C. Workers will be 
retrenched. But tbe manalemont will Dot· 
luffet for it. mismanagement. 

Not onl,. in NrC, but everywbet, 
tbe.e I. this mjsmaaa •• meDt aDd corrup. 
tioo loial OUt But only worken aro beiDl 
exploited. al also trade UDions. Miamana .... 
~ent .. 10iD. OD .. ~oror" 
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Then the Government sbould tat 0 
care tbat no worker is retrenched. If 
.r,ices of any ,worker are tes-minated thlD 
tbe mRDRlement will have to live realon. 
for the lame. The Government and tbe, 
'relideDt hafe powers to penalise elements 
lndullin, in anti. national activities. 

No C.P.M. Member is present in tbe 
HOUle. But we want to tell thole People 
wbo proclaim. Indian constitution al tbe 
lealcy of Britisb empire colonialism 
aDd racialitm tbat our CODstitutioD 
i8 the belt ilJ the world. It cOQtaios 
tbe best provisions. We combat the evil 
tbiags. Cannot we criticise 8uch bsues 
whthia the pariy forum? Article 311 (a), 
(b) and (c) sbo~ld not be mi~us.d a.ain,t 
the workers. Tbe Government should a)1O 
.ee to it that this tbina does Dot 
happen. It should be enforced on))' alainst 
tbe terrorbts and anti·national elementl. 
But if tbe manalement misuses tbis pro-
vilioD to harass the workers and does not 
live. chance to the workers to plead tbeir 
innocen ce, th ea It wi 11 ba vo a harmful 
eftect. But thtae peoplo lebel it 8S a 
'British lellcy. , 

What is the legacy? ThOle 
people are Dot bert. Othersie. I would 
have told them that a manaler of one 
small indultry was beaten up by tbe C.P.I. 
(M) workers in broad dayligbt. Tnis is 
not the ooly instance. An organisation 
of tbe junior engineers has been on strike 
fer the las.t four month.. The Cbi,f 
Minirter or Welt ,BeDlal says that some 
,., harsh measureS will be taken alainst 
tbe striking employees, tho} will bo lent to 

. Jail and their promotion will be stopped. 
Aod UP0D all this they profe8~ to be the 
champions for tbe cause of worker.. They 
.. , tbat China Is no threat at aU aDd tbat 
we should fol~ow Pakistan'. .Iample io 
tbls fegard, Tbese CPI (M) people cons· 
plro with foreign powers and apeak .ome. 
ibiD' clle io the Parliament merely for the 
.. ke of publioity. If you 10 to West 
BeDlaI, Tripura or Allam, ,OU will find 
how these peopl. ioda1ae in prop'laDda 
_tel. The jun lor ~otOfi ."0 Ira 01 

.trike have been beate'D UP. ADd bete,. 
&bo)' spock lit. tbis; 

[S",llah] 

You wUI be 8urpriltd to kaow tbat tbe 
Vice Cbancellor of Calcutta UniverlUy Is 
afraid to e~ter the Culoutta University 
premises; and he 'is work ina 'rOtJi btl 
residential premises. He is not eominJ to 
the University. Tbis is aolnl on (or two 
months. Th.re is no workins beiDI do ... ~ 
There is no justice. This is happeotn., 
because of the CPl (M). In fhe Con,re.e 
Party. one can always criticise Government 
and plead ft1r the welfare of the workers. 
They lay that under the Coogreaa r'lime, 
tbe British Jelaey is gOin, 00. It it 
ahsolut ely incorrect. 

I want Mr. Jao,a Reddy to wJtbdra'l 
his Bill, but Government must thiDk ovar 
tbis matter, because this is related to 
worker.' interests. Tho workers' interest. 
must be protected. 

[Tran~/atiOll) . 

SHRI MANOJ PANDEY CBettfab): 
Mr. Deputy Speaker Sir, tbe Bill moved 
by bon. Shri Jaoga Reddy is based maiol, 
a. Section 311 of the Constitution. Tbl. 
Bill i. connected with fhe Supreme Court 
verdict on Cbat iSl)ue. There are certaia 
belt er facts and as we aU know bitter tru," 
is hard to swallow. Shri Reddy has moved 
tbe Bill which is concerned witb a verdict 
which aff..ects 12, million people. But be 
bas never moved any B111 for tho'e "0 
million people wha are always dominated' 
admioi~trati\'.ly by 12, million people. 
Although be is a vcry aood friend of OUlt 
and aJwc:lYs talks of tbe aaricultural 
labour efa and is ver)' anxious about., 
srate of agriculture, be sbollJd have broUlht 
a DiU which could ben efit 80 per ceDt 01 
tbe population of this country. Anywa" 
it is bis concerD. One point that I wisb 
to make· relate. to our 20·Point Pro. 
arammc8' which is a Gooio·ecooomic Pro-
,famme. So far as tbl. prolramme fa c ... 
cerned., I with to lay that the admildltra • 
dOD must be .eo81ti"e to the, fttl_ of till 
people.' In this connection I would ford. 
la, that wa.atov_ i. beiDl dOlle il ... 



Dam. of th.e Trade Unloos is not proper. 
It fs tmportant to empbas is. on Ch is beca UI~ 
Trade UOiODS are In existence in every 
field. Even the lowest employees. wben 
employed in tb~ Public Sector, try to 
fotm a Union and are runnina it to lorve 
tbelt iotare,t. Our workers are not bad; 
the, dltcherae their duti eS with Ireat 
responsibility, irrespective of whetbtr the, 
are in tbe Private Sector or in the Public 
Sector aod I do want to say anytbing 
alninst tbem, They have shown tbeir 
worth aod whenever our country hal faced 
an, calamity, tbey rose to the occasiOD. If 
lOme Trade Unions are not functioning 
properly, tben it is our Jeaders who are 
responsible fo: it. Shri Indrajit Gupta 
hI,! said a very lood thing in this respect. 
He has asked about tbe enters. of Joss 
tho people are suffering by tbe strikes? 
They are Dot understanding this and are 
tbrowing the interests of the people to wind 
to force the Government to listen to tbe 
demands of Ibe TIade Unions. We must 
think who is being put to difficulties by it? 
This is a social issue. You have allotted 
very lit tJ e time to me, and aJtbouah I 
waDted to say much more, J would like to 
tate ~p briefly only two points. First. we 
art always criticising the doctors and otber 
employees for tbe provailing condition of 
the hospitals. I am also a doctor by 
profession and a dock)r must· have certain 
re.ponsibilities. Besides. the cla.s III 
aDd the Class IV employees ,.also have 
certain duties and responsibilities. If wr 
look at tbe . conditio'~:s of tbe Operation 
Theatres or of tbe wards, we will realise 
the aravity or the situation. If sympatbe-
tic trade unions are for then their demands 
could be 8cceptod. But Trade Unions 
nowadaya are formed fur political realons 
and to let .ome economic aDd political 
benefits out or them. In such a lituation, 
[ may perhaps be Dot abl e to support the 
BUI moved by Shri JanKa Reddy. 

TbiB is all I bad Lo submit. 

[BI,llsh] 

MR. DSPQTY.SPEAllSR: Hon. 
Mini,"r. 

THE MINISTER OF. STATE IN tHS 
MINISTRY OF PERSONNBL, PUBUC 
$&JBVANCBS AND PBNSIONS AND 

MINISTBR Of STATE IN THI 
MINISTRY OF HOME AFFAIRS (SHltP. 
CHJDAMBARAM) :: M~. Deput,-Speaker., 

Sir, I have listened with .real 
interest •••••••.••• ([111",..,,10",) 

MR. DBPUTY.SPEAKER : I want to 
~eet the ptrmission of tbe 'Hou.e. 
Already two houu' discu.s'ioD is over. 
The Minister ~aD int-ervene now, be is 
repJyfni. We e"teod tbe time by balf an 
hour. 

SHRI P. CHIDAMBARAM : I will 
finish io leo minutes. 

Mr. Deputy-Speaker, I ha"e listened 
with great interest to what HOD. Member 
Mr. Jaola ReddY had to say on hi' Btll as 
well as 'he comments of other hone 
Members. 

At tbe outset I wish to empbaslse tbat 
the Bill is concerned only with Clause (b) 
of tbe second Proviso to Article 311 (2). 
And t therefore, I most 'hank hou. Member 
Mr. Jana. Roddy for ar.ceptin. the judi-
meDt of the Supreme Court so far as Clause 
(al and Clause (c) of the second ProvJlo 
are concerned. A Ithough certain oUicr 
hon. Members did speak on clause (a) aDd 
clime (c). I assume that Mr. Janga Reddy 
certainly doe~ not share tbe apprehension, 
of the other bon. Members and their 
criticism of tbe judgment of the Supreme 
Court, and cODsequcnly his Bill i. conDnd 
only to the proposed deletion of clause (b) 
of lh eSt cond proviso. 

Sit, a point was made about why tbi. 
Governmont ,upports lucb draconian 
provision. in the ConstituUon. I am 
afraid, Sir, tbis reBocts 8.0 'oad.quat. 
uoderataodjo. of tbe history of tbo.e 
plovlsioD'. CJau.es (a), (b) and (c) of the 
second proviso were there- io tbe Consti. 
tution at oriajna))y cnacted, .acopt,.; for 
minor, verbal dift'ereDces' which do Dot 
aft'ect tbe substance of tb e illuo. CJautc. 
(.). (bl and (c) were t~r. even io tb. 
or iainal COD.UtUtiOD and .iDOi lbit deb." 
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(Sbrl P. Chfdambanm] 'I 'confined only to clause (b), ma, I reid 
clause (b) In its original form. It said : 

"Provic!.d where " .. the authority 
empowered to dismJss or remove 
a persoD or to reduce bim in rank 
I. latis6ed that for some reac;on; 
to be recorded by that authority 
in writing, it is not rea.onab)y 
practical to li,e to that person 
an opportuni,y of thowln, cause." 

It \s an identical provision except that 
the last five words were 'an opportuni.y 
of 8bowinl cause'. This was tbere 10 
1950. 10 ... ,}963. wben the Constitution 
was amended to introduce wbal is called I. second opportuni ty to show cause 
Ilainst . tbe propostd penalty, minor 
verbal changes were made in clauses .(a), 
(b) and (c). but 8ubstantialJy ~he provisions 
were .he same. I will read clause (b) 
al amended in 1963 :-

"Provided that this clause shall 
not apply--

x x x 
(b) ·where the authority empowe-
red to dismisl or'remove a person 
or to reduce him In rank is 
safi~fied tbat for "some reason, to 
be- recorded by that authoJit~ in 
writin~, it is Dot f{'aaonab), . . " practicable to hold such IDqu,ry. 

It is lhe same pro\lisioD in 1963.' In 
1976, wbrn the- Constitution was once 
alain (lm< nO(·d. the amendment took away 
what is called the second show cause notice 
Plainst th e proposed penalty I but left 
untouched clall~es (a), (b) and (c). Again 
for tho rtcord let me read clause (b) after 
tbe 1976 amendment: 

"p rovided further that this clause 
sball not appJy--

x x x 
(b) where the authority empowe. 
red to dismi •• or remove a por.on 
or to reduce bim in r.nk it 
tati.lied ttl' for Bome reUOD. to 

be recorded by cbat lutborjl, in 
.-rllina, it i. Dot reaJoD,.tJl, 
practical to bold such inquiI, ;" 

Tberefore, Sir. we bave done nothiol 
to claUle (b). ClaUle (b) bas been tbere 
,Ince 1950 and nobody before the judameDt 
in Tu'si Rem Parel', case raised .tie 
arsument that clause (b) was a dr.contaa 
provilion wbich could be abused to dlsml~ 
or remove bundreds aDd thousands anc! 
millions of Go'ernment employees. In 
fact, it did not bappen. Before and afu .. r 
the judament in Tuld Ram Patel's case, 
Clause (b) \Vas the same. Between 1950 
BDd 1985, in 35 years, tbe record 'of this 
Government, tbe record or the CODsresl 
Government barring two-and a-half years of 
Janata ruJe, did not provoke any clamour, 
did not provoke any outer, that hundredS 
and thousands and mill ions of Government 
employees are being arbitrarily dilmislOd. 
;'May I a~k·. what is your informat iOIl, what 
is your data to say tbat after tulsi Ram 
Patel's CIS, we are abusing cllUle (b) and 
dismlssinll hundreds and thousands aDd 
millions of Government employees? This 
is ~imply an argument without any 
factual basis whatsoever. They are arguiol 
in a vacullm. There i, no factual basis for 
this apprehension. It is qot as tboutb 
somethiDI has bappened and the Govern-
ment has done something or tbe Govern-
ment bas i'otroduced a new provision or 

'the Government has made a new interpre. 
tation which was not there since 19S0. 
The record &bows we have done nothina. 
Governments. have come and lone. Many 
many eminent men occupied offices in 
Government Por a period of 2* years· 
we were D()t in Government. Yet, DotbiDI 
bas happened to justify the argument tbat 
this provision is beina abused. More 10, 
nothing bal happened after TuJsi Ram 
PateJ's 'case which would Justify the 
argument 'bat we aJ,c doiol 10methiDa 
differen t today than what it wa .... belore 
1985. 

Then, Sir, r.ference was made to 
CbellapPln's ca".t. Chellappan'. calC bls 
no impact upon Clause (b) 81 my bon. 
frieDd Shrl Janla Reddy will readily 
concede. CtlcUappan bad to do . wlIb 
Cla.ule <a> 10 CbelJappaD'1 ca •• &lle Cowt 
did Dot interPret Articlo 311 (2) proYiao 



Cla ... e (a), but interpreted a SpctciaJ rule In 
Railway Servjces RuJ os. Rule 14 bad 
a different laDluap. viz. it had the word 
"ooolider". Therefore. reference to 
Chellappaa Is Dot relevant if I msy say 
with areat respect. to this debate. Tbe 
question is if Tulsi Ram Pat el cas. did Dot 
Introduce any Dew principle of interpreta. 
tioo ,e,arding Claua. (b), i. tbere realOD 
to believe that this Government will abulle 
it? My bumble answer i, tbat tbi, 
Government will . not abuse it; this 
Government. has not abused it in tbe palt; 
thIs· Government will not abuse it in tbe 
future. In fact, the bona fides and 
earnestnesl of tbis Government bas been 
made maDifestly clear by two leta of _. 
iDstructions issued after Tulsl Ram Patel'a 
case on the 11 th November 1985 and the 
4tb April 1986. The.e instructions bave 
been widely distribu'ld arid have been 
commun icatcd to ever), oflicr. every 
department. every MiDistry. If you will 
pardon me, Sir I rna), take some lelHimate 
pride in drafting these iDstructions. ID 
fact I sat down and I drafted th ese instru· 
ctions myself to ensure tbat no one would 
take advantage of Clause (b) or for that 
matt er CJauses (a) and (c). So far aa 
Clause (b) is concerned, Clause (b) itself 
says, and the Supreme Court judgment 
affirms it aDd we bave mado it very clear 
in tbe instructions. tbat two conditions 
precedent must be ~ IUafted. Firstly, 
wb·cthlr it is reasonably practical to hold 
a 0, ODq uiry or not, is not a m~ tier of 
subjoctive judllment. This conclusion 
must be reached on objective facts. As 
every lawyer knows, every court' knows the 
test it that of a reasonable man tlkinl a 
r~aso[}abl. view. Would be reac~ tbe 
cODclusion that an enquiry cannot be 
conducted 1 That is tbe fest. We will 
bold every appointin, authority to thAt 
telt and let there be no doubt wbltsoever 
about the enfOleability of tbeae in~truction'" 
Tbe second prc-col1d~tioD is tbe autbority 
must record reasons. He muat record 
reilODS OD tbe file. Ii ia a cODtemporano. 
oues record and therefore it is Dot as if 
anybod1 caD let awa) without ootbin. any 
realonl. Tbe Supremo Court judgmeDt • a,. that tbl realoDs.Deed not be communi-
oated to the delinquent. In our in.tru-
eti.ons v. 0 lay tbat it i8 obUaatory to record 
lbe reaSODS on the Ille. And 'we bave lODe 
·httyfartb'W lad· "'id 'lbat 11 woukl .,. .. 
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advllable to communicate th_ f".ona to 
tbe de1Jnqueo t •. InvariablY, I would 
ezpect all tbe authorities who take res'ouree 
to Clause (h) not only to record the realOd. 
but to com~,~n,clll these realon. to tbe 
deJinqutDt so tbat be will know "by 8D 
enquiry bas not been beld in thi. case. 
Allhouab there is an internal flaw In bon. 
Member Jaoga Reddy'. 8111, because be 
now prC'polcs deletion of Claule (b) but 
be does not propo~e deletion of Artie). 
311 (3). You will klndJy appreciate tbat 
Article 311 (3) will not staDd by itaelf 
after clause (b) is deleted. 

18.00 IIrl. 

But then the Supreme Court bu 
ca:egor;ca))y laid that no(wUb'lfandiDJ 
Arficl e 311 (3) the court is not p' teluded. 
from ~ittiDa io jud&:tmcnt o\'lr the 
conclu~ion whether an inquiry was 
practicable or not. The court had the 
POM'er. Therefore, wben a delinquent loes 
before a court and complains tbat io bls 
case an inquiry bas not been conducted 
the court has tbe pow(r to Icrutinise tile 
reasons and say ",bet her the illquiry was 
J ilbtly dilpen6ed with or the inquiry shouJd 
have been conducted. 

There is y ct Bnother safcluard. The 
Surrefl'1e Court )1a8 laid that tbe riaht Of 
appeal and tbe right of revision are net 
taken away aDd in the appeal and iB 
the revision tho delinquent can cootelt 
tb. correctness of tho decision of tbe 
oriainal authority to dispense with 
the inquiry. He can say that DOW tbe 
.ituatioD has cbanged. May be then the 
Pracllcability of conductiDI an inquiry w. 
in doubt. Today the situatioD bas chaoleel. 
Oalm aDd peace ha-s returned. Please hold 
an inquiry int 0 th e cbarle. ala jost me 
today. Tbe appellate aUlhoriCy and che 
revisio"a) aUlhority can take Dote of tbat 
arlumeDt and decide wbether aa inqulrJ 
.bould M held or Dot. The Supreme 
Court loe. a step further. If at tbe .t ... 
of appeal tbo same disturbed .ituIUon 
prevail. tho dolinqucat would be coeiU • 
to alk -tho appelJale authority to POSIPOOI 
tbe beariol of the appeal lo'-tbat abe appeal 
will be beard .fler calm and peace hat 
re,uroed. There Ire 10 mao)' •• feIU.rell. 
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With all t.bese safeguards Jet 'me allure ,OU 
and the Houle 'hat ther e is no chance of 
anybody being diSmissed arbitrarily in 
abu~e or power or without an, checks or 
balancol and witbout any judiCial review. 

We have gone a step furtber. On the 
4th April, 1986, when it was brouaht to 
my notice that it was possible that lome 
autboritiea may take it into their beads 
that dispensioa "ith the inquiry means 
dispen6ioa with eveD the charge memo, I 
took note of that and issued supplomentary 
instruction'; and I urge tbe hon. Member to 
read thOle in~tructions. We have clearly 
laid in tbose instruclions that the possibi. 
lity of boldine an inquiry shculd actuallY' 
subsist at tbe time. \l'ben the conclusion hi 
arrived at. . The authmity should not 
8Dticipa te that, "jf J decide t\) issue a 
charge-sheet todJY ; if I dtcide to calJ for 
an explaoation may be 30 or 50 days hence 
a liluatio) will be creatld whet e ao J.nquiry 
canDot be beld and, therefore, I will not 
even issue tbe charge memo." That is 
ruled o,ut. We have laid at every stage 
of tbe inquiry-charle memo, explanation, 
oral inquiry, leading of evidence OD tbe 
lide of the Depaltment, leading of evidence 
on tbe side of defence'. writren argumeDt' 
and consideration at every stale YOU must 
decide whether it is reasonably pract icabJe 
to bold or continue the inquiry. If at the 
init ial stale there is no difficulty we have 

" 

said' ,ou mUlt Issue the ebarp memo ..r 
ma, be a t a later ataae yOu . may come to 
tbe cootlullon tbat It 1s Ilnt practicable to 
hold aD ioqoirY. 

" ,Sl!itbe in,tructloD! of 11 tb November., 
IPU,"'"and 4th April, It86 more than 
adequately safeluard tbo intereats of the 
government servaot$. J do Dot with to 
enter into any ienlthly ~ebate on tbe other 
aspects raised~ I .Isure the boo. Membor 
tbat tbe provisions bave remained tbe lame 
since 1950. The Supreme Court baa Dot 
introduced any now principle of la •• 
Government have Dot done aoythiDI 
contrary to Jawor the COD§titut1on. On 
the contrary ORvernment have come 
forward witb elaborate IlJid~JiDes and 
inltructlons which mOre than adequ.tel, 
safeguard the interests or tb e Government 
servants. I would most humbly rcqu." 
Mr. Janla Repdy not to press bit Conan. 
tution amendmeDt Bill. 

MR. DEPUTY .. SPEAKER : Mr. Jan.a 
Reddy. you may speak next time. Tbe 
House stands adjourned to re·aSlemblc OD 
Monday at 11.00 A.M. 

18.0! brs.. 

Th, Lot ~bha then adJourn.d lill 
Bleven oJ Ih. Clock. on M tJ1IdQ. 
No,emb" 10, 1986/Kartika 19, 190. (Saka) 




